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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Deruty-SPeaAKeR  tn  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Strike  In  W.IM.C.O.  Match  Factory

 Shri  Tangamani:
 Shri  Mohan  Swarup:

 Will  the  Minister
 pleased  to  state:

 kL

 {se

 Ss.  M.  Banerjee:
 900.

 of  Fenance  be

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  losing  nearly  a  lakh  of
 rupees  daily  as  excise  duty  on  match
 boxes  as  a  result  of  continual  strike
 in  W.I.M.C.O.  Match  Factory  at
 Bareilly;

 (ए)  uf  so,  whether  this  fact  has
 ‘teen  brought  to  the  notice  of  the  Min-
 istry  of  Labour  and  Employment;
 and

 (९)  14  so,  the  steps  that  have  been
 taken  to  end  this  strike  and  avoid
 this  recurring  loss?

 The  Depaty  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  No,  Sir.
 There  is  no  loss  of  revenue  unless
 matches  are  clandestinely  removed
 from  the  factory.

 (b)  The  Ministry  of  Labour  and  Em.
 ployment  have  no  information  since
 the  dispute  in  the  W.IM.C.O.  Match
 Factory  falls  within  the  purview  of
 the  Uttar  Pradesh  State  Government.

 {c)  Does  not  arise

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  W.I.M.C.O.  match  factory
 4s  going  to  introduce  rationalisation
 against  the  decision  of  the  Fifteenth

 4726

 Labour  Conference  and  if  so,  what
 steps  are  taken  by  the  Labour  Minis-
 try  to  stop  such  action?

 Shri  B.  R.  Bhagat:  We  do  not  have
 any  information  about  that.  The  ques-
 tion  may  be  referred  to  that  Ministry.

 Mr  Deputy-Speaker:  Answer  is
 sought  frum  the  Labour  Ministry.

 Shri  S  M.  Banerjee:  The  original
 questian  was  actually  meant  for  the
 Labour  Mimuistry  because  Labour  is
 a  concurrent  subject.

 Mr.  Deputy-Speaker:  I  realise  the
 difficulty.  Now,  it  cannot  be  amend-
 ed  immediately.  The  hon.  Member
 may  take  another  opportunity.

 Shri  Kamalnayan  Bajaj:  May  I
 know  whether  jt  is  not  a  fact  that  the
 last  excise  duty  which  hes  been  levied
 on  Match  boxes  has  adversely  affected
 small-scale  cottage  industries  in  the
 country,  especially  in  South  India?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  do  not  think  it
 arises  cut  of  this.

 Mr.  Depaty-Speaker:  That  would
 be  a  very  general  question,  not  cover-
 ed  by  this  question  Has  the  hon.
 Member  any  other  supplementary
 question?

 Shri  Kamahoayan  Bajaj:  What,  I
 wanted  to  ask....

 Mr.  Deputy-Sepaker:  That,  I
 have  said,  would  not  be  covered  in
 this  question  as  a  supplementary.
 Next  question.

 Second  Pay  Commission
 961.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  de  pleased  to
 state:

 (a)  whether  the  Second  Pay  Com-
 mussion  has  issued  any  questionnzire;
 and

 {b)  if  so,  what  is  its  nature?
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 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  No.

 (b)  Does  not  arise.

 Shri  D.  C.  Sharma:  May  {  know
 if  no  questionnaire  has  been  issued,
 whether  the  Central  Pay  Commission
 will  ask  for  memoranda  from  other
 bodies,  and  if  so,  from  which  bodies
 memoranda  are  going  to  be  asked  or
 by  which  bodies  these  memoranda
 has  been  submitted,

 Mr.  Deputy-Speaker:  Is  that  infor-
 mation  with  the  Government?

 The  Minister  of  Finance:  (Shri  T.  T.
 Krishnamachari):  We  have  made  en-
 quiries.  Actually,  hon.  Members  will
 realise  that  according  to  the  terms  of
 reference  under  which  the  Pay  Com-
 mussion  is  appointed,  it  settles  its  own
 procedure.  Therefore,  Government  are
 not  in  a  position  to  indicate  to  the
 Commission  what  they  should  do.
 We  made  enquiries  and  we  understand
 that  the  Commission  might  issue  a
 questionnaire  after  getting  relevant
 information  from  all  the  Associations
 from  which  they  have  asked  for  in-
 formation.  That  is  about  all,  I  am
 in  8  position  to  say  now.

 sit  भवत  दर्शन  :  क्‍या  में  जान  सकता

 हूं  कि  पह  कमीडार  कोई  अपनी  अन्तिम  रिपोर्ट
 भी  दे  रहा  हूँ  या  नही  शौर  यदि  दे  रहा  है
 तो  कब  तक  उसके  प्राप्त  होने  की  श्रादषा  की
 जा  सकती  हूँ  ?

 Shri  T.  T.  Krishnamachari:  I  have
 not  got  any  interim  report  yet.

 Shri  8.  S.  Murthy:  The  Pay  Com-
 mission  has  already  been  in  existence
 for  the  last  six  months.  May  I  know
 what  work  it  has  been  doing  al!  along
 without  even  issuing  a  que.tionnaire?

 Mr.  Deputy-Speaker:  Shri  Prabhat
 Kar.

 Shri  Prabhat  Kar:  In  the  case  of  the
 First  Pay  Commission,  a  questionnaire
 was  also  issued.  May  I  know  whether
 the  Government  thinks  that  in  order
 for  the  Second  Pay  Commission  to
 come  to  its  findings,  a  questionnaire
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 is  necessary  and  it  should  be  issued
 at  the  earliest  stage?

 Mr.  Deputy.Speaker:
 gestion.

 Shri  Prabhat  Kar:  If  the  Govern.
 ment  thinks  it  necessary,....

 Mr.  Deputy-Speaker:  That  would
 be  an  opinion  then.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  hon.  Minister  attention
 has  been  drawn  to  a  statement  of  the
 Secretary  General  of  the  Posts  and
 Telegraphs  Federation  that  the  Fede~
 ration  shall  serve  strike  notice  in  the
 month  of  January  in  case  the  Interim
 relief  question  35  delayed  further,  and
 what  steps  are  taken  to  see  that  the
 interim  report  is  submitted  without
 any  delay?

 Shri  T.  T.  Krishnamachari:  The
 Commission  is  now  seized  of  the
 matter.  I

 hare
 not  seen  this  particular

 statement.  he  Commission  is  seized
 of  the  matter.  The  Government  can
 only  wait  for  the  Commission  taking
 acuon,

 Shrimati  Renuka  Ray:  May  I  ask
 the  Finance  Minister  whether,  in  view
 of  the  previous  declarations  of  the
 Government,  and  in  view  of  the  fact
 it  is  also  included  in  the  reference
 to  the  Pay  Commission  that  the  pay
 scales  of  Statcs  and  local  bodies  would
 al-o  be  taken  into  consideration  when
 fixing  these  scales,  any  positive  steps
 have  been  suggested  by  the  Govern-
 ment  to  the  Pay  Commission  about
 this?

 Shri  T.  T.  Krishnamachari:  We  have
 suggested  nothing  more  than  what  has
 been  mentioned  in  the  terms  of  refer-
 ence

 Shri  D.  0.  Sharma:  May  I  know  if
 the  Parliarnent  will  be  seized  of  the
 procedure  that  the  Pay  Commission
 is  going  to  adopt  for  solving  this  pro-
 blem  and  if  so,  if  a  statement  will  be
 laid  on  the  Table  of  the  House?

 It  jis  a  sug-

 Shri  T.  T.  Krishnamachari:  I  can-
 not  comprehend  what  the  question
 indicates.
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 Skri  Hem  Berua:  May  I  know  if
 interim  relief  is  going  to  be  based  on
 the  questionnaire  that  the  Second
 Pay  Commission  has  circulated  or  on
 the  basis  of  the  prevailing  price  index?

 Shri  ¥T.  T.  Krishnamachari:  I  am
 not  the  Pay  Commission.  How
 the  Pay  Commission  would  decide  on
 thig  question  of  demand  of  interim
 relief,  it  is  for.  them.  I  am  not  in  a
 position  to  say  how  their  ming  will
 work  and  on  what  they  will  base  their
 recommendation,  what  ever  that  might
 be.

 Council  of  Sctentific  and  Industrial
 Besearch  Grants  to  Scientists

 +

 ०9०2
 Shri  5.  C.  Samanta:

 “  Shri  R  Cc.  Majhi:

 Wil)  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay
 a  statement  on  the  Table  showing:

 (a)  the  subjects  for  which  research
 grants  were  sanctioned  to  individual
 scientists  by  the  Council  of  Scientific
 and  Industrial  Research  during  the
 financial  year  1956-57;

 (8)  the  amounts  of  such  grants  and
 the  period  for  which  thev  were  sanc-
 tioned,  and

 (c)  the  results,  if  any,  of  the  re-
 search  done  under  the  Scheme?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  and  (b).  5  statement
 giving  required  information  is  laid
 on  the  Table  of  the  House.  [Placed
 m  Labrary.  See  Noa.  LT-429/57).

 (c)  The  researches  are  still  in  pro-
 gress.

 Shri  S.  ©.  Samanta:  May  I  know
 what  is  the  usual  procedure  for  grant-
 ing  this  assistance  to  individual  scien-
 tists?

 Shri  M.  M.  Das:  Applications  are

 any
 ived  by  the  Council  of  Scientific
 Industrial  Research.  Then,  these
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 applications  are  referred  to  the  res-
 fective  Research  Committees.  There
 are  about  25  or  26  different  Research
 Committees  which  go  through  these
 applications  and  make  their  recom-
 mendations  upon  these  applications  to
 the  governing  body  of  the  C.S.I.R.
 The  governing  body  decides  whether
 the  grants  should  be  given  and  if  sa,
 what  will  be  the  amount,  etc.

 Shri  8.  C.  Samanta:  May  I  know
 whether  private  institutions  and  uni-
 versities,  etc.  are  also  given  grants
 over  and  above  these  individual  scien-
 tists?

 Shri  M.  M.  Das:  Yes,  Sir.  Univer-
 sities  and  private  institutions  are  also
 given  grants  for  carrying  out  research.

 Shri  Shree  Narayan  Das:  Out  of  the
 individual  scientists  who  have  been
 given  grants,  how  many  are  carrying
 on  research  in  some  institution  or  on
 an  individual  basis?

 Shri  M.  M.  Das:  Without  an  insti.
 tution,  laboratories,  etc.  research  in
 modern  science  cannot  be  carried  out.
 In  the  statement  that  has  been  sub.
 mitted,  there  are  altogether  278  items.
 It  is  difficult  for  me  just  at  the  present
 moment  to  find  out  how  many  _§  are
 working  and  in  what  institutions.

 Shri  Subodh  Hasda:  May  I  know
 the  total  amount  of  the  grants  given
 auring  the  last  three  years  including
 the  current  year  and  also  may  I  know
 the  miximum  amount  of  financial  assis-
 tance  go  a  single  scientist?

 Shri  M.  M.  Das:  I  have  not  got  the
 figures  of  last  three  years  with  me.
 I  have  got  figures  of  the  total  amount
 of  grants  given  last  year,  namely
 1956-57,  to  individual  scientists.  ‘The
 lotal  amount  comes  to  Rs.  25,60,000
 and  odd.  This  year,  we  have  got  a
 budget  provision  for  this  purpose,  of
 Rs.  23  lakhs.  The  maximum  amount
 that  has  been  given  to  an  individual
 scientist  will  be—I  am  not  prepared
 to  commit  myself  on  this  point—about
 Rs.  60,000  or  round  about  that  figure.

 Shri  8s.  C.  Samanta:  May  I  know
 whether  a  single  scientist  is  entitled
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 to  financial  assistance  if  he  carries  on
 research  in  more  than,one  subject?

 Shri  M.  M.  Das:  Yes,  Sir,  He  is
 entitled,  and  we  have  given.

 Pandit  ठ.  P.  Jyotishi:  May  I  know
 if  these  persons  who  are  given  grants
 are  required  to  submit  six-monthly  or
 yearly  reports  on  the  work  they  have
 done?

 Shri  M.  M.  Dass:  Yes.  Reports  are
 called  for  and  the  report  for  1956-57
 is  being  compiled  now.

 Refractory  Storage  Building  at  Bhilai

 *903.  Shri  V.  C.  Shukla:  Will  the
 Minister  of  Steel,  Mines  ang  Fuel  be
 pleased  to  state

 (a)  whether  it  i5  a  fact  that  a  Re-
 fractory  Storage  Building  built  by
 a  contractor  for  the  Bhilai  Stee]  Pro-
 ject  gave  way  as  soon  as  the  Project
 authorities  began  to  store  material  in
 that  building;  and

 (b)  what  action  has  been  taken
 against  the  contractor?

 The  Minister  of  Steel,  Mines  and
 Wuel  (Sardar  Swaran  Singh):  (a)
 and  (b)  The  building  asa  whole  did
 not  give  way.  Only  a  patch  of  the
 floor  sank  slightly,  pushing  a  small
 pottion  of  the  retaining  wall.  The
 damage  was  made  good  by  the  con-
 tractor  at  his  own  cost.

 Shri  द  C.  Shukla:  May  I
 kng

 w  if
 it  is  fact  that  the  mishap  occurred  be-
 cause  the  original  design  and  specifi-
 cations  were  changed?

 Sardar  Swaran  Singh:  No,  Sir.

 Shri  V.  C  Shukla:  May  I  know  if
 the  work  was  allotted  to  the  contrac-
 tor  by  negotiation  irrespective  of  the
 tenders  submittei?

 Sardar  Swaran  Singh:  I  have  no
 euch  information.  That  does  not  arise
 out  of  this.

 Sari  झा,  ्,  Shukia:  May  I  know  if
 appreciable  financial  loas  has  been
 suffered  because  the  floors  of  certain
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 other  buildings  have  not  been  con~
 ereted  according  to  specifications?

 Sardar  Swaran  Singh:  Not  to
 knowledge.

 my

 उसु  गेया  केग

 is  e

 He  ०४  भी
 भक्त  दर्शन  :

 h  भरी  tte  Wo  हार्मा  :

 क्या  शिक्षा  ओर  बेज्ानिक  गणेजजा
 मत्री  (ज  सितम्बर,  १६५७  के  तारांकित  प्रचन
 संख्या  १६०७  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तुंग  गवेषणा  केन्द
 को  स्थापना  के  बारे  से  हुई  संगोष्ठी  की  कार्य-

 वाही  इस  बीच  प्राप्त  हो  गयी  है  ;

 (ख)  यदि  हा,  तो  क्‍या  कार्यवाही  की

 एक  प्रति  सभा-प्टल  पर  रखी  जायेगी  ;
 और

 (ग)  संगोंष्टी  में  हुई  चर्चा  के  आधार
 पर  मूल  योजना  के  बारे  में  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 शिक्षा  और  बेजशासिक  गबंधरा  जनमती

 (3  wo  मो०  दास):  (क)  से  (ग).  केवल

 एक  सप्ताह  पूर्व,  २६-११-५७  को,  भारत
 की  राष्ट्रीय  विज्ञानशाला  से  संगोष्ठी  की

 कार्यवाही  की  कुछ  प्रतिया  प्राप्त  कर  ली  गई

 &  तथा  दो  प्रतिया  समद  के  पुस्तकालय  में  रख

 दी  गई  हैं  q  संगोप्ठी  के  विचारों  को  ध्यान  में

 रखते  हुए  बेज्ञानिक-झौद्योगिक-भनुसंधान

 परिषद्‌  उत्तुग  गजेषणा  केन्द्र  की  स्थापना  के

 सम्बन्ध  में  यथा  समय  विचार  करेंगी  |

 श्री  है (6  दर्गन  :  जहा  तक  मुझे  याद  है

 यह  संगोष्ठी  मई  सन्‌  १६५५  में  गुलमर्ग  र्

 हुई  थी  ।  भे  जानना  चाहता  हूं  कि  इसको
 केवल  झपनी  रिपोर्ट  24  में  ढाई  कर्ण  का  इसना
 लम्बा  समम  क्‍यों  लग  गया  ?

 Shri  M.  M  Das:  The  symposium  wes
 organised  by  the  Nationa!  Institute  of
 Sciences  of  India,  a  non-official  organ}
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 sation  consisting  of  scientists.  It  is  not
 poasible  for  us  to  say  why  they  took
 so  much  time,  neither  can  we  compel
 these  non-official  organisation  to  ex-
 pedite  the  publication  of  their  report.

 et  wer  दस  :  क्‍या  मानतीय  मंत्री

 केवल  संक्षेप  में  यह  बतलाने  की  कृपा  करेंगे

 कि  इस  रिसर्च  लेबोरेटरी  के  बारे  में  क्‍या

 सिफारिश  की  गयी  है  ?  झाया  इसे  स्थापित

 किया  जायेगा  या  नदी  किया  जायेगा  ?

 Shri  M.  M.  Das:  We  have  said  that  a
 few  copies  of  the  report  have  been  re-
 ceived  only  last  week.  We  have  not
 yet  gone  through  the  whole  of  the
 report.  It  is  a  big,  voluminous  report,
 and  it  will  take  some  time  before  we
 go  through  the  report  and  take  some
 decision  on  it.

 ad  भक्त  दशम  :  गया  साननीय  मंत्री  को

 यह  ज्ञात  है  कि  इस  प्रदन  पर  पिछले  लगभग

 पांच  या  छ'  वर्षों  से विचार  किया  जा  रहा  है
 झौर  अमी  तक  केवल  विचार  ही  किया  जा

 रहा  है  ?  इसलिये  कया  इस  सम्बन्ध  में  कुछ
 दधीघ्रता  से  निर्णय  करने  का  प्रयत्न  किया

 जायेगा  ?

 Shri  M.  M.  Das:  The  hon.  Member
 may  kindly  realise  that  about  these
 matters  Government  badly  requires
 the  help,  advice  and  suggestions  of  the
 scientists  of  our  country.  A  sympo-
 siurn  was  organised  by  the  National
 Institute  of  Sciences,  a  private,  non-
 official  organisation.  We  have  receiv-
 ed  their  suggestions  only  last  week.
 So,  it  will  take  some  time

 Worid  Youth  Organisation

 Shri  Haghwaath  Singh:  Will
 the  Minister  of  Education  and  Secien-
 tific  Rewearch  be  pleased  to  state
 whether  it  ig  a  fact  that  e  convention
 of  World  Youth  Organisation  is  going
 to  be  held  in  India  in  August,  19887

 The  Minister  of  State  ह. है  the  Minis.
 try  ef  Education  and  Scientific  Re-
 eeareh  (Dr.  K.  L.  Shrimali):  The  Gov-
 ernment  of  iIndis  has  no.  sch
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 proposal;  but  it  is  understood
 from  the  India  Committee  of
 the  World  Assembly  of  Youth,  that
 they  propose  to  hold  the  next  Session
 of  the  Genera]  Assembly  of  Youth,  in
 India  in  August,  1958.

 श्री  रघ॒नाथ  सिंह  :  में  यह  जानना  चाहता

 हैं  कि सरकार  की  तरफ  से  इस  प्रारगेनाइजेशन
 को  क्‍या  सहायता  प्राप्त  होंगी  भौर  कौन
 कौन  देश  इसमे  शामिल  हो  रहे  हे  ?

 डा०  Flo  ला०  श्रीमा नी  :  जहा  तक
 सरकार  को  मालूम  हे  ५०  देश  इस  संगठन
 में  सम्मिलित  हैँ  भौर  मेरा  रूयाल  है  कि  सभी
 देशों  के  प्रतिनिधि  उपस्थित  होंगे  ।  सरकार  से
 ष््भी  'लिविषत  रूप  से  कोई  सहायता  नद्दी  भाणी
 गयी  है  भोर  यह  लिखा  गया  हैँ  कि  कानफरेंस
 के  मृताल्लिक  जो  ज्यादातर  खर्चा  होगा  उसको

 यह  संगठन  हो  बरदास्त  करेगा  |

 श्री  मक्त  इर्गत  :  मे'यह  जानता  चाहता

 हूं  कि  यह  जो  सम्मेलन  किया  जा  रहा  हैं  इसमें

 युवक  की  क्‍या  परिभाषा  होगी  क्योंकि

 मास्को  में  जो  युवक  समारोह  हुभा  था  उसमें

 बताया  जाता  है  कि  ५०  शौर  ५५  साल  के

 लोग  भी  जवान  समझे  गये  थे  !

 stir.  Deputy-Speaker:  Need  not  be
 answered.

 Shri  Hem  Barna:  May  I  know  if  the
 invitiations  to  the  countries  that  will
 attend  this  World  Youth  Conference
 would  conform  to  the  composition  of
 the  U.N.  membership  or  be  according
 to  the  tenets  of  our  foreign  policy?

 Dr.  EK.  L.  Shrimali:  There  is  no  ques-
 tion.  This  is  a  world  assembly  of
 youth  and  functions  through  national
 committees,  and  naturally  the  repre-
 sentatives  of  the  organisations  which
 are  members  of  this  organisation  will
 participate  in  the  conference.

 Shri  Panigrahi:  The  hon.  Minister
 said  that  the  particular  youth  organi-
 sation  called  the  world  Assembly  of
 Youths  is  sponsoring  thie  convention.
 May  I  know  whether  the  countries
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 like  the  Soviet  Union  and  other
 Democracies  are  being  invited  to  this
 convention?

 Mr.  Deputy  -Speaker:  That  would  not
 be  for  the  Government  to  say  whether
 they  would  invite  or  not;  it  would  be
 for  the  organisation.

 Shri  Panigrah:  They  have  got  a
 list,  therefore  I  wanted  to  know.

 Mr.  Deputy-Speaker:  Whether  they
 would  invite  all  of  them  or  not  would
 be  for  the  organisation,  not  for  the
 Government,  to  say.

 Shri  Vasudevan  Nair:  May  I  know
 whether  thi  World  Assembly  has  any
 affiliated  national  unit  in  India,  and  if
 s0,  what  is  their  membership?

 Dr.  K.  L.  Shrimali:  There  are  three
 organisations  which  are  connected  with
 this  organisation:  the  AICC  Youth  De.
 partment,  the  Congress  Seva  Dal  and
 the  Akhi!  Hindu.  Yuvak  Sangh,

 -

 Shri  Ansar  Harvani:  is  the  Govern-
 ment  aware  that  the  youth  organisa-
 tions  in  the  Soviet  Union  and  the  Peo-
 pie's  Republic  of  China  are  not  affili-
 ated  to  this  Assembly?

 Dr.  K.  L.  Shrimali:  Hon.  Members
 are  asking  questions  which  have  abso-
 jutely  no  relevance  to  this  question.

 Mr.  Deputy-Speaker:  They  are  giv-
 ing  information.

 Shri  Punnoose:  May  I  know  the  total
 membership  of  those  organisations
 which  are  affiliated  to  this  world  or-
 ganisation  from  India,  and  may  I  also
 know  whether  there  are  other  youth
 organisations  which  are  not  affiliated
 to  this?

 Dr.  K.  LL.  Shrimali:  I  have  already
 answered  that  questiqn  I  have  al-
 ready  said  there  are  three  organisa-
 tions  which  are  effiliated  to  this  orge-
 nisation.

 Mr.  Depaty-Speaker:  The  question  is
 whether  their  strength  is  known  or
 mot.
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 Dr.  K.  L.  Shrimali:  I  cannot  give
 their  number  or  strength.

 Shri  Panigrahi;  I  would  like  to  know
 the  nature  of  help  that  the  Govern-
 ment  of  India  is  proposing  to  extend
 to  this  Convention.

 Dr.  K.  L.  Shrimali:  The  organisation
 wrote  to  the  Government  to  give  some
 assistance,  but  the  organisation  has  not
 yet  indicated  the  special  kind  of  assis-
 tance  it  would  need,  end  I  am  told
 most  of  the  expenditure  would  be  met
 by  the  organisation  itself.

 Shri  Heda  rose—

 Mr.  Deputy-Speaker:  Would  he  Hke
 himself  to  be  included  in  youth?

 Shri  Heda:  At  feast  I  am  connected
 with  some  organisations.

 Mr.  Deputy-Speaker:  All  right.

 Shri  Heda:  May  I  know  whether  the
 Government  of  India  think  it  advis-~
 able  tha:  from  the  Indian  point  of
 view  they  should  accept  some  organi-
 sations  in  India  as  representatives  of
 Indian  youth,  and  if  so,  whether  they
 have  accepted  some  organisations,  and
 in  that  case,  may  I  know  the  names  of
 those  organisations?

 Dr.  K.  L.  Shrimali;  Government  has
 no  organisations  of  its  own,  Govern-
 ment  wants  to  encourage  all  organisa-
 tions  which  work  on  democratic  tines.

 India  Re-ingurance  Corporation

 °907,  Shri  Heda:  Will  the  Minister
 of  Finamee  be  pleased  to  state:

 (a)  whether  Government  have
 studied  the  working  of  India  Re-in-
 surance  Corporation  Ltd.;  ang

 (b)  whether  they  are  satisfied  with
 its  working?

 The  Deputy  Minister  of  Finance

 Agri
 है.  R.  Bhagat):  (a)  and  (b).

 India  Re-Insurance  Corporation
 Limited  which  is  a  private  enterprise,
 commenced  working  from  the  igt  Jan.
 uary,  1987.  The  report  of  its  ह... अ  ह
 of  working  will  be  available  only
 sometime  abeut  the  middie  of  1908,
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 Shri  Heda:  May  I  know  whether
 this  Corporation  is  covering  the  total
 werk  that  is  there  for  re-insurance,  or
 will  s.me  business  be  left  for  outside
 agencies?

 ह... ह  के.  BE.  Bhagat:  It  is  very  diffi.
 eult  to  say,  because  the  Corporation
 has  just  started  functioning,  but  it
 wovers  the  reinsurance  business  in  the
 fire,  marine  and  general  miscellaneous
 fields.  As  to  what  percentage  of  that
 total  business  is  covered,  lam  not  in  a
 ‘position  to  give  the  information.

 Shri  Biren  Roy:  May  I  know  which
 insurance  companies  are  the  units  of
 this  reinsurance  organisation,  if  it  is

 a  non-official  body?

 Shri  8.  BR.  Bhagat:  The  insurance
 ‘companies,  both  Indian  and  non-
 Indian,  carrying  on  general  insurance
 business  in  India  are  units;  they  have
 subscribed  to  its  capital

 Shri  Biren  Roy:  May  I  know  the
 mames?  I  wanted  the  names.  I  want
 to  know  whether  al!  these  imsurance
 companies  in  India  are  there  or  some.

 Shri  B.  B.  Bhagat:  I  do  not  have
 the  information  at  present

 State  Bank  of  India

 +

 Perey
 Shrimati  है *.... ह  Chakravartty:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Fimance  be
 tpleased  to  state:

 (a)  the  total  number  of  branches
 ‘opened  by  the  State  Bank  of  India
 in  rural  areas  in  1956-87  and  1957-58,

 30  far;

 (b)  the  number  of  those
 in  West  Bengal;  and

 (०)  the  total  amount  of  credit  ad-
 vanced  directly  to  agriculturists
 State-wise?

 opened
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 38  are  respectively  58  ang  58  out  of
 which  42  and  50  respectively  are  in
 Places  having  a  population  of  30,000
 or  less.

 (b)  The  numbers  of  State  Bank
 branches  cpened  in  West  Bengal  in
 ‘1956-57  and  so  far  in  1937-58  है! -  res-
 pectively  3  and  5  out  of  which  |  and
 2  respectively  are  in  places  having  a
 Population  of  30,000  and  less.

 (c)  It  is  not  possible  to  give  precise
 figures.  The  word  “agriculturists”  can
 be  interpreted  in  more  than  one  way.
 The  State  boundaries  have  changed.
 The  collection  of  the  figures  asked  for
 will  involve  rearrangement  of  a  vast
 amount  of  statistics  on  different  hy-
 Potheses  and  will  take  a  dispropor-
 tionate  amount  of  time  and  labour.

 Shrimati  Reon  Chakravartty:  May
 7  know  how  many  more  branches  are
 waiting  to  be  opened  till  March,  1958,
 in  West  Bengal?

 Shri  B.  R.  Bhagat:
 that  information.

 I  do  net  have

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  the  number  of
 co-operative  banks  has  increased,  is  it
 a  fact  that  the  total  amount  of  credit
 which  is  made  available  to  the  agricul-
 turists  through  these  banks  has  fallen
 lower  than  what  it  was  last  year?

 Krishnamachari):  The  “question  of
 making  credit  available  to  co-opera-
 tive  banks  as.  not  primarily  the  duty
 of  the  State  Bank;  it  is  the  duty  of
 the  Reserve  Bank;  and  the  credit  is
 made  available  by  the  Reserve  Bank
 to  the  Co-operative  Apex  Societies
 through  the  medium  of  the  States  in
 some  cases  and  directly  in  other  cases.
 The  State  Bank  does  not  come  into  the
 picture  directly.

 Shri  Prabhat  Kar;  May  I  know  it  it
 was  stipulated  that  the  State  Bank  of
 India  will  open  l00  branches  per  year
 and,  if  it  has  failed,  why  it  has  failed?

 Shri  T.  T.  Krishmamachari:  The
 stipulation  is  there  and  I  would  not
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 say  that  it.  has  failed.  I  think  this
 question  of  opening  branches  has
 gathered  momentum  of  late  and  we
 have  to  wait  till  the  period  for  which
 the  total  figure  was  fixed  in  order  to
 judge  whether  it  has  failed  or  not.

 Shri  KE.  Ramanathan  Chettiar:  May
 I  know  whether  the  Government  is
 satisfied  with  the  progress  of  the  State
 Bank  of  India  in  respect  of  opening
 branches  in  the  rural  areas  and  pro-
 viding  rural  credit  as  per  the  recom-
 mendations  of  the  All  India  Rural
 Credit  Survey  Committee?

 Shri  T.  T.  Krishnamachari:  I  am
 afraid  this  is  a  very  big  question.  So
 far  as  the  first  part  of  the  question
 is  concerned,  I  have  answered  it  in
 reply  to  a  question  of  the  hon.  Mem-
 ber  Shri  Prabhat  Kar.  In  regard  to
 the  second  part  of  the  question,  the
 Rural  Credit  Survey  Committee's  re.
 commendations  do  not  actually  throw
 all  the  obligations  on  the  State  Bank.
 We  have  been  considering  various  me-
 theds  by  which  we  can  augment  the
 amount  of  credit  available  to  the  rural
 sector  and  some  steps  have  been  taken
 in  that  regard  through  the  Reserve
 Bank  of  India.

 Shri  M.  R.  Krishna:  May  I  know
 whether  it  is  a  fact  that  the  credit-
 worthy  farmers,  in  other  words  the
 wealthy  farmers,  alone  are  entitled  to
 credit  facilities  and  the  farmers,  espe-
 cially  who  are  crop-sharers  are  not  at
 all  entitled  to  any  loan  from  this
 eredit;  and,  if  so,  whether  the  Gov-
 ernment  propose  to  bring  any  change
 in  the  rules  to  enable  the  poorer
 farmers  to  have  all  the  facilities?

 Shri  T.  T.  Krishnamachari:  I  am
 afraid  my  hon.  friend  has  not  caught
 quite  the  nature  of  the  original  ques-
 tion.  This  matter  refers  to  the  State
 Bank.  The  question  of  providing  .cre-
 dit  facilities  for  a  farmer  who  would
 not  ordinarily,  according  to  banking
 ideas,  be  credit-worthy  is  sought  to
 be  overcome  by  the  co-operative  in-
 stitutions  where  there  is  a  joint  res-
 ponsibility  and  it  is  to  the  co-opera-
 tive  institutions  that  we  should  lock
 for  more  credit  being  made  nvailable
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 to  the  farmers  on  the  basis  of  their
 personal  guarantees  rather  than  their
 being  so  much  worth  4p  property.

 Shri  N.  R.  Munisaniy:  What  are
 the  considerations  that  are  taken  into
 account  before  opening  a  branch  in
 @  particular  locality;  is  it  on  the
 basis  of  population  or  business  turn-
 over?  What  is  the  real  criterion?

 Shri  T.  T.  Krishnamachari:  The
 question  of  population,  I  think,  should
 be  secondary;  the  question  of  pros-
 pects  of  business  and  the  service  the
 branch  would  possibly  render  to  the
 public  would  be  the  primary  consider-
 ation.

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  in  some  cases  branches  could  not
 be  opened  because  of  the  non-avail-
 ability  of  accommodation  in  those
 places?  And,  if  so,  will  Government
 find  out  means  to  have  their  own  ac-
 commodation.

 Shri  T.  T.  Krishnamachari:  I  am
 not  able  to  say  with  any  definiteness
 that  the  position  envisaged  by  my  hon.
 friend  is  correct.  It  may  be.  But,  if
 it  is  this,  I  think,  we  have  to  seek
 remedies  and  the  remedy  suggested
 by  him  might  be  one  of  them.

 Shri  M.  R.  Krishna:  May  I  know
 how  far  it  is  correct  that  these  credit
 facilities,  either  through  the  co-opera-
 tive  societies  or  directly  by  the  State
 Bank,  are  only  paper  facilities  accord-
 ing  to  Balwant  Rai  Mehta's  report?
 Wf  so,  what  remedies  do  Government
 propose  to  take?

 Shri  T.  T.  Krishnamachari:  I  have
 not  yet  seen  any  report  which  says
 that  all  credit  facilities  are  paper
 facilities  only  Until  I  know  precisely
 what  that  report  indicates  and  to
 whom  it  refers,  I  am  not  in  a  position
 to  answer  it.

 जलिरीड  का  किसा

 +६१२.  बरी  काजपेपी  :  क्‍या  सिक्त

 कौर  बैंहानिक  गयेबणा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चितौड़
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 का  इतिहास  प्रसिद्ध  किला  नितास्त  शोचनीय

 स्थिति  में  है  ;

 (का)  क्‍या  यह  सच  है  कि  उसकी

 प्फाई,  मशम्भत  और  सुरक्षा  की  कोई

 स्थायी  व्यवस्था  नही  की  गयी  है  ;  भौर

 (ग)  यदि  हां,  तो  इस  प्राचीन  स्मारक

 की  सुरक्षा  के  लिये  सरकार  क्या  कार्यवाही
 करने  जा  रही  है  ?

 िका  और  वैज्ञानिक  गवंबणा  मंत्रालय

 में  राज्य-संत्री  (डा०  का०  ला०  खीमागी)  :

 (क)  झौर  (ख),  जी,  नही

 (ग)  भरदन  नहीं  उठता

 ची  धालपेयी  :  क्या  यह  सच  है  कि  चित्तोड़

 के  किले  में  यात्रियों  के  निवास  के  लिए  कोई

 उचित  व्यवस्था  नहीं  है,  इसके  कारण  जो  भी

 यात्री  किला  देखने  जाते  हे,  परेशान  होकर
 वापिस  ड्वोते  है  ?

 डा०  का०  ला०  झीसाणी  :  जी  हां,  डाक

 बंगला  है,  उसमें  यात्री  लोग  ठहर  सकते  हैं

 धौर  मेरे  ख्याल  में  वह  काफ़ी  अच्छी  सुविधा

 @:

 शी  बाखरेयो  :  कया  यह  सच  है  कि  चित्तोड़
 के  कुछ  प्रमुख  नागरिकों  ने  वहा  पर  यात्रियों

 के  निवास  के  लिए  एक  धमंशाला  बनाने  का

 प्रस्ताव  रबला  है  भौर  क्‍या  इस  सम्बन्ध  में

 उन्होंने  सरकार  से  कोई  सहायता  मांगी  है  ?

 Blo  Elo  Blo  शीमालो  :  मेरे  पास

 ऐसा  कोई  रिप्रेजेंटेसन  नहीं  झाया  है  झगर

 झापेगा  तो  उस  पर  विचार  किया  जायेगा

 थी  तकता  दर्शत  :  कुछ  बर्ष  पहले  चित्तोड़
 के  स्थान  को  धौर  अधिक  रमणीय  झौर  भाक-

 बंक  बनाने  की  एक  वोबना  तैपार  की  गई  थी,
 में  जानता  चाहता  हूं  कि  उस  सम्बन्ध  में  क्या

 कार्यबाही  की  या  रही  है  ?
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 Blo  १३०  Mo  क्रीमाजी  :  जी  हां,  यदि
 माननीय  सदस्य  चित्तौड  जाकर  देखें  तो
 पायेंगे  कि  इन  पिछले  तीन  सालों  में  उसकी
 तस्वीर  बिल्कुल  बदल  गई  है  भौर  जो  पुराने
 खंडहर  थे  उनकी  मरम्मत  कर  दी  गई  है  भौर
 काफी'  शच्छी  हालत  में  उनको  कर  दिया  गया
 गया  है  ।

 श्री  शामेहबर  टांटिया  :  क्‍या  यह  सच  है
 कि  मीराबाई  का  जो  प्रसिद्ध  मन्दिर  चित्तोड़
 के  किले  में  है  उसमें  एक  मूलि  स्थापना  के

 लिए  सरकार  विचार  कर  रही  है  ?

 Bo  Eto  ला०  श्रीमालो  :  जो  नही  |

 की  १०  Slo  आहकृूडाल  :  सानतीय  मंत्री
 ने  अभी  बतलाया  कि  डाक  बंगले  में  यात्रियों
 के  ठहरने  को  व्यवस्था  है  तो  क्‍या  में  जान-
 सकता  हूं  कि  डाक  बंगले  में  किस  श्रेणी  के
 व्यक्ति  ठहर  सकते  हे  ?

 Blo  का०  Mo  श्रीधाली  :  डाक  बंगले
 में  सभी  लोग  ठहर  सकते  हें

 st  प०  ही०  आकृपाल  :  किसान  मी

 ठहर  सकते  है  ?

 Blo  का०  Mo  अीसाली  :  वहां  5हरने
 का  वैसा  देना  पढ़ता  हैं  t

 उपाध्यक्ष  भहोदय  :  किसान  भी  वहां
 पर  ठहर  सकते  हे  सिर्फ  वैसा  देना  पढ़ता  है

 श्री  ०  कली  बॉकपॉल  :  कितता  पैसा
 देना  पढ़ता  है  ?

 उपाध्यक्ष  महोदय

 बहुत  मुश्किल  हे  i

 State  Finance  Ministers’  Conference

 :  भ्रब  यह  तो

 *sl3.
 |

 Shri  Assar:
 Sardar  Iqbal  Singh:
 Shri  S.  M.  Banerjee:

 {  Shri  N.  BR.  Munisamy:
 Will  the  Minister  of  Finance  be

 pleased  to  lay  on  the  Table  a  state-
 ment  showing:

 (a)  the  agenda  of  the  State  Finance

 Ls
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 Ministers’  Conference  held  in  Delhi
 “on  the  8th  November,  4957;

 (b)  whether  it  has  been  agreed  at
 the  Conference  to  replace  sales  tax
 on  commodities  by  additional  excise
 duty;

 (९)  कुह  so,  what  are  the  commodi-.
 ties  concemed;

 (d)  other  decisions  arrived  at  in  the
 Conference;  and

 (e)  the  steps  Government  propose
 to  take  to  implement  these  decisions?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  A  copy  of
 the  press  communique  setting  out  the

 -wubject  for  discussion  at  the  confer-
 ence  issued  on  the  420  November,
 957  is  placeg  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  III,  annexure
 No.  94}.

 (b)  to  (e).  The  discussions  at  the
 -conference  were  informal  and  confi-
 dential  and  no  decisions  as  such  were
 taken.  The  various  matters  consi-
 dered  at  the  meeting  are  being  pro-
 cessed  further  in  the  light  of  the
 views  expressed  at  the  meeting.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  any  decision  was  taken  to
 exempt  foodgrains  from  the  sales-tax
 to  help  lowering  down  of  the  prices
 and,  if  so,  whether  the  State  Gov-
 ernments  have  agreéd  to  this?

 Shri  B.  ह  Bhagat:  No,  Sir.

 Shri  Basappa:  May  I  know  whether
 the  Indian  Coffee  Board  has  re-
 commended  to  the  Government  that
 the  sales  tax  on  coffee  may  be  re-
 placed  by  additional  excise  duty  and,
 if  so,  whether  the  Government  is  con-
 sidering  that  question?

 Shri  B.  RB.  Bhagat:  It  never  came
 up  for  discussion  in  the  Conference.

 Shri  है.  8.  Merthy:  May  I  know
 whether  the  question  of  small  savings

 “was  discussed  and,  if  so,  what  steps
 -are  proposed  tc  be  taken  for  having

 @  better  and  «*:  drive  in  that
 Hine?
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 Shri  B.  BR.  Bhagat:  Yea,  Sir.  This
 matter  was  generally  discussed  in  the
 Conference.

 Shri  8.  8.  Marthy:  I  wanted  to  know
 whether  any  steps  were  taken  in  res-
 Pect  of  the  drive  for  smal)  savings.

 Mr.  Deputy-Speaker:  The  informa-
 tion  available  is  only  so  much  that  this
 matter  was  discussed.

 Shri  N.  BE.  Munisamy:  May  I  know
 whether  in  view  of  certain  decisions
 as  regards  the  prevention  of  evasion
 of  taxes  as  well  as  the  collection  of
 income-tax  arrears,  any  concrete  pro-
 Pposals  have  been  put  forward  by  the
 Ministers  as  to  the  investment  of
 certain  extra  powers  in  the  Income-
 Tax  Officers  in  the  States  to  collect
 the  taxes  due  to  the  Union,  with  a
 view  to  collect  the  entire  tax  on  this
 behalf  by  issue  of  certificates  by  them?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Certain  difficulties
 that  are  in  the  way  have  been
 Pointed  out  to  the  State  Finance  Minis-
 ters  and  we  have  obtained  from  them
 the  assurancé  that  a}l  possible  co-~-
 Operation,  to  the  extent  that  it  can
 be  possible  and  is  necessary,  will  be
 forthcoming.

 Shri  Bameshwar  Tantia:  May  I  know
 whether  the  news  in  the  newspapers
 that  sales-tax  will  be  abolished  on
 sugar,  cloth  and  such  things  is  true
 and,  if  so,  what  will  happen  to  the
 stocks  which  are  lying  with  the  deal-
 ers?

 Shri  T.  T.  Krishnamachari:  When  a
 decision  of  that  nature  is  taken,  then
 I  think  the  question  will  arise.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  State  Finance  Ministers  were
 asked  to  increase  thelr  revenue  from
 new  taxes  and  what  was  the  reaction
 of  the  State  Governments?

 Mr.  Deputy-Speaker:  That  would
 net  be  covered  by  this  refftricted  ques-
 tlon.

 Sibi  Hefa:  May  I  know  whether
 many  of  the  State  Finance  Ministers
 expressed  the  view  that  thelr  revenues
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 from  sales-tax  would  be  augmented
 by  about  five  times  more  if  they  are
 replaced  by  the  additional  excise  duty
 amd,  if  so,  are  the  Government  pro-
 posing  to  take  any  steps  therecn?

 Shri  T.  T.  Krishnamachari:  The  mat-
 ter  was  generally  discussed,  as  I  said.
 Whether  the  income  will  be  augment-
 ed  or  not  depends  upon  the  nature  of
 the  steps  that  are  taken.  It  would  be
 rather  premature  for  me  _  to  discuss
 the  matter  at  this  stage.

 Ch.  Ranbir  Singh:  May  I  know  whe-
 ther  the  Conference  considered  the
 Teplacement  of  the  outmoded  jand
 revenue  system  by  some  progressive
 taxation  policy?

 Mr.  Deputy-Speaker:  Sales-tax  is
 sought  to  be  removed  im  lieu  of  cert-
 ain  additional  excises.  Next  question.

 Sbri  B.  KR.  Bhagat:  |  am  sorry  it  is
 @  long  answer  in  Hindi.

 Mr.  Deputy-Speaker:  If  he  has  pre-
 pared  it,  he  might  read  it.

 अफीस  फैक्टरी,  गाजीरुर

 लिट इइ,  श्री  सरनू  चाष्डें :  क्‍या  बि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गाजीपुर  जिले  की  प्रफीम  फैक्टरी

 के  पास  कितनी  एकड  भूमि  है  ;

 (स्व)  कया  यह  सच  है  कि  पोलोटैबनीक

 इंस्टीट्यूट  के  प्रिसिपल  तथा  उत्तर  प्रदेश

 सरकार  ने  केन्द्रीय  सरकार  से  इंस्टीट्यूट
 के  विस्तार  के  लिए  भूमि  देने  के  सम्बन्ध  में

 नार्यंग  की  थी;

 (ग)  यदि  हां,  तो  कितनी  एकड़

 अभि  की  मांग  की  गयी  थो  भौर  सरकार  ने

 इस  सम्बन्ध  में  क्‍या  कार्यबाही  की  है;
 और

 (थ)  क्‍या  सरकार  भ्रफीम  फैक्टरी

 की  बेकार  जगीन  पर  कोई  फैक्टरी  निर्माण

 करने  का  क्चिर  कर  रही  है  ?

 फ्क्सि  wets  (ली  -  द  ग्रेभक्त  :

 (*)  ११५  एकड़  ।
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 (रू)  पोलीटेक्निक  इंस्टीट्यूट.  के

 जिसिपल  के  पास  से  सीधे  कोई  प्रार्थना-पत्र

 नहीं  आया  था।  उत्तर  प्रदेश  के  उद्योग  निदेशक

 (डाइरेबटर  झाफ  इंडस्ट्रीज)  ने  उत्तर  प्रदेश

 सरकार  की  सार्फत  केन्द्रीय  सरकार  से  यह
 प्रार्थना  की  थी  कि  बहू  पोलीटैक्निक  के  विस्तार

 के  लिए,  गाजीपुर  अफीम  डिवीजन  की  बेकार

 भूमि  और  इमारतें  उक्त  संस्था  को  दे  दे  ।

 (ग)  जितने  एकड़  भूमि  मागी  सयी  थो

 उसका  विवरण  इस  प्रकार  है  :

 (१)  कार्यालय  भवन  और

 गोदाम  २८२२६.  ८८  वर्गेफुट

 (२)  भवन  के  साथ  छोड़ी
 जाने  वाली  भमि  ६.३७  एकड़

 राज्य  सरकार  को  भमि  तथा  इमारतें
 सौंप  देने  की  बात  को  अन्तिम  रूप  दिया  ही
 जाने  दाला  था  कि  सार्वजनिक  निर्माण

 विभास,  गाजीपुर  के  जिला  इंजीनियर  ने

 गाजीपुर  के  जिला  मजिस्ट्रेट  झभौर  कलक्टर
 को  यह  सुझाव  दिया  कि  टूटी  फटी  दशा  में

 होने  के  कारण  ये  इमारतें  पोलोटेक्निक  इंस्टो-

 ट्यूट  के  लिए  न  ली  जाय॑  ।  गाजीपुर  के  कलक्टर

 ने  यह  सुझाव  अवद्य  रखा  कि  राज्य  सश्कार

 इन  इमारतों  को  केवल  इस  द्यतें  पर  खरीद

 सकती  है  कि  केन्द्रीय  सरकार  इनकी  कोई
 कीमत  न  मांगे  क्योंकि,  उनके  विचार  से,  ये

 इमारतें,  टूटी  फूटी  होने  के  कारण,  बोल  ही
 झधिक  है  ।  गाजीपुर  के  जिला  मजिस्ट्रेट  और

 कलक्टर  का  यह  सुझाव  स्वीकार  नहीं  किया  जा

 सकता  कि  इमारतों  की  कोई  कीमत  लिये

 बिना  ही  इत  इमारतों  और  भूमि  का  हस्तां-
 तरण  कर  दिया  जाय,  क्योंकि  केन्द्रीय  सरकार

 की  इमारतों  को,  मूल्य  लिये  बिना  किसी

 राज्य  को  दे  देने  की  अनुमति  नहीं  है  ।

 (थ)  नहीं  t  उस  बेकार  मूमि  पर  कोई
 कारणाना  खोलने  का  केस्द्रीय  सरकार  का

 वियार  नहीं  है
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 शमी  सरजू  बाण्डे  :  हां  पर  जो  जमीन  है,

 क्या  केन्द्रीय  सरकार  ने  उसमें  से  कुछ  हिस्सा

 पोलीटेक्नीक  इंस्टीट्यूट  के  लिये  दे  दिया  है  ?

 श्दी  Wo  Clo  मगत  :  मकान  के  साथ  जो

 जमीन  है  वह  पोलिटेकनिक  इंस्टीट्यूट  को

 फिराये  पर  दे  दी  गई  है  |

 ज्ी  सरजू  ८ाण्डे  :  जो  जमीन  वहां  पर  थी,

 उस  में  से  सरकार  ने  कोई  प्लाट  दिया  है  या

 नही  ?

 डउराध्यक्ष  महोदय  :  कहा  तो  गया  है  कि

 एक  हिस्सा  दे  दिया  गया  है  !

 श्यी  अ०  Clo  भगत  :  मकान  के  साथ  जो

 जमीन  थो  वह  दी  गई  है,  भलग  कोई  जमीन

 नही  दी  गई  ।

 शी  सरज्‌  पाण्डे  :  उसका  मुझनावजा  झभी

 लगाया  नही  ?

 Mr.  Deputy-Speaker:  Has  compen-
 sation  been  assessed?

 aft  Wo  ०  भगत  :  कम्पेन्सेशन  किस

 लिए  ?  इस  का  तो  कोई  सवाल  ही  नही  उठता  3

 National  Council  of  Applied
 Economics  Research

 os16
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  National  Council
 of  Applied  Economics  Research  has
 submitted  any  suggestions  and  recom-
 mendations  to  Government  as  a  result
 of  a  detailed  study  of  the  impact  of
 India’s  tax  structure  on  present  and
 potential  foreign  investments;

 (b)  #  so,  whether  a  copy  of  such
 recommendations  will  be  placed  on
 the  Table;
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 (c)  whether  these  have  been  exa-
 mined;

 a)  if  so,  the  nature  of  the  reaction.
 of  Government;  and

 (९)  whether  any,  and  if  so,  which
 of  the  recommendations  are  proposed
 to  be  implemented  by  Government?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  and  (b>.  The
 National  Council  of  Applied  Economic
 Research  has  forwarded  to  Govern-
 ment  copy  of  its  Study  of  Taxation
 Laws  in  India  in  relation  to  foreign
 investments.  Its  recommendations
 have  been  summarised  in  pages  284  to
 57  and  an  extract  thereof  is  laid  on
 the  Table  of  the  Lok  Sabha  (See
 Appendix  II],  annexure  No.  95}.

 (९)  to  (e).  These  recommendations
 will  doubtless  form  part  of  the  con-
 siderations  that  Government  will  bear
 in  mind  when  reviewing  fiscal  policy
 from  time  to  time.

 Shri  Shree  Narayan  Das:  May  iI
 know  whether,  in  order  to  implement
 some  of  the  suggestions  which  would
 be  acceptable  to  the  Government,  any
 legislation  will  be  put  forward  in  this
 House  during  this  session?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  We  have  not  yet
 examined  these  suggestions  I  do  not
 know  if  they  are  going  to  be  accepted
 by  the  Government  at  all.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  it  is  a  fact  that  some
 suggestion  with  regard  to  this  ques~
 tion  has  already  been  offered  by  the
 delegation  which  just  went  to  the
 European  countries  and  whether  this
 suggestion  could  also  be  considered  by
 the  Government?

 Shri  T.  T.  Krishnamachari:  I  have
 sean  in  the  newspapers  that  the  dele-
 gation  which  went  abroad  has  made
 certain  suggestions.  I  have  not  seen
 those  suggestions  yet.  Naturally  all
 suggestions  made  by  responsible  om
 ganisations  will  be  taken  into  conside-
 ration  at  the  appropriate  time  हैं  such
 a  time  does  occur.
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 Shri  Radha  Eaman:  May  I  know,
 if  the  recommendations  made  to  the
 Government  are  implemented  and  to
 what  extent  they  will  affect  the  re-
 venues  of  the  Government?

 Shri  T.  T.  Krishnamachari:  We  have
 not  yet  had  any  examination  cf  these
 suggestions.  So,  I  am  not  in  a  posi-
 tion  to  say  anything  about  it.

 Shri  Shree  Narayan  Das:  In  view  of
 the  fact  that  from  time  to  time  in  the
 mewspapers  and  at  other  places  also
 it  is  stated  that  there  is  no  congenial
 atmosphere  for  the  investment  coming
 from  foreign  countries  may  I  know
 whether  the  hon.  Muaister,  has  in  his
 tours,  found  that  the  reasons,  namely,
 that  the  climate  is  not  congenial,  have
 really  any  truth?

 Shri  T.  T.  Krishnamachari:  My  own
 feelings  in  this  matter  is  that  the  con-
 cessions  that  sre  now  given  for  in-
 vestment  of  foreign  capital  are  not
 quite  understood,  They  are  quite  con-
 siderable.  4  felt  it  was  my  task  to
 tel)  them  what  these  concessions  were
 and  put  them  in  form  and  publicise
 them.  I  think  the  concessions  that
 we  are  giving  are  not  given  by  many
 countries  of  the  world.  May  be  there
 are  other  procedural  matters  perhaps
 in  which  some  kind  of  discussion  is
 possible,  because  we  have  had  discus-
 sions  in  various  countries  on  this  ques-
 tion  of  avoidance  of  what  is  called
 double  taxation.  It  is  being  done  on
 the  basis  of  mutual  agreement  between
 the  two  countries.  This  kind  of  thing
 goes  on.  But  if  anything  has  been
 suggested  in  addition  to  what  is  now
 obtaining  well,  that  matter  would  have
 to  be  examined  and  I  am  not  in  a
 position  to  say  whether  there  is  much
 room  for  it  or  there  is  not  much  room
 for  it.  Tt  is  a  thing  which  can  be  re-
 vealed  only  after  examination.

 Liguite  Depesits  in  Kashmir

 916,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 -{a)  whether  it  is  a  fact  that  lignite
 deposits  exist  in  Nichams,  Handwara
 Zehell  of  Kashmir:  and
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 (b)  if  so,  the  steps  being  taken  to
 explore  these  deposits?

 The  Minister  of  Mines  and  Oi)  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (9)  A  detailed  investigation  is  being
 carried  out  by  the  Geological  Survey
 of  India.  Two  bore  holes  have  so  far
 been  drilled.  The  work  is  in  pro-
 gress.

 Shri  Rameshwar  Tantia:  May  I  know
 the  estimated  quantity  of  lignite  depo-
 sits  available  there?

 Shri  K.  D.  Malaviya:  The  rough
 estimates  are  about  ३4  million  tons.
 More  bore  holes  have  to  be  drilled  to
 get  precise  information.

 Shri  Rameshwar  Tantia:  May  I  know
 how  far  this  will  affect  the  jungles  and
 whether  the  Government  is  trying  to
 do  something  to  explore  it  so  that  there
 can  be  more  fertilizer  also?

 Shri  E.  PD.  Malaviya:  Yes  Sir.  The
 programme  is  for  search  for  more
 lignite.  But  I  am  unable  to  say  what
 the  implication  of  the  search  will  be
 with  regard  to  conservation  of  forests.

 Enguiry  into  death  of  Dr.  B.  RB.
 Ambedkar

 +
 [  Shri  B.  C.  Kamble:

 |  Shri  D.  A.  Katti:
 *9i9.  Shri  B.  K.  Gaekwad:

 Shri  Dige:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  509  on  the
 26th  November,  1957  and  state:

 (a)  whether  a  copy  of  the  report
 of  the  enquiry  into  the  death  of  Dr.
 B.  R.  Ambedkar  will  be  laid  on  the
 Table;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Pan-
 att  G.  है.  Pant):  (a)  and  (b).  I  do  not
 think  it  will  be  appropriate  to  lay
 on  the  Table  a  copy  of  the  confiden-
 tial  report  submitted  by  the  Deputy
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 Inspector-General  of  Police,  Delhi.
 However,  I  maght  inform  the  hon
 Members  that  the  police  officer  who
 made  careful  enquiries.and  examined
 medical  witnesses  came  to  the  conclu-
 sion  that  2६  was  proved  beyond  a
 shadow  of  doubt  that  Dr  Ambedkar's
 death  was  due  to  natural  causes,  and
 there  was  no  evidence  whatsoever  to
 auspect  any  foul  play  The  Deputy-
 Inspector  General  of  Police  also  re-
 eorded  the  evidence  of  Dr  Tuirodkar
 and  Dr  Tulpule  of  Bombay  Dr  Tirod-
 kar  had  examined  Dr  Ambedkar
 several  times  from  7946  to  956  He
 stated  as  follows

 “Last  time  in  956  when  I  saw
 him  he  was  definitely  showing
 signs  of  congestive  cardiac  failure
 In  view  of  the  long  history  of  his
 iliness  and  the  state  of  health  mm
 which  I  saw  him  I  am  surprised
 how  he  could  have  hved  such  a
 long  time  as  he  did”

 Dr  Tulpule's  evidence  was

 “J  examined  Dr  Ambedkar  seve-
 ral  times  during  the  past  3-4
 years  He  was  suffering,  in  953
 or  thereabouts,  from  congestive
 cardiac  failure  following  broncho
 pneumonia  His  cardiograms  show-
 ed  progressive  deterioration  and
 when  seen  last  a  few  months  be-
 fore  his  death  he  was  suffering
 from  attacks  of  cardiac  asthma
 Considering  his  age,  long-standing
 diabetes  and  continued  weakness
 of  heart  accompamed  by  occa-
 sional  periods  of  cardiac  failure,
 his  general  health  could  be  re-
 garded  as  seriousty  damaged”
 Five  electro-cardiograms  of  Dr

 Ambedkar  were  examined  by  a  spe-
 aal  Medical  Board  convened  by  the
 Director-General,  Health  Services,
 Government  of  India,  and  their  opi-
 nion  is  as  follows

 “We  are  of  unanimous  opinion
 that  Dr  B  KR.  Ambedkar  had  an
 attack  of  coronary~thrombosis  in
 April,  1953  Thereafter,  the  elec-
 tro-cardiogram  shows  =  cardiac
 changes  of  another  attack  in  1954.
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 In  view  of  the  fact  that  he  was  a
 diabetic  and  hed  myocardial  dege-
 neration,  it  is  possible  that  he
 could  bave  had  a  fatal  attack  of
 coronary-thrombosis  before  his
 death”
 Shri  8.  C.  Kamble:  May  I  know

 whether  the  hon  Home  Mimister  wil!
 be  pleased  to  tell  this  House  whether
 besides  the  doctors  now  mentioned,
 any  other  doctor’s  statements  were
 recorded  and,  if  so,  the  names  and
 addresses  and  whether  their  reports
 will  be  laid  on  the  Table  of  the
 House?

 Pandit  G.  B  Pant:  There  was  ano-
 ther  doctor  regarding  whom  the  ques-
 tioner  and  others  had  some  suspicion
 So,  the  evidence  cannot  be  of  much
 use  and  has  not  been  quoted  because
 it  did  not,  I  think,  seem  to  be  quite
 credible  and  reliable  to  the  questioner
 and  those  who  share  his  behef

 Shri  B  K  Gaikwad.  May  I  know
 how  many  witnesses  were  exammed
 and  their  statements  recorded  by  the
 officer  concerned?

 Pandit  G  B  Pant:  Quite  a  large
 mumber  of  Members  of  Parlhament
 and,  besides  them,  some  others  too

 Shri  Naushir  Bharucha’  What  is  the
 objection  to  placing  on  the  Table  the
 entire  report?

 Pandit  G.  B  Pant:  Because  the  re-
 ports  of  policy  enquiry  are  not  pub-
 lished

 Shri  Naushir  Bharucha:  In  a  mat-
 ter  hke  this  an  exception  should  be
 made

 Pandit  G.  B  Pant:  It  is  not  con-
 sidered  desirable  because  there  are
 Members  of  Parliament  and  there
 were  other  witnesses  and  when  a
 police  officer  records  his  report,  he
 makes  his  comments  about  the  evi-
 dence  that  is  tendered  and  he  uses
 such  language  as  he  is  familar  with.  T
 have  placed  the  basic  facts  which
 should  convince,  I  think,  any  person
 who  looks  at  this  question  in  an  ob-



 4153  Oral  Answers

 jective  and  impartial  manner  that
 there  ig  no  doubt  about  the  real  cause
 of  the  death.

 Dr.  Sushila,  Nayar:  In  view  of  the
 fact  that  Dr.  Ambedkar  was  known
 to  be  ill  for  a  considerable  time  and
 his  death  came  about  in  a  fairly  nor-
 mal]  and  natural  manner,  _  especially
 with  the  poor  health  that  Dr.  Ambed-
 kar  was  having,  what  occasion  was
 there  to  suspect  foul  play  and  hold
 an  enquiry?

 Pandit  G.  B.  Pant:  Well,  when  we
 were  approached  for  holding  this  in-
 vestigation,  we  did  not  consider  it
 necessary.  But  then  several  Members
 of  Parhament  wrote  a  communication
 and  we  felt  that,  having  received  such
 a  communication  from  such  =  a  res-
 pectable  body  of  Members  of  Parlia-
 tment,  it  was  necessary  to  hold  an  en-
 quiry.

 Shri  B.  C.  Kamble:  May  I  know
 whether  the  Government  will  be
 pleased  to  lay  on  the  Table  of  the
 House  communication,  if  any,  issued
 from  the  Home  Ministry  to  the  officer
 investigating  into  this  matter  nght
 from  the  commencement  of  the  order
 of  enquiry  till  the  subrmssion  of  the
 report?

 Pandit  G.  B.  Pant:  I  don’t  thimk  any
 communications  were  sent  except  ask-
 ing  Inm  to  hold  an  enquiry  or  some-
 times,  perhaps,  forwarding  to  him
 whatever  representations  were  re-
 ceived.  In  any  case,  communications
 between  the  Government  and  its  offi-
 cials  are  not  published.

 Shri  B.  S.  Murthy:  May  I  know
 who  was  the  doctor  near  Dr.  Ambed-
 kar  at  the  time  when  Dr.  Ambedkar
 died  and  what  is  the  evidence  given
 by  that  doctor?

 Pandit  G.  B.  Pant:  Well,  I  under-
 stand  his  wife  was  a  doctor  too.  She
 ‘was  there.  There  seems  to  be  some
 sugpicion  in  the  matter.  So,  I  wonder
 if  she  can  be  regarded  as  a  doctor  in
 this  case  or  not.  But  others  were  per
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 haps  summoned  after  his  death.  But
 nobody  then  suspected  that  there  was
 anything  wrong  about  the  affair.

 Shri  Thimmaiah:  Among  the  doctors,
 is  there  any  doctor  who  gave  a  dif-
 ferent  view?

 Pandit  G.  B.  Pant:  So  far  as  I  am
 aware,  none.

 Shri  Naushir  Bharucha:  May  I  know
 if  those  Members  of  Parlhament  who
 made  the  representation  for  the  en-
 quiry  will  be  permitted  to  have
 access  to  the  report?

 Pandit  G.  B.  Pant:  Well,  those
 Members  of  Parliament  have  already
 been  given  necessary  information.  It
 is  as  much  for  their  information  as
 for  that  of  others  that  I  have  stated
 the  facts  *

 Shri  Narayanankutty  Menon:  The
 hon  Minister  said  that  already  there
 is  some  suspicion  and  therefore  an
 enquiry  was  ordered,  and  the  conclu-
 sions  and  findings  of  the  enquiry...

 Mr.  Deputy-Speaker:  Not  that  Gov-
 ernment  had  suspicion,  but  because  a
 representation  had  been  made  by  hon.
 Members  of  Parliament,  by  a  large
 number  nineteen  Members

 Shri  Narayanankutty  Menon:  Yes,
 Sir  There  was  certain  suspicion  as
 fer  as  certain  Members  of  Parlia-
 ment  were  concerned,  and  an  enquiry
 vas  conducted  And  Government
 placed  before  the  House  the  conclu-
 sions

 Mr.  Deputy-Speaker:  The  question
 might  be  put  direct.

 Shri  Narsyanankutty  Menon:  In
 view  of  the  fact  that  only  the  con-
 clusions  of  the  enquiry  and  that  part
 of  the  evidence  which  isin  support  of
 the  conclusion  is  alone  placed  on  the
 floor  of  the  House,  may  I  kaow
 whether  Government  wll  consider,  in
 order  to  allay  further  fears  and  sus-
 picions,  that  that  part  of  the  evidence
 which  is  against  the  conclusion  also
 will  be  placed  before  the  Members  of
 Parhament,  so  that  they  may  judge
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 about  the  correctness  of  this  conclu-
 sion?

 Pandit  G.  B.  Pant:  The  conclusions,
 I  think,  I  have  already  placed  before
 the  House.  The  finding  is  conclusive
 yhat  the  death  was  due  to  natural
 causes  and  that  there  was  no  ground
 for  suspecting  that  there  was  foul-
 play.

 Shri  8.  C.  Kamble:  In  view  of  the
 reply  that  the  hon.  the  Home  Minis-
 ter  has  given  to  Starred  Question  No.
 509,  in  which  he  said  that  the
 enquiries  snow  that  Dr.  Ambedkar'’s
 ceath  was  due  to  natural  causes,  how
 is  it  and  what  is  the  reason  that  the
 hon.  the  Home  Minster  is  now  say-
 ing  that  there  is  no  suspicion  what-
 snever?

 Pandit  G.  B.  Pant:  Well,  if  I  had
 ssid  that  “ut  does  not  show”,  I  could
 have  understood  the  question.  “It
 shows”  has  been  repeated  by  me  to-
 day.  In  fact,  none  of  the  nineteen
 Members  of  Parliament  who  sent  a
 representation  could  give  any  posi-
 tive  information  as  to  whether  any
 poison  was  given  by  any  one,  or
 whether  any  poison  was  purchased  by
 anybody,  or  whether  anything  shady
 was  done  by  anybody.  And  it  was
 jong  after  Dr.  Ambedkar  had  been

 -cremated  that  they  got  some  sort  of
 &  suspicion,  some  of  them.  And  the

 -son  of  Dr.  Ambedkar  was  here;  some
 ~of  the  leaders  were  here.  They  were
 all  assembled  in  Bombay.  No  such

 -allegation  or  suggestion  was  made.
 All  these  are  important  facts.  And

 “here  is  the  evidence  of  doctors.

 After  ali,  Dr.  Ambedkar  was  one
 of  our  colleagues,  one  highly  respect-
 ed,  for  whom  particularly  I  had  very
 great  regard.  (Shri  B.  K.  Gaikwad:
 Thank  you).  There  is  no  question  for
 thanking  anybody  for  having  senti-
 reents  of  respect  for  another.  These
 sentiments  grow  in  the  course  of
 acquaintance  and  mutual  association
 in  public  work  or  other  ways.  And
 had  there  been  the  least  suspicion,  I
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 would  have  followed  it  up  with  the
 utmost  earnestness,

 Shri  8.  K.  Gaikwad  rose—

 Mr.  Deputy-Speaker:  Order,  order.
 I  am  going  to  the  next  question.

 Shri  B.  K.  Gaikwad:  You  may  go  to
 the  next  question.  But  we  protest
 against  the  attitude  of  the  Govern-
 ment....

 Mr.  Deputy-Speaker:  Order,  order.
 There  might  be  a  protest.....

 Shri  B.  K.  Gaikwad:  We  walk  out
 from  the  House.

 Mr.  Deputy-Speaker:  Order,  order.
 He  can  do  whatever  he  likes  but
 should  allow  the  proceedings  to  go  on.
 Next  question.

 (At  this  stage  Shri  B.  K.  Gaikwad
 and  some  other  Members  left  the

 House).

 Shri  Raghunath  Singh:  Why  are  the
 Communists  going  out,  Sir?

 Mr.  Deputy-Speaker:  Order,  order.
 I  have  already  called  the  next  ques-
 tian.  Mr.  Sharma.

 Admission  to  Delhi  Colleges

 *920.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pieased  to  state  what
 steps  have  been  taken  so  far  to  re-
 move  the  difficulty  of  college-going
 students  of  Delhi  who  are  not  able  to
 get  admission  in  any  educational  in-
 stitution?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 cearch  (Dr.  K.  L.  Shrimali):  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  (See  Appendix  III,  annexure
 No.  96).

 Shri  D.  C.  Sharma:  In  the  state-
 ment  it  is  said  that  so  far  as  university
 education  is  concerned,  the  resources
 are  going  to  be  utilised  for  consoli-
 dation  and  improvement  of  quality
 and  not  for  expansien.  Is  that  the
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 sonsidered  policy  of  the  Government

 Damien  OF
 Indie  or  only  for

 |?

 जश,  K.  L.  Ghrimali:  That  is  the  ac-
 cepted  policy  for  the  whole  country.

 Shri  Radha  Raman:  It  was  announc-
 ed  by  the  Vice-Chancellor  of  the
 Delhi  University  that  in  view  of  the
 large  number  of  students  who  are  not
 able  to  get  university  education  he
 was  making  some  make-shift
 arrangement.  May  I  know  whether
 that  arrangement  has  come  about  or
 is  still  pending?

 Dr.  K.  L.  Shrimali:  One  college  has
 already  been  started.

 Shri  B.  S.  Murthy:  According  to  the
 statement,  Government  do  not  con-
 sider  expansion  as  being  necessary.  If
 there  is  no  expansion,  admission  will
 be  very  difficult.  May  I  know  whether
 Government  is  contemplating  a  shift
 system?

 Dr.  K.  L.  Shrimali:  No,  Sir,  not  at
 the  university  stage.

 Shri  Hem  Barua:  The
 mentions  that  four  evening  colleges
 are  proposed  to  be  opened.  Have
 they  started  functioning?

 Dr.  K.  L.  Shrimali:  That  proposal
 ह  still  under  consideration.

 Shri  D.  C.  Sharma:  May  I  know
 what  measures  Government  is  going
 to  adopt  to  prevent  the  expansion  of
 university  education  in  other  parts  of
 India  also,  besides  Delhi?

 statement

 Dr.  K.  L,  ShrimalHi:  We  can  do  this
 enly  through  the  University  Grants
 Commission.  As  I  said,  it  is  not  possi-
 ble  for  Government  to  provide  indis-
 criminate  expansion  as  far  as  uni-
 versity  education  is  concerned.  Uni-
 versity  education  is  meant  only  for
 those  who  can  derive  benefit  out  of
 university  education.  It  is  only
 through  the  grants  that  we  give  to  the
 universities  that  we  can  control  this
 tendency.

 oft  wen  use  आीमान  :  क्‍या  में  जान

 सकता हूं  कि  इस  बात  का  पता  लगाने  की
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 wher  की  गई  है  कि  च््स  बज  कितने
 विद्यायियों  को  दिल्‍नी  के  कालिजों  में  स्वान
 नहीं  मिल  पाया  1

 Dr.  K.  L.  Shrimali:  Yes,  Sir,  the
 total  number  of  students  who  were
 refused  admission  was  nearly  8,800.

 Shri  Hem  Baruz:  In  view  of  the
 fact  that  the  hon.  Minister  has  said
 that  they  are  going  to  restrict  admis-
 sion,  may  I  know  if  Government  is
 going  to  start  the  measure  of  restric-
 tion  after  the  pre-secondary  stage  as
 recommended  in  this  report  of  the
 Indian  educationists  who  visited
 U.S.S.R.?

 Dr.  K,  L.  Shrimali:  The  hon.  Mem-
 ber  is  now  going  much  beyond  the
 scope  of  the  question.

 Shri  B.  8.  Murthy:  May  I  know
 whether  this  quality  drive  will  affect
 the  admission  of  Scheduled  Caste
 students  also?

 Dr.  K.  L.  Shrimali:  I  do  not  think  it
 should  affect  them  in  any  way.

 Shri  Radha  Raman:  Just  now  the
 hon.  Minister  has  said  that  the  num-
 ber  of  students  who  were  refused
 admission  was  as  large  as  about  8,000.
 Only  one  new  college  has  been  added;
 and  about  three  evening  colleges  he
 said  the  matter  is  under  consideration.
 May  I  know  whether  in  this  academic
 year  any  expansion  programme  is
 going  to  be  undertaken  by  the  Delhi
 University  to  meet  this  need?

 Dr.  K.  L.  Shrimali:  The  only  pro-
 posal  is  with  regard  to  the  evening
 colleges.  That  is  under  consideration.

 Training  of  Archacclogists

 +
 J  Shri  Shree  Narayan  Das:

 L  Shri  Radha  Ramaa:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  proposal  to  set  up
 an  institution  offering  a  two-year
 course  for  training  of  archaeologists
 on  modern  lines  has  been  finalised
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 (b)  if  so,  nature  of  the  decision;
 and

 (c)  the  important  features  of  the
 proposed  institution?

 The  Minister  in  the  Ministry  of
 Education  and  Scientific  Research  (Dr.
 K.  LL  Shrimali):  (a)  No,  Sir.

 (b)  and  «c).  Do  not  arise.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  this  question  is  being
 considered  by  Government?

 Dr.  K.  L.  Shrimali:  Yes,  Sir.

 hri  Shree  Narayan  Das:  Has  any
 enquiry  been  made  to  find  out  if  there
 is  no  provision  in  any  of  the  uni-
 versities  for  these  subjects?

 Dr.  K.  L.  Shrimali:  There  ure  cer-
 tain  Universities  which  have  provi-
 sion  for  the  study  of  archaeology.  As
 far  as  I  am  aware,  none  of  the  Uni-
 versities  provide  facilities  for  practical
 archaeology.

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  has  made
 any  survey  with  regard  to  the  needs
 of  students  of  Archaeology  research
 for  the  whole  country?

 Dr.  K.  L,  Shrimali:  I  do  not  think
 any  systematic  survey  has  been  made
 But,  it  has  been  generally  found  that
 we  get  very  few  people  who  have
 knowledge  and  understanding  of  prac-
 tical  archaeology.

 Mr.  Deputy-Speaker:  The  Question
 hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Banking  Cempanies  Act,  2948

 ooes.  Shri  Morarka:
 {  shri  Nathwani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  any  action  was  teken
 against  any  bank  under  the  Banking
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 Companies  Act,  ‘1940  (as  amended)
 after  the  Banking  Companies
 ment  Act,  4956  came  into  force;  and

 (b)  if  so,  the  names  of  such  hanks
 and  the  nature  of  the  action  taken?

 The  Deputy  Minister  of  Finance
 (Shri  B.  8.  Bhagat):  (a)  and  (b).  A
 statement  showing  the  names  of  banks
 which  were  refused  licence  after  the
 coming  into  force  of  the  Banking
 Companies  (Amendment)  Act,  4956
 is  placed  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  II,  annexure

 No.  97).  Apart  -from  these  refusals  of
 lincence  there  has  been  no  case  of
 adverse  action  against  any  bank  dur-
 ing  this  period  although  steps  like
 ensuring  submission  of  special  re-
 turns  and  certificates  and  imposing  of
 conditions  have  been  taken  from  time
 to  time.

 Youth  Festivals

 *9I0  Dr  Ram  Subhag  Singh:
 Shri  Tangamani:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state
 whether  there  is  any  proposal  to
 hold  the  Youth  Festivals  in  future
 in  other  parts  of  the  country?

 The  Minister  in  the  Ministry  of  Edu-
 eation  and  Scientific  Research  (Dr.
 K.  L.  Shrimali):  There  is  no  such
 proposal  at  present.

 हिमाचल  प्रदेश  में  मम्दिर

 +६११.  शी पदम  देव  :  क्या  गृर-कार्ये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  यह  सच  है  कि  हिमाजल
 प्रदेश  में  ऐसे  सैकड़ों  मन्दिर  भर  अन्य  धामिक
 स्‍थान  हैं,  जिन्हें  हिमाचल  प्रदेश  प्रशासन  की
 झोर  से  सहायता  प्रयुदान  तथा  झन्य  रियायतें
 दी  जाती  हैं  ;

 (=)  यदि  हां,  तो  कया  यह  सच

 है  कि  मन्दिरों  की  इस  भाय  का  दुश्फ्योग
 होता  है  ;  धौर
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 (3)  क्या  सरकार  इस  झाग की  व्यवस्था
 और  उसके  उचित  उपयोग  के  लिये  कोई
 ओजना  बनायगी  ?

 गुह-कार्य  संत्री  (उंडित  गो०  wo  पम्त)  :

 (क)  इस  क्षोत्र  में  बहुत  से  मन्दिर  है  1  भधि-
 कांड  मन्दिरों  को  भनुदान  के  रूप  में  प्रशासम
 हारा  सहायता  दी  जाती  है  भौर  उनका  प्रबन्ध
 सरकालीन  हिमाचल  प्रदेश  सरकार  के  आ्रादेशा-

 नुसार  प्रत्येक  जिले  में  बनाई  गई  समितियों
 हारा  किया  जाता  है  |  डिप्टी  कमिश्नर  इस
 समिति  का  भ्रध्यक्ष  होता  है  7  जिन  मन्दिरों
 को  प्रशासन  द्वारा  कोई  आथिक  सहायता  नहीं
 दी  जाती,  उनकी  देखभाल  मन्दिरों  की  समि-
 लियां  स्वयं  करती  हैं  !  ऐसे  मन्दिर  जनता  से
 प्राप्त  होने  वाले  दान  से  चलाए  जाते  हैं  ।

 (ख)  मन्दिरों  की  आाय  के  दुरुपयोग  के
 सम्बन्ध  में  प्रशासन  को  कोई  शिकायत  नहीं
 मिली  है

 (ग)  सारे  देश  के  लिये  उपयुक्त  कानून
 बनाने  का  प्रदन  सरकार  के  विचाराधीन  है  ।

 Money  -Lenders  in  Delbi

 *915,  Sardar  Iqbal  Singh:  Wiil  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an
 enquiry  was  held  by  the  erstwhile
 Delhi  State  Government  into  the  mal-
 practices  of  money-lenders;

 (b)  if  so,  the  main  features  of  the
 findings  of  this  enquiry;

 (e)  whether  any  action  has  been
 taken  in  this  regard;  and  :

 (a)  if  so,  what?
 The  Minister  of  Home  Affairs

 (Pandit  G.  B.  Pant):  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Limestone  Deposits  in  Punjab

 oon,
 Shri  Hem  Raj: *  ‘Sardar  Iqbal  Singh:

 ‘Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:
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 (a)  the  different  localities,  and
 places  in  Punjab  where  limestone  de-
 posits  have  been  located;

 (b)  the  quantity  and  quality  of  the
 same;

 (c)  whether  the  survey  of  the
 Dharamkot  Area  in  Kangra  Hills  for
 the  Limestone  deposits  has  been
 completed  and  report  received  there-
 on;  and

 (8)  if  so,  its  commercial  value?

 The  Minister  of  Mines  and  Oi!  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  A
 statement  giving  the  information  is
 laid  on  the  Table  of  the  Lok  Sabha.
 ISee  Appendix  ITI,  annexure  No.  98).

 (०)  and  (d).  The  survey  of  the
 Dharamkot  area  is  in  progress.  The
 report  thereon  is  likely  to  be  com-
 pleted  by  March,  1958.  The  Com-
 mercial  value  of  the  limestone  deposits
 found  there  will  be  assessed  when  the
 investigation  has  been  completed.

 Joint  Stock  Companies

 922,  J  Shri  Morarka:
 au  Shri  Nathwani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  Joint  Stock  Com-
 panies  whose  ownership  was  investi-
 gated  under  Section  247  of  the  Com-
 panies  Act;

 (b)  whether  the  report  of  such
 investigation  has  been  received  by
 Government;  and

 (c)  if  so,  whether  Government
 would  place  a  copy  of  the  Report  on
 the  Table?

 The  Deputy  Minister  of  Finance
 (8hri  8,  R.  Bhagat):  (a)  Two.

 (b)  Yes,  in  one  case.

 (c)  Yes,  if  and  when  tie  Report  ts
 published.
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 Merger  of  Cantonments  with  Local
 Bodies

 #925,  S  Shri
 S.

 M.  Banerjee:
 a  .  Shri  Tangamani:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 merge  the  Cantonments  with  the
 Municipalities  or  Corporations;  and

 (b)  if  so,  when  a  final  decision  is
 likely  to  be  taken  on  this  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatesingh-
 rao  Gaekwad):  (a)  and  (b).  There  is
 no  such  proposal.  The  Estimates
 Committee  have  recommended  in
 their  46th  Report  that  the  abolition  of
 Cantonments  as  commonly  understood
 should  be  the  goal  which  should  be
 reached  in  the  minimum  possible
 period.  The  recommendation  is  under
 consideration.

 Closure  of  Mines  in  Punjab

 #924,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  name  and  the  number  of
 mines  closed  in  the  Punjab  during
 1956-57;

 (b)  the  reasons  therefor;  and

 (c)  the  steps  taken  to  reopen  them?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Only  one  iron
 mine  in  Punjab,  known  as_  the
 “Chapra  Biharipur”  in  Mohindragarh
 District,  owned  by  the  India  Stone
 Lime  Company  was  closed  on  the  30th
 June,  ‘1957.

 (b)  The  reason  for  closure  is  the
 Company’s  inability  to  market  the
 ore.

 (c)  The  State  Trading  Corporation
 of  India  (Private)  Ltd.  is  making
 every  attempt  to  sell  the  ore,  but  its
 phosphorus  content  is  high.
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 Election  of  Shri  V.  V.  Giri

 f
 Shri  Vajpayee:
 Shri  Sanganna:
 Shri  R.  C.  Majhi:
 Shri  B.  C.  Mullick:
 Shri  Ignace  Beck:
 Shri  Kumbhar:

 |  Shri  B.  C.  Kamble:
 "925 .<  Shri  Manay:

 Shri  D.  A.  Katti:
 Shri  Balasaheb  Salunke:
 Shri  Dige:

 |

 Shri  Jaipal  Singh:
 Shri  Frank  Anthony:,
 Shri  Barrow:

 q  Shri  B.  K.  Gaikwad:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  Government  have
 examined  the  constitutional  implica-
 tions  involved  in  the  declared  elec-
 tion  to  the  Lok  Sabha  of  Shri  V.  V.
 Giri,  Governor  of  Uttar  Pradesh;  and

 (b)  if  so,  the  conclusions  drawn?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  The  matter  is  still  under
 the  consideration  of  the  Ministry  of
 Law.

 (b)  The  question  does  not  arise.

 Training  in  Atomic  Warfare

 *926,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  action  taken  to  train  our
 Defence  Forces  in  the  technique  of
 atomic  warfare;  and

 (b)  whether  any  Newsletter  or
 Magazine  is  published  for  the  Defence
 Forces  containing  news  of  latest  tech-
 nique  of  warfare  and  defence  science?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No  special
 steps  have  been  taken  to  give  train-
 ing  in  the  technique  of  atomic  war-
 fare  to  our  defence  forces:  But  some
 theoretical  study  of  the  technique  of
 atomic,  biological  and  chemical  war-
 fare  is  given  at  the  Army’s  Training
 School.
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 (b)  Yes,  a  number  of  journals  are
 published  on  behalf  of  the  defence
 services  containing  articles  on  the
 latest  development  in  warfare  includ-
 ing  use  of  nuclear  weapons.

 rf  should  be  remembered  that  it  is
 the  declared  policy  of  the  Govern-
 ment  of  India  not  to  use  atomic
 weapons.

 Senior  Services  Committee  Report

 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:
 Shri  R.  S.  Lal:
 Shri  Jadhav:

 <  Shri  Ss.  M.  Banerjee:
 |  Shri  Prabhat  Kar:

 Shri  A.  K.  Gopalan:
 ”

 (६  Shri  Warior:

 1927.

 किए  sare  RT  *
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  the  report  of  the
 Senior  Services  Committee  on  Life
 Insurance  Corporation  for  appropri-
 ately  grading  the  officers  of  the  former
 Insurance  Companies  taken  over  by
 the  Corporation  has  been  finally  con-
 sidered;

 (b)  if  so,  nature  of  the  decisions
 taken;  and

 (c)  the  time  by  which  question  of
 fixation  of  seniority  of  officers  will  be
 settled?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (c).  The
 consideration  of  the  report  has,  I
 understand,  reached  an  advanced  stage
 and  it  is  hoped  that  a  decision  will  be
 taken  very  soon.

 Backward  Classes

 Sardar  Iqbal  Singh: id
 4  shri  B.  C.  Kamble:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  progress  so  far
 made  regarding  the  adhoc  survey
 that  is  being  conducted  by  Govern-
 ment  for  classification  of  Backward
 Classes  in  India?

 The  Minister  of  Home  Affairs  (Pan-
 dit  G,  B.  Pant):  The  work  relating  to
 thead  hoc  survey  which  is  being  con-~
 ducted  in  the  States  of  Madras,  Bom-
 bay  and  West  Bengal  only  as  an
 experimental  measure,  is  likely  to  be
 completed  by  February,  1958.

 Delegation  of  Indian  Educationists  to
 U.S.S.R.

 f  Shri  Harish  Chandra
 *487,  <  Mathur:

 L  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  main  recommendations  or
 suggestions  made  in  the  report  sub-
 mitted  to  the  Government  of  India  by
 the  Team  of  Indian  educationists  who
 visited  Russia  at  the  invitation  of  the
 U.S.S.R.  Government  in  September,
 ‘1956;  and

 (b)  what  benefit,  if  any,  has  been
 derived  from  this  report  by  Govern-
 ment?

 The  Minister  in  the  Ministry  of
 Education  and  Scientific  Research  (Dr.
 K.  L.  Shrimali):  (a)  The  Delegation
 has  not  made  any  recommendations
 or  suggestions.

 (b)  The  report  which  has  been
 published  is  an  addition  to  educa-
 tional  literature  brought  out  by  Gov-
 ernment.

 State  Bank  of  India

 1293.  Shri  L,  Achaw  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  start  a  branch  of  the  State  Bank  of
 India  during  1957-58  at  Imphal;  and

 (b)  if  so,  when?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  A
 branch  of  the  State  Bank  of  India
 will  be  opened  at  Imphal  as  soon  as
 accommodation  suitable  to  the  Bank’s
 requirement  is  available.  It  cannot,
 however,  be  said  definitely  that  the
 branch  will  be  opened  during  1957-58.



 ‘4167  Written  Answers

 Prhmary  School  Teariiets

 1294,  270  L.  Avhaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  teachers
 of  Primary  Schools  in  the  rural  areas
 in  Manipur  have  not  been  given  their
 monthly  salaries  for  the  last  three
 months

 (b)  whether  ther  salaries  are  des-
 patched  by  postal  money  orders;

 (c)  the  reasons  for  delay  in  the  phy-
 ment  of  their  salaries;  and

 (d)  whether  any  steps  have  been
 taken  to  remedy  the  situation?

 The  Minister  in  the  Ministry  of
 Eé@urcation  and  Scientific  Research  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  The  salames  of  Primary  school
 teachers  at  places  more  than  5  miles
 from  Imphal  are  sent  by  postal
 money  orders.

 (c)  Some  time  is  taken  in  transit
 through  the  Postal  Department,  parti-
 ecularly  in  the  hill  areas  where  postal
 services  are  subject  to  delay.

 (a)  The  Director  of  Posts  and  Tele-
 graphs  of  Assam  has  been  requested
 to  arrange  prompt  payment  of  money
 orders.

 Development  of  Lahaul  and  Spiti
 Areas

 ‘1295,  Shri  Hem  Raj:  Wul  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  amount  sanctioned  for  the
 development  of  Lahaul  and  Spiti
 Scheduled  Areas  during  the  First  Five
 Year  Plan  period  and  the  amount  ex-
 pended  out  of  it;

 (b)  the  amount  which  lapsed  during
 that  period  under  different  heads  of
 expenditure;

 (c)  the  amount  thet  is  to  be  ex-
 pended  during  the  Second  Five  Year
 Pian  period;

 (a)  the  amount  sanctioned  for  1966-
 87  and  ‘1987-58:  and
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 (e)  the  amount  expended  during
 ‘1956-87  and  amount  which  lapsed  dur-
 ing  that  year  under  different  Heads?

 The  Minister  of  Home  Affairs  (Pan-
 ait  G.  B,  Pant):  (a)  and  (b).  An
 amount  of  Rs.  ‘19-13  lakhs  was  sanc-
 tuoned  for  the  development  of  Labaui
 and  Spiti  in  the  First  Plan  period.
 Out  of  this  an  amount  of  Rs.  47855
 lakhs  was  spent  and  the  rest  lapsed.
 The  distribution  of  the  lapsed  amount
 of  Rs.  60  lakhs  under  different  heads
 of  expenditure  is  not  available.

 (e)  to  (९),  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha  (See
 Appendix  ITI,  annexure  No.  99).

 Water  Supply  in  Shillong

 1296,  Shri  Amjad  Ali:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Cantonment  Board
 in  Shillong  get  their  supply  of  water
 from  the  Shillong  Municipal  Board
 under  an  agreement  entered  into  and
 renewed  annually  on  payment  of  a
 consolidated  amount  to  the  Municipal
 Board;

 (b)  whether  it  35  a  fact  that  a  plead.
 er’s  notice  has  been  served  on  the
 Cantonment  Board  for  their  failure  to
 renew  their  agreement  for  the  year
 3956-57  on  terms  and  conditions  offer-
 ed  by  Municipal  Board;

 (c)  whether  it  is  a  fact  that  the
 army  authorities  in  Shillong  are  un-
 willing  to  hand  over  the  Wah-Dieng-
 ling  Spring  in  Shillong  which  was
 given  during  war-time  to  miHtary
 authorities  on  distinct  understanding
 that  it  would  be  given  back  to  the
 Municipal  Board  one  year  after  the
 end  of  the  hostilities;  and

 (a)  whether  it  is  a  fact  that  faflure
 on  the  part  of  the  army  authorities  in
 Shillong  to  hand  over  the  Wah-Dieng.
 ling  Spring  to  Shillong
 Board  hampers  the  progress  af  start-
 a  aa  more  than  a  lakh  t  tee

 ne
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 The  Deputy  Minister  of  Defence
 (Bardar  Majithia):  (a)  Yes,  on  the
 basis  of  an  agreement  renewed  not
 annually  but  periodically  at  varying
 intervals.

 (b)  Yes.

 (ce)  The  Wah-Diengling  water  sup-
 ply  scheme  has  been  maintained  by
 the  Military  authorities  since  its  in-
 ception,  and  there  was  no  agreement
 with  the  Municipal  authorities  to  hand
 it  over  to  them  one  year  after  the  end
 of  the  hostilities.

 (d)  There  is  another  source  of
 water  supply,  namely,  a  stream  flow-
 ing  by  the  base  of  the  Umpling  site,
 from  which  it  is  possible  to  meet  the
 requirements  of  the  displaced  families
 to  be  settled  in  the  Colony.

 Educational  Grants

 1297.  Shri  M.  द  Krishna  Rao:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  the  amount  of  financial  assist-
 ance  given  to  Andhra  Pradesh  during
 the  First  Five  Year  Plan  period  for
 their  educational  improvement  pro-
 gramme;  and

 (b)  the  amount  allotted  in  Second
 Five  Year  Plan?

 The  Minister  in  the  Ministry  of
 Education  and  Scientific  Research  (Dr.
 x.  L,  Shrimali):  (a)  The  amount
 given  to  the  then  State  of  Andhra
 Pradesh  during  the  First  Five  Year
 Plan  period  was  Rs.  36,73,110.  Sep-
 arate  figures  for  the  assistance  given
 to  that  part  of  the  erstwhile  Hyder-
 abad  State  which  is  now  merged  in
 the  Andhre  Pradesh  are  not  available.
 A  sum  of  Rs.  8,138,273  was  given  to
 then  Hyderabad  State.

 (b)  Central  assistance  for  educa-
 tional  development  is  determined
 every  year  on  the  basis  of  the  pro-
 grammes  drawn  up  by  the  State  Gov-
 eraments  with  the  approval  of  Plan-
 ning  Commission.  The  assistance
 given  during  the  year  ‘1956-67  and  the
 allddation  made  for  such  assistance  in
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 1987-58  are  as  follows:

 1958-87  Rs.  22,38,451
 1987-58  Rs.  69,00,000

 Grants  are  also  given  for  implement-
 ing  schemes  sponsored  by  the  Central
 Government.  So  far  a  sum  of  Rs.
 43,83,220  has  been  ear-marked  for
 grants  to  the  Andhra  Pradesh  for  the
 remaining  Plan  period,  to  enable  it  to
 implement  the  following  centrally
 sponsored  programmes:—

 Scheme  of  expansion
 of  technical  education.  42,59,000

 Revision  of  District
 Gazetteers.  ‘124,220

 आग  बुझाने  के  उरकररत

 १२६८.  थमी  म०  डी०  मिस  :  क्‍या

 शुरू-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 आग  बुझाने  के  उपकरणों  में  सुधार  करने  के
 लिये  क्‍या  कदम  उठाये  जा  रहे  हैं  ?

 गु-कार्य  मंत्री  (इंडित  यो०  wo  पण्स '
 देश  में  इस  समय  झाग  बुझाने  के  लिये  प्रयुक्त
 होने  वाले  सब  उपकरण  विदेश  में  बने  हुये
 हैं,  इसलिये  उनमें  सुधार  का  कोई  प्रश्न  ही
 नहीं  उठता  ।

 भविष्य  के  लिये,  गृह-संत्रालय  ने  भरिनि-
 दमन  विशेषज्ञों  की  एक  डिजाइन  तथा
 डेवलपमेंट  समिति  बताई  है  जिसका  एक  काम
 झाग  बुझाने  के  उपकरणों  का  सानीकरण
 करना  होगा  ।  समिति  ने  ऐसे  उपकरणों
 के  २७  मदों  के  सम्बन्ध  में  झपनी  सिफारिश
 दे  दी  हें  भौर  उन  पर  इंडियन  स्टेंडर्ड  इंस्टी-
 ट्यूट  दरिध्य  ही  अपना  निर्णय  दे  देगा  1  ये
 मानीकृत  विशेषतायें  देश  में  ही  निर्माणकर्त्ताशों
 के  पास  झपनाने  के  लिये  भेज  दी  जायेंगी
 जिससे  यह  निष्य  हो  जायेगा  कि  बनने  बाले
 उपकरण  अच्छी  किस्म  के  होंगे  ।  राज्य
 सरकारों  को  भी  सलाह  दो  जायेगो  कि  @
 केषल  ऐसे  ही  मानोकृत  उपकरण  ज्ाप्त  करक
 प्रयोग  में  साने 1
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 भारतीय  पुलिस  सेचा!  frees  बोना,  लू

 शर९ र.  थ्थी  wo  Wo  द... ड  :  क्या

 चुह-कार्य  मंत्री  महू  बताने  की  कृपा  करेंगे
 कि  :

 (क)  झावू  स्थिति  भारतीय  पुलिस
 सेवा  प्रक्षिक्षण  केन्द्र  में  कितने  परिवीक्षाधीन
 व्यक्तियों  के  प्रशिक्षण  की  व्यवस्था  है;

 (ख)  प्रशिक्षण  की  भ्रवधि  कितनी  है;

 (ग)  इस  केन्द्र  में  प्रशिक्षण  के  लिये
 परिवीक्षाघीन  प्रशिक्षाथियों  का  चुनाव
 किस  प्रकार  किया  जाता  है;  भौर

 (4)  इस  केन्द्र  में  कितने  प्रशिक्षक
 कार्य  करते  हें  झोर  उनकी  गोग्यतायें  क्‍या
 हें?

 सुर्कायं  संत्री  (पंडिस  मोन  wo  पल्ल ) :
 (क)  ७०  |

 (ख)  केन्द्रीय  पुलिस  प्रशिक्षण  कालिज
 में  १२  महीने  के  प्रशिक्षण  के  भलावा  लगभग
 दो  महीने  का  सेनिक  प्रशिक्षण  ।

 (ग)  परिवीक्षाधीन  व्यक्ति,  संथ
 लोक  सेवा  आयोग  द्वारा  सम्मिलित  प्रतियोगी
 परीक्षा  के  परिणाम  के  भाधार  पर  चुने  जाते

 हैँ  जिसमें  लिखित  तथा  व्यक्तित्व-परीक्षा

 होती  हैं  ।

 (थच)  कमाडेंट,  डिप्टी  कमांडेंट  और
 ऐसिस्टेन्ट  कमांडेंट,  जो  क्रमश:  इंस्पेक्टर
 थगरल,  डिप्टी  इंस्पेक्टर  जनरल  और  पुलिस
 सुपरिन्टेन्डेन्ट  की  श्रेणियों  के  होते  हैं  ।  इनके
 झतिरिकत  परिक्षिक्षकों  की  संख्या  झौर  उसकी
 बोग्यतायें  नीचे  दी  गई  हैं  —

 (१)  पैदल  सेना  के  प्रशिक्षण,  शस्त्र
 अक्षिक्षणक  झौर  क्षारीरिक
 अशिक्षय  के  लिये  प्रशिक्षक
 जो  पैदल  सेना,  शस्‍श्त
 थौर  शारीरिक  प्रशिक्षण

 Wren  nur  an

 (2)

 है

 (३)

 (४)

 (५)

 (६)

 (७)

 (=)

 को  योग्यता  रखते  हैं
 इनमें  छः  सब  इंस्पैक्टर
 पुलिस  तथा  छ:  हब  कांस्टे-
 बिल  की  श्रेणियों के  हैं  ।

 मेकेनिकल  ट्रांसपोर्ट  म्रशिक्षक/
 वायरलेस  प्रशिक्षक  एक  १
 सिगनल्स  में  से  पुलिस
 इंस्पैक्टर  की  श्रेणी  का  एक
 भूतपूर्व  सेनिक  झ्रधिकारी  ।

 चुड़सवारी  जिसमें  प्रस्त-
 बल  का  प्रबन्ध  भी  शामिल
 है---एक  राइडिंग  मास्टर
 झौर  दो  पुलिस  दफादार
 जो  क्रमश:  पुलिस  इंस्पैजुटर
 शौर  हैड  कांस्टेबिल  की
 श्रेणी  के  हें

 कानून  के  लिये--पांच

 पुलिस  अधिकारी  जो

 कानून  के  स्नातक  हैं  rT
 इनमें  से  एक  डिप्टी  सुप-
 'रिन्टेन्डेल्ट  पुलिस  की  श्रेणी
 का  और  चार  इंस्पेक्टरों  की
 श्रेणी  के  हैं।

 अपराध  का  पता  लगाने
 के  लिये  वेज्ञानिक  सहायता---
 एक  पुलिस  इंस्पेक्टर  जो
 विज्ञान  का  स्नातक  है  |

 भवन  निर्माण  के  खियै--
 केन्द्रीय  सा्यंजनिक  निर्माण
 विभाग  का  एक  सेक्सनल
 झाफीसर  t
 चिकित्सा  कानून  बविभान
 झौर  प्राथमिक  जिकित्सा---
 ऐसिस्टेम्ट  सर्जन  की  श्ेथी
 का  एक  चिकित्सा  स्नातक

 (मेडिकल  ब्रेजुएट)

 हिन्दी--एक  4  अध्मिखित

 स्मातक/दसवीं  पास  अध्यापक
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 are  सोच  की  न्य ईियुक्तियां

 १३००.  और  ०  दी०  लिव:  क्‍या

 बूह-कोर्म  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  केस्द्रीय  सचिवालय  सेबा--श्रेणी
 ३  में  १९४३  से  ह.  तक  झलग  झलग  (१)
 सीधी  भर्ती  द्वारा  (२)  विभागीय  प्रतियोगिता
 परीक्षाभरों  क्वारा  और  (३)  बरिष्ठता  के
 झाधार  पर  कितने  व्यक्ति  नियुक्त  किये
 भये;

 (ल)  उपरोक्त  तीनों  श्रेणियों  में  से
 किस  श्रेणी  में  छ्िक्षा  की  दुष्टि  से  उच्चतम
 योग्यता  वाले  लोग  हुं;  और

 (ग)  ब  सीघी  भर्ती  के  लिये  कब
 बरीक्षा  सी  जायेगी  भौर  उस  में  कितने
 व्यक्ति  लिये  जायेंगे  ?

 भु--कार्य  मंत्री  (पंडित  शो०  १०  पष्त)

 (क)  (i)  xe

 (ii)  १६४  i

 (iii)  १६४  |

 (शव)  ग्रेड  III  में  केवल  सीधी  भर्ती
 के  लिये  ही  न्यूनतम  दशोक्षणिक  योग्यतायें
 निर्शारित  की  गई  हैं  -  लेकिन  उस
 परेड  में  परोन्‍नति  द्वारा  नियुक्ति  के  लिये
 एसी  कोई  योग्यताएँ  निर्धारित
 हीं  को  गई  हे  t  अधिकारियो  की
 शैक्षणिक  योग्यताधों  का  कोई  तुलनात्मक
 रिकार्ड  नही  रखा  जाता  है  ।

 नग)  १६५८  |  इस  में  से  जिन  व्यक्तियों
 की  भर्ती  करने  का  विचार  है  उन  की  अस्थायी
 संख्या  ४०  है  |

 इच्छित  ज्यक्तियों  of  नियुक्ति
 १३०१.  शबी  शीभाराधरक  दास  :  क्या

 ह...  मंत्री  यह  बताने  की  कृपा  करेंगे
 fe  :

 (क)  क्या  १६४६  शौर  १६५७  में
 ह । ल  तक  झनैतिक  व्यवहार  के  कारण  दष्शित
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 हुए  किन्‍हीं  ब्यनिरयों  को  केन्द्रीय  सरकार  के
 पर्दों  पर  नियुक्त  किया  गया  t;  झौर

 (स)  यदि  हां,  तो  उन्हें  किस  भ्राषार
 पर  नियुक्त  करने  के  योग्य  समझा  गया  ?

 चूह-कार्य  संत्री  (पंडित  चौ०  wo  ce):
 (=)  गृह-मंत्रालय  की  १६५६-५७  की
 रिपोर्ट  के  कैरा  १६  के  अनुसार  हिदायत
 जारी  कर  दी  गई  थी  कि  उचित  मामलों  में
 उन  व्यक्तियों  को  नियुक्त  किया  जा  सकता
 है  जिन  को  झनैतिक  व्यवहार  के  अपराध
 में  दण्डित  किया  गया  था  +  अमी  यह  सूचना
 उपलब्ध  नही  है  कि  इन  हिंदायतों  के  भनुसार
 कितने  व्यक्तियों  को  “उक्त  किया  गया
 है  in  यह  सूचना  एकत्र  कर  के  सभा-पटल  पर
 रख  दी  जायेगी  a

 (ख)  ऐसे  हर  एक  मामले  का  निचय
 उस  के  गुण  अवजुण  के  भाधार  पर  किया
 जाता  है  ।  इस  में  मुख्य  विचार  यह  रहता
 है  कि  सम्बन्धित  व्यक्ति  में  कुछ  विश्ेेषतायें
 है  और  उस  ने  प्रपने  झाप  को  सुधार  लिया
 है।

 सेवा  नियम

 १३०२.  भी  ओनारायल  we  :  क्‍या
 शुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  निम्नलिखित  नियमों  को  तैयार  और
 लागू  करने  के  लिये  कया  कदम  उठाये  गये
 हैं  भौर  इस  सम्बन्ध  में  झय  तक  क्या  प्रगति
 हुई  है  :

 (१)  भखिल  भारतीय  सेवायें
 (भष्ययन  अवकाश)  बिसि-
 यम;

 (२)  भ्रखिल  भारतीय  सेषामें
 (मसाधारण  नियृत्ति  बेतन)
 नियम ;

 (३)  झखिल  भारतीय  लेबायें
 (बाथिकी  का  पंराह्षीकरण)
 विनियम;
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 (४)  अखिल  भारतीय  सेवाओं  के
 झषधिकारियों  को  संस्कृत,
 हिन्दी  और  न्य  प्रादेशिक
 भाषाओं  के  अध्ययन  के
 लिये  प्रोत्साहित  करने  के
 नियम  ?

 शुः-कार्य  मंत्री  (पंडित  ito  Wo  पण्त)  :

 (१)  ,भौर  (४)  इन  नियमों  के  मसबविदे,
 “जबिचार  तथा  टीका-टिप्पणी  के  लिये,  सम्बन्धित
 राज्य  सरकारों  के  पास  भेज  दिये  गये  है  ।

 (२)  भौर  (३)  इन  नियमों के  मसविदे
 सैयार  हो  रहे हे

 पससर्मो  से  र्ी

 १३०३.  भी  शा०  स०  सलियारी  :  क्‍या

 शुष्कार्य  मंत्री  यह  बताने  को  कृपा  करेगे
 कि:

 (क)  विभिन्न  मत्रालयों  द्वारा  जो
 सीमित  निगम  बनाये  जार  हूँ,  उनमे

 कर्मेयारियों  की  भर्ती  किस  प्रकार  की  जाती

 है;  भौर

 (ख)  क्‍या  इनकी  भर्ती  के  लिये  काम
 'दिलाऊ  दफ्तरों  और  संघ  लोक-सेवा  झायोग
 की  सहायता  ली  जाती  है  ?

 सुत-कार्ये  मंत्री  (पंडित  सोक  Fo  amt)  :

 (क)  कर्ंत्रारियों  की  भर्ती  के  लिये  स्ब-
 शासित  निगमो  के  प्रपने  ही  नियम  होते  हैं  t
 निगमों  के  सर्वोचक्ण  पदों  पर  नियुक्ति  के  लिये
 झामतौर  से  सरकार  की  स्वीकृति  लेनी  पड़ती
 है

 (a)  निगमों  को  सलाह  देते  हुये  ऐसी
 हिंदायतें  जारी  कर  दी  गई  हैं  कि  जहां
 सक  संभव  हो  वे  काम  दिलाऊ  दफ्तर  द्वारा

 थी  जाये  बाली  सुविधाशों  का  उपयोग  करें  8
 संघ-लोक  सेवा  झायोग  नियुक्तियों  के  सम्बन्ध
 में  सिफारिदों  यहीं  करता,  वह  केवल  सरकार
 के  अधीन  पदों  पर  नियुक्ति  के  सिये  ही  सिफा-
 रिसि  करता  हैं  Q
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 चायाई  काल  सकमेक

 भी  बुडा :
 शची  बवशास  कुष्शाटया  :

 क्या  भु”-कार्य  मंत्र  यह  बताने  की  कृपा
 करेगे  कि  भारत  सरकार  हारा  भाषाई  शस्प-
 संख्यकों  के  हितों  के  संरक्षण  के  खिये  जो  निर्णय
 किये  गये  थे  उन्हें  कार्यान्वित  करने  के  लिये
 क्या  किया  जा  रहा  है  ?

 गुए-कार्य  मंत्री  (पडिस  गो०  wo  पन्त)  :
 भाषाई  प्रल्पसंख्यको  के  संरक्षण  पर  एक
 जशापन  ४  सितम्बर,  १९५६  को  लोक  सभा
 के  पटल  पर  रख  दिया  गया  था  nl  ज्ञापन  में
 दिये  हुये  निर्णयो  को  कार्यान्वित  करने  के
 लिये  उसकी  प्रतियां  राज्य  सरकारों  को  मेज
 दी  गई  थी  ।  भाषाई  भल्पसंख्यकों  के  लिये
 एक  झायुकत  नियुक्त  किया  गया  है  जिसका
 यहू  कतंव्य  होगा  कि  सविधान  के  झन्तर्गत
 भाषाई  पभ्रल्पसंख्यको  को  जो  सरक्षण  प्राप्त
 है  उन  से  सम्बन्धित  सब  विषयों  की  जांच
 करके  राष्ट्रपति  को  रिपोर्ट  दे  ।

 Qhev.

 कन्दोय  झाविसजआाति  =  कह्यारस
 मंत्रसा  बोई,

 १३०५.  शौ  हंडा  :  क्‍या  गृह-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  केन्द्रीय  झादिम  जाति  कल्याण
 मंत्रणा  बोर्ड  द्वारा  आादिमजातियों  के  कल्याण
 के  लिये  जो  योजनायें  तैयार  झथवा  मंजूर  की
 गई  है,  उनका  रूप  कया  है;

 ्)  वे  किस  हद  तक  कार्याम्बित  की
 गई  हं;  भौर

 (ग)  उपरोक्त  बोर्ड  कौ  ्य  तक  कितनी
 बैठकें  हो  चुकी  है  ?

 गृह-कार्ये  संत्री  (पंडित  Mowe  पन्‍्त)  :

 (क)  तथा  (ख).  बोर्ड  की  २९-११-४५६
 झौर  १३-१०-५७  की  बैठकों  की  कार्यवाहिया
 की  पअ्तियां  तारांकित  ह...  हक्यां  ईेडथ
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 और  tov  के  उतर  में  सोक  सभा  के  पटल
 पर  कऋ्रमदा:  २४-५-५७  और  १३-११-५७
 को  पहले  ही  रखी  जा  ष्युकी  हैं  1  बोर्ड  द्वारा
 तैमार  अयवा  स्वीकृत  की  गई  योजनाओं
 छोर  .उन  पर  की  गई  कार्यवाही  का  एक
 विवरण  सभा-पटल  पर  रख  दिया  गया  है  1

 टिलिये  परिकिष्ट  ३,  झमुजस्थ  संख्या  १००]

 (ग)  दो  1

 क्‍्लकों  ी  wit

 १३०६.  थी  राया  रमरत  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  के  विभिन्न  मंत्रा-
 ज्यों  तथा  कार्यालयों  के  जिन  १४५  कक्‍्लकों  को
 १६५६  में  टाइप-रा्टेग  की  ट्रेनिंग  दी  गई

 थी  वे  कब  भर्ती  किये  गये  थे;
 (ख)  ब्या  भर्ती  के  समय  इन  क्लकोँ

 के  लिये  टाइप-राइटिंग  का  जानना  झावद्यक
 साना  गया  था;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 ?

 गुह-कार्य  संत्री  (पडित  To  ब०  पम्त)  :

 (क)  इन  १४५  अस्थायी  क्‍्लकों  को  विभिन्न
 मंत्रालयों  ने  पिछले  कुछ  वर्षों  में  विभिन्न
 तारीखो  पर  नियक्‍त  किया  था  ।

 (ख)  तथा  (ग).  भारत  सरकार  में
 बलके  रूप  में  रहने  की  यह  दाते  है  कि  वह
 व्यक्ति  उचित  समय  में  टाइप-राइटिय  में
 विशेष  योग्यता  प्राप्त  कर  ले  ry  ऐसा  माना
 जाता  है  कि  नियुक्त  होने  वाले  हर  एक  क्लर्क
 को  अपनी  सेवा  की  शर्त  की  जानकारी  होती
 है  1

 जिपुरः  में  मुलि  का  सर्वेतरर  और  अभ्दोबस्त

 _ भी  राधा  सरत  :
 ११००.

 ५  शची  बस्तरण  बेब  :

 क्या  पृह-कार्य  मंत्री  यह  बसाने  की  ऋुपा
 करेंगे  कि  :

 (क)  भिपुरा  में  भूमि  के  सर्वेक्षण  शौर
 अम्दोबस्त  का  काम  किस  हद  तक  पूरा  हो
 क्‍या  है;  भौर
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 (@)  काम  की  प्रभति  भीरे  होने  के  यदि
 कोई  कारण  हों,  तो  ने  क्‍या  है

 गूह-कार्ये  जंत्री  (दंडित  जोग  Wo  wr)  :

 (क)  सदर  सब  डिवीजन  के  र€  ४७
 वर्ग  मील  क्षेत्र  में  फैले  गांवों  की  सीमा  निर्धा-
 रण  का  कार्य  पूरा  हो  चुका  है  जिसमें  ६६
 सीमा  निर्धारित  किये  हुए  गांव  हें  (इसमें
 २१६  भूतपूर्व  गांव  तथा  बस्तियां  भातती  है  )
 भारतीय  सर्वेक्षण  विभाग  द्वारा  दिये  गये
 €्प्दे  कंट्रोल  प्वाइंट  के  झाघार  पर  ८६
 वर्ग  म  ल  में  फैले  २२  गावो  के  सर्वेक्षण  का  कार्य

 पूरा  हो  गया  है।  ३२  वर्ग  मील  क्षेत्र  में  फेले
 १०  गांवों  का  भूमि-कर  सर्वेक्षण  भौर  लगमग
 २१  वर्गमील  में  खानापूरी  का  काम  भी  पूरा
 हो  चुका  है

 (ख)  प्रशिक्षित  व्यक्तियों  का  न  मिलना

 ही  इस  काम  में  मुख्य  बाधा  है।  इसके  लिये
 पर्याप्त  अधिकारियों  की  स्वीकृति  दे  दी  गई  है
 और  एक  डिप्टी  डायरेक्टर  ने  तो  कार्यमार
 संमाल  भी  लिया  है  t  स्थानीय  व्यक्तियों  को
 सर्वेक्षण  के  काम  में  प्रशिक्षण  दिया  जा  रहा
 है  जिससे  काम  जल्दी  पूरा  हो  a

 fer  की  परीक्षायें

 १३०८.  श्यी  राधा  रसरत  :  क्या  गूह-कार्ये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिन्दी  ्रबोध  भौर  हिन्दी  प्रवीण
 की  भ्क्तूबर,  १६५७  में  होने  वाली  परीक्षाओं
 की  व्यवस्था  के  लिये  कितने  व्यक्ति  रले  गये
 थे;

 (ख)  इन  कर्मचारियों  पर  कितना  व्यय
 किया  गया;

 (ग)  क्या  इन  परीक्षाओं  के  कास  को
 किसी  बोर्ड  को  सौंप  देमे  की  कोई  योजना  है;
 झौर

 (घ)  यदि  हां,  तो  उस  बो  का  नाभ

 क्या है  शौर  उसे  सौंपने  का  क्या  कारण  .६  ?
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 सृह-कार्य  मंत्री  (पंछित  चो  wo  ae)  :

 (क)  से  (घ).  केन्द्रीय  सरकारी  कर्मचारियों
 को  हिन्दी  पढ़ाने  की  योजना  के  झन्तर्गत
 निर्धारित  हिन्दी  परीक्षायें  लेबे  का  काम
 मई  १६५७  से  सेन्ट्रल  बोर्ड  झाफ  हायर
 सैकिन्ड्री  एजूकेशन,  भजमेर  को  सौप
 दिया  गया  है।  भ्रक्तूबर,  १६५७  में  बोर्ड  ने
 पहसी  बार  १७  केन्द्रों  पर  प्रयोध,  प्रवीण  भौर
 श्ाश  की  हिन्दी  परीक्षायें  लीं।  चूंकि  परीक्षायें
 लेने  का  प्रबन्ध  बोर्ड  करता  है  इसलिये  यह
 चिवरण  हमारे  पास  उपलब्ध  नहीं  है  कि
 कितने  अधासनिक,  निरीक्षक  तथा  बसर
 कर्मचारी  रखे  गये  झौर  कितना  शय  हुमा
 किम्लु  ३४  केन्द्रों  पर  परीक्षा  लेने  में  लगभग
 Ye,c0o  रुपये  का  अनुमानित  सर्चा  हुमा
 है  जो  सरकार  द्वारा  बोर्ड  को  दे  दिया  जायेगा

 पंचांग  सुदार  समिति  की  रिपोर्ट

 १३०६.  भरी  राजा  रसमण  :  क्या  नुद-काय
 बंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पंचांग  सुधार  समिति  की  रिपोर्ट
 सब  तक  कितनी  भाषाओं  में  प्रकाशित  हो
 चुकी  है;  झौर

 (ल)  कितनी  भाषाओं  में  झमी  यह
 अकाशित  होनी  दोच  है  ?

 मुह-काय  मंत्री  (गंढित  मो०  ब०  पस्त)  :

 (क)  तथा  (स).  रिपोर्ट  भ्रमी  तक  अंग्रेजी
 में  प्रकाशित  हुई  है  ।  इसे  भारत  की  सब
 मुख्य  सावाधों  तथा  संस्कृत  में  प्रकाशित  करने

 के  प्रयत्न  किये  जा  रहे  है  1

 शीनी  लिड्ठी  के  बर्तनों  के  लिये  मिट्टी

 १३१०.  कौ  रॉखाराल  लिय :  क्‍या
 इस्पात,  wer  और  इंच  मंत्री  यह  बताने  को
 कपा  करेंगे  कि  :

 (क)  चीनी  मिट्टी  के  बर्तनों  के  सिये
 प्रयुक्त  मिट्टी  का  निश्चय  करने  को  दृष्टि

 >  2  सर्वेक्षण  किया  गया  था,  उसके  परिणाम-
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 स्थक्प  प्रत्येक  राज्य  में  कितने  प्रकार  को

 मिट्टी  का  पता  चला है;  भौर

 ्)  सर्वेक्षण  के  परिणामस्वरूप  प्राप्त
 नई  प्रकार  की  मिट्टियों  का  उपयोग  करने  के
 सिये  क्‍या  उपाय  किये  यये  हैं  ?

 सान  और  तेल  मंत्री  (कौ  eo  बें०
 'नालवीय)  :  (क)  झौर  (ल).  चीनी  के
 बर्तन  बनाने  के  लिगे  केवल  मिट्टी  की  उपयुक्‍्तता
 'निदिचित  करने  को  राज्यों  में  कोई  विशेष
 सर्वेक्षण  नही  किया  भया  ।  फिर  भी  भारतीय

 भूगर्भीय  सर्वेक्षण  विभाग  ने  कुछ  राज्यों  में

 मिट्टी  के  झनेकों  भूमंडार  खोज  सिये  हैं  ।
 सोजे  गये  मूमंडारों  की  किस्म  शोर  स्थान
 का  ब्यौरा  समा  पल  पर  रखें  गये  जिवरण
 में  दिया  गया  है।  (रेखिये  परिशिय्द  ३,
 जपुबम्ध  संख्या  १०१]

 १६४१  को  जनगणना

 १३११.  भी  ांडक  :  क्‍या  गृह-कार्ये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५१  की  जनगणना  के  सम्बन्ध
 में  भब  तक  क्‍या  सामग्री  प्रकाशित  की  गयी  है;

 (ख)  जिला  जनगणना  पुस्तिका  के
 अ्रकादन  के  सम्बन्ध  में  इस  बीच  क्‍या  प्रमति

 हुई  है;  भौर

 (4)  भविष्य  में  उनके  प्रकाशन  में  होने
 बाले  विलम्थ  को  रोकने  के  लिये  क्‍या  कार्यवाही
 की  नयी  है  ?

 बुह-कार्य  मंत्री  (पंडित  मो०  qo  पण्स)  :

 (क)  पेपर  लम्बर  ६--“जन्म  स्थान  के

 झनुसार  झ्राथिक  वर्गकरण  शौर  शिक्षा
 सस्‍्तर--कलकत्ता”  के  भझलावा  १६९५१  की
 जनगणना  की  सब  पुस्तिकायें  प्रकास्षित  हो
 चुकी  हैं  in  यह  पेपर  छप  रहा  है  भौर  उसके
 सीन  ही  प्रकाशित  हो  जाने  की  भाशा  है  ।
 १६५१  की  जनगणना  की  पुस्तिकाशों की  सूची

 की  एक  प्रति,  जिसमें  हर  एक  पुस्तिका  के

 मुल्य  दिया  हमा  है,  सच  के  पुस्तकालय  में
 पहले  से  ही  मौजूद  है  ।
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 (@)  सब  राज्यों  के  समस्त  जिसों  की
 चिला  जनगणना  पुस्तिकायें  प्रकाशित  हो
 चुकी  हैं  |  उड़ीसा  की  जिला  जनमणना

 पुस्तिकाशों.  की  केवल  साइक्लोस्टाइल
 प्रतियां  ही  उपसब्ध  हैं  क्योंकि  वहू  शज्य
 सरकार  इनको  छपवाने  के  लिये  सहमत
 नहीं  थी  ।

 (ग)  प्रइन  ही  नहीं  उठता  ।

 बिल्ली  पुलिस  क्‍्लाइंय  स्क्वेड

 १६१२.  भरी  लांडक  :  क्या  गुह-कार्य
 मंत्री  यह  बलाने  की  कृपा  करेंगे  कि  :

 (क)  जनता  की  सेवा  करने  के  लिये
 दिल्ली  में  पुलिस  का  जो  फ्लाइंग  स्व्वैड
 बनाया  गया  है  उसने  द  तक  क्‍या  कार्य
 किया  है  ;

 (ख)  इस  स्क्वेड  में  कितने  सिपाही
 कार्य  करते  हैं  ;  भौर

 (ग)  किन-किन  केन्द्र-प्रझासित  क्षेत्रों
 में  ऐसे  स्क्वैड  बनाये  गये  है  ?

 गृह-कार्य  मंत्री  (पंडित  गो०  wo  बम्त)  :

 (क)  दिल्ली  फ्लाइंग  स्ववंड  १२  फरवरी

 १६५७  को  बना;  तब  से  यह  ३१४७  बार
 जनता  के  बुलाने  पर  गया  !  सूचना  मिलते  ही
 बह  चटना-स्थल  पर  पहुंच  जाता  है

 (ल)  ६०  t

 (ग)  ऐसे  स्क्वेड  और  किसी  केन्द्र-
 अक्षासित  क्षेत्र  में  नही  हैं  ।

 अखिल  भारतीय  सेधा  के  श्धिकारियों
 का  इतिहास

 १११३.  को  आशक  :  क्‍या  पृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  लिस  मारतीय  सेवाओं  के
 झधिकारियों  को  सेमाशों  के  इतिहास  का  जो
 गया  संस्करण  तैयार  किया  जा  रहा  है,  उसमें

 शय  1...  या  प्रगति  हुई  है  ;  भौर
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 (ल)  इस  इतिहास  प्रकाशम  का  कया
 है?

 सुह-कार्य  मंत्री  (पंडित  बो०  wo  पन्‍्त)  :

 (क)  वह  छप  रहा  है  t

 (ल)  इस  में  भ्रधिकारियों  के  दीकणिक
 जीवन  तथा  उसकी  सेवा  का  विस्तृत  विवरण
 होगा  जिसकी  सरकार  को,  उनकी  विभिन्न
 पदों  पर  नियुक्ति  करने  के  लिये,  समय  समय
 पर  झावश्यकता  पड़ती  रहती  है  यह
 भकाउन्टेंट  जनरल  के  लिये  भी  उपयोगी
 होगा  ।  इस  प्रकाक्षन  को  एक  विस्तृत  निर्देश
 पुस्तक  के  रूप  में  बनाने  का  विचार  है  जो
 समय  झोर  श्रम  को  बचायेगी  जो  झावव्यकता
 पड़ने  पर  ऐसी  सूचना  को  एकत्र  करने  में
 लगता  है।

 Paper  Requirements  of  Govera-
 ment  Security  Press

 1314.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  quantity  of  paper  annually
 required  for  printing  currency  notes,
 stamps  and  other  necessitieg  in  the
 Government  Security  Press;

 (b)  the  price  per  pound  of  each
 type  of  currency  paper;

 (९)  what  quantities  of  currency
 Papers  are  burnt  away  daily  as  was-
 tage,

 (d)  the  wastage  per  day  prior  to
 the  year  95l;  and

 (९)  whether  Government  have  con-
 sidered  the  proposal  to  have  a  small
 pulp  plant  installed  in  the  Press
 instead  of  burning  away  the  wastage?

 The  Minfster  of  Finance  (Shri  fT.  TF.
 Mrishnamachari):  (a)  About  ‘1,450  tons
 for  currency  notes  and  5,000  tons  for
 stamps  and  other  products.

 (b)  The  present  cost  of  currency
 note  paper  is  Rs.  4°59  per  lb.

 (e)  Roughly  between  3  and  4%  of
 the  total  quantity  consumed  is  burst
 away  as  wastage.
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 (d}  About  the  same  proportion  of
 the  total  quantity  of  paper  consumed
 as  now.

 (e)  The  entire  quantity  of  wastage
 is  not  burnt  away.  Trimmings  to  the
 walue  of  over  Rs.  2  lakhs  are  sold
 annually.  The  question  of  installing
 a  pulp  plant  was  examined  sometime
 ago  but  it  was  dropped  as  uneconomi-
 cal,  Experiments  are,  howdver,  be-
 ing  conducted  to  see  whether  a
 few  confetti  machines  would  not  serve
 the  purpose.

 Extension  of  Services  in  Govern-
 ment  Security  Press

 Bb,  Shri  Jadhav:  Wil}  the  Minis.
 ter  of  Fimance  be  pleased  to  state:

 (a)  the  number  of  cases  of  re-appo-
 intment  or  extension  of  services  in
 case  of  those  employees  who  retired
 @r  were  due  to  retire  in  the  years
 1954,  ‘1955,  856  and  3957  up-to-date
 in  the  Government  Security  Press
 including  Currency  Notes  Press  and
 Centra}  Stamp  Stores;

 (b)  the  basis  for  such  extensions  or
 reappointments;

 (ce)  whether  Union  Pubbc  Service
 Commission  was  consulted  before  giv-
 ing  such  extension;  and

 (a)  if  so,  what  were  the  ex:gencies
 of  public  service  which  compelled
 Government  to  grant  such  extensions?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  There  were  no
 such  cases  during  1954,  1955  and  1956,
 but  there  has  been  one  case  of  exten-
 sion  of  service  during  ‘1957.

 (6)  The  extension  was  given  in  the
 interest  of  public  service.

 (c)  Consultation  with  the  Commis-
 sion  was  not  necessary  in  this  case
 under  the  rules.

 (a)  The  need  for  the  extension  arose
 45  ¢onnection  with  certain  important
 projects  like  the  issue  of  stamps  pn
 the  decimal  comage  system  and  an
 extension  of  the  Currency  Note  Press.
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 Government  Sequrity  कासल,  Search
 Peous

 32€.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  number  of  search  peons
 ae

 in
 the  Government  Security  Press,  Nasik;
 and

 (b)  whether  it  is  a  fact  that  the  staff
 falls  short  of  the  needs  of  the  Press?

 The  Minister  of  Finance  (Shri  ण्,  T.
 Krishnamachari):  (a)  110.

 (b)  No,  Sir,  the  number  is  consider-
 ed  adequate.

 Transfer  of  Security  Money  Depesits
 from  Pakistan

 Shri  Hem  Raj: ‘1317.  Shri  Padam  Dev:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 transfer  of  the  Security  money  depo-
 sits  made  by  various  categories  of
 Indian  contractors  in  the  pre-parti-
 tioned  Punjab  from  the  Pakistan  Gov-
 ernment;

 (9)  the  total  amount  of  money
 which  requires  adjustment  with  the
 Pakistan  Government;  and

 (c)  the  time  by  which  the  money
 will  become  available  to  the  concern-
 ed  persons?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Under  the
 arrangements  agreed  upon  between
 the  two  Punjabs  at  the  time  of  parti-
 tion,  the  liablity  for  refund  of  deposits,
 including  deposits  of  contractors,  has
 been  allocated  on  the  basis  of  the  loca-
 tion  of  the  deposits,  and  the  claimants
 in  India  were  required  to  apply  direct
 to  the  authorities  in  West  Pakistan  for
 the  refund  of  their  deposits  made
 there.  As  this  arrangement  did  not
 work  satisfactorily,  the  matter  was
 considered  further  at  the  Punjab  Im-
 plementation  Committee  meeting  held
 in  Chandigarh  in  October,  2987  and  it
 was  agreed  at  the  instance  of  Punjab



 ॥  ६...  Written  Answers

 (ED  Government  to  set  up  a  =  special
 sub-committee  consisting  of  the  repre-
 sentatives  of  the  two  Governments  to
 examine  this  question  and  to  submit
 their  report  to  the  Implementation
 Committee  at  the  next  meeting.
 Necessary  action  in  this  behalf  is  being
 taken-  by  the  Punjab  Government  in
 consulation  with  the  West  Pakistan
 Government.

 (b)  The  Punjab  Government  do  not
 have  any  information  about  the  num-
 ber  of  claims  and  the  amount  involved,
 as  the  claims  had  been  submitted
 direct  to  the  authorities  in  West  Pakis-
 tan.

 (6)  In  view  of  the  position  stated
 under  (a)  above  it  is  not  possible  to
 indicate  any  time-limit  by  which  these
 claims  are  expected  to  be  settled.

 Welfare  Extension  Projects  in
 Marathwada

 3i8.  Shri  Pangarkar:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the  num-
 ber  of  Welfare  Extension  Projects
 allocated  to  the  Marathwada  region  of
 Bombay  by  the  Central  Scucial  Wel-
 fare  Board  for  the  years  1956-57  and
 1957-58  so  far?

 The  Minister  of  State  in  the  Ministry
 ef  Education  and  Scientific  Research

 Library  Movement  in  Marathwada

 1318.  Shri  Pangarkar:  Wil!  the  Min-
 ister  of  Education  and  Scientific  Re-

 wearch  be  pleased  to  state:

 (a)  the  amount  of  grant  given  to
 the  Marathwada  region  of  Bombay
 for  encouraging  library  movement  in
 the  State  during  ‘1986-57;  and

 (b)  the  number  of  libraries  opened
 there  with  the  ebove  assistance  during
 ‘1086-877

 द...  Minister  ef  State  in  the  Ministry
 कह  Bdtpcation  and  Scientific  Research
 (ie.  KL.  Shrimali):  (a)  Nil

 ६9)  Does  not  arise.
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 Bembay  High  Court

 Shri  Pangarkar:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 4796

 (a)  the  number  of  judges  who  have
 been  working  in  the  High  Court  of
 Bombay  since  November,  ‘1986;  and

 (b)  the  number  of  cases  pending  in
 the  High  court  at  present?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  17  Judges
 worked  on  the  Bench  of  the  Bombay
 High  Court  from  ह 4  November  956
 to  5th  January  ‘1957;  20  Judges  worked
 on  6th  January  1957,  9  Judges  worked
 from  7th  January  957  to  16th  Janu-
 ary  1957;  38  Judges  from  l7th  January
 to  28th  February,  ‘1957;  9  Judges
 from  Ist  March  to  22nd  March,  1957;
 20  from  23rd  March  to  l6th  August,
 ‘1957;  349  from  l7th  August  to  I5th
 September,  957  and  20  Judges  have
 been  working  since  that  date.

 (b)  16,192  cases  were  pending  in  the
 Hugh  Court  on  i2th  November  1987.

 Mercy  Petitions

 1321,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  mercy  petitions
 pending  at  present  in  connection  with
 the  commutation  of  death  sentences;

 (b)  the  number  of  petitions  disposed
 of  during  7956  and  957  (upto  Ist
 November,  1957);  and

 (९)  the  number  of  death  sentences
 commuted  during  the  above  period?

 The  Minister  of  Home  Affairs
 (Pandit  0.  B.  Pant):  (a)  Twenty-
 four.

 (b)  १92  petitions  were  disposed  of
 during  the  year  956  and  72  during
 the  period  from  Ist  January  to  Ist
 November,  3967.

 (6)  Death  sentence  was  commuted  to
 imprisonment  for  life  in  the  case  of
 68  prisoners  during  the  year  956  and
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 im  the  case  of  69  prisoners  during  the
 period  from  ist  January  to  lst  Novem-
 ber,  ‘1987.

 Apprentices  in  Ordnance  Factories

 1322.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  number  of  apprentices
 employed  in  various  Ordnance  Fac-
 tories  at  present;  and

 (b)  the  number  of  apprentices  pro-
 vided  with  jobs  after  completion  of
 their  apprenticeships  during  the
 period  from  the  l5th  August,  4947  to
 the  5th  August,  ‘1957?

 The  Deputy  Minister  of  Defence
 <Shri  Raghuramainh):  (a)  189.

 (b)  267.

 Release  of  Prisoners

 1323,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  persons  releas-
 ed  from  various  jails  in  the  Union
 Territories  on  the  eve  of  Independ-
 encé  Day,  Republican  Day  and  Gandhi
 Jayanti  during  the  period  from  the
 5th  August,  948  to  the  l5th  August,
 19577,

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Lok  Sabha.

 P.T.0.  Concessions

 1324,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  total  mumber  of  Class  II
 and  IV  employees  under  the  Central
 Government;  and

 (b)  the  number  of  employees  amon-
 डड  them  who  availed  of  P.T.O.  con-
 <essions  upto  the  ist  November,  1957?

 The  Minister  ‘of  Home  Affairs
 (Pandit  G.  B.  Pandit):  (a)  and  (b).

 ‘The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 Gouse.
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 राजत्यातन  में  शतुतूश्लित  जरतियों  का  कल्याण

 १३२४.  थी  १०  WHET  :  क्‍या

 मुह-कार्म  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 केस््रीय  सरकार  ने  भनुसूचित  जातियों  के
 कल्याण  के  लिये  राजस्थान  सरकार  को
 झब  तक  कितनी  राषि  दी  है  ?

 गुह-कार्य  संत्री  (पंडित  सो०  -०  पन्त)  :

 असुसूचित  जातियों  के  कल्याण  के  सिये  राज-
 स्थान  सरकार  को  (जिसमें  झजमेर  क्षेत्र  मी
 शामिल  है  )  मी  तक  २१,  ok  लाख  रुपये
 दिये  गये  हैं  ।

 Naval  Training
 1326,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Indians  sent
 abroad  for  Naval  Training  during
 3957-58  (upte  the  30th  November,
 1957);  and

 (b)  the  names  of  the  countries  to
 which  they  have  been  sent?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiazh):  (a)  Thirty-five

 १4 Officers
 Ratings  25
 Civilians  8

 Total:  35

 (b)  U.K

 Multi-purpose  Schools  in  Himachal
 Pradesh

 ‘1327,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  number  of  multi-purpose
 schools  started  in  Himachal  Pradesh
 during  the  period  of  the  Second  Five
 Year  Plan  so  far;  and

 (9)  the  amount  of  Central  aid
 asked  for  and  given  during  ‘1986-57
 and  1957-58  (upto  the  30th  November,
 957)  for  this  purpose?

 The  Minister  of  State  in  the  0
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (9).  Nil.
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 Courses  in  Journalism

 1328.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  names  of  the  Universities  in
 India  that  have  introduced  courses  in
 Journalism;  and

 (b)  the  amount  of  grants,  if  any,
 given  to  them  for  this  purpose  during
 ३957-58,  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  KRe-
 search  (Dr.  K.  L.  Shrimali):  (a2)  A
 statement  giving  the  necessary  infor-
 mation  collected  so  far  is  placed  on
 the  Table  of  the  Lok  Sabha.  {See  Ap-
 pendix  III,  Annexure  No.  102.)

 (b)  No  grant  has  been  given  so  far
 by  the  University  Grants  Commission
 for  financing  any  schemes  of  Journa-
 lism  to  any  University  in  1957-58,

 Fatehpur  Sikri  Monuments

 1329.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  spent  on  the  main-
 tenance  of  Fathepur  Sikri  Monuments
 during  1956-57;  and

 (9)  the  amount  to  be  spent  during
 1957-587

 The  Minister  of  State  in  the  Minis-
 try  af  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Rs.  25,892/-.

 (b)  Rs.  ‘16,850/-.

 Development  of  Regional  Languages
 in  Punjab

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  to  be  given  as
 grants-in-aid  during  1957-58  to  Punjab
 State  for  the  development  of  regional
 languages;  and

 (b)  the  heads  on  which  it  is  to  be
 used?
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 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Be-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  The  matter  is  under  consideration.

 Scientific  Investigation  of  Eastern
 Himalayas

 1331.  Shri  Subodh  Hasda:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Education  and
 Seientifie  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Board  of  Council  of  Scentific  and
 Industrial  Research  at  their  meeting
 in  March,  955  recommended  that  the
 School  of  Mountaineering  at  Darjeel-
 ing  be  requested  to  provide  facilities
 for  scientific  investigation  in  the  East-
 ern  Himalayas;  and

 (b)  if  so,  (i)  the  reply  sent  by  the
 Mountaineering  School  to  the  request
 and  (ij)  the  action  taken  by  the
 C.S.LR.  if  any,  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  हू,  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  (i)  The  School  of  Mountaineer-
 ing  have  expressed  their  willingness  to
 cooperate  and  give  every  possible  help.

 (ii)  No  further  action  was  to  be
 taken  by  the  Council  of  Scientific  and
 Industrial  Research  in  this  regard.
 Any  scientific  worker  desirous  of  do-
 ing  work  at  Darjeeling  may  approach
 the  Mountaineering  School  for  the
 facilities.

 All  India  Council  for  Secendary
 Education

 f  Shri  Subedh  Hasda:
 |  Shri  8.  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  the  functions  of  the  AJ)  India
 Counci]  for  Secondary  Education;

 I382.
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 (b)  the  annual  establishment  expen-
 @iture  incurred  for  the  said  Council;

 (९)  total  number  of  employees
 working  in  the  Council;  and

 (a)  the  method  of  their  =  recruit-
 ment?

 The  Minister  of  State  im  the  Minis-
 try  of  Education  and  Scieatific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  to
 (d).  A  statement  is  laid  on  the  table

 ef  the  Lok  Sabha.  [See  Appendix  HI,
 annexure  03)

 Survey  Work  and  Production  of
 Maps

 1333,  Shri  8.  C.  Samanta:
 Y  Shri  Subodh  Hasda:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay
 a  statement  showing:

 {a}  whether  the  Survey  of  India
 has  taken  up  survey  work  and  pro-
 duction  of  maps  assigned  to  them  by
 authorities  other  than  the  Govern-
 ment  of  India;

 (b)  if  so,  the  names  of  such  autho-
 rities;

 (e)  details  of  work
 such  authorities;  and

 assigned  by

 (a)  the  terms  and  conditions  under
 which  such  work  is  done?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  and  (c).  A  statement  giving  the
 available  information  is  laid  on  the
 table  of  the  Lok  Sabha.  [See  Appen-
 dix  Ili,  annexure  No.  104].

 (d)  The  indentor  pays  fuil  cost  of
 the  job  plus  the  departmental  over-
 bead  charges  except  that  for  tho
 printing  work  undertaken  for  the
 State  Governments,  the  departmental
 overhead  charges  and  5  per  cent  pro-
 fit  are  not  recovered.  From  non-Gov-
 ernment  indentors  full  cost  of  survey
 and  printing  is  recovered  in  advance.
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 Delhi  University
 Shri  Barman:

 ee  4  Sart  8.  C.  Samanta:
 Will  the  Minister  of  Edacation  and

 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  University  have  refused  to  take
 om  their  Finance  Committee  one  re-
 presentative  of  the  University  Grants
 Commussion;

 (b)  if  so,  whether  any  reasons  have
 been  given  by  the  University  for
 their  refusal;  and

 (c)  the  amount  of  grant  given  to
 the  University  by  the  University
 Grants  Commission  during  ‘1956-57
 and  ‘1957-58  so  far?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 No,  Sir.  The  Executive  Council  of  the
 University  of  Delhi  has  recently  ap-
 proved  of  the  proposal  for  increasing
 the  number  of  Visitor's  nominees  to
 three  in  order  to  provide  for  a  repre-
 sentative  of  the  University  Grants
 Commission  on  it3  Finance  Committee

 (b)  Does  not  arise.

 (c)  1956-57  Rs  44,51,543.62
 1957-58  Rs  29,95,086.19°

 were  प्रदेश  का  भूसत्वीय  सर्वेक्षरत

 १३३५. ही  दै... 4  बेग  क्या  इस्पात,
 शवाल  ओर  ई भग मंत्री  यह  बताने  फी  छुपा
 करेंगे  कि  :

 (क)  १६५६-५७  में  भूसर्भ-शास्त्रियों
 ने  उत्तर  प्रदेषा  के  पांच  पर्यतीय  जिलों  थ्या

 'भलमोडा,  नैनीताल,  गढ़वाल,  देहरादून  धौर
 टिहरी  गढ़वाल  के  किसे  किस  सथातोों  का
 सर्वेक्षण  किया  है;

 (का)  उन  स्थानों  के  खनिज  निज्ञेपों  के
 बारे  में  उनके  द्वारा  दी  पी  रियो  त  भार
 क्‍या  है;
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 (  इस  मिज  निसोपों  की  खुदाई  के
 सम्बन्ध  में  इस  बीच  नया  प्रगति  हुई  है  ;

 (घ)  ष  LERNER  के  दगे
 कौन-सा

 कार्यक्रम  तैयार  किया  ग्य  है?

 बान  जौर  तेल  मंत्री  [क्षी  कोल  देन
 भात्थीय)  :  (क)  तथा  (स)  .--

 खिला  झलसोड़ा

 (१)  अन्खृतिया:--  मारतीय  भूगर्भीय
 सर्वेक्षण  माग  से  चन्खुतिया  के  पास  ४०
 दोल  लम्बी  भार  २  /,  मील  चोडी  डोलो-
 'मिटिक  (Dolomitic)  चूना  पत्थर  की

 एक  बेल्ट खोज  ली  है  ।  इस  बैल्ट  के  कुछ  हिस्सों
 में  ग्रधिक  लिया  (कैल्सियम  कारबोनेट)
 (Calcium  Carbonate)  है  ।  इस  पर
 १६५७-५८  के  क्षेत्र  में  कार्य  करने  के
 समय  में  झ्धिक  विस्तृत  कार्य  किया  जाने  का
 प्रस्ताव  है  ।  *

 (२)  देवालघर  --देवालघर  ये  तावा
 भभंडार  खोज  यये  लेकिन  ये  मूभडार  किस्म  भोर
 तादाद  में  भच्छे  नही  पाये  गये  ।

 (३)  पगना  पगना  के  पाईराइट
 (  Pyrite  )  भूभडारों  को  जाच  की  गई
 लेकिन  उस  जगह  कोई  नाली  नही  देखी  गई  ।
 इस  क्षेत्र  में  भूमडार  की  मौजूदगी  साबित
 करने  वे  लिये  भागे  कार्य  करना  पडेगा

 (४)  झीणखानी  शीक्षखामी  के
 सीसा  भूमडारों  की  जान  की  गई  और  इन

 भूभडारों  की  टीक  कीमत  झाकने  के  लिये
 झागे  खोज  भावष्यक  होंगी  t

 सिला  गड़बाल

 (१)  सुतोल  “--गंधक  भूमंडारों  की
 रोज  की  गई  t  कोई  भी  मूमडार  भाथिक
 शप  से  लाभप्रद  नहीं  पाया  गया  ।

 (२)  खम्सार  :--खन्सार  के  समीप  सुई
 को  तरह  क्षड़िया  मिट्टी  (Gypsum)  के
 अभडार  देखे  गये  ।  यह  भूमंदार  झ्ाधिक  रुप
 से  खानब्द  नहीं  हैं  ।
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 (३)  मौल  भौर  भाट.---मोश  भौर  चाट
 समीप  हैमाटाइट  (  hemat

 छोटे  छोटे  सैस्स  (  Lenses  )  खोजे  गये
 परन्तु  इनका  "  ने देखा  गया  a

 (४)  ग्वालदाम  ---भारतीय  भूगर्मीय
 सर्वेक्षण  विभाग  के  भौवूत्तिकी  शास्त्रों
 ने  कच्चे  ताबे  के  लिये  मवाह़द/म  के  समीप
 एक  पुराने  खनि  मुख  (adit)  की  जांच
 की  लेकिन  कच्चे  ताबे  के  कोई  बिक  नहीं
 पाये  जा  सके  ।  मूमडारो  पर  अच्छ।  प्रकार
 कार्य  कर  लिया  गया  है  ।

 मैगीताल  टिहरी  गढ़वाल  और  देहराबून

 भारतीय  भूगर्मीय  सर्वेक्षण  विभाग  के
 १६५६-५७  के  क्षेत्रीय-कार्यक्रम  में  जो  इन
 जिलो  में  की  जाने  वाली  कुछ  खोजे  सम्मिलित
 की  गई  थी वे  श््न्य  स्थानो  पर  अधिक  झावश्यक
 खोज  के  कारण  पूरी  नही  की  जा  सकी  t

 (ग)  सचित  मात्रा  को  साबित  करने
 के  लिये  जो  खोजे  की  जा  रही  &  उनके  समाप्त
 हो  जाने  के  बाद  खनिज  भूभडारो  के  लनन  के
 लिये  झागे  बढ़ने  का  कार्यक्रम  बनाया  जायेगा  ny

 (घ)  PeXGH¥S  क ेक्षेत्र में  काम  करने
 +  समय  में  जो  खोजें  करने  का  प्रस्ताव  है
 उनका  विवरण  सभा  के  पटल  पर  रख
 दिया  गया  है  [बिछिये  परिशिष्ट  ३,
 झनुरग्म  संख्या  १०५)  )

 Joint  Stock  Companies
 Shri  Morarka:

 1336  {  Shri  Nathwani:

 Will  the  Mimster  of  Fimance  be
 pleased  to  state:

 (a)  the  number  of  joint  stock
 companies  whose  affairs  were  investi-
 gated  under  sections  235  and  237  of
 the  Companies  Act,  3956  till  now;

 (b)  whether  the  reports  have  been
 submitted  in  respect  of  the  above
 investigations;  and
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 ée)  the  action  taken  by  Govern-
 ment  on  these  reports?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  l]  cases,  9  under
 section  235,  2  under  237.

 (b)  Inspectors’  reports  have  been  re-
 ceived  in  8  cases.

 (c)  In  2  cases  instructions  have  been
 issued  to  launch  prosecution  proceed-
 ings,  and  in  2  more  cases  similar  ins-
 tructions  are  under  issue.  In  one
 case  no  action  was  found  necessary
 and  in  another  the  irregularities  re-
 vealed  have  been  brought  to  the  notice
 of  the  company  for  rectification.  In
 the  remaining  2  cases  the  reports  are
 under  examination.

 Joint  Stock  Companies

 {  Shri  Morarka:
 last.  shri  Nathwani:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  number  of  cases  of
 alleged  opression  and  mismanage-
 ment  filed  with  the  Court  under
 Sections  397  and  398  of  the  Com-
 panies  Act;

 (b)  in  how  many  cases  Govern-
 ment  have  sent  their  representations
 to  the  Court;  and

 (c)  the  result  of  these  cases?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Thityseven.

 (b)  Eleven.

 (c)  In  two  cases,  out  of  the  eleven,
 interim  orders  have  been  passed  by
 the  Courts  providing  for  the  conduct
 of  the  Companies’  affairs;  in  seven
 cases  the  judgements  of  the  Courts  are
 awaited;  in  the  remaining  two  cases
 the  parties  concerned  have  compro-
 mised  and  withdrawn  the  applications.

 का  [सूचित  जातियों  का  कल्यारव

 १३१८०.  थ्बी  Go  ao  शआारू  तल  :  क्‍या

 मृहनकार्य  मंत्री बह  बताते की  करा  करेंगे कि

 9  DECEMBER  2957  Written  Answers  4796

 कया  यह  सच  है  कि  राजस्थान  के  झादि-
 वासी  क्षेत्रों  में  बसने  वाले  भ्रमुसूचित  जातियों
 के  लोगों  को  केन्द्रीय.  एवं  राज्य  सरकारों
 द्वारा  दी  जाने  बाली  सुविधायें,  जैसे  हौक्षणिक
 नौकरियों  में  सुरक्षित  स्थान,  नलक्‌पों  का
 उपबन्ध,  मकान  व  क्ष  सम्बस्धी  सुविधायें
 झादि,  नहीं  मिल  रही  है  ?

 भुह-कार्य  संत्री  (पंडिल  शो  wo  चन्त  ):
 जी  नहीं,  यह  सच  नहीं  है।  सारे  राजस्थान
 में  बसने  वाली  प्रनुसूचित  जातियों  को  एक
 सी  ही  सुविधायें  मिलती  हे  चाहे  बे  भादिवासी
 क्षेत्रों  में  रहती  हों  या  उससे  बाहर  ।

 जोकानेर  के  मूतपूष  सैसिक

 १३३६.  भी  प०  ला०  आरूपाल
 क्या  प्रतिरक्ा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच- है  कि  भूतपूर्व
 बीकानेर  राज्य  के  भूतपूर्व  सैनिकों  को  जिला
 गंगानगर  के  नहरी  क्षेत्र  की  भूमि  में  बसाया
 गया;

 (ख)  यदि  हा,  तो  ऐसे  कितने  भूतपूर्व
 सेनिक  हैं,  भौर  प्रत्येक  को  कितनी  जमीन
 दी  गयी  है;  और

 (ग)  इन  सैनिकों  में  किलने  मोबी,
 मंगी,  नाई,  'घोबो,  आदि  प्नुसूचित  जाति
 के  लोग  हैं  ?

 प्रतिरक्षा  उपमंत्री  (सरदार  सजीठिया)  :

 (क)  जी  हां  |

 (ख)  ११७  भूतपूर्व.  संसिकों  को  इस
 प्रकार  से  भूमि  बांटी  गई  है  —

 भूतपूर्व हैनि  कों  को  लगभग  एकड़  मसि
 संख्या

 प्  प्रत्येक  को  १०  एकड़  t

 é  प्रत्येक  को  १७  भौर
 २१  एकड़ के  दर्भियान  i

 २७  प्रत्येक  को  ४  शौर  ८

 एकड़  के  दर्सिमान  t
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 (गे)  सूचना  सहज-प्राप्प  नहीं  है  ।

 अंतर्राष्ड्रीय  मौद्योपिक  विकास  सम्मेलन
 सामफ्रांसिस्को

 LBRVS.  ft  श्रीनारायरप  बास  :  क्या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  ने  सानफ्रांसिस्को
 में  हाल  में  हुये  भन्तर्राष्ट्रीय  भौद्योगिक  विकास
 सम्मेलन  में  भाग  लियो  था;

 (@)  यदि  हां,  तो  किस  प्रकार;

 (ग)  सम्मेलन  में  भाग  सेने  वाले  सर-
 कारी  और  गैर-सरकारी  प्रतिनिधियों  का
 चुनाव  किस  कग  से  डा  था;

 (घ)  क्‍या  भारतीय  प्रतिनिधियों  ने
 सम्मेलन  से  लौटने  के  बाद  सरकार  को  कोई
 प्रतिवेदन  प्रस्तुत  किया  2;  भौर

 ()  यदि  हा,  तो  उस  के  मुख्य  पहलू
 क्‍या  हैं  ?

 सि  मंत्रों  (६  लि०  ₹०  कूततमाचारों)  :

 (क)  से  (ग)  'मारत  सरकार  के  किसी  भी
 प्रतिनिधि  ने  सम्मेलन  में  भाग  नहीं  लिया  ।
 हां,  भारत  के  रिजये  डेक  के  गवर्नर  के  पास
 सीधे  निमंत्रण  झाया  था,  जिसे  उन्होंने
 भारत  सरकार  से  परामर्श  करके  स्वीकार
 कर  सिया  ।  सरकार  को  मालूम  है  कि
 सम्मेलन  के  संयोजकों  ने  भारत  के  कुछ
 श्रमुख  ब्यापारियों  के  पास  भी  सीधे  निमत्रण
 भेजे  थे,  जिनमें  से  कुछ  से  सम्मेलन  में  भाग
 लिया  4

 ्)  और  (3)  सम्मेलन  में  भाग  लेने
 लाला  कोई  भी  ध्यक्ति  इस  बात  के  लिये
 बाध्य  नही  है  कि  वह  सम्मेलत  के  सम्बन्ध
 में  सरकार को  रिपोर्ट  दे  ।  लेकिन  वित्त
 झंत्री  को  सम्मेखन  में  भाग  लेने  वाले  भारतीयों
 में  से  कुछ  के  'भाषथों  को  प्रतियां  श्राप्ल

 हुई  है  ।
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 Anti  Influenza  Vaccine

 Shri  Shree  Narayan  Das: iA,  Shri  Radha  Raman:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  military  medica}
 authorities  are  rmanufacturing  any
 standardized  Vaccine  for  protection
 against  inftuenza  at  the  Armed  Forces
 Medical  College,  Poona;

 (b)  whether  its  efficacy  and  effec-
 tiveness  in  checking  the  disease  have
 been  examined  and  tested;

 (c)  if  so,  with  what  result;  and

 (d)  whether  any  quantity  of  this
 vaccine  has  been  released  for  civilian
 use?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  Armed
 Forces  Medical  College,  Poona,  has
 been  producing,  since  June  ३957,  an
 anti-influenza  vaccine  against  the  virus
 strain  responsible  for  the  recent  epid-
 emic  of  influenza  in  India.

 (b)  Yes,  Sir.

 (c)  The  tests  were  successful.

 (ad)  No.

 Scholarships

 1342,  Shri  Hem  Baj:  Will  the  Min-
 ister  of  Edncation  and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  so  far  during  ‘1957-58  for  scho-
 Jarships  from  the  Scheduled  Castes,
 Scheduled  Tribes  and  Backward  Clas-
 ses  Students  State-wise;

 (b)  the  number  of  applications  ac-
 cepted,  State-wise;  and

 (९)  the  amounts  of  scholarships
 sanctioned  against  these  applications
 for  1957-68?

 Tho  Minister  of  State  ta  the
 Ministry  of  Education  and  Scientific
 Reecarckh  (Dr.  K.  L.  Shrimali):  (a)
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 and  (b).  A  statement
 giving  the

 infor-
 mation  seperately  for  Cates,
 Scheduled  Tribes  and  Other  Backward
 classes  is  laid  on  the  table  of  the  Lok
 Sabha.  [See  Appendix  I,  annexure
 No.  106).

 Rs.
 (८)  Amounts  of  scholer

 ships  already  san-
 ctioned  3,T0,82,000
 Amount  of  scholar-

 shi  yet  to  be  san-
 ctioned  89,18,000

 Total  2,00,00,000°

 Life  Insurance  Corperation

 143.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 unit  ‘Oriental’  gave  some  special  pro-
 motions  to  its  officers  after  the  ]9th
 January  956  and  before  the  lst  Sep-
 tember,  1957;

 (b)  if  so,  whether  Government  will
 place  on  the  Table  a  Statement  giving
 the  names  of  such  officers,  the  nature
 of  special  promotion,  their  qualifica-
 tions  and  period  of  services,  etc;

 (c)  whether  previous  sanction  was
 obtained  from  Government  before
 granting  such  special  promotions;  and

 (a)  whether  it  is  a  fact,  that  re-
 quests  for  sanctioning  special  incre-
 ments  to  the  Principal  Officers,  were
 received  from  the  custodian  of  some
 other  units  and  these  requests  were
 refused?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 (ad)  No  requests  for  sanctioning
 special  increments  to  the  Principal
 Officers  of  any  Unit  were  received
 from  any  of  the  Custodians.
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 {a)  the  number  of  advertisements
 given  and  amounts  of  advertising
 charges  for  notifications  and  press
 notes  issued  by  the  Manipur  Adminis-
 tration,  paid  during  the  years  1958-56,
 1956-57  and  April  957  to  October,
 957  to  the  five  local  Manipur  dailies;
 and

 (b)  the  number  of  advertisements
 given  to  each  daily  newspaper  during
 these  periods?

 The  Minister  of  Home  Affairs  (Pan-
 dit  G.  B.  Pant):  (a)  and  (b).  The
 figures  are  given  in  the  statement  laid
 on  the  Table  of  the  Lok  Sabha,  [See
 Appendix  III,  annexure  No.  107).

 Total  No.  of  advertisements

 Name  of  Paper

 The  Prajatantra  722
 The  Ngasi  325
 The  Anouba  Samaj  3
 The  Matam  Nil
 The  Simanta  Patrika  I

 Primary  School  Chowkidar

 1345.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 pay  of  a  Government  primary  school
 Chowkidar  in  Manipur  is  Rs.  3/-  p.m.;

 (b)  if  so.  whether  Government  are
 aware  that  the  pay  is  quite  inade-
 quate  and  not  comparable  with  the
 responsibility  of  his  job;  and

 {c)  whether  Government  propose  to
 remove  the  discrepancy?

 Research  (Dr.  K.  L.  Shrimall):  (a)
 to  (c).  A  statement  is  Isaid  on  the
 Table  of  the  Lok  Sabha  [See  appendix
 TY,  annexure  108}.

 Nepalis  in  Manipur

 i346.  Shri  L.  Achaw  Singh:  Wilh
 the  Minister  of  Heme  Affaire  be  pleas-
 ed  to  state:



 हि  Written,  Answer:

 (a)  the  total  population  of  Nepalis
 in  Manipur;

 (b)  whether  it  is  a  fact  that  they
 suffer  from  social  and  economic  back-
 wardness;  and

 (c)  whether  Government  propose  to
 include  the  Nepalis  in  the  list  of
 Backward  Classes  in  Manipur?

 The  Minister  of  Home  Affairs  (Pan-
 ait  G.  B.  Pant):  (a)  2860  (according
 to  95  Census).

 (b)  No.

 (९)  Does  not  arise

 Polsoning  of  Drinking  Water

 “iri  B.  8.  Murthy:
 1347.  Shri  Raghunain  Singh:

 {  Shri  Mohan  Swaruy:

 Wil!  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  two  Pakistanis  tried  to
 poison  the  drinking  water  of  the
 Indian  Army  stationed  in  Kashmir:

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  to  prevent  such
 subversive  activities  of  the  agents  of
 Pakistan?

 The  Deputy  Minister  of  Defence’
 (Sardar  Majithia):  (a)  and  (b).  The
 matter  38  under  investigation.

 (०)  It  is  not  desirable  in  the  public
 interest  to  disclose  this  information  on
 the  floor  of  the  House.

 U.S.  Capital  Investments  In  India

 1348.  Shri  Kodtyan:  Will  the  Minis-
 ter  of  Fimance  be  pleased  to  state  the
 amount  of  private  capital  invested  in
 india  from  the  United  States  during
 3953  to  4856  separately  for  each  year?

 The  Minister  of  Finance  (Shri  T.  T.
 Ertahnemachari):  The  data  is  being
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 collected  and  will  be  laid  on  the  Table
 shortly.

 Parthasing  Missions  Abrosd

 1348.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  missions  sent
 abroad  so  far  for  the  purpose  of  pur-
 chases  of  stores  and  equipment  for
 use  during  the  Second  Five  Year
 Plan;

 (b)  the  Ministry  sponsoring  them;
 and

 (c)  the  extent  and  nature  of  pur-
 chases  made?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  The  in.
 formation  is  being  coliected  and  will
 be  lai@  on  the  Table  of  the  House  as
 early  as  possible.

 Car  Nicobar  Trading  Company

 Dr.  Kam  Subhag  Singh:
 1356.  2  Shri  A.  8.  Saigal:

 L  Shri  Raghunath  Sing&:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  partners  of  Car
 Nicobar  Trading  Co.,  Nicobar  Islands,
 who  get  monthly  salary  or  allowance
 and  the  scales  of  such  salary  etc.;

 (b)  what  is  the  net  profit  shown
 by  the  firm  for  its  first  year  of  busi-

 ness;

 (c)  what  was  the  quantity  of  copra
 and  betelnuts  purchased  and  sold  by
 the  firm  during  the  first  year;  and

 (a)  how  much  it  works  out  to  per
 Jb.  of  copra  and  betelnuts  bandied  by
 the  firm?

 Miniater
 oun  G.  &  Pant):  (a)  to  (d).  The

 information  is  being  collected  and  will
 be  laid  on  the  table  of  the  House  as

 soon  as  available.
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 Rehabilttation  Lean  te  Andamans

 Dr.  Ram  Subhag  Singh: 135.  shri  A.  5.  Saigal:  -

 Will  the  Monster  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  had  sanc-
 tioned  a  rehabilitation  loan  for  the
 benefit  of  persons  in  the  Andaman
 Islands  whe  had  suffered  during  Japa-
 nese  occupation  of  the  Islands  in  the
 last  War;

 (b)  uf  so,  the  total  amount  of  the
 loan  and  the  date  of  its  sanction;

 (९)  the  number  of  applications  re-
 ceived  for  the  grant  of  this  loan  and
 the  number  of  applcations  sanction-
 ed;  and

 (d)  the  total  amount  of  loans  sanc-
 tioned  to  the  applicants  and  the
 emount  actually  distributed  so  far
 and  the  number  of  applicants  who  got
 it?

 The  Minister  of  Heme  Affairs
 (Pandit  G.  B.  Pant):  (a)  Yes,  Sir.

 (b)  A  sum  of  Rs.  5  lakhs  was  sanc-
 tioned  on  the  l2th  October,  ‘1955,  two-
 thirds  of  which  was  to  be  given  in
 the  shape  of  interest  free  loan  and  one
 third  as  ex-gratia  grant.

 (c)  and  (d).  The  required  informa-
 tion  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  House  as
 goon  as  received.

 Transport  Department  of  Andaman
 Esiands

 1s52.  (Shri  A.  S.  Saigal:
 |  Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  trucks  and  light
 transport  vehicles  including  5  Cwts.,
 jeeps,  cars  etc,  separately,  in  the
 ‘Transport  Department  in  the  Anda-
 man  Islands;
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 (b)  the  names  of  officers  and  the
 number  of  cars,  jeeps,  5  Cwts.  given
 to  each  of  them  separately;

 (c)  whether  these  officers  maintain
 a  daily  leg  of  the  distances  covered
 and  the  purpose  of  journey;

 (d)  the  amount  of  total  annual  ex-
 penditure  of  the  Department;

 (e)  the  cost  of  petrol  included  in
 above;  and

 (f)  the  total  mileage  done  by  off-
 cers’  car,  jeeps  etc.  within  and  with-
 out  the  municipal  limits  of  Port  Bialr,
 separately?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)

 Trucks  33

 Laght  Transport  Vehicles  34
 Buses  5

 (b)  A  statement  is  placed  on  the
 table  of  the  Lok  Sabha.  [See  Appen-
 dix  Ill,  annexure  No.  109).

 (c}  Yes;

 (a)  Rupees  Four  lakhs  eighty  thou-
 gand;

 te)  Average  annual  expenditure  on
 petrol  is  Rupees  One  lakhs  fiftythree
 thousand;

 (f)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  house  as  soon  as  received.

 Anti-Corruption  Committees

 1353.
 ्

 Shri  8.  M.  Banerjee

 (a)  whether  there  is  a  proposal to
 appoint  an  anti-corruption  Commit-
 tee  to  go  into  the  cases  of  corruption
 in  the  defence  installations;  and

 b)  if  so,  what  will  be  the  compo-
 sition  of  this  Committee?

 The  Depaty  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No.

 (9)  Does  not  arise.
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 Olvitian  Employees  of  Kanpur  Air
 ह...  Station

 1354,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  civilian  employees
 of  the  Air  Force  Station  at  Kanpur
 are  asked  to  attend  Military  Parades;
 and

 (b)  if  so,  under  what  regulation?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No.  How-
 ever,  some  civilian  employees  who
 have  volunteered  to  partake  in  the
 Parades  are  being  permitted  to  do  zo.

 (b)  Does  not  arise.

 शेग्वीप  उत्पादन  शुल्क  विनाम

 रै,  थी  मोहत  स्थकर  :  क्या

 सिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय

 उत्पादन  द  विमाग  के  अधिकारियों  को

 यह  अधिकार  है  कि  थे  बिना  कुछ  दिये  फंक्ट-

 रियों  की  मोटरगाड़ियां  काम  में  लायें

 झौर  सरकार  से  यात्रा  मसा  झभौर  देनिक

 मसा  लें;  झौर

 (से)  यदि  नहीं,  तो  ऐसे  वाहनों  का

 वुदपयोंग  करने  के  लिये  भौर  गलत  तरीके

 से  यात्रा  भता  ।  दैनिक  भरा  लेने  के  लिये

 १६५७  में भब  तक  कितने  अधिकारियों

 के  विरुद्ध  कार्यवाही  की  गई  ?

 दिशा  मंत्री  (ली  लि०  wo  कल्णमाचारी  )  :

 (के)  सामान्य  नियम  के  छामुसार,  केन्द्रीय

 उत्पादन  छुल्क  विभाग  के  भ्रधिकारियों

 को  फेक्टरियों  की  मोटरगांड़ियों  काम  में

 लाने  की  मनाही  है  7  धझ्साधारण  परि-

 स्थितियों  में  जब  कभी  इस  झधिकारियों  को

 ऐसी  मोटरेगाड़ियां  मांगते  के  लिये  बाध्य

 होगा  पड़ता  है  तो  मील  मत्ता  मांगने  से  पहले

 उन्हें  मोटर  की  शारी  का  खर्च  प्रदा  करता

 फ्ह्ता  है  |  यदि  सवारी  अर्च  श्दा  नहीं
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 किया  गया  हो  तो  मील  भत्ते  की  मांग  नहीं
 की  जा  सकती  ;  लेकिन  मोल  मलें  के  बदले

 मियमानूसार,  दैनिक  भला  दिया  जा  सकता

 है

 (ख)  सरकार  के  सामने  झभी  तक  ऐसा
 कोई  मामला  नहीं  शाया  |

 Security  Press,  Nasik

 1356.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  number  of  embezzlements,
 theft,  misappropriations  in  the  period
 from  March  4953  up-to-date  with  full
 details  of  amounts  involved,  amounts
 written  off  in  the  Government  Sect-
 rity  Press,  Nasik  including  currency
 note  press  and  Central  Stamps  Stores;

 (b)  the  action  taken  against  the  cul-
 prits  and  the  steps  taken  to  avoid  re-
 currences;  and

 (eo)  the  number  of  thefts  reported
 between  the  years  947  to  195%  and
 the  amount  involved  thereof?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  There
 were  two  cases  of  theft,  details  of
 which  are  given  below:

 (i)  A  clerk  in  the  Stamp  Press
 was  alleged  to  have  atolen
 Rs.  35,0i0  from  the  cash  box
 in  the  Accounts  Section  in
 April  1962.  Of  the  amount
 stolen  a  sum  of  Rs.  8,000  was
 subsequently  found  on  the
 roof  of  one  of  the  Press
 buildings.  The  balance  of
 Rs.  7,010  was  written  off.  The
 culprit  was  prosecuted  but  he
 was  acquitted  by  the  Court
 on  certain  technical  grounds.
 He  was  however  dismissed
 from  service  as  it  was  reveal-
 ed  during  the  investigation
 that  he  was  a  previous  con-
 vict.

 di)  A  workman  of  the  Currency
 Note  Press  was  alleged  to
 have  stolen  ane  sumbered
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 sheet  of  Rg.  0  notes  in  Feb-
 ruary  1955.  The  accused  was
 prosecuted  and  initially  con-
 victed,  but  acquitted  in  appeai
 by  the  Sessions  Court.  He
 was,  however,  discharged
 from  service.  The  amount  of
 the  loss  involved  in  this  case
 was  Ra.  40  and  it  was  written
 off

 Besides  the  above,  there  have  been
 0  cases  of  thefts  or  attempts  at  theft
 by  the  Press  employees  of  Govern-
 ment  property  such  as  waste  wood,
 gunny  pieces,  copper  wire,  tn-ingots,
 etc  The  amount  of  loss  involved  in
 these  cases  was  negligible  and  the
 question  of  any  write-off  did  not  arise.

 “The  employees  concerned  were  dis-
 missed  from  service  after  department-
 a)  inquiries

 After  each  one  of  these  thefts,  the
 security  arrangements  at  the  Press
 were  reviewed  and  tightened  as  far  as
 possibie  with  a  view  to  avoiding  any
 recurrence

 The  above  does  not  include  allega-
 tions  of  theft  stil]  under  investigation

 {c)  During  the  period  4947  to  March
 95i  there  were  in  all  है  cases  of  theft.
 One  of  these  cases  imvolved  loss  of
 blank  paper,  which,  af  made  into  notes,
 would  have  been  worth  Rs  4  lakhs.
 The  other  7  cases  involved  negligible
 losses  or  no  losses  to  Government.

 Fire  in  the  Security  Press,  Nasik

 1357  «Shri  Jadhav:  Wil  the  Minis-
 ter  of  Finance  be  pleased  to  statc:

 (a)  whether  it  is  a  fact  that  there
 ‘was  recently  a  fire  in  one  of  the  stores
 of  the  Security  Press,  Currency  Note
 Press  and  Central  Stamp  Stores  in
 Nasik;

 (b)  if  so,  the  extent  of  damage  to
 the  stores  and  stocks:  and

 {c)  which  of  the  records  were  burnt
 away?

 The  Minister  of  Finance  (Shri  T.  T.
 Kirishmamachari):  (a)  Not  recently,
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 but  in  May,  2984  there  was  a  fre  in
 the  raw  materials  Stores  of  the
 Stamp  Press.

 (b)  The  damage  was  assessed  at
 Rs.  62,553-9-6.

 {c)  The  records  burnt  away  in  the
 fire  were  Unpriced  Stores  Ledgers,
 Imprest  Vouchers  and  Gaie  Passes,

 Security  Prees,  Nastk

 1358.  Shri  Jadhav:  Will  the  Minister
 of  Fimance  be  pleased  to  state:

 (a)  whether  there  is  any  method-
 ical  system  for  inspection  of  the  works
 of  the  Security  Press  including  Cur-
 rency  Notes  Press  and  Central  Stamp
 Stores;  and

 (७)  7  so,  how  often  an  inspection
 has  been  carried  out  to  investigate
 into  the  working  of  the  Department?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  working
 of  these  organisations  is  inspected
 periodically  by  O.  &  M.  Officers.

 (b)  The  inspections  are  carried  out
 ordinerily  once  in  a@  year

 Tiles-making  Factory  in  Tripura

 1359.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a}  whether  Government  have  any
 scheme  to  establish  Roofing-tiles-
 meking  factory  m  Tmpura;  and

 (b)  if  so,  whether  any  amount  would
 be  made  available  for  starting  such
 work  during  the  Second  Five  Year
 Plan?

 The  Minister  of  Home  ASaizs
 (Pandit  G.  B.  Pant):  (a)  Yes.

 (b)  Yes.  Sanction  has  been  accord-
 ed  to  the  setting  up  of  units  at  a  cost
 of  Rs,  7500/-  each.  One  unit  is  propes-
 ed  to  be  set  up  in  1989-59.
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 ईम्दी  बारिन दिक  सब्यायली

 १३६०.  ली  Co  भे०  मॉलबीय  :

 कया  तलिका  और  वैज्ञानिक  सकयना  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच्च  है  कि  हिन्दी  में

 पारिमाषिक  शब्दों  का  निर्माण  कार्य  दुत
 गति  से  सम्पन्न  हो  सके  इस  दृष्टि  से  द्वितीय
 यंचवर्षीय  oo  योजना-काल  में  पांच  विषेक्ष

 अधिकारियों  भोर  पचास  अनुसंधान  सहा-
 यको  की  नियुक्ति  की  जाने  वालो  थी  ;

 (स्व)  इस  सम्बन्ध  में  अब  तक  कितती

 और  किस  प्रकार  की  सियुक्सियाँ  की  गई

 है,  झौर

 (ग)  यदि  नहीं,  तो  इस  दिशा  में  कब
 सक  कदम  उठाये  जायेगे  ?

 शिक्षा  और  वेजञामिक  गवेबजणा  मंत्रालय  में

 ाउप- मंत्री  (डा०  का०  ला०  '्रौमाली  )  :

 (क)  बर्तमान  प्रमले  को  बढ़ा  कर,  कुल
 पाच  विशेष  प्रधिकारी  झर  पचास  प्रन-
 कान  सहायक,  कर  देने  का  प्रस्ताव  था  |

 व)  दूसरी  पंचवर्षीय  आयोजना  के

 आरम्म  होने  से  श्रबन  तक  सात  अनृसधान
 सहायक  झोर  भरती  किये  जा  श्बुके  हे  !

 इसमे  झमले दो  संख्या  इस  समय  तीन  विशेष

 अधिकारी  और  खनीस  अनुसंधान  सहायक

 हो  गयी  है  t

 (ग)  प्रदन  नहीं  उठता  1

 पिछड़े  गों  के  लिये  & |. ल

 १३६१  की  vo  wo  अआखबोय

 क्या  चृष-शार्ष  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  भूतपूर्व  मध्य  मारत  के  आदिस-

 जाति  सामूहिक  कल्याण  केन्दों  झौर  न्य

 पिछड़े  नों  के  कत्याण  केस्द्रों  के  लिये  प्रथम

 पंचदर्चीय  योजना  के  झन्तमेत  मवन  निर्माण
 के  श्लिये  कितनी  राशि  की  व्यवस्था  की  यई

 थी;
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 (ख)  भावि>आति  और  पिछे  वर्भों
 के  लोगों  के  लिये  उक्त  मोजना  के  अन्तर्गत

 कुल  कितने  कत्याण  केन्द्रों  के  भवनों  का
 निर्माण  किया  जाने  वाला  था  शोर  इसी
 झवधि  में  कितने  भवनों  का  निर्माण  किया

 गया;

 (ग)  श्रथम  पंचवर्धीय  योजनावधि  में
 निर्माण  किये  जाने  वाले  भवनों  में  से  कितनों
 का  निर्माण  नही  हो  सका  ओर  इसके  क्‍या
 कारण  हें  1

 (घ)े  भझनिरभित  भवनों  के  सिये  मंजूर
 की  गई  राशि  ब्यपगत  हो  चुकी  है  या
 उसे  लौटा  दिय  गया  है  या  उसका  विनियोग

 कही  प्रन्यत्र  कर  लिया  गया  है;

 (2)  ये  भनिमित  भवन  कब  तक  बन-
 कर  तैयार  हो  जायेंगे  ;

 (व)  क्या  भअनुतवृचित  जातियो  तथा

 अनुसूचित्त  आदिम  जातियों  के  भायुक्त  (भारत

 सरकार)  ने  मध्य  भारत  क्षेत्र  के  दोरे  के
 समय  इन  प्रनिमित  भवनों  को  जानकारी
 प्राप्त  की  थी;  भौर

 (छ)  यदि  हा,  तो  मया  भारत  सरकार
 ने  राज्य  सरकार  को  पंचवर्षाय  योजनावाधि

 के झपू्य  कार्य  को  पूरा  करने  के  लिये
 लिखा  है  ?

 गूर-रार्य  मंत्रो  (पंडित  लोग  Wo  पन्‍्स  ):
 (क)  से  (छ)  ,  सूचना  राज्य  सरकार  से

 एकज  की  जा  रही  है  और  प्राप्त  हो  जाने  पर

 यह  सभा-पटल  पर  रख  दी  जायेगी

 Juvenile  Convicts

 1362,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  any  seperate
 enclosure  for  detention  for  juvenile
 convicts  in  the  Manipur  Jail;

 (by  the  number  of  juvenile  delin-
 quents  arrested  and  convicted  in  the
 years  1965,  056  है '..  १967  respectively;
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 (९)  how  many  of  those  arrested
 Were  let  off  after  admonition;

 (d)  whether  there  is  any  special
 treatment  of  these  convicts  for  correc-
 tien;  and

 (e)  af  so,  the  details  thereof?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  Yes

 (b)  205,  29  and  35  respectively.

 (९)  2  (one  in  £956  and  the  other  in
 9857)

 (d)  and  (e).  They  are  given  primary
 education  and  taught  weaving.

 Confirmation  of  Staff

 1363.  Shrimati  Shakuntala  Devi:
 Will  the  Mimster  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ministerial  Government  servants  be-
 longing  to  Scheduled  Castes  recruited
 on  or  before  the  3lst  December,  4947
 were  confirmed  in  the  post  inter-alia
 on  completion  of  3  years  =  service
 whereas  those  recruited  on  or  after
 ist  January  948  have  been  denied
 such  concession;

 (b)  if  so,  the  number  of  those  per-
 sons  who  would  have  become  _  eligi-
 bie  for  confirmation  mm  95I  and  1952,
 हते  the  earlier  orders  been  extended
 to  them;

 (c)  whether  the  perséns  recruited
 between  Ist  January,  949  and  =  3ist
 December,  952  have  been  confirmed
 in  the  initial  constitution  of  the
 Central  Secretariat  Service  Scheme
 introduced  from  the  ist  January  1953;

 (a)  if  so,  whether  they  have  been
 given  any  weightage  in  regard  to  their
 earlier  eligibility  for  confirmation;

 (९)  if  not,  the  reasons  thereof;  and

 (f}  whether  any  special  provision
 has  been  made  in  the  Central
 Secretariat  Service  Scheme  for  con-
 firmation  of  such  employees  in  the
 manner  prescribed  before  the  intro-
 @uction  of  the  scheme;  and
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 (g)  if  not,  the  steps  taken  at  present
 to  make  them  permanent  upto  the
 prescribed  percentage?

 The  Minister  of  Home  Affairs
 (Pandit  6.  8.  Pant):  (a)  Yes,  this  was

 a  special  concession  allowed  to  mem-
 bers  of  the  Scheduled  Castes  recruited
 up  to  the  3lst  Deeember  3947  only.

 (b)  The  requisite  information  is  not
 readily  available.  ‘

 (९)  to  (g).  Scheduled  Castes  Aazsis-
 tants  appointed  on  or  after  the  Ist
 January  948  and  in  position  on  the
 Ist  July  1952,  who  had  not  already
 secured  confirmation  on  tbe  basis  of
 the  two  qualifying  examinations  held
 for  this  purpose  in  3980  and  95l,  were
 appointed  to  the  Regular  Temporary
 Estabhshment  of  this  Grade  and  all  of
 them  have  since  then  either  been  con-
 firmed  or  will  shortly  be  confirmed  in
 this  Grade.  Such  of  them  as  were  ap-
 pointed  after  the  Ist  July  1952,  had  an
 opportunity  to  be  confirmed  in  this
 Grade  on  the  basis  of  the  Special
 Competitive  Examination  held  by  the
 Union  Public  Service  Commission  in
 July  955  for  persons  belonging  to  thé
 Scheduled  Castes  and  also  the  Open
 Competitive  Examination  heid  by  the
 Umon  Pubhe  Service  Commussion  in
 November  1955  For  both  these  Com-
 petitive  Examinations,  the  age  iimit
 was  relaxed  to  33  years  in  the  case  of
 Scheduled  Caste  Assistants.  So  far  as
 clerks  are  concerned,  all  Scheduled
 Caste  clerks  who  were  in  position  on
 the  Ist  January  $953,  and  had  rende-
 red  a  minimum  service  of  |  year  on
 that  date  were  eligible  for  confirma-
 tion  in  Grades  I  and  II  of  the  Central
 Secretariat  Clerical  Service  at  the
 initial  constitution  of  these  Grades,
 though  non-Scheduled  Caste  clerks
 were  required  to  have  a  minimum
 service  of  3  years  at  their  credit  on
 the  crucial  date,  Such  of  the  Schedul-
 ed  Caste  clerks  as  are  not  eligible  for
 confirmation  In  Grades  I  and  II  of  the
 Clerical  Service  as  the  initial  constl-
 tution  of  these  Grade  will  be  eligibie-
 for  confirmation  against  the  mainte-
 nance  vacancies  in  the  respactiver
 grades.
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 National  Book  Trust
 864.  Shri  Gajendra  Prasad  Sinha:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  how  many  books  have  so  far
 been  published  by  the  National  Book
 Trust;  and

 (b)  whether  the  National  Book
 Trust  would  also  go  in  for  cheap
 publications  on  the  lines  of  the  pocket
 books  in  America?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  None,  Sir.

 (b)  The  Government  have  set  up  the
 Trust  in  order  to  encourage  the  pro-
 duction  of  good  literature  at  low  costs.

 “मगजान  शुद्ध”

 १३६५.  री  झासर :  क्‍या  शिक्षा  और

 वेजातिक  शबेदणा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  साहित्य  झकादमी  द्वारा  प्रकाशित

 “भगवान  बुद्ध
 /

 सासक  पुस्तक  को  विभिन्न

 आपाशों  में  कितनी  कितनी  प्रतियां  छापी

 गई  हे
 ?

 दिवा  आर  बेकह्ाानिफ  गयवणा  मंत्रालय

 में  शाज्ष्य-मंत्रो  (ate  का०  ला०  आ्रीमालों)  :

 “भगवान  बुद्ध"  नामक  पुस्तक  की  विभिष्र

 आपाझों  में  प्रकाशित  प्रतियों  की  संख्या

 निम्नलिखित  है  —

 प्रकाशित  प्रतियां

 हिन्दी  ३,०००

 गुजराती  १,४००

 कदा  ३,०००

 मलायसम  २,०००

 सिन्थषी  १,५००

 लैलगू  २,०००

 सामिल  २,०००

 Life  Insurance  Corporation

 1366.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 1९1  the  sumber  of  offices  of  the
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 Life  Insurance  Corporation  which  are
 now  locationed  in  privaté  buildings  in
 Punjab;  and

 {b)  the  steps  contemplated  to  pro-
 vide  accommedation  for  these  in  the
 Corporation  cr  Government  buildings?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachar!):  (a)  16.

 (b)  It  is  unlikely  that  the  Corpora-
 tion  will  be  able  to  locate  its  offices  in
 Government  buildings.  The  Corpora-
 tion  proposes  to  construct  new  buiid-
 ings  or  purchase  suitable  buildings,
 where  available,  to  house  the  Division-
 al  offices,  which  are  now  located  in
 private  hired  buildings.  The  smaller
 offices  may,  bowever,  have  to  conti~-
 nue  in  hired  buildings.

 Pakistani  Nationals  in  Indis

 1367.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Pakistani
 nationals  who  have  crossed  to  India
 legally  in  3957  so  far,  month-wise;
 and

 (b)  the  number  of  those  who  have
 refused  to  return  to  Pakistan?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  and  (०).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  it  is  available.

 Purchase  of  a  Dredger  by  Navy

 1888.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  io
 state:

 (a}  whether  the  Indian  Navy  pro-
 pose  to  acquire  a  dredger;

 (b)  if  so,  at  what  coset  and  from
 which  country;  and

 (c)  when  this  will  join  the  Indian
 Navy?

 The  Deputy  Mister  of  Defence
 (Shri  Rav’  -tramaiah):  (a}  No.

 (b)  Does  not  arise.

 (९)  Does  not  arise.
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 Custems  Eeguiations

 ‘2aa8.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  how  many  instances  of  infringe-
 ments  of  various  Customs  regulations
 were  detected  during  the  year  1956-
 हए  by  the  Land  Custems  in  Punjab;

 (0)  the  value  of  goods  involved;

 (९)  how  the  goods  were  disposed
 of;  and

 (d)  whether  the  culprits  were
 punished?

 The  Minister  of  Finance  (Shr!  T.
 Tf.  Krishnamachari):  (a)  990  ins-
 tances  of  infringements  of  various
 Customs  regulations  were  detected  by
 the  Land  Customs  Officers  in  the
 Punjab  duryng  the  year  1956-57

 {b)  The  value  of  the  goods  involv-
 ed  is  Rs  9,04,077-.

 (c)  The  confiscated  goods  were
 either  released  to  the  parties  on  pay-
 ment  of  redemption  fine  or  disposed
 of  by  public  auction  when  not  re-
 deemed  by  the  owners  Confiscated
 gold  and  si'ver  are,  however,  sent
 to  the  Government  Mint  =  Articles
 which  are  not  allowed  to  be  redeem-
 ed  having  been  confiscated  absolu-
 tely,  are  also  normally  sold  by  public
 auction.

 (d)  Yes,  Su;  955  offenders  were
 punished  departmentally  and  10  of
 them  were  prosecuted  in  the  court
 of  law  also

 National  Savings  Certificates

 1376.  Shri  Ghosal:  Will  the  Minis-
 ter  of  Pimance  be  pleased  to  state  the
 amount  of  money  received  through
 National  Savings  Certificates  and
 National  Plan  Certificates  from  West
 Bengal  in  उ956  and  i987  so  far?
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 Tho  Miniter  of  Finance  (Shri  7.
 tT  Krishnamachari):  The  net  sales
 of  these  Certificates  in  West  Bengal
 are  as  shown  below:

 In  Iekhs  of  Ba
 Approximate

 १958  987

 (Up  to  Oct.)

 National  Savings
 Certificates  (inelud-
 ing  Nationa]  Plan
 Savings  Certificates
 introduced  with  effect
 from  1-86-57  in  replace.
 ment  of  National  Sav-
 ings  Certificates)  2,89  2,70
 National  Pian
 Certificates  95  22

 Total—  3,84  3.04

 fimdi  Teachers  in  Defence  Pxtabiieh-
 ments

 237].  Shri  S.  M.  Banerjee:  Will  the
 Mimster  of  Defence  be  pleased  to
 state

 (a)  whether  teachers  have  been

 appointed  ta  teach  Hind:  to  _  the
 civilian  employees  working  in  the
 various  Defence  esablishments,

 (b)  af  so,  their  number,  and

 (८)  the  number  of  employees  learn-

 ing  Hindi?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuscamaiah):  (a)  Yes  The
 Moimstry  of  Home  Affairs  have  ap-
 pointed  teachers  at  various  centres
 to  teach  Hind:  to  Centra!  Govern-
 ment  servants,  including  civilian  em-

 ployees  in  the  various  Defence  ककडन
 blishments.

 (b)  and  {c).  The  information  #
 being  collected  and  will  be  tald  on
 the  table  of  the  Lok  Sabha.
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 Rehabilitation  Finance  Administration

 Shri  Ghosat

 uw.  {  thet  T,  K.  Chaudhori

 Will  the  Minister  of  Fiance  be
 pleased  to  state:

 (a)  the  total  number  of  applica-
 tions  received  by  the  Rehabilitation
 Finance  Administration  from  the
 displaced  persons  from  the  East
 Pakistan  since  1948;  and

 (b)  the  total  number  of  applica-
 tions  disposed  of  and  the  amount
 granted  so  far?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  and  (b)
 Out  of  41,010  applications  received
 upto  90-9-57,  31,002  were  disposed  of
 pnd  the  amount  of  loans  sanctioned
 was  Rs.  423.37  lakhs  (net)  till  that
 date.

 Festival  Advance

 ist  Shrimati  Oa  Palchondhbari:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  all
 Central  Government  employees  are
 allowed  a  month's  salary  as  ‘Festival
 zsavance’  every  year  on  the  occasion
 of  one  or  the  other  national  festival
 according  to  the  choice  of  the  em-
 tloyees;  and

 (b)  the  conditions  attached  thereto?

 The  Minister  of  Finance  §  (Shri  T.
 JT.  Kerishpamachari):  (a)  Yes—-An
 advance  of  Rs.  75/-  or  one  menth's
 pay  whichever  is  less,  83  granted  to
 non-gazetted  Central  Government
 Servants  drawing  a  basic  pay  of  less
 than  Rs.  300/-  per  month.

 (b)  The  conditions  attached  to  the
 grant  of  advance  are-—

 (i)  It  in  recovetabie  in  not  more
 than  four  monthly  instalments.

 (it)  It  must  be  drawn  before  the
 festival.
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 (dix)  It  is  admissible  only  to  those
 067  duty  or  on  leave  on  average  pay
 cr  earned  leave  on  full  pay  at  the
 time  the  advance  is  drawn.

 (iv)  It  is  ordinarily  admissible  only
 on  one  occasion  in  a  calender  year  for
 members  of  each  Community  serving:
 in  an  establishment.

 (v)  Temporary  staff  have  to  furnish
 eureties  froin  permanent  Government
 servants  or  any  other  form  of  secu-
 rity  considered  adequate  by  the  sanc-
 tioning  authoritv.  The  authorities
 competent  to  sanction  these  advances
 ney,  at  their  discretion,  dispense
 with  this  requirement  in  the  case  of
 temporary  staff/workers  in  industrial
 establishments  who  have  completed
 3  years  of  contmuous  service  and  are
 likely  to  continue  in  service  till  the
 pdjustment  of  the  advance.

 (vi)  It  is  not  payable  to  temporary
 staff/workers  in  industrial  establish-
 ments,  who  are  not  likely  to  continue
 in  service  for  a  period  of  at  least  six
 months  beyond  the  month  in  which
 the  advanc?  is  paid

 N.  B—The  orders  on  the  subject
 ere  for  the  present  operative  up  to
 32.2  1957.

 V.S.S.R.  Government  Scholarships

 1395.  Shri  Tangamani:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  atate:

 (a)  the  number  of  students  from.
 Madras  and  Annamalai  Universities
 who  applied  for  scholarships  offered
 by  the  Government  of  US.S.R.  for
 post-graduate  studies  for  research
 during  ‘1957-58;

 (b)  whether  any  of  them  have
 been  selected  for  award  of  these
 scholarships:  and

 (c)  uf  not,  the  reasons  therefor?

 The  Minister  ef  Siete  im  the  Minte-
 try  ef  Education  and  Seientiic  Roe-
 search  (Dr.  K.  L.  Shrimali):  (a)  One.
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 (b)  None.

 (c)  The  Selection  Committee  did
 not  find  it  possible  to  select  this
 «andidate  in  view  of  other  better
 qualified  candidates.

 wm  hrs.

 RE:  INVESTMENTS  OF  THE  LIFE
 sNSURANCE  CORPORATION  IN

 THE  FIRM  OF  MUNDRAS

 Shri  Feroze  Gandhi  (Rai  Bareli):
 Mr.  Deputy-Speaker,  before  you  pro-
 ceed  to  the  next  business,  I  would
 like  to  draw  your  attention  to  a  fact
 which  I  had  raised  a  few  days  ago  in
 ecannection  with  the  investments  of
 the  Life  Insurance  Corporation  in  the
 firm  of  Mundras.  The  Fimance  Minis.
 ter  had  promised  to  lay  a  statement
 on  the  Tabie  of  the  House  on  the
 29th  of  November.  Again,  a  few  days
 ago,  he  said  that  he  would  lay  a  state.
 ment.  Since  there  as  8  discussion
 which  will  take  place  in  the  next  two
 or  three  days,  it  will  be  extremely
 difficult  to  say  anything  unless  we
 have  the  staternent.  I  would  hke  to
 know  whether  the  Finance  Minister
 intends  to  place  a  Statement  on  the
 Table  of  the  House  or  whether  we
 have  to  rely  on  the  information  that
 ‘we  collect

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  am  sorry  I.  did
 not  commit  myself  to  any  date.  I
 expect  to  be  able  to  place  a  statement
 on  the  Table  on  Wednesday.

 Shri  Feroze  Gandhi:  Next  Wednes-
 aay?

 Shri  T.  T.  Erishmamachari:  Day
 after  tomorrow

 PAPERS  LAID  ON  THE  TABLE

 Reporr  or  Union  Pusiic  Service
 COMMISSION

 The  Minister  of  State  5  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 -eg  ta  lay  on  the  Table,  under  Article
 223()  of  the  Constitution,  a  copy  of
 wech  of  the  followin’  papers: —

 8  DECEMBER  79987  Mines  ond  Minerale  4220
 (Regulation  and

 Development)  Bill
 qa  Report  of  the  Union  Public  Ser-

 vice  Commission  for  the  period  lst
 April,  192.  to  3lst  March  1087.

 (2)  Memorandum  explaining  the
 reasons  for  non-acceptance  of  the
 Commission’s  advice  during  1956-57,
 [Placed  in  Library,  See  No.  LT-427/
 S87).

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir.  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  4th  December,  3957
 agreed  without  any  amendment  to
 the  Navy  Bull,  1957,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  2Ist  November,
 7957  ”

 ———

 MINES  AND  MINERALS  (REGULA-
 TION  AND  DEVELOPMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 or  Report  or  Jomvt  COMMITTSE

 Shri  R.  Pattabhi  Raman  (Kumba-
 konam):  I}  beg  to  move:

 ‘That  the  tume  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Mines
 and  Minerals  (Regulation  and  De.
 velopment)  Bill,  १957,  be  extend-
 ed  up  to  the  16th  December,
 1957."

 Mr.  Deputy-Speaker:  I  shall  now
 put  this  motion  to  the  House.

 The  question  is:

 “That  the  time  appointed  for  the
 presentation  of  the  Report  of  the
 Jaint  Committee  on  the  Mines  and
 Minerals  (Regulation  and  De-
 velopment)  Bill,  1957,  be  extend-
 ed  up  to  the  i8th  December,
 1987."

 Then  Mmm  ne
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 RE:  ADJOURNMENT  MOTION
 ABOUT  LABOUR  SITUATION  IN

 KANPUR
 Shri  M.  Banerjee:  (Kanpur):  May

 I  submit,  while  respecting  your  deci-
 sion  about  the  adjournment  motion
 about  the  labour  situation  in  Kanpur
 and  the  closing  down  of  three  mills,
 I  submit  a  Calling  Attention  notice
 has  been  moved  by  Shri  Jagdish
 Awasthi,  We  do  not  get  any  oppor.
 tunity  to  discuss  the  whole  question
 at  the  time  of  the  Calling  Attention
 notice.  I  want  to  impress  on  =  you,
 Sir,  if  this  adjournment  motion  is
 allowed,  we  will  be  given  some  time
 to  discuss.  This  is  a  question  of
 14,000  labourers.

 Mr.  Deputy-Speaker:  Is  that  all?

 Shri  Jagdish  Awasthal  (Bilhaur):
 This  is  a  very  important  matter.

 Mr.  Deputy-Speaker:  In  the  first
 instance,  the  hon.  Member  began  by
 saying  that  he  respected  my  decision.
 But,  in  fact,  he  did  not  respect  it.

 Shri  S.  M.  Banerjee:  I  do

 Mr.  Deputy-Speaker:  If  I  may
 judge,  it  is  not  submission  to  that
 decision  of  mine.  it  is  having  one’s
 own  way.  It  was  not  submission  to
 my  decision.  I  am  sorry  for  that.
 Anyhow,  if  he  wants  that  some  dis-
 cussion  should  take  place,  the  Calling
 Attention  matter  is  coming  up  and
 then  we  can  decide.  I  have  already
 said  the  other  day  that,  if  any  hon.
 Member  feels  aggrieved  by  the  deci-
 sion,  he  can  come  into  the  Chamber
 and  then  have  a  discussion.  We  will
 discuss  whether  something  could  be
 done  about  that  and  I  will  also  advise
 the  hon.  Member  to  follow  the  same
 path.  Then,  we  will  see  what  can  be
 done.  The  Calling  Attention  Notice  is
 there.  Perhaps  that  would  be  coming
 up  soon.  Now,  we  might  proceed
 with  the  further  programme.  The
 hon.  Home  Minister.

 PREVENTIVE  DETENTION  (CON-
 TINUANCE)  BILL

 The  Minister  of  Heme  Affaire
 (Pandit  G.  B.  Pant):  Sir,  I  move:

 “That  the  Bill  to  continue  the
 Preventive  Detention  Act,  1990,

 (Continuance)  Bill
 for  a  further  period,  be  taken
 into  consideration.”

 2.05  hrs.
 [Mr.  Speaker  in  the  Chair.]

 Sbri  Khadilkar  (Anmednagar):  On
 point  of  order,....
 The  Preventive  Detention  (Conti.

 nuance)  Bill  is  here.  We  have  not
 been  supplied  with  the  original  Act
 which  is  to  be  continued.  In  the
 margin  of  section  2  of  this  Bill,  it  is
 said,  “Amendment  of  section  1,  Act  4
 of  1950.”.  So,  though  it  is  said  to  be
 a  Continuance  Bill,  it  is  in  fact  an
 Amendment  Bill.  If  one  section  is  to
 be  amended  or  a  part  of  it,  are  we
 not  entitled  to  question  the  other
 sections  or  seek  amendment  to  sec-
 tions  other  than  section  ?

 Secondly,  I  would  like  to  submit
 that  consequential  amendments  are
 necessary.  In  the  original  Act,  when
 the  States  Reorganisation  had  not
 taken  place,  there  is  mention  of  Part
 C  States.  I  have  not  got  a  copy  of
 the  latest  revision,  unfortunately.
 Whether  there  was  a  revision  of  that
 nature  regarding  Part  C  States  is  not
 clear  from  this  Bill.  Therefore,  my
 submission  is  that  as  the  measure  is
 before  this  House  to  amend  that  Act
 and  continue  it  further  for  a  period,
 we  are  entitled  to  revise  or  amend  or
 oppose  all  other  sections  as  they  are.
 So,  the  original  Act  must  be  supplied
 before  this  Bil!  is  taken  into  consi-
 deration.

 Pandit  G.  है.  Pant:  I  do  not  really
 understand  the  exact  character  of  the
 objection.  So  far  as  the  original  Act
 is  concerned,  it  has  been  in  operation
 ali  these  years  and  I  should  imagine
 that  every  hon.  Member  of  this  House
 is  acquainted  with  its  contents.  It
 would  be  presumptuous  on  my  part
 to  assume  that  even  one  single  Mem-
 ber  in  this  House,  after  all  the  con-
 roversies,  discussions  and  debates
 that  we  have  had,  still  continues  to
 be  unacquainted  with  the  contents  of
 the  Bill.  Copies  must  be  in  the
 Library.  If  any  one  had  any  further
 desire  to  see  a  copy,  one  could  have
 perhaps  taken  the  trouble  of  going  to
 the  Library  and  seeing  a  copy.  If  the
 hon.  Member  had  asked,  I  would  have
 tried  to  furnish  him  with  one,  or  ff



 4223  «Preventive  Detention  9  DECEMBER  2967

 [Pandit  G.  8.  Pant)
 he  had  so  desired,  two  or  three  copies
 even.  But  no  suggestion  was  made
 to  me.

 As  to  the  other  question  about
 amendments,  I  think  you  have  given
 a  ruling  in  this  connection  already,
 previously,  on  more  than  one  occasion
 that  where  Bills  are  introduced  in  this
 House  only  with  a  view  to  extend  the
 existing  Act,  there  can  be  no  amend-
 ment  of  the  provisions  of  the  princi-
 pal  Act.  So,  I  do  not  think  there  is
 any  force  in  the  objection.

 Mr.  Speaker:  Let  me  dispose  of  one
 simple  point.  I  am  not  going  into
 the  other  matters  now.  The  first  ques-
 tion  is,  we  have  not  reached  the  stage
 of  amendment  yet.  I  am  not  calied
 upon  to  give  a  ruling  hypothetically.
 There  may  be  no  amendment  moved.
 Why  should  I  give  a  ruling.  The  only
 point  is,  copies  of  the  original  Act
 have  not  been  supplied.  Hitherto,
 our  ruling  has  been  thet  that  portion
 which  is  actually  touched  in  the  pre-
 vious  Bill  is  alone  given  here.  As  to
 whether  on  account  of  clause  2,  this  is
 a  peg  to  hang  on,  this  is  a  substantive
 amendment  and  other  amendments
 can  be  moved  or  not,  I  will  dispose  of
 that  when  we  come  to  that.  This  is
 an  Act.  This  is  not  a  Bill.  It  is  there
 in  the  Library.  He  could  have  gone
 to  the  Library  and  looked  into  it  If
 copies  were  not  available,  and  if  he
 had  written  to  me,  I  would  have  made
 many  more  copies  available  to  hon.
 Members.  There  is  no  point  of  order.

 Shri  A.  K.  Gopalan  (Kasergod):
 May  I  make  a  submission,  Sirt

 Mr.  Speaker:  Later;  not  now.
 Shri  A.  K.  Gepalan:  I  had  written

 a  letter  to  you  now.
 Mr.  Speaker:  I  will  come  to  it  I

 will  never  dispose  of  any  matter
 without  giving  an  opportunity  to  hon.
 Shri  Gopalan.

 Shri  8.  M.  Banerjee  (Kanpur):
 That  would  apply  to  others  also?

 Mr.  Speaker:  To  all.  The  hon.
 Minister.

 Pandit  G.  B.  Pant:  The  subject
 matter  of  this  Bil]  has  come  up  before

 (Continuance)  Bill  4224

 this  House  on  more  than  one  occasion.
 So  far  as  the  fundamentals  are  con-
 cerned,  they  have  been  discussed.
 Full-dress  debates  have  been  held  and
 the  leading  Meniberg  of  this  House
 have  expressed  their  views.  It  ix
 difficult  for  me  to  say  anything  that
 would  tend  to  win  them  over  to  my
 point  of  view,  or  even  in  any  way
 soften  the  edge  of  their  opposition,

 An  Hon.  Member:  What  about  the
 edge  of  your  Act?

 Pandit  G.  B.  Pant:  The  edge  of  the
 Act  will,  I  hope,  not  hurt  any  one
 who  tries  to  lead  a  peaceful  life.

 Shri  Sadhan  Gupta.  (Calcutis-
 East):  Experience  is  otherwise

 Pandit  6.  8.  Pant:  The  Bill  iteelf
 38  a  very  simple  one.  It  is  a  one  line
 Bill.  It  asks  only  for  the  extension
 of  the  existing  Act.  It  does  not  pro-
 pose  to  do  anything  new.  So,  if  any
 onus  lies,  it  lies  on  those  who
 want  to  disturb  the  existing  condi-
 tians.  I  am  only  trying  to  continue
 what  the  Act  had  provided,  but  I
 must  at  the  same  time  confess  that  it
 is  a  matter  of  regret  to  me  that  I  should
 have  to  pilot  a  Bill  to  which  some  of
 the  respected  Members  of  this  House
 are  sincerely  opposed.  There  is  oppo-
 sition  sometimes  for  the  sake  of  mere
 opposition,  but  I  quite  realise  that  in
 the  matter  of  this  Bil  some  of  the
 Members  for  whom  I  have  great
 regard  do  really  hold  opinions  of  a
 different  type.  I  wish  it  had  been
 possible  for  them  to  view  things  in
 their  totalilty,  and  reject  the  theories
 which  have  been  trotted  out  from
 time  te  time,  modulated  by  the
 realities,  the  hard  realities  of  the
 situation  in  our  own  country.

 I  feel  that  the  principle  of  detention
 had  to  be  accepted  because  of  the
 conditions  in  which  we  have  to  func
 tion.  No  one  can  accuse  the  authors
 of  the  Constitution  of  any  lack  of
 scrupulous  regard  and  respect  for
 individual  liberty  and  other  fund-
 amental  rights.  If  we  have  a  written
 Constitution  which  guarantees  social
 justice,  equality,  Uberty  and  frater-
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 nity,  we  owe  it  to  those  authors  and
 to  their  patriotiam  and  to  their  regard
 for  the  realigation  of  the  dream  of  a
 society  in  which  all  could  Hve  with
 ease,  in  peace,  with  freedom,  and
 contribute  to  the  good  and  the  wel-
 fare  of  all  and  each.  It  was  with
 that  objective  that  those  who  were
 tried  representatives  of  the  country
 tried,  and  those  who  had  undergone
 various  ordeals  framed  our  Constitu-
 tion.

 In  that  Constitution,  though  many
 countries  have  not  got  such  a  Consti-
 tution,  they  embodied  the  fund-
 amental  rights,  and  the  fundamental
 rights  that  had  been  so  guaranteed  in
 our  Constitution  are,  I  think,  so  com-
 prehensive,  that  hardly  any  other
 Constitution  can  compare  favourably
 with  them.

 But  while  doing  so,  they  felt  they
 had  to  make  provision  for  preventive
 detention  too.  Why  did  they  do  so’
 Was  it  a  real  joy  to  them?  Did  they
 not  appreciate  the  benefits,  the  value,
 the  potency  of  individual  liberty?
 Did  they  not  have  sufficient  respect
 for  the  principle  of  individual  liberty?
 If,  in  spite  of  that,  they  considered
 it  a  necessity,  an  inescapable  neces-
 sity  to  introduce  that  clause,  it  was
 because  the  circumstances  in  the
 country  demanded  that  such  a  provi-
 sion  should  be  made.

 So,  it  is  not  against  the  wishes  of
 the  authors  of  the  Constitution.  We
 are  not  in  any  way  acting  against  the
 basic  principles.  It  is  desirable  that
 we  should  appreciate  the  position  and
 assess  this  Bill,  however  unpalatable
 it  be,  at  its  correct  worth.  Its  merits
 and  demerite  may  be  taken  into
 account  in  the  light  of  the  basic  prin-
 ciples  contained  in  our  Constitution
 and  also  the  provision  made  therein
 for  such  a  Bill

 Under  article  22  of  the  Constitution

 (Continuance)  Bill  4226

 ponsibility  of  framing  the  law  net  for
 that  day  alone  but  for  decades,  for
 children  and  children’s  children,  have
 to  take  a  far-reaching  view  and  to
 have  vision.  It  is  in  these  circums-
 tances  that  the  first  Bill  was  bern,
 and  since  then  there  have  been
 amendments  from  time  to  time.

 Statements  have  also  been  furnish-~
 ed  and  occasionally  discussed  in  this
 House  about  the  number  of  persons
 detained,  the  reasons  for  the  deten-
 tion,  the  references  made  to  the  Ad-
 visory  Boards  and  the  results  of  such
 references.

 As  hon.  Members  know,  this  Act,
 the  Preventive  Detention  Act,  1950,
 provides  for  detention  for  the  protec-
 tion  of  the  security  of  India,  for  the
 defence  of  India,  for  the  maintenance
 of  essent:al  supplies  and  services  for
 the  preservation  of  order  and  security
 of  the  State,  and  also  for  one  or  two
 other  matters.  No  one  can  say  that
 these  purposes  by  themselves  are  not
 desirable.  Every  one  wll  agree  that
 it  is  necessary  that  these  objects,  for
 which  these  provisions  have  been
 designed,  should  be  ensured  and  fully
 safeguarded.  So  far  as  these  objec-
 tives  are  concerned,  there  can  be  no
 difference  of  opinion.

 I  may  also  submit  that  there  is  some
 departure  from  the  normal  procedure
 adopted  in  the  preliminary  report.  If
 there  had  not  been  any  deviation  there
 would  have  been  no  occasion  for  this
 Act.  It  is  because  it  makes  some  de-
 viation  from  the  ordinary  Anglo-
 Saxon  procedure  that  we  have  adopt-
 ed  in  our  country,  that  this  Act  had
 been  framed.  But  even  in  those
 countries  which  have  now  this  Anglo-
 Saxon  jurisprudence  and  ways  of
 trial  there  were  many  decades  and
 many  centuries  when  laws  of  this
 type  and,  if  I  may  sey  so,  much  more
 drastic,  were  enforced.  Even  in  the
 most  advanced  countries  today  some
 of  the  well-known  political  parties
 cannot  function;  they  are  not  allowed
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 te  do  so.  We,  on  our  part,  have  re-
 peaied  laws  which  empowered  the
 Government  to  declare  any  associa-
 tion  or  body  as  unlawful.  So,  all
 parties  are  free  to  function  in  our
 country.  At  least  there  is  no  law  that
 would  empower  the  Government  to
 outlaw  any  party.  In  the  olden  days
 there  were  laws  of  that  type  and  the
 spirit  of  thase  laws  still  exists  in  the
 Most  civilised  countries  of  the  day.

 I  may  also  say  that  we  have  also
 removed  all  fetters  on  the  press  and
 the  Press  (Objectionable  Matter  Act
 has  now  no  place  in  the  Statute  Book.

 Shri  Vajpayee  (Balrampur):  What
 about  Punjab?

 Pandit  G,  B.  Pant:  I  did  not  quite
 eatch  the  word,  but,  I  think,  there  is
 not  much  ferce  in  what  3s  being  said.
 So,  Sir,  now  we  have  come  to  this
 House  for  the  continuance  of  this
 Bul.  If  we  had  felt,  as  we  did  in
 other  cases,  that  we  could  dispense
 with  it  consistently  with  the  duties
 and  respons:bilties  that  we  owe  to  the
 millions  of  peaceful  citizens  if  this
 country  ,we  Would  have  readily  done
 so.  Itos  because  after  careful  thought
 we  feel  that  we  would  be  by  adopting
 such  a  procedure  virtually  going  in
 the  right  course  and  doing  something
 which  will  be  to  the  benefit  of  the
 country  that  we  have  brought  this
 Bill.  Our  object—I  hope,  it  is  the
 object  of  all  of  us—is  to  work  for  the
 welfare  of  the  entire  people,  for  the
 cultural;  economic  and,  if  I  may  say
 so,  even  spiritual  advancement  of  the
 milhons  hving  in  this  land.  We  wish
 that  all  ways  of  progress  may  be  fos-
 tered  and  every  encouragement  given
 to  ali  such  measures.  So  far  as  that
 goes,  I  think,  there  can  be  no  differ-
 ence  of  opinion,  and  it  will  be  accept-
 ed  that  that  is  the  common  objective
 of  ajl  of  us.

 Then,  in  order  to  achieve  that  objec-
 tive  it  is  necessary  that  there  should

 (Continuance)  Bill  nas

 be  peace  in  the  land,  that  there  should
 not  be  upheavals,  that  there  should
 not  be  organised  outbursts,  that  things
 should  move  in  a  way  which  would
 enable  the  large  mass  of  the  people
 living  in  this  land  to  discharge  their
 duties  and  functions  in  an  undisturbed
 manner.  For  that  purpose,  we  have
 sometimes  to  adopt  methods  which
 impinge  upon  the  liberty  of  indivi-
 duals.  We  have  penal  laws  in  the
 country  which  come  under  various
 Acts  and  thereunder  men  are  punish-
 ed.  But,  here  in  this  Bill  we  are  not
 providing  any  punishment  as  such.  It
 is  a  preventive  Bill

 Shri  Naushir  Bharnucha  (East
 Khandesh):  Great  mercy!

 Pandit  G.  B.  Pant:  It  is  designed  to
 save  people  from  doing  mischief  to
 others  and  inviting  trouble  on  them-
 selves.  It  is  in  a  way  the  protector
 of  both  because  Hf  people  are  not  pre-
 vented  from  interfering  with  society
 in  a  manner  which  will  upset  the
 order  and  tranquility,  which  is  the
 base  of  all  progress,  then  it  would  be
 harmul  to  them,  and  also  necessary  to
 others.

 The  Bill,  though  it  does  not  provide
 for  regular  trial,  does  provide  ample
 safeguards.  Firstly,  a  person  who  is
 detained  must  be  givun  the  grounds
 on  which  the  detention  is  ordered,
 within  five  days  if  he  is  detained  by
 the  District  Magistrate  or  a  Commis-
 sioner  of  Police.  Then  the  order,  if  not
 ratified  by  the  State  Government
 within  I2  days,  should  be  deemed  to
 have  lapsed.  If  it  is  communicated  or
 affirmed  by  the  State  Government,  or
 if  an  order  is  passed  by  the  State
 Government,  then  -a  reference  should
 be  made  to  an  Advisory  Board  within
 80  days.

 An  Advisory  Board  consists  of  three
 persons.  One  of  therm  must  be  a
 High  Court  Judge.  And  others  too
 should  be  persons  who  are  either
 Judges  of  the  High  Court  or  entitled
 to  such  eppointment.  Soa,  there  fs  a
 Board  consisting  of  eminent  persons
 with  vast  judicial  experience  and  with
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 an  ingrained  habit  of  fairness  and  fair
 play  to  dispose  of  such  matters.  It  is
 only  when  such  an  order  is  confirmed
 that  it  can  continue  but  it  can  In  no
 way  continue  for  more  than  332
 months.  That  is  the  maximum  limit
 And  the  Board  must  give  its  findings
 within  the  framework  of  this  Bill  so
 tion.  So,  various  safeguards  have
 been  provided  which  were  feasible
 within  the  framework  of  this  Bill]  so
 that  minimum  deviation  from  the
 ordinary  procedure  may  be  made.  In
 the  circumstances,  I  think  those  who
 are  not  satisfied  with  the  Bill  will  at
 Yeast  take  these  factors  into  account

 Then,  when  this  Act  first  started
 the  number  of  detentions  was  very
 large.  In  १950  the  number  detained
 came  to  10,962;  in  395i,  it  was  2,3i6;
 छा  1952,  iI6;  in  1953,  736.  On  the
 30th  September  this  year,  the  num-
 ber  of  detenus  came  to  only  205  or
 207—-I  am  not  sure.  But,  it  is  bet-
 ween  205  and  207.

 An  Hon.  Member:  It  is  205.

 Pandit  G.  B.  Pant:  Thank  you.

 Out  of  that,  101  are  from  the  Pun-
 jab  alone.  The  reasons  are  known  to
 the  House.  If  they  are  left  out,  the
 rest  would  be  about  i00,  just  a  little
 over  100,  so  that  from  i!,000  the  num-
 ber  of  detenus  has  gradually  come
 down  to  205,  or  Jeaving  one  State
 alone,  to  104.

 Raja  Mahendra  Pratap  (Mathura):
 Then  the  Bill  is  not  needed.

 Pandit  G.  B.  Pant:  If  the  continu-
 ance  of  the  Act  had  led  to  the  in-
 crease  of  crime  in  this  manner  or  if
 it  had  been  proved  that  the  Act  had
 been  used  without  care  and  circum-
 spection  there  would  ह.  been  some
 sort  of  plausibility  about  such  a  पड
 gestion.  But  the  course  of  events
 ahows  that  the  Act  has  served  a  very
 useful  purpose  and  the  Act  hed  been
 used  with  very  great  caution  end  very
 sparingly  and  fts  use  and  {ts  existence
 have  resulted  in  a  considerable  reduc~
 tien  in  the  nuinber  of  those  who  had
 >  be  detained.  So,  that  is  rather  an

 (Continuance)  Bilt  4230

 additional  argument  for  the  continu-
 ance  of  the  Act,  not  for  its  discon-
 tinuance.

 There  is  one  point  which  is  worth
 considering.  It  is  this,  whether  we
 ‘have  reached  a  stage  when  we  could
 carry  on  the  affairs  of  the  country
 without  some  sort  of  reserve  power
 of  this  type.  I  submitted  that  there
 are  other  countries  who,  in  the  early
 days  when  their  freedom  was  not
 mature  or  when  they  had  just  started,
 and  for  many  decades  and  centuries
 thereafter,  had  laws  much  more  dras~
 tic  than  this.  Our  independence
 started  only  0  or  l]  years  ago.  It  is
 a  matter  of  congratulation  and  grati-~
 fication  that  in  spite  of  the  teething
 troubles,  we  have  been  able  to
 advance  and  to  forge  ahead.

 Shri  Sadhan  Gupta:  Now  you  want
 to  bite.

 Pandit  G.  B.  Pant:  The  facts  have
 to  be  recognised  that  there  are  sub-
 versive  agencies,  there  are  disruptive
 factors,  there  are  communal  compart-
 ments,  there  are  castes  which  make
 our  society  somewhat  different  from
 the  society  existing  in  other  countries
 and  there  is  that  respect  for  law  and
 order  in  other  countries  which  is  not
 shared  by  everyone  here.

 In  the  United  Kingdom,  a  constable
 carries  tremendous  authority  and  no
 one  can  question  it.  What  he  says  has
 to  be  obeyed  and  carried  out.  The
 evidence  recorded  by  a  police  officer
 is  admissible  in  evidence  under  the
 law  But,  here  you  have  a  different
 position.  Here  the  law  is  passed  by
 the  Parliament  which  carries  the  will
 of  the  representatives  of  the  entire
 country.  They  are  sometimes  openty
 flouted  and  flouted  in  an  organised
 manner.  We  see  people  going  round
 sometimes  to  catry  out  a  campaign
 for  preventing  others  from  adopting
 @  language  ar  for  forcing  others  to
 adopt  one.  These  things  do  not  stand
 gm  non-violence  alone.  Once  it
 starts,  then  courts  are  reided,  roads
 are  blocked  and  inevitably  violence
 follows  In  some  form  or  other.  And
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 it  is  not  a  matter  which  is  restricted
 te  a  few,  but  vast  numbers  of  people
 are  sought  to  be  brought  within  the
 fold  of  those  who  lead  and  organise
 such  movements.  This  leads  to  dis-
 turbances  of  public  tranquility,  to
 violence  and  menaces,  the  peaceful
 progress  of  the  State.  So,  the  Bill  is
 needed.

 No  one  758  the  U.K.,  whether  he  lkes
 the  law  or  not,  defies  it.  There  the
 Labour  Party  may  nationalse  the
 collieries  and  the  Conservative  Party
 may  hold  a  different  opinion  But  it
 does  not  carry  out  a  campaign  of
 defiance  with  its  content  of  violence
 against  the  other  party.  It  allows  the
 law  to  have  its  course  It  bides  its
 time.  It  may  come  there  in  future  and
 change  it,  but  we  see  here  in  Uttar
 Pradesh  the  campaign  was  carmed,
 for  months  and  months,  for  forcing  the
 Government  to  adopt  Hind:  for  all
 purposes  forthwith,  ummediately  and
 at  once  In  some  other  places,  such
 as  in  the  Punjab,  the  campaign  is
 conducted  to  force  the  Government
 not  to  allow  or  not  to  ask  the  students
 to  read  Gurmukhi  in  their  schools  as
 a  part  of  the:rr  curriculum  Similarly
 other  things  happen  I  will  not  refer
 to  other  cases  of  that  type.

 We  read  out  the  other  day  the
 staternents  made  by  some  of  the
 leaders  of  Dravida  Kazhagam,  Madras,
 to  kill  the  Brahmins  and  cut  their
 throats.

 Shri  Sadhan  Gupta:  It  is  acting  in
 self-defence.

 Pandit  G.  के.  Pant:  I  do  not  know
 whom  Shri  Saedhan  Gupta  seeks  to
 defend.

 Shri  Sadhan  Gupta:  Government

 Pandit  G.  8,  Pant:  7  do  not  think
 there  is  any  danger  to  him.  It  Is  a
 grave  matter  and  what  I  say  is  this.
 That  १5  not  one  man  who  sayz  ‘30,  but
 there  are  thousands  of  others,  and
 they  are  melted  by  one  individual,
 and  the  whole  area  {s  affected  and
 imfected.  How  are  you  going  to  main-
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 tain  law  and  order  there  if  you  can-
 not  proceed  against  the  persons?

 Shri  Panigraht  (Purl):  How  many
 of  them  have  been  arrested  or  detatn-
 ed?

 Pandit  G.  B.  Pant:  Well,  I  do  not
 exactly  know,  but  I  gather  from  the
 question  that  if  they  had  been  arrest-
 ed,  the  questioner  would  have  con-
 sidered  it  rmght  and  that  is  what  I
 am  concerned  with.

 Well,  similarly  in  other  cases;  there
 was  that  other  case  in  which,  in
 Ramanathapuram,  a  sort  of  a  reign  of
 terror  was  let  loose—

 An  Hon.  Member:  How  did  they
 come  to  know?

 Shri  B.  C.  Kambie  (Kopargaon):
 By  whom’

 Mr.  Speaker:  The  hon  Members
 know  it,  and  if  not,  they  may  look
 into  the  papers  Whoever  might  be
 responsible,  do  you  mean  to  say  that
 if  it  as  X,  “go  away”,  and  if  it  is  Y,
 “catch  hold  of  him"?

 Pandit  G  B.  Pant:  The  weakest
 section  of  the  community  was  not
 ouly  maltreated  but  hundreds  perhaps
 something  hke  3,000  of  houses  were
 set  on  tire  Several  people  were  kill-
 ed  and  the  pohce  had  to  take  recourse
 to  firing  in  order  to  save  large  sec-
 tions  against  the  mad  persons  who
 were  currying  on  that  campaign.  I  do
 not  know  if  all  these  facts  can  be
 compared  with  the  way  things  happen
 in  other  countries  So,  analogy  wiil
 not  guide  us  and  by  saying  that  such
 things  do  not  happen  in  other  coun-
 tries  we  do  not  profit.  We  wish  such
 things  do  not  happen  in  our  own
 country.  We  have  to  hang  our  heads
 in  shame  because  of  that.

 Only  the  other  day,  I  think  there
 was  some  suggestion  that,  when  e
 railway  accident  happened,  whan
 some  rails  had  been  deliberately
 removed,  a  subversive  activity  had
 been  done  by  sonmeone  who  had  in  a
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 way  so  mischlevously  prepared  the
 death  trap  for  hundreds  travelling  by
 train.  Can  such  a  thing  happen  in
 other  pilaces—subversive  movement
 can  be  indulged  in  with  tremendous
 harm  and  injury  to  the  community?

 We  know  what  happened  in
 Kharagpur  just  sometime  ago.  We
 know  how  buses  were  burnt,  post-
 offices  were  sometimes  reduced  to
 ashes  and  how  even  attempts  were
 made  to  blow  up  bridges  here  and
 there.  We  also  know,  leaving  aside
 this  happening,  that  bombs  ond  crac-
 kers  have  been  used  from  time  to  time
 in  orde®  to  create  terror  and  to  do
 injury  to  people.

 An  Hon.  Member:  They  will  be
 left  scot-free.

 Pandit  G.  B.  Pant:  I  am  not  able
 to  catch  every  word  that  is  spoken
 and  I  do  not  think  there  is  much  in
 them  to  force  me  to  stop  my  own
 few  remarks  that  1  am  making  and  to
 attend  to  the  others.  Everyone  will
 have  ample  time  and  I  am  at  the
 service  of  everyone  even  outside  the
 House  if  not  here.

 Then  we  see  what  has  happened  in
 Kashmir.  We  see  how  espionage  is
 being  practised,  how--many  may  not
 be  knowing—money  ds  pouring  in
 from  Pakistan  for  the  purposes  of
 sabotage  in  Kashmir  and  how  in  other
 ways  such  sorts  of  preparations  for
 violence  are  being  made.  Can  all
 these  things  be  proved  in  a  regular
 way  in  a  court  of  law?

 An  Hon.  Member:  No.

 Pandit  G.  B.  Pant:  Weil,  if  they
 cannot  be,  should  they  be  allowed  to
 go  on  and  should  the  people  be  allow-
 ed  to  suffer  from  these  outrages?  If
 not,  then,  has  a  remedy  to  be  found
 or  not?  You  may  say,  “Your  police  is
 not  competent.”  Assuming  it  is  not
 cotnpetent,  are  the  people  to  be  allow-
 ed  to  die  before  cur  police  becomes
 competent?  (interruptions).  What  I
 may  submit  is,  to  say  that  our  police
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 is  not  competent  is  not  quite  so
 accurate.

 As  hon,  Members  know,  when  the
 revolutionary  party  in  Ireland,—the
 Sin  Fin  movement—was  on  and  vio~
 lent  deeds  were  done  day  in  and  day
 out,  the  police  was  not  able  to  anest
 anyone.  So,  our  police  is  immensely
 better.  (Interruptions).

 Mr.  Speaker:  Order,  order.  |  shail
 note  down  mentally  and  commit  it  to
 writing  here,  all  hon.  Members  who
 are  interrupting  and  treat  their  inter-
 ruptions  as  speeches,  and  they  would
 not  have  any  opportunity  to  speak.

 Shri  Sadhan  Gupta:  Will  you  not
 allow  even  longer  interruptions?

 Shri  Narayanankutty  Menon  (Mu-
 kundapuram):  Is  it  also  preventive
 in  a  way?

 Pandit  G.  B.  Pant:  I  was  submit-
 ting  that  so  iong  as  happenings  of  this
 character  are  reported  and  so  long  as
 there  is  organised  defiance  at  the~
 initial,  intermediate  or  the  ultimate
 stage  to  be  faced,  the  somety  has  to
 be  protected.

 This  measure  is  a  protective  mes-
 sure  and  it  does  not  harm  anyone
 and  every  attempt  is  made  to  see  that
 nubody  is  wrongly  punished.

 The  small  number  involved  which
 has  been  the  reason  for  bringing  for-
 ward  a  measure  like  this  itself  testi-
 fies  to  the  caution  that  has  been
 observed  in  ‘enforcing  it.  This  iz
 something  which  has  to  be  put  into
 operation  with  the  utmost  care.  If
 after  proper  scrutiny  it  is  felt  neces-
 sary  on  the  larger  interest  of  the
 country  that  some  action  should  be
 taken  so  that  the  millions  may  enjoy
 their  liberty,  this  action  will  be  taken.
 (Interruptions).  This  matter  has  been
 discussed  in  this  House  again  and
 again.  Iam  thankful  for  the  hon.
 members  for  having  allowed  me  to
 speak.  Sometimes  we  find  a  tendency
 not  to  allow  one  to  have  his  say.
 I  fully  realise  that  all  that  I  have  said
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 cannot  appeal  to  hon.  members  oppo-~
 site.  Some  of  my  remarks  may  not
 be  appreciated  by  them.  But  I  hope
 they  will  concede  that  it  is  only  with
 a  desire  to  preserve  the  liberty  of  the
 millions  living  in  this  land  and  to
 enable  the  country  to  make  peaceful
 progress  without  disturbance  that  this
 Bill,  in  the  existing  circumstances  has
 been  considered  necessary  and  that  is
 the  reason  why  I  have  made  this
 Motion  for  consideration.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  continue  the
 Preventive  Detention  Act,  950
 for  a  further  period  be  taken  into
 consideration."

 I  have  received  some  amendments
 to  this  Motion.  There  are  some
 amendments  stating  that  the  Bill  may
 be  circulated  for  eliciting  public
 opinion  by  the  25th  February,  1958.
 This  Bill  expires  on  the  3l4t  Decem-
 ber,  1957,  I  have  received  20  or  25
 Motions  for  circulation  giving  dates
 beyond  the  3lst  December,  1957.
 Therefore,  if  this  Bill  expires,  another

 Bill  in  the  orsginal  form  will  have  to
 be  brought  before  the  House.  So,
 this  is  a  dilatory  motion.  (/nterrup-
 fions).  Order,  order.  I  shall  accept
 the  amendment  given  notice  of  by
 Shri  Sadhan  Gupta.  Now,  the  rest  of
 the  amendments  are  of  a  dilatory
 nature.  I  ruJe  them  out  of  order,
 There  are  two  sorts  of  amendments,
 namely,  for  eliciting  public  opinion
 and  for  reference  to  a  Select  Cammit-
 tee.  I  am  accepting  one  amendment
 by  Shri  Sadhan  Gupta.

 Regarding  reference  to  a  Joint  Com-
 mittee,  there  are  two  amendments
 @ven  notice  of  by  Shri  Bra)  Raj
 @ingh  and  Shri  T.  K.  Chaudhuri.  It
 fe  stated  thet  the  Joint  Committee
 masy  be  asked  to  report  by  the  I5th
 of  February,  1058.  I  don't  know  what
 fhe  Joint  Committee  could  do  when
 tae  term  6  the  Bill  would  have
 easred.  That  is  one  objection.  I
 would  like  to  hear  any  one  hon.  mem-
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 ber  who  would  like  to  speak  on  thls
 point  before  I  give  my  ruling.  I  am
 prepared  to  hear  one  spokesman  from
 the  Left.  I  shall  then  hear  the  hon.
 Mimuster  and  then  I  will  give  my
 ruling.  Now,  this  is  @  continuance  Bill.
 What  is  the  purpose  of  sending  it  to
 &  Select  Committee?  There  are  no
 special  pomts  to  be  gone  into:by  a
 Select  Committee.  Therefore  no  pur-
 pose  will  be  served  by  sending  the
 Billi  to  a  Select  Committee.  In  a
 Contunuing  Billi,  the  provisions  are
 continued  for  another  two  years  or
 three  years.  The  only  point  is,  whe-
 ther  it  is  in  the  interests  of  the  State
 to  continue  them.  A  discussion  on
 that  point  can  take  place.  No  amend-
 ments  could  be  moved  to  any  af  the
 Sections  of  the  Orginal  Act.  Amend-
 ments  to  original  sections  of  the  Act
 will  not  carry  out  the  intentions  of
 the  House.

 Therefore,  the  amendments  can  only
 be  of  a  purely  formal  nature  and  not  of
 a  substantial  nature.  1  would  request
 hon.  members  to  refer  to  the  rulings
 given  earher.  In  House  of  Commons
 also  this  is  the  pracuce.  This  ma‘ter
 Came  up  here  in  connection  with  the
 Preventive  Detention  Bij]  on  more
 than  one  occasion,  as  well  as  the
 Dethi-Ajmer-Merwar  Rent  C-ntrol
 Act  of  1947.  It  is  the  practice  in  the
 House  of  Commons  that  no  atnrend-
 ment  to  merely  continuance  Bill
 should  be  allowed.  Supposing  the
 Government  itself  brings  in  an  amend-
 ment,  the  consequential  amendment
 thereon  could  be  allowed.  This  Bill
 only  proposes  to  substitute  the  words
 “3lst  December,  1987”  in  the  original
 Act  by  “3lst  day  of  December,  1960."
 It  is  not  an  amendment  which  goes
 into  the  merits  of  the  case.  Therefore,
 all  amendments  to  other  sections  of
 the  original  Act  are  aut  of  order.

 Regarding  reference  to  e  Select
 Committee,  hon.  members  are  aware
 that  any  biD  can  go  to  a  Select/Joint
 Committee  only  when  the

 ang  nor are  sccepted  by  the  House.  In  that
 case  hon.  members  can  bring  in  sn
 amendment  for  reference  of  the  BiD
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 to  a  Select  Committee.  Where  you
 eammot  make  an  amendment  in  the
 House  itself,  what  is  the  purpose  of
 pending  a  Bill  to  the  Select  Commit-
 tee?  Therefore,  it  is  an  infructuous
 atmendment  and  the  time  of  the  House
 need  not  be  allowed  to  be  wasted.
 Under  these  circumstances,  this
 motion,  that  is,  amendments  for  refer-
 ence  to  the  Select  Commitiece  also,
 geem  to  be  cut  of  order.  Now  I  am
 giving  an  opportunity  to  the  hon.
 Members  before  deciding  what  ought
 to  be  done.  Since  Mr.  Gopalan  has
 sent  me  a  ietter,  I  request  him  to
 speak.
 i3  hrs.

 Shri  A.  K.  Gopalan:  It  is  true  that
 there  was  a  ruling  on  this  subject.  But
 I  may  point  out  that  though  there  was
 a  ruling  when  it  was  first  introduced,
 when  we  were  asked  to  be  in  the
 Select  Committee,  there  was  discussion
 en  whether  we  will  be  allowed  to
 discuss  about  the  original  Act  and
 finally  we  were  allowed  to  discuss  the
 Act  as  a  whole  in  the  Select  Commit-
 tee.  We  were  given  permission  for
 that.  The  Leader  of  the  House  was
 also  there  and  in  the  discussion  it  was
 said  that  we  can  discuss  it.

 Mr.  Speaker:  The  hon.  Member  must
 know  that  there  were  substantial
 amendments  to  some  provisions  in  the
 Act  and  then  it  was  referred  to  the
 Select  Committee.  So  amendments
 were  allowed  to  be  moved.  Now  there
 are  no  amendments  at  all.

 Shri  A.  है,  Gopaian:  As  far  as  the
 Members  of  this  House  are  concerned,
 this  is  the  first  time  that  we  are  dis-
 cussing  this  Bill.  It  is  true  that  in  the
 lagt  House  in  the  first  session  when  it
 was  first  brought  up,  an  opportunity
 was  given  to  all  the  members  to  dis-
 curs  it,  Then,  after  two  years,  a  Bill
 was  brought  forward  for  extension  of
 the  Act.  But,  as  far  as  this  House  is
 concerned,  there  are  so  many  members
 who  are  new  and  who  have  had  no
 dizeussion  about  this  Bill  They  are
 aked  to  give  permission  for  extending
 the  Bill.

 My  request  is  that  those  new  mem-
 bers  of  this  House,  who  are  many,  may
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 also  be  given  an  opportunity  to  dis-
 cuss  the  Bill  as  a  whole  and  the
 amendments  also.  That  is  my  sub-
 mission.  Because,  according  to  this
 measure,  many  of  the  members  are
 asked  to  give  permission  to  extend  the
 life  of  the  principal  Act.  Many  of  the
 hon.  Members  may  accept  amendment
 to  the  original  Act.  But  they  must  be
 given  an  opportunity  to  express  their
 opinion  on  the  original  Act.  That
 opportunity  is  not  given  now.  They
 are  only  asked  to  say  whether  they
 are  for  or  against  extending  the
 principal  Act.

 ¥  say  that  all  the  new  members  must
 be  given  an  opportunity  because  they
 heve  not  discussed  it  so  far.  They  had
 no  opportunity  to  discuss  the  original
 Act.  So,  I  submit  that  this  may  be
 allowed.

 Shri  Parulekar  (Thana):  When  the
 life  of  the  Act  is  being  extended  the
 life  of  all  the  sections  of  the  Act  are
 also  being  extended,  which  are  other-
 wise  bound  to  expire  with  the  life  of
 the  Act  itself.  So,  in  that  sense  we  are
 re-enacting  the  Act  with  all  the  sec-
 tions.  Therefore,  the  Wouse  has  a
 right  to  move  amendments  to  all  the
 sections  which  the  Act  contains.
 Along  with  the  life  of  the  Act,  we  are
 extending  the  life  of  other  sections  of
 the  Act  also.  Therefore,  it  is  a  fresh
 Bill  and  we  are  entitled  to  move
 amendments  to  each  section  of  that
 Act.

 Shri  Naushir  Bharucha:  I  quite
 appreciate  the  rationale  of  the  ruling
 which  has  been  laid  down  so  far,
 namely,  where  only  the  life  of  the  Act
 is  to  be  extended,  amendments  should
 not  be  allowed  to  the  various  clauses
 of  the  Bill,  [f  nothing  material  hed
 transpired  since  1950,  there  is  no  need
 for  fresh  discussion.  But  I  also  sub-
 mit  that  any  discussion  that  takes
 place  under  the  rule  should  be  helped
 and  not  hindered.  The  rules  are  in-
 tended  to  facilitate  the  discussian,  to
 bring  out  what  is  in  the  minds  of  the
 hon.  Members  of  Parliament.  I  would,
 therefare,  request  the  Chair  to  depart
 from  the  previous  rulings  to  the  extent
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 that  when  a  new  House  meets,  which
 had  not  had  an  opportunity  of  discus-
 sing  the  clauses  of  an  important  Bill,
 members  of  that  House  must  be  given
 an  opportunity  to  place  their  views  as
 representatives  of  the  people.

 Secondly,  where  circumstances  have
 50  vitally  altered  since  the  enactment
 of  the  substantive  Act  as  to  create  a
 material  difference  in  the  provisions  of
 the  Bill,  then,  in  such  cases  it  should
 be  open  to  the  Chair  to  construe  the
 amendment  for  extension  as  if  the
 extension  was  intended  to  apply  to
 every  individual  clause.  Suppose  the
 Government  say  that  clause  3  or  clause
 ‘4.  of  the  Act  would  be  extended  for
 three  years,  thén  the  members  should
 be  entitled  to  move  amendments  to
 these  clauses.

 Therefore,  merely  by  reason  of  the
 fact  that  the  Government  chooses  a
 particular  method  of  extending  the  life
 of  the  Act,  the  Chair  should  see  to  it
 that  the  Government  does  not  thereby
 manage  to  escape  from  criticism  on  the
 various  clauses  of  the  Bill  Therefore,
 I  would  request  the  Chair  to  depart
 from  its  previous  rulings  to  this  extent,
 that  is,  where  it  is  a  new  House,  where
 there  are  substantial  changes  in  the
 circumstances  since  the  enactment  of
 the  Act,  and  where  in  the  opinion  of
 the  Chair  there  is  sufficient  case  made
 eut  for  the  provisions  to  be  consider-
 ed,  in  such  cases  the  normal  practice
 may  be  departed  from  and  the  Chair

 may  permit  amendments  to  be  moved
 to  the  various  individual  clauses  of
 the  Bill.

 Shri  Sadhan  Gupta:  I  am  moving  my
 submission  on  the  point  that  you  have
 posed,  namely,  whether  in  view  of  the
 limitations  imposed  by  the  rulings,
 there  is  any  further  scope  for  amend-
 ment  in  the  Bill,  as  it  has  been  intro-
 duced.  I  would  adopt  the  arguments
 that  have  been  advanced  by  previous
 colleagues  about  the  legality  or  the
 advisability  of  allowing  amendments
 %o  the  parent  Act  itself.  But,  apart
 from  that,  accepting  the  rulings  for  the
 moment  that  no  amendment  is  poasi-
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 ble  in  respect  of  the  parent  Act  and
 we  must  confine  ourselves  to  the  Bill,
 as  it  has  been  presented  before  the
 House,  I  would  submit  that  even  then
 there  is  considerable  scope  for  amend-
 ment.

 In  the  first  place,  there  is  the  ques-
 tion  of  the  time  limit,  the  length  of
 time  for  which  the  parent  Act  is  to  be
 extended.  Are  we  to  extend  it  for
 three  years,  four  years,  six  months  or
 for  a  lesser  period?  Now  there  are
 many  amendments,  proposing  different
 time  limits  for  extension.  Many
 notices  of  amendments  have  been
 given  for  different  time  limit  for
 the  extension  of  the  Act.  This
 matter  can  be  very  properly  dealt
 with  in  a  Select  Committee,  if  it  is
 sent  to  a  Select  Committee.  In  the
 House  we  can  only  give  our  reasons
 for  not  extending  the  time  limit  and
 the  Home  Minister  can  give  only  a
 reply.  But,  in  the  Select  Commit-
 tee  we  can  discuss  it  informally,
 more  frankly;  we  can  exchange  our
 views  and,  maybe,  we  might  arrive  at
 &  particular  conclusion.

 Secondly,  clause  +  of  the  original
 Bill  has  been  touched  and,  to  that
 extent,  we  might  also  give  notices  of
 amendments  about  clause  i.  For
 exampie,  about  the  extent  of  the  Bill,
 is  it  necessary  to  extend  the  Bill  to
 the  whole  country  or  to  a  part  of  the
 country?  For  instance,  if  it  is  felt
 that  it  is  necessary  in  particular  parts
 of  the  country,  we  might  confine  it
 to  them.  For  example,  the  Chief
 Minister  of  Kerala,  in  a  meeting  at
 Calcutta,  had  categorically  stated  that
 the  Kerala  Government  has  informed
 the  Central  Government  that  they  do
 not  want  the  Preventive  Detentian
 Act  Why  should  the  Preventive
 Detention  Act  be  still  foisted  on  the
 Kerala  State?

 I  would  submit  that  amendment
 should  be  allowed  to  clause  I.  The
 extent  of  the  Act  could  also  be  deter-
 mined  in  the  Select  Committes.  80,
 in  the  first  place,  we  could  have  a



 ear  Preventive  Detention  9  DECEMBER  957

 profitable  discussion  in  the  Select
 Committee  about  the  limit  of  time,
 that  is,  why  the  time  should  be
 limited  to  three  years  and  why  the
 time  should  not  be  limited  to  icas
 than  three  years.  Secondly  we  could
 also  discuss  profitably  about  the
 extent  of  the  Act,  whether  it  should
 extend  to  the  whole  country  or  to
 particular  States  or  whether  one  or
 two  States  should  be  left  out  of
 account.  These  things  can  be  pro-
 ftably  discussed  in  the  Select  Com-
 mittee.  Maybe,  they  may  be  intro-
 duced  by  way  of  amendments  to  the
 Bil)  and  such  amendments  would  be
 quite  in  order  here  as  well  as  in  the
 Select  Committee.  The  only  thing  is
 that  they  might  perhaps  be  more
 easily  disposed  of,  or  more  profitably
 discussed  and  views  may  be  exchang-
 ed  frankly  and  thereby  something
 may  emerge,  which  would  be  better
 than  what  would  emerge  out  of  mere
 flinging  of  arguments  and  counter-
 arguments  in  this  House.  हे

 Shei  T.  K.  Chaudhuri  (Berham-
 pore)  rose.

 Mr.  Speaker:  JI  have  heard  suffi-
 ciently.

 Shri  T.  K.  Chaudhuri:  About  my
 motion  J  want  to  ask  something.  You
 have  been  pleased  to  observe  that
 my  motion  is  not  dilatory  but  it  is
 infructuous.  Am  I  to  understand  by
 your  ruling  that  the  previous  rulings
 on  the  subject  of  continuing  Bil!s
 prevent  the  House  from  directing  the
 Select  Committee  to  go  into  the  pro-
 visions  of  the  substantive  Act?

 Mr.  Speaker:  Yes.  The  hon  Munis-
 ter.

 Pardit  G.  B  Pant:  In  view  of  the
 clear  and  definite  rulings  given  by
 the  Chair  previously,  it  is  hardly  a
 point  to  be  mooted  again.  But  from
 the  arguments  of  the  speakers  on  the
 other  side,  it  seems  they  all  accept
 that  if  it  were  the  old  Parliament
 that  had  been  sitting,  then  in  that
 case  it  would  not  have  been  open  to
 that  Parliament  to  go  into  the  clauses
 of  the  original  Act.  Well,  that  being
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 accepted  and  conceded,  the  only  point
 is  whether  with  the  recomposition  of
 the  Parliament,  the  procedure  should
 vary  by  itself  without  the  rules  being
 changed  or  without  the  fundamentals
 being  in  any  way  varied.  If  the
 procedure  of  Parliament  were  to  vary
 with  the  change  in  the  membership
 of  the  Parliament,  it  would  be  a
 very  slippery  foot-hold;  we  could
 never  be  sure  about  the  procedure
 that  we  should  adopt.

 In  regard  to  the  argument  that  it  is
 after  the  general  elections  that  we
 are  considering  this,  that  is  exactly
 the  point  why  there  should  be  no
 discussion  on  the  principle  whether
 the  Bill  should  be  extended  or  not.
 For,  as  was  indicated  the  other  day
 that  there  was  a  strong  feeling  on  the
 subject,  I  assume  that  this  had  been
 one  of  the  main  planks  of  various
 parties.  If  it  had  been  so,  then  every
 one  must  have  known  everything
 about  that  Act;  because  people  should
 have  attacked  that  Act  and  tried  to
 secure  votes  and  to  throw  out  Cong-
 ressmen.  So  they  should  be  better
 educated  and  more  famihar  with  it
 than  they  would  have  been  if  there
 had  been  no  election  §  in-between.
 Then  that  proves,  on  the  other  hand,
 that  on  merits  also  the  election  has
 proved  that  the  country  is  in  favour
 of  the  continuance  of  this  Bill

 Shri  Hem  Barua  (Gauhati)  rose.

 Mr,  Speaker:  I  would  insist  upon
 hon.  Members  observing  the  rules  of
 precedure  in  this  House.  Though  it
 was  open  to  me  to  rule  it  out  in
 accordance  with  the  previous  rulings
 I  wanted  to  heer.  I  do  not  want  to
 be  arbitrary.  I  allowed  opportunity
 to  this  side  and  then  called  upon  the
 Minister,  and  finally  I  have  to  decide
 one  way  or  the  other.  Thereafter
 hon.  Members  getting  up  and  saying
 “one  word”  etc.  is  not  proper.  In
 the  Supreme  Court,  if  the  hon.  Mem-
 ber  is  not  already  a  practising  lawyer,
 lke  will  find  that  this  kind  of  thing
 will  not  be  allowed.  At  the  time
 when  Shri  T.  KE.  Chaudhuri  rose,  if
 he  also  had  desired  to  say
 I  would  have  remained  in  my  seat  for
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 two  mcte  minutes  until  I  beard  him
 also,  I  am  not  giving  a  ruling  only
 for  this  House  now.  There  are  four-
 teen  other  Assemblies.  They  might
 say,  “they  have  ruled  like  this’.  I
 am  conscious  of  the  fact  that  I  am
 ruling  not  only  for  now,  this  wil]  be
 a  precedent.  Therefore,  I  would  like
 to  hear  as  often  as  possible,  but  not
 indiscriminately  like  this.

 I  have  heard  sufficiently.  This  is
 not  one  of  first  impression  here.  The
 only  point  raised  is  that  this  is  a  new
 House.  I  entirely  agree  with  Shri
 A.  K.  Gopalan  and  other  friends  that
 opportunities  ought  to  be  given  to
 Members  here  who  were  not  Members
 at  a  time  when  this  Bill  was  passed
 or  was  extended  on  earlier  occasions.
 I  will  certainly  give  them  opportunity
 to  discuss  at  length  the  various  points
 ~—whether  it  is  necessary  in  the
 altered  circumstances,  whether  the
 facts  that  have  been  given  are  true  or
 not,  even  apart  from  that  whether  the
 country  cannot  take  a  risk  and  do
 away  with  this  and  let  us  see  for
 some  time,  whether  the  provisions  are
 Oppressive,  what  more  could  be  done
 and  so  on.  I  will  certainiv  allow
 ample  opportunity  for  hon.  Members
 to  place  their  case.

 My  predecessor,  Shri  Mavalankar,
 went  into  this  matter  and  said  that
 with  respect  to  individual  sugges-
 tiens,  certainly,  if  they  are  agreeable
 to  retain  some  of  those  provisions
 and  say  that  some  provisions  are
 oppressive,  Government  may  consider
 that  and  bring  an  amendment.  We
 are  sitting  in  the  morning,  at  mid-
 day  and  in  the  evening,  and  there~
 fore  such  amendments  can  be  brought
 any  time.  No  government,  even
 with  a  majority,  can  bank  upon  that
 majority  permanently.  After  all,
 men’s  minds  are  fluid.  Therefore,  if
 reasqnable  suggestions  are  made,
 Government  can  bring  any  amend-
 ment  at  any  time.  That  is  what  my
 predecessor  ruled.

 it  is  pat  as  if  once  for  all  there  is
 ह... ह  decided  permanently.  We
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 are  trying  to  judge  from  time  to
 time.

 Then  with  regard  to  the  scope  of
 the  Bill,  the  paint  made  is  that  when
 a  Bill  is  brought,  though  it  is  a  con-
 tinuing  Bill,  should  we  not  have
 an  opportunity  to  consider  every
 clause?  True,  but  it  will  mean  that
 once  again  we  go  through  the  clauses
 and  the  whole  thing.  Is  not  the  time
 of  the  House  equally  precious?  Are
 those  Members  who  have  already
 made  up  their  minds  to  be  ignored
 because  another  smaller  section  says
 “you  must  go  into  the  matter"?  The
 Tules  of  procedure,  I  agree,  are
 intended  to  do  substantial  justice.
 The  one  way  which  has  been  discov.
 @fed  is  to  allow  this  to  continue  and
 throw  out  the  Bill  on  a  single  small
 clause;  if  the  Opposition  retains  eight
 clauses  and  opposes  only  one  single
 clause;  it  is  open  to  them  to  do  50,  un-
 less  Government  gives  an  assurance;
 and  if  they  are  sure  and  if  they  are
 going  to  throw  out  the  Government,
 the  Government  would  certainly
 bring  another  amendment.  They  will
 say  “allow  this  Bill  to  pass,  we  are
 S0ing  to  do  :t  tomorrow”.  So  there
 are  ways  and  means.  Whatever  is
 the  general  opinion  of  the  House,  if
 it  is  expressed  strongly,  Government
 will  react  to  it.  Otherwise  it  will
 have  to  go  out  of  office.  Let  us  not
 take  advantage  of  every  small  motion
 and  enlarge  the  scope.  We  cannot
 get  along  with  our  work.  That  is
 the  simple  reason  why  I  am  not
 allowing  the  scope  to  be  enlarged.

 With  regard  to  the  amendments,
 Shri  Sadhan  Gupta  said  that  they
 can  be  moved.  Not  absolutely.  He
 said  that  amendment  may  be  moved
 to  clause  I  that  the  time  need  not  be
 three  years  but  may  be  one  year.
 Certainly.  But  J  am  not  in  favour
 of  saying  that  merely  because  the
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 Pradesh.  That  will  be  going  into  a
 substantial  matter  not  covered  by
 this  amendment.  Under  these  cir-
 eumstances  there  is  no  purpose  in
 ending  it  to  the  Select  Committee.

 Regarding  Shri  T.  K.  Chaudhuri’s
 motion,  it  says  that  the  Bill  be  ref-
 erred  to  a  Select  Committee  with
 instructions  to  go  into  the  original
 sections  of  the  Preventive  Detention
 Act  as  well  and  =  suggest  suitable
 modifications  to  the  provisions  of  that
 Act.  That  is,  what  he  wants  us  to
 @o  is  to  clothe  the  Joint  Committee
 with  power  to  go  into  those  sections
 of  the  original  Act  and  to  touch  them
 which  we  ourselves  here  on  account
 of  the  special  nature  of  the  Bill  are
 not  competent  to  go  into.  Therefore
 this  is  an  extraordinary  proposition.
 A  sub-Committee  of  the  House  can-
 not  do  what  this  House  by  itself  can-
 not  do.

 Under  these  circumstances  I  felt
 that  both  these  amendments  for
 reference  of  the  Bil}  to  a  Joint  Com-
 mittee  are  not  in  order.  I  accept  the
 one  for  circulation  by  9th  December.

 Shri  T.  K.  Chaudhuri:  There  are
 some  for  extending  the  life  by  one
 year  and  so  on.

 Mr.  Speaker:  They  are  all  in  order.
 Those  amendments  restricting  the
 period,  I  am  going  to  allow.

 Shri  Sadhan  Gupta:  Sir,  I  beg  to
 move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  i9th  December,
 1957."

 Mr,  Speaker:  Amendment  moved:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  i9th  December,
 1957."

 Mr.  Speaker:  Eight  hours  have
 been  allotted  for  this.

 Some  Hon.  Members:  Nine  hours.

 Wir,  Speaker:  One  hour  is  left  to
 wy  discretion.  I  do  not  think  clause
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 by  clause  consideration  will  take  any
 time.

 Some  Hon.  Members:  One  hour.

 Some  Hon.  Members:  Half  an  hour.

 Mr,  Speaker:  I  would  like  to  have
 suggestions  from  the  House.  How
 much  time  shall  we  take  for  general
 discussion,  for  the  clauses.  I  would
 request  Shri  S.  A.  Dange  to  make
 suggestions.

 Shri  Mohamed  Imam  (Chitaldrug):
 The  Bill  and  the  amendments  may
 be  discussed  together.

 Mr.  Speaker:  For  the  third  read-
 ing?

 Some  Hon.  Members:  One  hour.

 Mr.  Speaker:  Clause  by  clause  con-
 sideration?

 Some  Hon,  Members:  One  hour.

 Mr.  Speaker:  Six  hours  for  general
 discussion...

 Some  Hon.  Members:  Seven  hours.

 Mr.  Speaker:  Seven  hours  for
 general  discussion,  one  hour  for
 clause  by  clause  consideration  and
 for  third  reading,  one  hour  or  half
 an  hour  at  the  discretion  cf  the
 Speaker.  Leaders  of  Groups  will
 have  half-an-hour.

 Shri  S.  A.  Dange  (Bombay  City—
 Central):  Sir,  the  arguments  put
 forward  by  the  hon.  Mover  of  the
 Bill  are  such  that  they  do  deserve
 very  serious  consideration.  The
 arguments  embrace  matters  of  juris-
 prudence,  a  compliment  to  the  Cong-
 ress  Party  as  to  how  the  Anglo-
 Saxon  jurisprudence  is  being  repudi-
 ated  by  it,  in  favour  of  what  may  be
 called  a  Vedantic  jurisprudence
 which  should  be  harmonical  with
 our  traditions.

 338-22  hes.

 [de.  Deeury-Seraxm  in  the  Chair.)

 An  argument  has  also  been  advanc-
 ed  and  figures  given  how  from  year  to
 year  crime  has  decreased  and  that
 atgument  is  used  in  order  to  show
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 that  a  continuation  of  the  Act  is  neces-
 sary  in  order  to  extinguish  crime
 altogether.  I  want  to  put  certain
 points  before  the  hon.  Minister  so
 that  he  may  reconsider  his  own  argu-
 ments  and  his  own  position.

 As  regards  jurisprudence  and  as
 regards  the  principle  of  the  Bill,
 detention  without  trial,  I  will  not  go
 into  all  that  abstract  discussion.
 Because,  as  you  know,  some  fifty
 yards  from  here,  a  very  good  abstract
 discussion  on~democracy  is  going  on
 and  we  are  trying  to  strengthen  the
 commonwealth  link  throug  seminars
 on  democracy,  good  lectures  and  so
 on.  A  very  good  lnk  8  being
 strengthened  there.  Whether  Anglo-
 Saxon  jurisprudence  is  overthrown
 or  not,  I  do  not  know,  esp  cially
 when  we  sit  in  company  with  those
 who  carmed  out  the  invasion  of  Egypt
 and  with  those  who  practise  racialism
 in  South  Africa.  Next  door,  I  am
 told,  the  commonwealth  lnk  is  being
 strengthened.  I  do  not  know  what  is
 going  to  be  strengthened  there  with
 such  people.

 An  Hon.  Member:  You  are  also
 tepresented  there.

 Shri  S.  A.  Dange:  I  am  not  in
 favour  of  strengthening  that  sort  of
 link

 I  need  not  go  into  that  abstract
 discussion  because,  if  I  go  into  it,  I
 would  be  over-stepping  the  time  lmut
 and  also  over-stepping  the  purpose  of
 the  Act.

 I  will  take  first  the  argument  that
 erime  has  been  decreasing.  The  hon.
 Home  Minister  says,  in  the  conditions
 jn  which  we  live,  the  extension  of  the
 Act  35  a  necessity.  The  cond:tions
 he  illustrates  are;  there  is  Ramanatha-
 puram,  some  language  controversy  in
 Punjab,  there  bas  been  Kharagpur,
 this  that  and  so  on.  Somebody  is
 trying  to  burn  the  photographs  of
 Mahatma  Gandhi,  somebody  ig  trying
 to  burn  the  Constitution,  somebody
 threatening  to  kill  brahmins,  and
 s@  on.  He  asks,  if  such  are  the
 terrific  conditions  in  which  the  coun-
 try  finds  itself,  is  it  not  necessary
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 that  we  should  have  the  power  ef
 this  Act  and  that  it  should  be  extend-
 ed?

 The  simple  reply  to  this  is,  that
 his  argument  itself  shows  that  the  Act
 is  useless,  ineffect:ve  and  therefore,
 there  is  no  necessity  for  its  extension.
 Ramanathapuram  took  place,  when?
 When  the  Preventive  Detention  Act
 was  in  full  force,  and  had  not  expired.
 Punjab  agitation  took  place,  when?
 When  the  Preventive  Detention  Act
 was  in  full  force  and  had  not  expired.
 Kharagpur  took  place,  when?  If  these
 th'ngs  took  place  when  the  Preventive
 Detention  Act  was  in  force  and  if  the
 persistence  of  the  Act  on  the  statute-
 book  could  not  prevent  Ramanatha-
 Puram  incidents,  how  can  that  argu-
 ment  be  used  in  order  to  extend  the
 Act  which  is  unable  to  prevent  these
 things  happening  I  cannot  under-
 stand  the  Jogic  You  say  you  want
 the  Act  m  order  to  prevent  murder.
 The  same  type  of  murder  is  already
 taking  place  and  you  cannot  prevent
 it  How  can  you  say  that  it  Is  neces-
 sary  to  extend  the  Act  by  three  years
 in  order  to  prevent  hke  murders  in
 the  future?  It  2s  total]  bankruptcy  of
 logic,  simple  bankruptcy  of  logic.

 An  Hon.  Member:  Where?

 Shri  S.  A.  Dange:  Bankruptcy  af
 logic  in  your  Benches.  Where?  I  can
 tell  you.  Here  is  an  Act  I?  in
 December  the  Act  had  expired,  if  in
 January,  Ramanathapuram  incidents
 took  place  and  if  the  hon.  Minister
 had  come  to  the  House  in  February
 and  said,  see,  the  Act  expired,  Rama-
 aathapuram  took  place,  let  me  renew
 it,  I  could  understand  there  is  some
 jJogic  on  the  other  side  Rammanatha-
 puram  took  place  in  spite  of  the
 presence  of  the  Preventive  Detention
 Act.  Yet,  he  says,  it  is  so  effective
 that  crime  is  decreasing.  And  yet
 the  conditions  are  so  very  serious  that
 it  must  be  extended.  I  do  not  know
 what  it  should  be  called,  logic  or  some-
 thing  else  Therefore,  {  say  that  the
 prevailing  conditions  are  no  argument
 for  the  extension  of  the  Act.  The
 conditions  prevail  in  spite  of  the  Act
 and  in  spite  of  its  most  widespread
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 use,  as  the  hon.  Home  Minister  him-
 self  has  said.  Therefore,  on  this
 ground  of  the  prevailing  conditions  in
 the  country,  there  is  no  reason  why
 the  Act  should  be  extended.  But,  the
 Act  is  being  extended.

 The  question  from  my  side  should
 be,  why  is  it  being  extended.  The
 answer  from  our  side  is  this:  all  those
 things  which  are  to  the  distaste  of  the
 ruling  party  are  to  be  prevented.  By
 the  application  of  this  Act  and  nothing
 else.  It  has  nothing  to  do  with
 murders,  with  strikes,  nothing  to  do
 with  speculation,  nothing  to  do  with
 famines,  nothing  to  do  with  demons-
 strations  of  the  normal  type,  nothing
 to  do  with  the  ordinary  political  acti-
 vity.  This  Act  is  required  only  to
 impose  the  decisions  which  they  want
 to  impose  on  people  against  the  deci-
 sions  of  the  majority,  against  the  will
 of  the  majority,  against  the  sentiment
 of  the  majority,  by  the  Government
 side.  Therefore,  it  is  an  Act  against
 democracy,  because  when  the  majority
 of  the  people  want  a  certain  thing,
 they  are  prevented  from  getting  it  by
 the  application  of  this  Act,  or  by  the
 application  of  this  Act  in  such
 a  way  that  the  leaders  of  that  move-
 ment  are  prevented  from  function-
 ing  in  the  interests  of  the  majority  of
 the  people.

 The  hon.  Mover  said  that  this  Bull
 has  been  moved  in  order  to  guard  the
 Hberties  of  the  majority  of  the  people
 at  the  hands  of  a  minority.  Let  me
 give  the  latest  illustration  of  the  big-
 gest  application  of  the  Preventive
 Detention  Act.  Therein,  fortunately,
 I  speak  from  personal  experience.
 Whether  some  Members  like  it  or  not,
 I  speak  from  personal  experience  be-
 cause  I  was  a  victim  of  the  Act  only
 last  year,  in  January  1986.  I  also  know
 how  that  wonderful  machinery  of  the
 Advisory  Board  functions  because  I
 had  the  good  fortune  to  appear  before
 an  Advisory  Board  in  which  a  retired
 judge  sat.  I  know  the  way  enquiry
 was  made.  I  know  the  way  in
 which  I  was  sent  back  to  jail.  I  know
 the  way  in  which  I  was  released
 later  on.  That  experience  tells  me
 dat  the  Preventive  Detention  Act  is  a
 measure  of  a  single  ruling  party  which
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 wants  to  impose  ita  particular  ideas
 of  ruling  this  country,  of  the  reconsti-
 tution  of  the  country  against  the  will
 even  of  a  majority  of  the  people  in
 a  given  State  or  in  a  given  moment.
 That  is  the  object.  It  is  not  the  ques-
 tion  whether  the  principle  is  right  or
 wrong.  Apart  from  that  discussion,  ६
 am  saying  that  this  Act  is  being  used
 for  the  interests  of  a  party,  for  wrong
 ideas,  ideas  against  the  interest  of  the
 majority  of  the  people  in  a  given
 State,  and  therefore  this  Act  should
 not  be  extended.

 In  1956,  whose  statistics  are  here,  38
 Communists,  3  P.  S.  P.,  4  Workers  and
 Peasants’  Party  people  and  one  ex-
 Congressman  were  detained.  There
 was  no  Congressman.  A  nice  cate-
 gory,  a  nice  political  catogory—-an  ex-
 Congressman.  Perhaps  he  was  arrest-
 ed  for  the  crime  that  he  left  the  party
 and  joined  somebcdy  else.

 Shri  Sadhan  Gupta:  Became  an  ex!

 Shri  8.  A.  Dange:  You  say  you  want
 the  Act  to  continue  because  normal
 powers  cannot  be  used.  For  what  were
 they  detained?—for  preaching  violen+-
 ce.  Cannot  preaching  violence  be
 prosecuted  under  the  ordinary  law?
 I  should  like  the  hon.  Law  Minister
 to  tell  me  that.  Is  it  necessary  to
 have  preventive  detention?  If  a  man
 is  preaching  violence,  or  making  a
 speech  that  violence  be  committed,
 you  can  haul  him  under  the  ordinary
 law.  Why  is  it  necessary  to  have
 preventive  detention  and  escape  the
 obligation  of  giving  him  and  giving
 the  public  the  proper  ground  as  to
 why  he  is  being  hauled  up?

 Another  is  for  violent  activites.
 Certainly  an  activity  is  an  activity,  a
 very  objective  truth.  A  man  can  be
 prosecuted  and  sentenced.  Why  do
 you  not  proceed  under  the  ordinary
 law?—because  violent  §  activity  is
 really  not  there  at  all  but  it  exists
 only  in  the  imagination  of  that  politi-
 cal  party  which  wants  to  suppress
 another  party  or  a  movement.  There-
 fore,  they  do  not  want  to  use  the
 ordinary  lew.

 Then  the  third  reason  is  “goonda-
 I  do  not  know  whether  there
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 is  a  category  in  law  as  “goondaism”,
 or  whether  in  jurisprudence  a  new
 thing  has  been  added  as  “goondaism”  I
 do  not  know  what  it  means.  Of  course,
 in  Bombay  our  ex-Chief  Minister  was
 enamoured  of  this  word  “goondaism”,
 and  once  I  had  to  ask  him:  “What  is
 the  difference  between  an  honest
 goonda  who  says  he  is  a  goonda,  and
 a  Monister  who  practises  goondaism
 with  the  help  of  the  police?”  Why
 should  not  both  be  brought  under  the
 Preventive  Detention  Act?

 I  say  this  because  I  find  that  provo-
 cations  have  been  caused  by  Ministers
 themselves  in  order  to  exercise  either
 the  Preventive  Detention  Act  or  to
 cause  violent  activities  by  excited
 masses.

 This  latest  example  to  which  I  was
 referring  was  the  example  of  Bombay
 State.  The  Congress  Party  took  a
 decision  that  Bombay  State  should  be
 either  divided  into  three  States  or
 should  be  one  bilingual  State,  but
 shall  not  be  made  into  two  independ-
 ent,  separate  unilingual  States,  and
 that  Bombay  City  shall  not  be  given
 to  Maharashtra.  This  was  the  deci-
 sion  arrived  at  by  the  Congress  Party.
 Agreed.  May  be  they  thought  it  was
 right.  What  should  have  been  done?
 The  decision  should  have  been  brought
 before  Parliament  and  an  Act  passed.
 No.  Just  before  the  decision  was  to
 be  announced  by  the  Prime  Minister
 on  the  radio  a  number  of  leaders  of
 the  Communist  Party  were  arrested
 and  put  into  jail  under  the  Preventive
 Detention  Act,  and  one  day  later  the
 Prime  Minister  goes  and  announces  it,
 and  two  days  later  a  general  strike
 takes  place  and  firing  starts.  Who
 provoked  violent  activities,  if  the
 activities  were  violent?  Was  it  not
 the  arrest  of  these  leaders  right  in
 the  City  of  Bombay  a  provocation
 when  they  knew  that  sentiments  were
 running  high,  when  they  knew  that
 afl  Maharashtra  felt  they  should  have
 ®  unilingual  State  with  the  City  of
 Bombay?  Why  did  they  arrest  these
 people  beforehand?—because  they
 tmew  that  that  decision  was  against
 the  sentiments  and  the  opinions  of  the
 gnajority  of  the  people  in  Maharaszh-
 wa.
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 He  says  it  is  a  microscopic  minority.
 That  microscopic  minority  in  Maha-
 rashtra  has  captured  every  municipal
 corporation  in  Maharashtra.  That
 microscopic  minority  has  defested
 the  Congress  Party  in  the  elec-
 tions.  If  he  is  using  the  argu-
 ment  of  elections,  we  in  Maharashtra
 won  the  elections  against  them.  Then,
 why  this  Act  for  Maharashtra?-—to
 impose  a  decision  on  a  party  against
 the  will  of  the  majority  of  the  people
 of  Maharashtra  and  also  on  Gujarat.
 And  they  did  this  by  using  the  Preven-
 tive  Detention  Act  on  the  l4th  January
 arresting  all  the  Communist  leaders.

 Unfortunately  I  was  in  Delhi.  Now
 you  would  think  that  Delhi  was  quite
 a  safe  place.  I  went  to  Bombay  on
 the  i8th  January  after  the  strike  had
 started,  after  the  firing  had  taken
 Piace—and  I  was  arrested  at  the
 aerodrome  under  the  Preventive  De-
 tention  Act.  At  the  aerodrome  I
 was  hauled  up,  and  when  I  was
 taken  to  jail  somebody  tells  me:
 “You  know  what  your  arrest  has
 caused?”  I  asked:  “What?”  He
 said’  “The  strike  was  going  to  be
 called  off  this  evening,  but  your
 arrest  has  prolonged  the  strike  further
 and  further  d  sorders,  as  they  call  it,
 have  taken  place.”  Was  it  not  a  case
 of  provocation.  a  deliberate  provoca-
 tion  by  the  ruling  Congress  Party,
 and  particularly  by  the  Chief  Minister
 at  that  time  to  suppress  the  Marathi
 people  and  the  workers  in  Bombay
 City?  And  then  they  come  round  and
 say:  “We  want  the  Act  in  order  to
 prevent  violence”.

 Violence  had  not  taken  place  on
 the  14th  January.  On  the  l4th  Jan-
 uary  you  arrested  and  by  the  use  of

 _your  Act  you  created  violence.  That
 is  my  charge,  that  by  the  use  of  the
 Act  you  create  conditions  in  which
 violence  starts.  I  would  submit
 sincerely  to  the  Congress  Party  te
 consider  this  question,  that  by  some
 of  the  enactments  they  provoke  people
 into  bad  actions,  or  provoke  people
 into  taking  serious  actions.  They
 should  eansider  whether  euch  enact-
 ments  should  be  carried  on.
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 Take  for  example,  an  enactment
 Mike  the  illegalisation  of  the  burning
 of  Mahatma  Gandhi's  photographs.  I
 wonder  if  Mahatma  Gandhi's  spirit
 would  have  liked  his  photograph  to
 be  protected  by  the  law  of  a  legisla-
 ture.  He  would  have  said:  “If  my
 photograph  is  not  liked  by  somebody,
 let  him  burn  it.  No  harm.”  If  his
 devotees  want  to  protect  it.they  should
 say:  “I  will  frame  it  and  you  burn
 it.  Let  us  have  it  out  between  our-
 selves.”  Instead  of  the  devotees  fight-
 ing  fox  the  photograph,  the  policernan
 and  th:  enactment  of  a  legislature

 ‘come  in  to  protect  the  photograph  of
 Mahatma  Gandhi,—and  a  copy  of  the
 Constitution,  a  Constitution  which  is
 being  amended  every  third  day.

 About  the  Constitution  and  the
 procedures  of  this  House,  the  hon.
 Speaker  said  the  other  day  there  that
 one  has  to  consider  about  the  function~
 ing  of  our  democracy,  representing
 460  millions.  We  have  one-tenth  as
 quorum  and  50  Members  are  present.
 Twenty-six  vote  for  and  24  against  a
 measure.  How  these  26  people  repre-
 sent  400  m‘ilions  is  the  problem  for
 our  democracy  to  solve.  This  is  the
 functioning  of  our  Parliament  and  our
 democracy  that  the  hon.  Speaker  him-
 self  illustrated  by  this  example  in  that
 Veminar.

 Such  is  our  functioning.  Through
 this  functioning  we  encc:  the  Consti-
 tution  and  all  that.  Good.  Let  us
 have  the  Constitution,  but  supposing
 somebody  wants  to  protest  against  it?
 Is  there  any  law  anywhere  in  any
 country  against  a  person,  if  he  does
 not  like  the  Constitution,  saying:  “All
 right,  I  will  burn  it”?

 Mahatma  Gandhi  burnt  foreign
 cloth.  he  burnt  this  and  that.  The
 British  camé  and  arrested  him.  They
 asked  him  why.  He  simply  said:  “I
 do  not  lke  foreign  cloth,  and  I  burn
 it.  That  is  all.”  How  is  it  violence?
 Row  is  this  type  of  burning  violence?
 If  a  man  burns  a  house.  then  it  is
 violence  and  certainly  take  action
 egainst  him,  but  why  should  there  be
 the  Preventive  Detention  Act?  है" (।
 bedy  announces  his  intention  of  burn-
 ing  a  house.  Here  the  man  at  least
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 announces  the  burning  of  the  Consti-
 tution.

 Certainly  I  do  not  like  his  xilling
 the  Brahmins  or  killing  anybody,  but
 that  should  be  treated  not  on  political
 grounds.  Such  pronouncements  have
 to  be  treated  sometimes  pathologically,
 morally,  philosophically,  politically.
 One  must  go  and  argue  and  convince
 the  people.  You  cannof  simply  weild
 the  stick  where  millions  are  concerned,
 mnd  no  preventive  detention  acts  are
 useful  where  millions  are  concerned.
 Jhis  Act  is  used  not  to  protect  the
 majority,  but  to  protect  the  standpoint
 of  a  given  party  against  the  standpoint
 of  millions  of  people,  and  as  I  was
 illustrating,  the  use  of  the  Act  in
 January  956  was  a  deliberate  provo-~
 cation  against  the  Maharashtra  people.

 If  such  is  the  use  of  the  Act,  do
 vou  think  it  is  reasonable  to  continue
 it  on  the  statute-book  and  extend  it
 by  three  years?  Because  this  move-
 ment  is  not  going  to  be  put  down  by
 fhe  Preventive  Detention  Act  certain-
 ly.  No  movement  was  ever  stopped
 by  the  Preventive  Detention  Act,  no
 Movement  was  éver  prevented  from
 spreading  by  the  use  of  the  Act.

 For  example,  these  figures  of  failing
 erime  are  not  due  to  the  Act.  Because
 certain  parties  who  wanted  to  conti-
 nue  on  a  certain  line  changed  their
 line,  the  thing  vanished  and  the
 figures  went  down.  It  was  not  as  if
 the  Preventive  Detention  Act  philoso-
 phically  converted  them  simply  to
 a  different  standpoint.  No,  it  was  not
 the  Act.  Therefore,  the  figures
 are  useless,  but  the  figures  and
 the  examples  which  wé  put  before
 you  are  useful  to  tell  you  that  the  use
 of  the  Act  is  a  provocative  element,
 Its  application  is  highly  provocative.
 And  when  it  works,  how  does  it  work?

 We  were  told  that  this  movement
 does  not  belong  to  the  people.  I  have
 shown  you.  You  can  refer  to  the
 records,  you  can  refer  to  the  reports.
 It  is  a  movement  of  the  people,  of  the
 majority  of  the  people.  The  best  thing
 would  be  to  change  the  law.  No.
 They  won't  change  their  line,  they
 would  extend  the  Act  in  order  that
 others  shall  not  pursue  the  line.  The
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 extension  of  this  Act  by  three  or  three
 hundred  years  is  not  going  to  prevent
 the  course  of  the  Marathi  people  from
 Continuing  their  line.  I  can  tell  you
 that.

 Then  comes  the  question,  you  will
 say,  “was  it  not  violence  we  were  try-
 fing  to  prevent?”  Violence  has  taken
 Place.  The  Marathi  people  demanded
 a  straight  enquiry  into  the  firing.  If
 you  think  that  these  peopie  or  their
 followers  wham  you  arrested,  commuit-
 ted  violence  why  not  enquire?

 There  was  a  certain  shameless  state-
 ment  made  here  by  a  Member  opposite
 that  the  Maharashtra  people  outraged
 the  modesty  of  Gujerati  women.  The
 statement  was  not  verified  by  the
 Government  and  was  allowed  to  be
 spread  in  the  press  and  the  proceed-
 ings  of  this  House.  It  should  have
 been  corrected  not  by  Preventive
 Detention  Act  on  the  part  of  the  Home
 Ministry.  And  what  was  proved
 later  on.  The  Home  Minister  can  go
 into  the  records  of  that  very  man  who
 charged  us  of  these  crimes  and  for
 which  we  were  detained  through  this
 Preventive  Detention  Act.  We  have
 got  the  records  that  the  Member  who
 made  this  allegation  himself  was  once
 convicted  for  the  crime  of  rape.  You
 talk  of  morals  about  us.  Why  not
 talk  of  morals  of  members  of  the  rul-
 ing  party?  And,  they  come  round  and
 say  that  we  were  committing  violence.
 If  the  facts  are  wanted  they  are
 published  in  the  Marathi  press.
 Records  are  there,  judgments  are
 there.  The  Congress  Party  did  not
 expel  that  Member  from  their  party
 but  charges  us  about  immoral  crimes
 and  such  other  things.  But.  they  do
 not  keep  records  of  their  membership.
 They  are  very  careful  about  our
 records,  of  Members  on  this  side  of
 the  House.  Therefore,  we  know  bow
 the  Preventive  Detention  Act  works.

 Mr.  Deputy  Speaker:  It  appears
 that  each  party  keeps  record  of  the
 ouher  party

 Shri  S.  A.  Dange:  They  keep  more
 records.  We  also  sometimes  get  their
 yecords.
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 Coming  to  the  question  of  the  use  of
 this  advisory  machinery.  I  was  there
 before  ix.  The  judge  was  very  nice.
 His  other  Assistants  were  very  nice,
 I  know  all  of  them  because  they  were
 in  the  Tribunals  and  various  other
 Boards.  What  was  the  thing  they
 asked  me  when  I  appeared  before
 them?  They  asked  me,  “What  can  we
 ask  you?"  I  said  “Whatever  you
 please".  They  said,  “Do  you  stand
 for  Samyukta  Maharashtra?”  I  said
 “T  do”,  They  said,  “Do  you  want  Bom-
 bay  City?”  I  said  “Yes,  sir.  I  do.”  “But
 the  Parlhament  does  not  want  it”,  they
 said.  I  replied  “The  Parliament  is
 misinformed.”  I  was  then  asked  ““‘What
 do  you  propose  to  do?”  “I  will  agitate
 for  it’.  They  said,  “Very  good.”  They
 had  other  discussions.  Police  records
 were  calid  for.  They  called  ‘twu
 police  officers  to  give  evidence  in  my
 absence.  I  was  not  allowed  to  cross-
 examine  the  police  officers  who  made
 the  report  Later  on  I  found  shat
 I  was  an  undesirable  thing  and  f£
 should  hve  in  Dhana  Jail  perpetually.
 This  is  the  wuy  the  Advisory  Board
 functions.

 The  statistics  show  that  out  of  the
 arrests  made  1  were  released  by  the
 Board  and  Ister  on  when  we  went  to
 the  High  Court  there  was  panic  in
 the  police  ranks  because  the  High
 Court  found  that  many  of  these  ar-
 rests  were  irregular.  Grounds  of
 detention  had  not  been  furnished.
 There  was  total  anarchy.  But  the
 pohce  found  that  times  were  very
 hard,  They  were  so  overworked  with
 shooting  that  they  could  not  produce
 proper  grounds  The  High  Court  was
 Not  satisfied  and  released  some  ten  or
 fifteen  people.  Finding  that  the  High
 Court  was  taking  note  of  these  things,
 Government  Slarted  releasing  us.
 Therefore.  you  get  this  Jarge  number
 that  was  also  released  “suo  moto”.
 Very  wonderful  Government!  Not
 until  High  Court  proved  that  these
 detentions  were  wrong  the  Ministry
 woke  up  and  people  were  released.
 Is  that  the  way  in  which  this  Act  ढ
 to  function?  Is  that  the  value  of  the
 Advisory  Board?
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 Z  can  cite  one  case  for  the  attentian
 of  the  Minister.  There  was  one-day
 protest  strike  in  Borbay  Transport.
 The  ieaders  were  arrested  and  detain-

 @d  for  full  364  days.  One  day  strike,
 after  which  nothing  happened;  but
 the  Minister  insisted  on  keeping  them
 in  jail,  because  the  gentleman  who
 presided  over  the  affairs  of  Bombay
 at  that  time  was  of  a  very  vengeful,
 petty;  mean  mentality.  He  thought
 he  could  prevent  that  one-day  strike.
 He  failed.  So  the  promoters  of  the
 strike  were  detained  for  full  364  days.
 lf  this  is  the  type  of  mentality  that
 is  going  ta  operate  the  Preventive
 Detention  Act,  it  will  not  prevent,  but
 promote  what  you  want  to  prevent.
 It  is,  the  governmental  agencies  that
 ‘will  incite  people  to  do  certain  things.
 “There  is  more  and  more  tendency  to
 such  lawless  laws  being  enacted,  or
 if  there  are  certain  laws  which  are

 -already  there,  to  have  more  recourse
 ‘to  their  use.

 To  give  vou  another  illustration.  A
 monument  of  Shivaj:  was  going  to  be
 erected  on  one  of  the  forts  in  Maha-~
 rashtra.  Our  Prime  Minister  was  go-~
 ing  to  open  it.  The  Ex-Chief  Munis-
 ter  of  Bombay  State  had  written  cer-
 tain  wrong  things  about  Shiva):  which

 “he  is  not  prepared  to  retract  in  apite
 of  the  assurance  given  for  him  that  he
 has  retracted.  I  make  beld  to  say
 that  he  has  not  retracted.  Now,  the
 monument  was  a  private  affair.  No
 doubt  the  Prime  Minister  was  to  open
 it.  But.  because  a  certain  Min-
 ister  opens  a  certain  thing  it  docs  not

 “became  a  State  function;  it  dees  not
 become  a  law  for  everyone  for  the
 matter  of  that.  One  may  agree  or
 disagree  with  the  Prime  Minister,  one
 may  revere  the  Prime  Minister  or  one
 may  not  like  him.  That  is  cveryone's
 democratic  right.  What  happened  when
 i  took  twenty  thousand  people  along
 with  my  ather  friends  to  march  to
 that  fort?  You  wanted  the  monu-
 ment  not  because  you  revere  Shivaji
 but  because  you  have  woken  up  to
 find  that  the  people  are  demanding
 that  you  revise  your  opinions

 -about  him.  We  said  you  are  not  the
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 man  who  should  open  that  monument.
 Our  ground  was  simply  this.  You
 are  Prime  Minister,  you  are  great.
 He,  Shivaji,  was  a  great  man.  Now
 two  great  men  certainly  should  come
 together.  No  objection.  But  Shiva.
 ji  was  the  founder  of  the  Maharash-
 tra  State  and  the  Prime  Minister  was
 the  man  who  out-voted  the  State.
 Therefore,  I  say  you  have  no  moral
 right  to  open  his  monument.  There-
 fore,  $  went  to  tell  my  Marathi  people
 “do  not  attend  this  function”.
 There  was  no  question  of  violence.
 There  was  no  question  of  breaking
 his  meeting.  They  utilised  one  thou-
 sand  trucks  in  order  to  take  sixty
 thousand  people  for  the  purpose  af
 that  function.  They  knew,  if  left  to
 themselves,  the  people  would  not  walk
 a  hundred  miles,  Nehru  or  no  Nehru.
 Despite  their  love  for  Panditji  and
 Shiva)i.  twenty  thousand  volunteers
 on  our  side  walked  on  foot  from  vil-
 lages  in  order  to  tell  Panditji  “You
 are  using  the  monument  for  streng-
 thening  up  bilingual  State.”  The  other
 party  will  say  that  sixty  thousand  of
 Maharashtrians  came  to  pay  homage
 to  Shivaji  and  Panditji,  and  therefore,
 they  stand  by  Pt.  Nehru.  Very  good-
 If  you  use  that  occasion  for  supporting
 the  bilingual  issue,  I  want  to  protest.
 Why  should  not  I  be  allowed  the
 right  to  protest?  Panditji  was  going
 to  come  on  the  30th  November  and
 we  were  marching  on  the  road  on
 29th  November  morning.  On  28th  we
 were  prevented  from  walking  along
 that  read.  The  police  came  and  said
 “you  cannot  go  ahead”.  I  said,  “why
 not?"  Is  that  the  royal  road-way
 where  only  the  king  can  go?  On
 what  ground  do  vou  stop  us?  They
 said,  “ground  or  no  ground,  you  can-
 mot  go  ahead.”  I  said  “Under  what
 Act  you  stop  us?”.  He  said  “some
 Police  Act,  I  do  not  know  which.”
 He  turned  to  the  other  police  officer
 “which  section  do  you  use  here?®.
 The  other  man  said,  “It  is,  I  think,
 Section  39  of  the  Police  Act”.  I
 asked  “Is  that  Sec.  39°".  He  said,
 *‘Jt  may  be  Section  63,  70  or  7l.  You
 are  going  to  be  stopped.  We  hawe
 wide  powers  for  preventing  you  from
 walking,  You  cannot  gp  in  that
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 direction.”  It  was  our  restraint  that
 we  did  not  break  the  order.  It  was
 our  restraint  that  we  did  not  send
 people  down  to  that  meeting  where
 Panditji  was  carrying  one  thousand
 trucks  and  sixty  thousand  people.

 At  a  latter  stage  we  were  told
 “This  is  a  national  function.  Why
 don’t  you  join  us?”  I  said,  न्फुर  we
 are  going  to  be  stopped  at  the  gate,
 what  does  it  mean  joining  you*”.
 They  said,  “Join  us  without  demons-
 tration”  We  said,  “This  20,000  will
 join,  but  let  us  discuss”  Before  we
 could  discuss,  we  were  hauled  up
 under  the  Police  Act—by  wide  powers
 under  the  Police  Act  If  those  wide
 powers  under  the  Police  Act  were
 capable  of  preventing  me  and  26,000
 men  from  walking  towards  Pratap-
 garh,  why  is  this  Preventive  Deten-
 tion  Act  necessary”

 An  hon.  Member  For  200  people

 Shri  S.  A.  Dange:  For  4M  Ps  and
 300  M  L.  As  who  were  present  there
 It  ig  said  that  Members  of  Parhament
 inherit  the  dignity  of  the  British
 House  of  Commons  We  certainly
 do  inhemt  the  rulings,  but  we
 do  not  know  whether  we  inherit  the
 dignity  What  is  the  dignity?  Can
 you  understand  a  Bntish  M  P  bemg
 stopped  from  walking  towards  even
 30  Downmg  Street”  That  won't  be
 understood  in  Great  Britain  That
 won't  be  understood  in  France  or
 elsewhere  What  is  this  talk  of
 parliamentary  democracy,  what  35
 the  right  of  an  M.  P?  Does  it  mean
 that  4  or  5  Members  are  not  allowed
 to  go  that  way  because  the  next  day
 at  1  o’elock  Pandit):  was  going  that
 way’?  We  were  not  going  to  prevent
 Pandity;  going  that  way?  We  did
 not  prevent  it  the  next  day  He
 marched  that  way  and  he  march-
 ed  in  qutte  a  cool  manner  Cer-
 tamly,  we  were  also  in  a
 qpute  cool  manner  All  the  arches
 raised  m  the  streets  were  intact;  not
 one  flower  was  destroyed,  not  one
 atone  was  thrown  He  walked  peace-

 (Célitinuance)  BOL  gato

 fully  and  we  also  gave  our  slogans
 |  arm said,  ‘we  disagree  with  you’.

 was  our  discipline.  But,  what  was
 the  discipline  on  the  other  mde?  One
 thousand  trucks  and  60  thousand.
 people.

 This  is  the  way  in  which  democracy
 us  functioning  I  am  giving  an  jlus-
 tration  of  the  way  in  which  it  is  fune~
 tioning  Provocation  was  not  on  our’
 aide  यु  was  on  the  side  of  Congress-
 men  and  Government  Handbills  were
 printed  that  there  was  a  cons-
 piracy  by  Brahmins  and  they  were
 going  to  kill  Panditj:  and  therefore
 come  to  Pratapgarh  to  save  Panditji.
 Such  a  provocation  was  prepared
 against  us  so  that  we  should  be  in-
 vigled  into  some  bad  affairs.  These
 handbills  and  pamphlets  were  distri-
 buted  by  the  Government  buses
 These  were  distributed  in  Government
 publicity  vans  in  the  district  of  Satara
 When  we  told  the  Government  they
 said  ‘Give  us  the  number’  There  is
 no  mechanism  in  photography  where-
 by  we  can  show  the  number  and  date
 of  a  pamphlet  that  is  being  distmbu-
 ted  from  a  van  No  _  figures  were
 given  after  that  We  were  told  that
 Pandit}:  was  sought  to  be  murdered,
 and  thes  were  taking  action  Nobody
 can  dare  to  take  any  dastardly  action
 against  Panditji  Whether  we  may
 agree  or  disagree  on  any  question
 with  Panditj:,  everyone  would  defend
 against  any  atiack  the  Prime  Minister
 of  this  country  as  he  is  today  We
 would  give  them  that  assurance.
 We  were  prevented,  but  those  who
 were  shady  inherttors  of  the  killing
 of  Mahatma  Gandh;  have  been  wel-
 ded  into  the  Congress  party  and  wel-
 comed  Thev  were  being  sheltered
 by  the  Government  §  there.  Those
 who  did  that  in  1948,  their  inheritors
 were  with  your  Government  and  we
 who  stand  by  certain  policies  even
 though  disagreeing  with  certain  others,
 were  prevented  at  the  cost  of  our
 own  lives  from  marching  thet  way
 because  the  next  day  Panditji  was
 going  by  that  rosd.  Is  it  the  way  of
 the  functioning  of  democracy?  We
 are  not  go'ng  to  accept  that  way.  हैं
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 ~would  say  consider  the  way  in  which
 the  whole  thing  is  developed.  Consi-
 der  the  way  in  which  it  is  being  work-
 ed  and  consider  whether  all  this  is
 necessary.

 We  have  wide  police  powers,  wide
 Prosecution  powers  at  present  exist-
 ing.  Why  don't  you  come  before  the
 court  of  law  and  arrest  me.  I  am
 not  running  away.  Try  me;  if  I  am
 wrong  sentence  me.  I  have  done  J6
 years  in  jail  so  far  and  I  am  prepared
 to  give  you  4  more  years,  if  necessary,
 4  years  more  at  the  end  of  my  life.
 ‘Why  is  this  Act  necessary?  We  have
 not  avoided  the  consequences  of  our
 action.  No;  they  won't  have  it  that
 way;  they  will  not  enquire  into  the
 police  firings;  they  will  take  action
 against  the  will  of  the  people;  in
 order  to  impose  on  it  they  wll  arrest
 people  without  @  warrant  under  the
 Act.  And  when  preventive  deten-

 tions  start,  and  strikes  take  place,
 they  say.  here  strikes  have  taken
 place,  and  so  we  use  this  Act.  See
 the  way  in  which  the  police  functions,
 the  way  in  which  the  grounds  of
 detention  are  given  in  the  first  ins-
 tance;  all  this  is  a  farce  because  the
 Act  is  made  to  serve  as  an  instrument
 of  a  single  party  to  impose  its  will,
 its  own  dictatorship  on  others.  That
 iw  alt  ९  that)  were  not  50,  this
 ‘would  be  unnecessary.

 We  have  got  enough  powers  0
 carry  on,  even  for  the  imposition  of
 those  things  which  other  people  do
 not  like.  Therefore,  I  would  plead
 with  the  hon.  Minister  to  reconsider
 the  question  whether  this  is  at  all!
 necessary,  whether  the  things  which
 he  wants  to  prevent  by  the  Act—some
 of  those  things  ought  to  be  preven-
 ted,  as  for  example,  the  burning  of
 Mahatmaiji’'s  photographs,  or  the
 burning  of  copies  of  the  Constitu-
 tion  (that  is  my  personal  opinion)—
 can  only  be  prevented  by  this  Act.
 There  is  no  need  for  that.  Certainly,
 if  a  man  is  intending  to  kill  another,
 you  cannot  prevent  it  by  this  Act
 Nobody  can  know  the  intention  of
 another.  Think  of  those  hand-gre-
 nades  that  were  being  thrown  in

 (Continuance)  Bill  4363

 Dethi  in  the  meetings  addressed  by
 Pandit  Jawaharlal  Nehru.  I  am  yet
 to  see  a  man  detained  under  preven~-
 tive  detention  for  that  act  or  a  pro-
 per  prosecution  taking  place.  The
 Government  had  to  transfer  even
 some  Police  officers  and  ranks  in
 order  to  prevent  that.  This  is  the
 condition’  which  the  bon.  Minister
 depicts  and  wants  to  eliminate  by
 the  use  of  this  Act.

 That  condition  cahnot  be  changed
 by  the  use  of  this  Act,  by  the  ex-
 tension  of  this  Act.  That  condition
 eannot  be  changed  without  proper
 measures  in  consonance  with  people's
 will  being  taken.  Through  you  I
 would  request  the  Congress  people  to
 sean  the  list  of  those  detained.  Do
 you  know  that  when  a  debate  was
 taking  place  here  about  hoarding
 some  of  the  rice  mill  owners  in  cer-
 tain  places  were  hoarding  rice,  send-
 ing  rates  higher,  causing  starvation
 in  certain  towns  and  villages?  Have
 you  got  a  single  person  detained
 under  the  Preventive  Detention  Act
 for  hoarding  rice  against  the  interests
 of  the  people?

 Shri  Naushir  Bharucha:  They  are
 congressmen.

 Shri  8.  A.  Dange:  Have  you  got
 a  single  case  of  a  speculetor  in  shady
 dealings  on  the  Stock  Exchange  caus-
 ing  a  crisis  in  the  market,  causing
 dufficulties  in  balance  of  payments  so
 that  we  are.forced  to  cut  down  this
 scheme  and  that  scheme  and  render-
 ing  thousands  of  people  unemployed
 being  so  detained?  is  that  not  a
 serious  social  crime?  That  is  not
 listed  as  a  social  crime;  it  is  normal
 capitalist  activity  on  the  Stock  Ex-
 change,  resulting  in  the  normal
 closure  of  mills,  resulting  in  the  nor-
 mal  unemployment,  normal  starvation
 and  normal  death.  How  is  the  origi-
 nator  of  such  activity  to  be  dealt  with
 by  the  Preventive  Detention  Act,  how
 is  the  originator  of  hoarding  of  rice
 in  the  rice  mills  to  be  detained  under
 the  ‘Preventive  Detention  {Act?  Ail
 these  activities  are  normal  sctivities
 of  a  normal  businessman!  But  if  a
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 worker  strikes,  then  his  activity  is
 abnormal;  if  he  leads  a  demonstra-
 tron  to  the  Minister's  house,  it  is  ab-
 normal  and  the  Preventive  Detention
 Act  must  be  used  in  order  to  prevent
 that  man  from  marching  there  is
 that  the  way  in  which  you  37९  going
 to  have  values  of  running  this  demo-
 cracy?

 If  that  35  the  Valve  in  which  at  ts
 going  to  be  run,  then,  these  Acts  are
 not  going  fo  save  democracy  from
 being  worse  and  worse  A  majority
 in  Parhament  35  not  necessar.ly  the
 sanction  that  everything  that  it  does
 is  necessanity  vahd  and  good  There-
 fore,  I  would  request  the  hon  Minis-
 ter  to  reconsider  the  whole  question
 from  the  point  of  view  of  having  a
 really  good  democracy  running  in
 our  country,  really  preventing  anb-
 social  activities,  really  protecting  the
 lives  of  the  people  and  allowing  all
 parties  to  co-operate  in  the  develop-
 ment  of  our  economy

 But  the  Act  :s  not  used  against  those
 who  prevent  the  development  of
 economy  In  fact,  those  who  prevent
 at  sometimes  become  better  Ministers
 than  before  But  those  who  really
 wish  the  development  of  economy  are
 sent  into  the  opposition  purposely
 with  malice,  with  vengeance  The
 demands  of  people  are  not  granted
 and  when  people  protest,  this  Act
 comes  What  are  you  preventing?

 You  are  not  even  preventing  the
 collapse  of  the  party  rule  which  you
 want  to  adopt  The  reduction  in  the
 figures  of  arrests  does  not  show  anv-
 thing  As  I  told  you  please  do  not  be
 exhilarated  by  these  figures  Please
 show  connderation  to  what  the  peo-
 ple  are  thinking  whether  in  Punjab
 or  Bengal  or  Maharashtra  or  in  Guja-
 rat  Even  in  Punjab,  this  thing  can-
 not  be  prevented  bv  the  use  of  this
 Act,  and  the  way  in  which  you  go

 on  I  do  not  want  to  go  into  details

 This  Act  does  not  apply  to  Kash-
 soir.  It  ts  rather  a  ticklish  question.

 (Continuance)  कधा  8  4248.

 Certainly  we  are  having  trouble  in
 Kashmir.  Certainly,  the  policies  that
 thia  Government  is  following  in  re-
 gard  to  Kashmir  are  quite  correct.
 l  support  them  But  certainly  we
 ought  to  consider  whether  4  man
 should  be  kept  in  detention  for  four
 years  If  it  is  wrong,  then  take  him
 out  of  Kashmir  and  let  him  go  out.
 Keep  him  in  Bihar  or  in  the  Home
 Monster's  own  supervision  in  Luck-
 now  or  Allahabad  Let  him  have  his.
 liberty

 Mm  hrs.

 Are  we  not  strong  enough  to  pre-
 vent  ‘one  man  destroying  the  whole
 State  If  you  thmk  he  is  wrong?
 But  detention  for  four  or  five  years
 loses  all  its  value,  and  it  strengthens
 that  tendency  against  that  very  policy
 which  is  the  correct  pohcy.  There-
 fore,  preventive  detention  will  recoil
 on  itself  Not  that  I  support  the
 view  that  Sheik  Abdullah  took  long
 ago  I  think  he  was  wrong  7  that,
 but  there  is  no  reason  why  four  years”
 detention  should  be  given  One  year
 perhaps  we  might  give,  and  say  you
 prevented  thereby  the  debacle  of
 Kashmir  or  whatever  it  was-—-but,  If
 do  not  discuss  the  affairs  of  that  State.
 But  then,  may  I  suggest,  2  this  an
 illustration  of  the  way  in  which  we
 ali  of  us  are  trying  to  think?  Are
 we,  by  smposition  and  continuance  of
 this  Act,  really  developing  a  normal,
 good  democracy?  Piease  put  that
 Question  I  would  say,  No,  you  are
 not  developing  it  Therefore,  please
 do  not  extend  the  Act".

 Pandit  K.  C.  Sharma  (Hapur):  [
 have  very  attentively  listened  to  the
 arguments  that  the  hon,  Members,  the
 Leader  of  the  Opposition  made.  I  am
 very  much  psined  to  find  this  observa-
 tions  not  against  logic  yand  jreason
 but  even  against  public  decency  I
 am  yet  to  find  an  example  in  the
 modern  democrauc  State  where  «
 Minister  of  State  goes  to  unvell  e
 statue  of  one  who  is  called  historically
 a  liberator  of  his  people,  and  some
 men  to  denounce  the  Minister,  by
 standing  on  the  street  and  ssying
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 “No,  you  will  not  unveil  the  statue”.,
 Such  an  action  is  not  only  against  the
 epirit  of  law  and  democracy  but
 something  more.  I  beg  to  submit  it
 is  against  human  decency.

 No  State  can  exist  where  a  respon-
 sible  Member  of  Parliament,  and  for
 the  matter  of  that,  a  leader  of  the
 perty,  can  take  to  such  a  course  of
 action.  It  offends  against  the  very
 principle  of  human  decency.  Where
 human  decency  does  not  exist,  the
 law  does  not  come  in,  and  no  State
 exists,  and  where  the  State  does  not
 exist,  where  comes  the  democracy?
 What  is  the  majesty  of  law,  what  is
 the  normal  way  of  living  decently  as
 a  citizen  ought  to?  But  here  is  a
 case  where  a  man  has  enjayed_  the
 privilege  of  having  been  or  being  a
 representative  of  the  people  without
 being  @  citizen  at  all!  A  citizen  must
 stand  by  the  letter  and  the  spirit  of
 law.

 What  is  the  sanction  for  the  State?
 How  is  a  State  made?  The  State  is
 not  made  by  the  colour  of  the  people.
 The  State  is  not  made  by  the  race
 of  the  people,  nor  is  a  modern  State
 made  by  the  bond  of  religion,  langu-
 age  and  many  other  things  that  were
 important  in  the  I7?th  and  18th  cen~
 turies.  The  modern  Gtate  is  based
 on  the  norm  of  the  legal  order.  It
 is  the  law  that  makes  a  State  a
 modern  State.  If  the  majesty  of  law
 is  not  respected,  the  State  does  not
 exist.

 Shri  8.  A.  Dange:  What  is  the  iaw
 and  the  statute?

 Panéit  K.  C.  Sharma:  What  is  the
 law?  You  shal!  have  to  answer.
 Nonetheless,  whet  is  law?  Law  is,
 the  supreme  law  of  the  land  is,  the
 Constitution  and  a  citizen  has  to  obey
 the  laws  made  thereunder.

 Shri  B.  A.  Dange:  Where  is  the  law
 about  the  Prime  Minister  unveiling  8
 statue  and  somebody  else  being  pre-
 verted  from  protesting  sgainst  it?

 Mey
 I  know  that  law?  Where  is  the

 w?

 (Continuance)  Bilk  4266

 Pandit  K.  C.  Sharma:  You  will
 understand.  Law  is,  sanctified,  decent
 behaviour  of  man.  If  a  man  does  not
 behave  decently,  he  is  not  a  citizen.

 Mr,  Deputy-Chairman:  The  hon.
 Member  shall  continue  to  address  the
 Chair.

 Pandit  K.  C.  Sharma:  All  right
 I  beg  to  submit  that  even  the  law
 requires  certain  minimum  standards
 of  decency  on  the  part  of  the  people,
 so  that  the  letter  and  the  spirit  of
 the  law  may  be  accepted  for  working
 and  for  acting  as  a  guidance  for  the
 citizen.

 Shri  8.  A.  Dange:  Will  he  expel  an
 indecent  Member  from  his  party
 according  to  the  law  of  decency?

 Pandit  हू,  C,  Sharma:  That  is  not
 the  question.

 Shri  S.  A.  Dange:  Why  not?

 Pandit  हू,  C.  Sharma:  The  hon.
 Member  is  standing  by  what  he  has
 done.  He  should  see  what  others
 have  done.

 First,  let  us  look  into  this  question.
 So  far  as  the  principle  of  the  Act  is
 concerned,  I  do  not  know  that  there
 is  any  doubt  whatsoever  so  far  as
 jurisprudence  is  concerned.  For  the
 matter  of  that,  the  law  of  prevention
 of  a  crime  has  long  been  recognised.
 Regarding  that,  there  are  sections  in
 the  Criminal  Procedure  Code.  Sec-
 tion  06A  deals  with  violent  speeches
 or  publication  and  Section  1106
 mentions  “habitually  commits  or  at-
 tempts  to  commit  or  abets  the  commis-
 sion  of  an  offence  involving  breach  of
 the  peace”  and  (f)  mentions  “is  80
 desperate  and  dangerous  as  to  render
 them  being  at  large  without  security
 to  the  community”.  Section  777९4)
 enjoys  the  evidence  of  general  repute.
 The  person  can  be  asked  to  provide
 the  bond  and  can  be  kept  insid®  the

 jail  for  his  misbehaviour.  Of  course,
 he  can  provide  the  security  band.

 Take  the  practical  side  of  these
 two  provisions,  that  is,  sections  306
 and  30  of  the  Criminal  Procedure
 Code.  Theee  are  in  relation  to  the
 BIN  under  discussion.  Generally  two
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 Classes  of  people  are  put  under  the
 Preventive  Detention  Act,  and  those
 who  would  not  like  to  give
 any  security  bond  *  would  natura-
 ly  have  to  remain  inside  the
 jail  for  a  number  of  years.  If  a  man
 is  kept  inside  the  jail  under  section
 30  of  the  Criminal  Procedure  Code,
 he  loses  much  more  of  his  reputation
 as  a  citizen  than  if  he  were  kept  in-
 side  under  the  Preventive  Detention
 Act.  They  may  say  that  remaining
 in  the  jail  is  the  same,  but  under  the
 Preventive  Detention  Act,  the  man
 is  given  greater  opportunity  to  prove
 his  innocence,  because  a  better
 machinery  is  provided  than  if  he  were
 to  come  under  section  110.  He  will
 have  the  right  to  cross-examine  but
 then  what  is  that  cross-examination?
 It  is  just  as  in  a  summons  case,  and
 he  can.  cross-examine  only  once
 which  is  in  practice  is  not  much
 helpful.

 Then  what  is  the  sort  of  evidence
 that  would  be  given?  It  is  evidence
 of  general  reputation,  and  not  of  the
 commission  of  a  particular  act.  So,
 in  substance,  there  is  not  much  diff-
 erence  between  the  two.  But,  on  the
 other  hand,  the  Preventive  Detention
 Act  is  a  better  law  than  section  0
 of  the  Criminal  Procedure  Code.
 Section  0  of  the  Criminal  Procedure
 Code—sub-sections  (E)  and  (F)  have
 not  been  objected  to  by  any  of  the
 Communist  Members  or  the  leader  of
 that  party.

 Then  the  guestion  arises  whether
 there  ig  any  political  expediency.  Is
 there  any  warrant  whatsoever  in  the
 history  of  political  organisations  that
 such  an  Act  should  be  on  the  statute-
 book?  My  respectful  submission  is
 this.  What  Shri  Dange  says  is,  neither
 there,  is  a  particular  contingency  nor
 is  there  any  extraordinary  happening
 that  has  taken  place  during  recent
 years  radical  changes  in  the  social
 and  political  structure  of  the  society
 or  in  the  economic  way  of  living  have
 taken  place  and  they  are  yet  taking
 place.  The  law  must  provide  powers
 te  mect  the  situation  created  by  the
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 changes.  Take,  for  instance,  Englasd
 under  Oliver  Cromwell.  Drastic
 measures  had  to  be  taken  because
 people,  whose  interest  was  affected,
 were  likely  to  rise  in  revolt.  The
 same  thing  happened  during  the
 French  Revolution  in  1789.  िक
 French  revolutionary  leader  Robes-
 Pierre  was  the  worst  hater  of  laws.
 He  was  the  man  who  stood  for  what
 in  today  called  administrative  law.
 He  did  not  like  the  long  procedure
 of  the  court  of  law.  Why?  Because,
 changes  were  taking  place  in  the
 social  structure,  in  political  machinery
 and  economic  way  of  living  and  those
 whose  interests  were  affected,  they
 had  to  rise  in  revolt.  They  had  to
 raise  their  voice.  Therefore,  extra-
 ordinary  measures  were  taken.

 Now,  coming  to  the  heaven  of  their
 dream  Russia,  what  happened  there
 during  the  revolution?  Lots  of  peo-
 ple  were  thrown  into  the  jail  and
 Many  were  murdered  Did  they  take
 them  to  the  regular  courts  of  law?
 Were  they  permitted  to  employ  law-
 yers?  Were  they  permitted  to  place
 their  case  as  an  ordinary  citizen  does?
 No.  But  I  do  not  thir  that  the
 communist  people  acted  in  a  way
 which  was  inhumanly  cruel.  Whe-
 ther  inhuman  or  human,  whether  de-
 sirable  or  undesirable,  the  way  of  life
 they  wanted  to  adopt  necessitated  the
 sort  of  action  that  they  took.  Be-
 cause,  law  can  play  its  part  only  when
 procedure  would  be  acted  upon.

 Now,  what  are  the  primary  obliga-
 tions  of  the  Constitution?  What  is
 the  primary  obligation  of  a  citizen
 with  regard  to  the  Constitution  or,
 for  that  matter,  with  regard  to  the
 State?  The  primary  obligation  is  to
 stand  by  the  letter  and  the  spirit  of
 the  law.  Because,  it  is  the  law  that
 creates  the  modern  State.  Unless  the
 majesty  of  the  law  stand,  the  State
 does  not  come  into  existence.  How
 sre  States  created?  They  are  not
 created  by  the  type  of  colour  one  per-
 son  has  or  the  race  of  one  person  or
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 because  he  lives  in  a  certain  city.
 Not  fhat.  As  you  know,  Pakistan
 has  two  parts.  There  is  an  eastern
 pert  and  a  western  part.  They  are
 not  contiguous.  What  is  the  binding
 force?  What  created  the  Pakistan
 State?  The  same  norm,  the  same
 legal  order.  Unleag  the  legal  order
 exists,  the  State  does  not  come  into
 existence.

 Now,  take  the  case  of  Punjab.
 What  is  the  Hindi  agitation?  A  child
 has  the  right  to  read  in  the  language
 —which  is  his  mother  tongue.  Sup-
 pose  a  State  does  not  permit  that.
 His  father  can  go  to  the  Supreme
 Court  and  claim  his  right.  What  35  it
 that  entitles  a  number  of  hundreds
 of  people  to  go  on  the  road  and  make
 a  hue  and  cry?  Why  should  they
 hinder  the  work  of  the  Legislative
 Assembly?  What  is  the  necessity  for
 auch  sort  of  action?  It  is  certainly
 not  legal.  It  cuts  at  the  very  root
 of  democracy.  It  cuts  at  the  very
 root  of  the  State.  It  cuts  at  the  very
 root  of  decent  way  of  living.

 There  are  the  judges  of  the  highest
 tribunal  here,  the  final  arbiters  of  the
 peoples’  rights.  Why  don't  they  go
 te  them?  Why  should  they  resort  to
 this  agitation?  Why  don’t  they  claim
 their  right  from  fhe  court  of  justice?
 Then  it  is  called  satyagraha.  Satya-
 graha  is  a  moral  and  ethical  concep-
 tion  of  action.  How  can  the  rowdies
 collecting  thousands  of  people,  defy-
 ing  the  law  and  standing  in  the  way
 of  performance  of  legal  obligations  of
 the  State  machinery  be  called  an
 ethical  ect,  I  fail  to  understand.  It  is
 a  simple  question.

 Qur  people  are  yet  to  learn  the  pri-
 Tmary  obligation  of  being  a  citizen.
 The  primary  obligation  ig  to  obey  the
 law.  Other  things  come  afterwards.
 Here  my  friends  want  employment.
 At  the  same  time,  you  collect  20,000
 people  to  say  to  &  Minister  you  can-
 not  unveil  the  Statue  of  Shivaji.  How
 can  employment  t-  sited  when
 ordinary  decencics  “20d  behaviour
 of  @  citizen  do  not  exist?  How  can
 you  expect  a  mill  to  be  run,  when
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 you  do  not  allow  the  mill  manager
 to  go  to  the  office  to  work?  Examine
 your  own  conduct  in  the  light  of  what
 you  expect  others  to  do.

 Shri  Braj  Raj  Singh  (Fircrabad):
 Gandhiji  must  be  repenting  for  you
 in  heaven!

 Mr.  Deputy-Speaker:  The  hon.
 Speaker  has  rujed  that  these  inter-
 ruptions  would  be  taken  into  cansi-
 deration  for  calculation  of  time.  At
 least,  they  would  lose  the  priorities
 that  they  otherwise  would  get.

 Pandk  K.C.  Sharma:  The  third
 question  is  whether,  under  the  pre-
 sent  condition,  it  will  serve  any  use-
 tul  purpose  or  it  is  a  useless  measure.
 My  friend,  Mr.  Dange,  has  advanced
 the  argument:  well,  despite  the  ह
 ventive  Detention  Act,  certain  things
 have  taken  place  and  if  they  take
 place  despite  this  law  being  in  exis-
 tence,  then  it  is  useless.  Well,  it  is
 just  like  an  argument  that  if  people
 are  good,  they  behave  well.  So  laws
 are  unnecessary.  If  they  are  bad,  they
 do  not  behave  well.  Then  also,  the
 law  does  not  work  because  they
 would  defy  the  law.  Therefore,  in
 that  case  too,  law  is  unnecessary.
 Therefore,  it  is  no  use  making  a  law
 and  it  is  no  use  constructing  any
 machinery  which  you  call  the  gov-
 ernment  or  the  political  organisation.
 If  this  sort  of  argument  is  to  be  ac-
 cepted  as  to  have  validity  enough  to
 do  away  with  the  measure  that  we
 are  considering,  then  as  well  you  may
 say  that  a  citizen  is  born,  he  lives,
 nothing  happens;  then  he  dies.  So,  if
 he  dies,  well  he  dies  So,  what  is  the
 use  of  having  been  born?  If  a  man
 does  some  thing  even  then  he  dies
 and  if  he  does  nothing,  then  too  be
 dies,  then  hfe  is  useless.  Therefore,
 the  very  existence,  that  is,  the  human
 being  coming  to  this  earth  is  a  useless
 thing  and  life  is  itself  meaningtess.

 But  it  is  not  logic.  There  is  such
 a  thing  as  the  logico  meaning,  the



 ह  Preventive  Detention  9  DECEMBER  ‘1087

 rPandft  हू,  C.  Sharma}
 function  of  Hfe  itself  and  what  fac-
 tors  would  affect  him  and  guide  him
 te  certain  action  or  keep  him  from
 doing  certain  things  that  he  otherwise
 would  have  done.

 This  is  a  long  story.  This  is  itself
 @  science  under  which  laws  are  made,
 they  are  enforced,  governments
 are  made  and  governments  func-
 tion.  Taking  that  view  into  consi-
 deraiion,  2  beg  to  submit  that
 situated  ag  we  are  this  law,
 thatis  the  Preventive  Detention  Act,
 may  for  the  good  of  the  people  be
 continued,  and  it  will  not  do  any
 harm  either  to  the  spirit  of  the  law
 or  the  function  of  the  law.  I  think
 it  may  do  good  and,  God  willing—
 man  willing,  of  course,  much  more—
 we  would  be  able  to  overcome  cer-
 tain  phases  of  our  life  which  are  noth-
 ing  extraordinary;  they  necessarily
 happen;  because,  a  new  state  has
 come,  a  new  social  order  is  being
 brought  an.  For  new  Social  Order
 and  new  economic  way  of  thinking
 and  the  new  measures  being  adopted,
 certain  people  revolt,  and  they  revolt
 sometimes  violently.

 So  it  is  much  better  to  prevent  the
 disturbances  rather  than  let  the  dis-
 turbances  come,  play  their  part,
 disturb  the  peace  and  normal  work-
 ing  and  later  on  prosecute  the  people
 and  convict  them.  Prevention  is  a
 much  better  way  of  doing  things
 rather  than  convicting  people  later
 and  sending  them  to  jail  for  a  longer
 time.

 Sir,  I  am  thankful  to  you  for  the
 opportunity  you  have  given  me  _  to
 speak  on  this  occasion.

 Shri  Nanshir  Bharucha:  Mr.  De-
 puty~Speaker,  I  rise  to  oppose  this
 Bill  which  is  nothing  short  of  nega-
 tion  of  liberty,  negation  of  democracy
 and  negation  of  the  rule  of  law.  This
 Bill  is  based  on  principles  that  are
 repugnant  to  the  sense  of  natural
 justice  and  they  are  a  bolt  on  the
 Constitution.  They  are  based  on  the
 fact  that  the  normal  administration  of
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 justice  and  police  has  failed.  A  mea-
 sure  of  this  type  could  have  been
 justified  only  in  the  gravest  of  crisis.
 where  the  security  of  the  State  is
 threateried  by  external  aggression.

 We  feel  that,  apart  from  these  de-
 fects,  this  Bill  is  intended  to  be  used
 against  political  parties,  particularly
 the  Communist  Party.  I  am  not  in
 love  with  the  communist  philosophy
 of  life.  But  even  a  communist  is  en-
 titled  to  justice.

 May  I  also  point  out  that  a  publi-
 cation  on  the  Preventive  Detention
 Act,  issued  under  the  authority  of  the
 Congress  Party  in  the  Parliament  of
 India,  has  this  one  significant  para-
 graph:

 “It  is  said  that  never  in  the  his-
 tory  of  Britain,  not  even  when
 the  pattern  of  Britain  has  chang-
 ed,  or  when  France  had  falien,  or
 when  Belgium  was  overrun,  or

 “when  Flanders  had  been  occupied
 and  Dunkirk  captured,  such  2
 Piece  of  iegislation  could  be
 enacted.”

 Then  the  writer  says:

 “True  it  is,  in  England  which
 is  a  democractic  country,  there
 is  no  Preventive  Detention  Act,
 but  are  there  any  communaliats
 in  England?  Certainly  not.”

 That  is  the  philosophy  on  which
 this  Preventive  Detention  Act  is  bas-
 ed.  This  booklet  is  published  under
 the  authority  of  the  Congress  Party
 in  the  Parliament  of  India,  and  you
 must  accept  it  as  the  official  expres-
 sion  for  the  reason......

 An  Hon.  Member:  No.

 Shri  Naushir  Bharacha:  The  Cong~
 ress  Party's.

 Shri  Hedsz  (Nizamabed):  It  is  only
 talking  point.
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 go  to  legislation  such  as  the  Bill  of
 Attainder  or  perhaps  the  Preventive
 Detention  Act  of  Kashmire.  What
 type  of  legislation  are  we  going  to
 perpetuate  for  the  next  three  years?

 Under  the  existing  Preventive  De-
 tention  Act  a  person  can  be  detained
 by  a  detention  order  which  may  be
 made  even  by  a  Commissioner  of
 Police  who,  naturally,  not  knowing
 the  fact  of  the  case,  will  rely  upon
 the  reports  of  subordinate  police  offi-
 cers  like  sub-inspectors.  Under  the
 Act,  once  a  man  is  arrested,  within
 five  days  the  grounds  of  detention
 must  be  furnished  to  him  and  within
 twelve  days  Government  must  con-
 firm  the  detention.  It  may  be  said
 that  there  are  so  many  safeguards—
 the  very  fact  that  the  grounds  of
 detention  should  be  furnished  to  the
 detenue,  the  very  fact  that  the  Gov-
 ernment  confirms  that  order,  the  fact
 that  the  Advisory  Board  takes  cog-
 nizance  of  it  within  thirty  days.  I  sub-
 mit  respectfully  that  all  these  safe-
 guards,  one  and  all  of  them,  are  com-
 pletely  illusory.

 What  is  the  sense  in  saying  that  the
 Government  confirms  it,  when  we
 know  that  the  majority  of  the  orders
 are  made  at  the  instance  of  the  Gov-
 ernment?  Will  they  say  they  will  not
 confirm  their  own  order?  Is  that  a
 safeguard?

 Then  again,  it  has  been  said  that
 the  matter  is  referred  to  the  Board.
 But  what  material  has  the  Board  got?
 The  grounds  are  such  that  the  Board
 cannot  go  into  the  truth  of  the  alle-
 gations.  That  is  the  first  point.  Even
 when  the  preventive  detention  order
 is  made,  section  3  of  the  Act  lays
 down  “if  the  Government  or  an  offi-
 cer  is  satisfied...  cae  ‘Satisfied’
 Means  subjective  satisfaction.  Law
 courts  have  pronounced  that  it  is  a

 question  of  subjective  satisfaction  of
 that  particular  officer.  If  for  instance
 the  officer  gives  a  ground  Ike  this,
 that  Mr.  A  has  grown  a  beard  so  that
 he  could  conceal  a  revolver  behind  it,
 even  that  cannot  be  challenged  in  8
 court  of  lew.  To  such  a  ridiculous
 extent  jurisprudence  has  been  reduc-
 e4.  The  High  Court  even  has  certain-
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 ly  no  power  to  judge  on  merits,  if  the
 hon.  Minister  today  says  that  Mr.  A
 or  myself,  intended  to  murder  police
 officers.  These  are  the  common
 grounds  which  are  alleged.  I  cannot
 bring  any  defence  that  I  did  not  in-
 tend  to  do  it.  The  High  Court  will
 say,  “We  have  no  right  to  go  into
 whether  you  really  intended  to  mur-
 der  pohce  officers  or  did  not”,  So  what
 is  the  use  of  saying  that  there  is  the
 safeguard  of  the  Advisory  Board  or
 the  safeguard  of  the  court  of  law?

 Let  it  be  known  also  that  before
 the  Advisory  Board,  as  my  hon.  friend
 Sbri  Dange  just  now  pointed  out,  no-
 body  can  ask  anything  to  any  com-~-
 plainant  making  an  allegation,  face  to
 face.  He  is  not  brought  there.  Be-
 hind  the  back  of  the  detenue  the  evi-
 dence  is  recorded.  I  do  not  even
 know  who  1s  it  that  has  given  this
 information  that  I  am  designing  the
 murders  of  police  officers.  Therefore,
 to  say  that  the  Advisory  Board  is  a
 safeguard  is  merely  to  make  a  mock-
 ery  of  administration  of  justice.

 Also,  let  us  to  see  what  are  the
 wide,  extraordinary  powers  given
 under  this  particular  Act.  In  the  first
 place,  let  it  be  known  that  this  is
 applicable  to  the  whole  of  India  and
 partially  to  Kashmir.  If  it  is  a  ques-
 tion  of  the  Defence  of  India,  then  the
 Act  applies;  if  it  is  in  relation  with
 foreign  powers,  the  Act  applies;  if  it
 is  the  security  of  India,  the  Act
 applies;  if  it  is  the  security  of  the
 State,  the  Act  applies.  I  have
 not  been  able  to  understand
 the  difference  between  the
 securfy  of  India  and  the  security  of
 the  State,  because  the  State  here
 means  India  Then,  maintenance  of
 public  order  Under  this  anything
 can  be  brought  Even  if  secondary
 teachers  hold  a  conference  to  press
 for  better  conditions  of  living,  this
 law  can  be  applied;  the  Preventive
 Detention  law  can  be  applied  to
 them.  Why?  The  Police  can  say,
 "Your  conference  is  Hkefy  te  create
 public  ताजठ्त्तरा,"  Maintenance  of
 public  order  has  nowhere  been  defin-
 ed.  It  is  such  a  vast  subject.  Mnin-
 tenance  of  public  order  is  such  a  vast
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 subject  that  any  act,  however  inno-
 weent,  can  be  brought  within  the  pur-
 ‘view  of  its  mischief.  This  point  is  in

 my  mind.  I  shall  refer  to  it  at  the
 end  of  my  speech  and  I  shall  em-~-

 phasise  it.  The  Act  is  all-embracing,

 terntomally  it  is  all  embracing,  the

 safeguards  that  are  mentioned  there
 are  completely  illusory.

 It  might  imterest  this  House  to

 know  how  actually  the  Act  35  being
 implemented.  I  shall  give  an  instance
 which  I  personally  know  I  filed  habeas

 corpus  epplication  70  the  Bombay

 High  Court  on  behalf  of  two  deten-

 -ues  One  was  a  mill  worker  and  the

 other  was  a  student  The  Police

 Commissioner,  I  think  it  was  the
 Police  Commissioner  or  some

 ugh  officer  from  the  pohce  depart-

 ment,  swore  to  certain  facts,  that

 these  people  were  conspiring  to  mur-

 der  police  officera  But,  xt  so  happen-
 ea  that  on  the  facts  50  fear  as  the

 student  was  concerned,  on  the  top,

 the  name  of  the  mili  hand  was  men~-

 tioned  and  on  the  facts  30  far  as  the

 mul}  worker  was  concerned,  on  the  top
 the  name  of  the  student  was  mention-
 ed.  What  I  desire  to  point  out  a,  &

 Police  Commussioner  who  sweats  an

 affidavit  does  not  even  stop  to  consider
 whether  the  facts  of  one  man  are

 wrongly  tacked  on  to  the  affidavit  of

 the  other  On  that  ground  and  on  the

 ground  that  the  Police  Commissioner
 acted  outaide  his  jurisdiction,  purely
 technical  grounds,  I  was  able  to  obtain
 the  release  of  these  persons

 4

 What  I  am  trying
 ha  Laie

 out  38

 this  When  people  talk  of  a  respor-
 sible  person  like  the  Police  Commis-
 aioner  passing  the  order  or  when  they
 talk  of  the  State  confirming  the

 detention  order,  what  precaution  do
 these  authorities  take?  Were  it  not
 for  the  accident  that  wrong  allega-
 tions  were  made  against  wrong  names,
 which  would  not  have  occurred  if
 these  people  had  applied  their  minds
 to  the  facts  of  the  case,  what  might
 have  been  the  result?  Were  it  not

 vtor  that  accident,  the  man  would

 (Continuance)  Bill  i

 aay  that  he  deliberately  makes  them;
 it  fs  a  mistake;  he  has  not  the  time
 to  Jook  into  it,  is  it  stil  a  matter  of
 subjective  satisfaction?  If  the  Police
 Commissioner  applies  his  mind  to  the
 facts  of  the  case,  the  High  Court  is
 completely  helpless  This  is  what  is
 happening.  After  all,  who  will  make
 the  order?  It  is  a  petty  officer  who
 starts  the  whole  proceedings.

 Let  us  understand  the  full  signi-
 ficance  of  what  is  being  done  here.  It
 means  that  nobody's  hberty  is  safe.
 Tt  is  not  as  if  only  in  cases  of  violence
 it  will  be  apphed  It  is  wrong  to  say,
 as  the  hon.  Home  Minister  put  it,
 that  we  cannot  permit  ai  few,  a
 microscopic  minority  to  threaten  the
 peaceful  existence  of  the  nation.  Not
 that  Even  in  matters  unconnected
 with  violence,  the  Act  may  be  apphed
 I  cannot  even  hold  a  conference.  If
 the  Police  Commissioner  thinks  that
 my  conference  is  going  to  create  a
 disturbance,  I  cannot  hold  the  most
 mnocent  type  of  conference  There-
 fore,  what  I  want  the  people  to
 appreciate  is  that  the  Act  is  not  con-
 fined  to  murder  or  this  and  that  grave
 offence,  but  the  entire  activity  of  the
 human  being  is  subjected  to  preven-
 tive  detention  legislation

 I  destre  to  take  this  House  back
 $8  years  when,  in  this  country  the
 Rowlatt  Act  was  enacted  In  1919,
 the  Rowlatt  Act  was  enacted.  The
 whole  country  was  thrown  [nto  con-
 vulsion  then.  But  when  compared  to
 the  Preventive  Detention  Act,  I  say
 that  the  Rowlatt  Act  was  an  innocent
 statute  TI  will  tell  you  why  The
 Rowlatt  Act  was  intended  to
 suppress  revolutionary  murders,  thet
 was  an  <Act  intended  to  suppres
 anarchy  It  was  not  made  applicable
 to  the  whole  of  India,  as  the  Prewen-
 tive  Detention  Act  is  made  applicable.
 It  was  made  appliceble  only  to  sche-
 duled  areas  or  declared  areas,  and
 then  only  if  the  Government  said  that
 enarchical  crimes  were  prevalent  te
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 such  an  extent  that  it  made  norma!
 administration  of  justice  impéssible.

 Therefore,  the  difference  is,  in  that
 ease,  in  the  scheduled  areas,  the  Act
 was  made  applicable;  but  in  this  case,
 the  whole  country,  as  if  there  is
 anarchical  crime  in  the  whole  of  .the
 country.  Only  scheduled  offences
 were  mentioned,  only  in  respect  of
 certain  sections  of  the  Penal  Code,
 the  Rowlatt  Act  was  applied.  Here,
 fer  anything  under  the  Sun,  Preven-
 tive  Detention  Act  applies!  May  [
 point  out  also,  in  the  Rowlatt  Act,  a
 regular  trial  was  provided.  It  is
 true  that  there  were  no  jurors  there.
 But  a  trial  by  three  High  Court
 Judges  was  held.  The  man  was  not
 kept  under  detention  without  trial.

 Even  though  there  were  =  such
 redeeming  features,  what  was  the
 criticism  of  that  Act.  I  took  them
 from  the  Hansards  of  the  Imperial
 Legislative  Council.  The  hon.  Vithal-
 bhai  Patel  said:

 “T  was,  I  might  state,  surprised
 that  the  Government  have  thought
 it  proper  to  introduce  the  measure
 at  this  juncture.  It  is  one  of
 those  blunders  which  a  Govern-
 ment  not  responsible  to  the  peo-
 ple  is  likely  to  commit  in  a
 Moment  of  excitement.”

 That  was  a  criticism  of  the  Rowlatt
 Act  which  is  far  milder  than  the  Pre-
 ventive  Detention  Act.

 Dr.  Sunrendra  Nath  Banerjee  said
 that  the  provisions  constitute  a  peril
 to  the  sacred  rights  of  personal
 liberty.  How  much  more  is  this  a
 peril  to  the  sacred  rights  of  personal
 Bberty,  I  ask.  Mr.  Jinnah  said:

 “To  any  man  who  believes  in
 lew  and  justice,  these  measures
 are  abhorrent  and  shocking.  It  is
 the  most  fundamental  principle  of
 law  and  justice  that  no  man
 should  lose  his  liberty  without  a
 judicial  trial  and  in  accordance
 with  the  accepted  rules  of  jus-
 tice.”
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 Then,  Pandit  Madan  Mohan  Malaviya
 said:

 “Thus  is  a  grave  departure  in.
 principle  from  the  rules  which
 have  been  hitherto  laid  down  for
 trials  of  offences.”

 The  procedure  alone  was  altered  but.
 the  right  of  trial  was  not  taken  away
 under  the  Rowlatt  Act.  Yet,  today,
 preventive  detention  measures,  in
 times  of  peace  enacts  these  unheard
 of  things.

 In  England,  in  1940,  when  France
 fell,  when  the  incidents  at  Dunkirk
 were  happening,  when,  at  any
 moment  there  was  peril  of  an  invasion
 of  the  island  itself,  when  espionage
 was  rampant  on  such  a  large  scale,
 in  Britain,  there  was  no  Preventive
 Detention  Act.  It  could  have  been
 justified  then.  I  would  have  justified
 it  if  our  country  was  threatened  by
 external  aggression.  What  has  hap-
 pened?  In  peaceful  times,  if  this
 Government  and  the  Governments  of
 the  State  cannot  take  care  of  I00  per-
 sons  who  are  confined,  if  the  police  is
 so  helpless  and_  ineffective  that  it
 cannot  restrain  the  revolutionary  or
 anarchical  or  violent  activities  of  only
 300  men,  I  say  you  are  not  a  worthy
 Government  that  should  be  in  power.
 You  must  get  out;  you  do  not  know
 how  to  administer  the  law.

 Mr.  Deputy-Speaker:  Am  I?

 Shri  Naushir  Bharueba:  I  beg  your
 pardon:  I  mean  the  Government.  I
 tel]  this  Government  that  this  Gov-
 ernment  does  not  know  how  to-
 administer  the  law.

 In  Bombay  State  alone,  we  pay
 Rs.  0  crores  for  the  police  adminis-
 tration.  I  believe,  the  entire  police
 administration  of  the  country  costs
 Rs.  50  crores  with  other  measures.
 If  with  the  expenditure  of  this  sum,
 the  Government  cannot  prevent  १00
 men  from  resorting  to  some  anarchi-
 cal  activities,  I  say,  the  administra-
 tion  of  the  country  deserves  to  be
 scrapped  completely.  I  ask  this
 House...
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 An  Hon.  Member:  Introduce  anarchy

 Shri  Nauwshir  Bharucha:  My  friend
 says,  introduce  anarchy.  We  have
 not  repealed  the  Indian  Penal  Code;
 we  have  not  repealed  the  Criminal
 Procedure  Code.  Can  anybody  point
 out  to  me  any  offence  under  the  Pre-
 vwentive  Detention  Act  which  cannot
 be  brought  under  the  Penal  Code?

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  In  spite  of  these  Acts,  offences
 are  being  committed  and  yet  repeal

 -~oef  these  acts  is  not  being  urged.

 Shri  Naushir  Bharucha:  If  offences
 ‘are  committed,  that  is  an  argument
 for  strengthening  and  for  having  a
 more  efficient  police  force.  What  is
 the  use  of  saying,  in  spite  of  these
 Acts,  offences  are  being  committed?
 Offences  are  being  committed  daily.
 Therefore,  is  that  a  ground  for  taking
 away  the  right  of  trial  of  the  peopie,
 er  is  that  a  ground  for  having  a  more
 efficent  police  admunistration?  If  J]
 mad  a  choice  to  elect  between  two
 evils,  whether  I  would  have  the  Row-
 latt  Act  or  the  Preventive  Detention
 Act,  with  folded  hands  I  would  appeal
 to  them;  please  give  me  the  Rowlatt
 Act.

 sit  wo  fao  सहगल  (जजगीर  )  :

 उगध्यक्ष  महोदय,  यड़  जो  प्रीवेटिय  डट  तन

 कट  की  मियाद  को  तीन  वर्ष  के  लिये  और

 बढ़ाने  का  बिल  प्राया  है,  उस  पर  में  प्रपने

 विचार  रखना  चाहता  7

 we  हमे  यह  देखना  चाहिये  कि  हमारे

 इस  देश  में  जिसकी  कि  जनसंख्या  करीब

 है  करोड़  के  है  यहा  पर  WP RAVE  से

 Bork  तक  किल्म  शादमा  डिटेशन

 में थे धौर  कितनों  के  मामले  म  विचार

 किया  गया  है,  यह  आपको  स्टेटमेट
 को  पहने  से  प्रा  स्वा  सकता  है।

 Number  of  285९3  in  which  detention
 orders  were  made  during  the  period
 i-i-36  to  30-9-57  with  a  view  to  pre-
 venting  persons  from  acting  in  any
 manner  prejudical  to  the  defence  of
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 India  the  relations  of  India  with  «
 foreign  Power  or  the  security  of  Indis.

 हस क्लाज़  को  पढ़ने  के  बाद  झाप  देखेंगे
 कि  इसमें  जिन  प्रदेशों  का  उल्लेख
 किया  गया  है  उस  उल्लेख  के  मुता-
 बिक  करीब  क्ररीब  हमारे  यहां  पर

 Number  of  persons  detained  during  the
 eleven  months  including  those  already
 in  detention  on  $I-0-56  was  43.

 अब  उसके  साथ  ही.  साथ

 हमें.  यह  भी  देखना  पड़ेगा  कि
 These  persons  include  seven  persons;
 one  in  Bihar,  8  in  Bombay,  2  in  Pun-
 jab,  one  West  Bengal  and  one  Tripure
 56.

 इन  सारी  चीजों  को  देखने  के  याद  हमारे
 माननीय  सदस्य  ने  जो  यह  कहा  कि  यह  जो

 हमारे  एऐडवाइजरी  जॉडस  है  यह  मौकेरी  है,
 तो  में  उनसे  इसमें  सहमस  नहीं  हूं  ।  पभ्राखिर

 जो  ऐडवाइडरी  बाइस  हे  उनमें  हाईकोर्ट
 के  जजेस  हे  भौर  जजेज  बैठ  कर  फंसला  करते

 है  ग्रोर  इसका  निर्णय  करते  हे  कि  अमुक
 झ्रादमी  को  डिटेन  किया  जाय  ायवा  नहीं
 झौर  यदि  यह  यह  समझते  हूँ  कि  उस  झादमी

 को  डिटेन  न  किया  जाय  तो  उसको  डिटंन

 नहीं  किया  जाता  है

 इसके  झतिरिक्त  यदि  विरोधी  पक्ष

 के  भानतीय  सदस्यों  का  यह  लयाल  हो  कि

 यह  प्र  बैटिव  डिटेशन  ऐक्ट  कांग्रेस  के  अति-

 रिक्त  विभिन्न  राजनेनिक  दलों  को  जैसे

 साम्यवादी  दल,  प्रजा  समाजवादी  ६... ि

 हिन्दु  महासमा,  राष्ट्रीय.  स्वयंसेवक  संच

 या  जन  संघ  झादि  को  दबाने  के  लिये  बनाये

 रर्बसा  जा  रहा  है,  तो  में  कहुंगा  कि  उनका

 खयाल  करना  ठीक  मही  है  .  यह  कामून
 तो  वास्तव  में  ऐसे  भनसोध्मल  एलिसेट्स  को

 चैक  में  रखने  के  लिये  बक्सा  जा  रहा  है  थो

 कि  हमारे  देश  शौर  समाज  की  ब्मतति  के  मार्ग
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 में  बाधक  सिद्ध  हो  रहे  हैं।  ाण  घमाग्यवश

 हमारे  देश  में  भराजक  तत्व  विज्व॑ंमात  है  भौर
 अभी  थोड़े  दिन  हुये  जब  हमारी  एक  रेलगाड़ी
 पटरी  से  उलट  गई  क्योंकि  फ़िदा  प्लेट
 निकाल  दी  गई  थी  ।  इसके  झतिरिक्त
 में  झापसे  पूछना  चाहुंगा  कि  हम  में  से
 कौन  ऐसा  है  जो  यह  बर्दादल  करेगा  कि  जो
 संक्धिन  हमने  बनाया  है  उसको  जलाया
 जाय  और  हमारे  उस  नेशनल  फ्लैग  का  जिसके
 नीले  कि  हम  सब  लोगों  ने  कंधे  से  कंघा
 मिला  कर  झाज़ादी  की  लड़ाई  लड़ी  और

 कुर्बानियां  दी,  उसका  सरेआम  शअ्रपमान
 किया  जाय  और  उसको  जलाया  जाय  |
 जब  हमारे  सामने  ऐसी  परिस्थितियां  पेश

 हों  तो  झगर  सरकार  इस  डिटेशन  ऐक्ट  की
 मियाद  तीन  वर्ष  के  बढ़ाने  के  लिये  श्रागे
 भाये  तो  में  समझता  हूं  कि  इसमें  कोई  भी

 गलत  बात  नहीं  है।

 पहले  पहल  यह  बिल  १६५०  में  लाया
 गया  था  और  झाज  सन्‌  १६५७  में  वह  काफ़ी

 बहोबदल  हो  कर  हमारे  सामने  चेष्  है
 झौर  में  समझता  हूं  कि  सन्‌  १६५०  में  जो

 इसका  रूप  था  वह  आज  के  सन्‌  १६५७  के
 बिल  की  प्रपेक्षा  ज्यादा  खतरनाक  था  t

 इसके  ग्रलावा  हमारा  जो  क्रिमिनल  प्रोसीज्योर

 ऐक्ट  है  उसमें  भी  काफी  रहोबदल  किया  जा

 आअुका  है  ।  में  कोई  वकील  तो  हूं  नहीं  कि

 कोई  एक  दावे  के  साथ  किसी  चीज़  को

 कहूं  लेकिन  यह  मेने  झवसर  बाहर  सुना  है  कि

 आंकि  क्रिमिनल  प्रोसीज्योर  ऐक्ट  इतना  बदल

 दिया  गया  है,  इसलिये  प्रीबंटिव  डिटेशन

 ऐक्ट  को  कायम  रखना  जरूरी  हो  गया  है  t

 इसके  लावा  द्राएल  करने  के  काम  में  भी

 तबदीली  हो  मई  है।  भाज  हमारी  रेलवे

 में  जो  सैजोटेज  होता  है  सौर  ऐसे  लोग

 जो  हमें  काम  करने  नहीं  देना  चाहते,  जो

 कि  विधाल  समाधों  में  t  करके  बहां  पर

 अदर्शन  करना  चाहते  हे  प्रौर  काम  को  रोक

 देना  चाहते  हैं  और  मारपीट  करना  चाहते

 &  ऐसे  शरारती  लोगों  को  रोकने  के  लिये
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 हमें  इस  प्रीवेंटिव  डिटेंशन  ऐक्ट  की  अझभी
 झागें  के  लिये  ज़रूरत  है  ।

 उपाध्यक्ष  महोदय,  में  झापका  ध्यान

 स्टेटमेंट  नम्बर,  ३  की  झोर  दिलाना  चाहता  हूं
 Number  of  cases  in  which  detention
 orders  were  made  during  the  period
 1-11-56  to  30-9-57  with  a  view  to  pre-
 venting  persons  from  acting  in  any
 manner  prejudical  to  the  security  of
 the  State  or  the  maintenance  of  public
 order.  के  बारे  में  है  और  में  आपसे  पूछना  चाहता

 हूं  कि  हमारे  मध्य  प्रदेश  में  जहां  कि  डकंतों  को

 हारवर  किया  जाता  है  यहा  इस  कानून  के

 बगैर  कैसे  डील  किया  जाय  बौर  पअ्रगर  ऐसे

 उपद्रजी  और  असामाजिक  लोगों  को  डिटेन

 न  करें  तो  यह  कहां  तक  मुनासिब  होगा
 ?

 हमारे  पास  इतना  भ्रच्छा  कोई  दूसरा  कानन

 नहीं  है  जिसके  मातहत  हम  उनकी  डिटेन

 कर  सकें  |

 हमारे  माननीय  सदस्य  श्री  नोशीर

 मख्चा  नें  कहा  कि  रोलेट  ऐक्ट  के  जमाने

 में  ऐक्यूज्ड  का  ड्ाएल  होता  था  और  उन्होंने
 रौलेट  ऐक्ट  के  सम्बन्ध  में  पुरानी  इम्पीरियल

 लेजिस्लेटिव.  कौंसिल  में  जो  उस  समय  के

 सदस्यों  ने  जिनमें  से  कि  झाज  बहुत
 से  इस  लोक  में  नहीं  हे,  उनके  उस  समय

 प्रकट  किये  गये  विचारों  को  जो  झपनी  स्पीच

 में  कोट  किया,  में  उनको  मान्यता  देता  हूं
 लेकिन  में  अपने  माननीय  सदस्य  से  यह

 कहना  चाहूंगा  कि  वे  जरा  अझाज  की  चरि-

 स्थिति  का  मुलाहिडा  करें  कि  देश  में  क्‍या

 हालत  हो  रही  है  ।  हमारे  मध्यप्रदेश

 में  डाकुभों  को  झाखय  दिया  जा  रहा  है  भौ”

 उनको  घरों  में  धारण  दो  जा  रही  है  झौर

 जिलो  में  उपद्र  व  हो  २  है  भौर  ऐसी  हालत
 में  सरकार  के  पास  इसके  सिवाय  भौर  कोई

 थारा  नहीं  रह  जाता  कि  बह  इस  सिचुएसन
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 का  सफलता  रर्यक  सामना  करने  के  लिये

 इस  प्रीजेंटिय  हडिटेंशन  ऐक्ट  की  पिमाद

 ३  साल  और  बढ़ाने  के  लिये  हाउस  से  कहे
 शौर  में  समझता  हूं  कि  हालात  ऐसे  हे  जिनकी

 कि  बंजह  से  हमें  सरकार  को  इसकी  मियाव

 बढ़ाने  की  मजरी  देनी  चाहिये  ।

 हमें  यह  भी  देखना  चाहिये  कि  यह
 डिटेंशन  के  केसेज  जो  रेव्यू  होते  हे  उनकी

 तादाद  कितनी  है  झौर  उनमें  से  कितने  छ्टते

 &  झौर  कितनों  को  डिटेन  किया  जाता  2,
 Review  of  the  detention  cases  by  the

 Advisory  Board  and  releases  and  con-

 firmation  of  detention  order  by  High
 Court,  Supreme  Court  and  State  Gov-

 1-11-56  to  30-9-57

 उस  में  झाप  पायेंगे  कि  Number  of

 persons  ordered  to  be  reieased  by  the

 Advisory  Board  was  इसके  साथ  ही  साथ

 No  of  cases  in  which  detention  orders
 were  upheld  by  the  Advisory  Board

 was  327  wa  २८  करोड  की  मरदमणुमारी
 मं  यदि  १२७  भ्रादमी  डिटन  कर  लिये  गये

 तो  में  नही  समझता  कि  कोई  बहुत  बड़ा  पहाड़

 टूट  पडा  ।  यह  सरकार  जो  डेमोक्रेंसी  पर

 देवा  को  चास  ने  जाना  चाहती  है  उसको

 मज़बूत  करना  हमारा  सब  का  कंतंव्य  है  झभौर

 उसके  रास्ते  में  कोई  रुकावट  न  डाल  सके

 जौर  द्वारारती  लोग  उपद्रव  ध्रादि  न  कर

 सकें,  उनको  रोकन  के  लिये  इस  सरकार

 के  हाथ  में  यह  कानून  देकर  हम  कोई  रासत

 काम  नही  कर  रहे  हैं  t

 ernment  from

 इस  सदन  के  सानतीय  सदस्यों  को  इस
 झारी  चीजों  पर  शौर  करना  बाहिये  1

 मे  भागता  हूं  कि  सम  १६५०  में  जब  यह

 ०  आप

 क्रामून  लाया  गया  था  उस  वक्त  इसमें
 खासियां  थी  लेकिस  धीरे  धीरे  हम  इस  कानून
 में  से  बे  लामियां  निकालते  गये  हैं  भौर

 ऐक्यूज़्ड  के  केसेज  को  रेय्यू  किया  जाता  है
 झौर  ऐंडबाइजरी  बोद्स  उसके  केसेड  को

 फेजामिन  करते  हें  सौर  उसके  बाद  ही  उनको
 डिटेन  किया  जाता  है  1  में  गहीं  समझता
 कि  ऐसी  हासत  में  कैसे  हमारे  भाइयों  का

 यह  सयाल  है  कि  इस  कानून  को  प्रागे

 बढ़ाना  ठीक  नहीं  है  -  में  तो  समझता  हूं
 कि  हमारे  विरोध  के  माननीय  सदस्यों  ने
 जब  इस  पर  बहस  पारम्म  हो  रही  धी  तो

 चूकि  वे  उसको  वाजिब  नहीं  समझते  है,
 इससिये  वे  सदन  से  उठ  कर  बाहर  चले
 गये  ।  जब  वह  हमारी  सभा  में  पार्टनर
 बन  कर  प्राये  हे,  झौर  कन्धे  से  कन्घा  मिला

 कर  वर्क  करना  चाहते  हैं  हमारे  कास्टि-

 ट्यूशन  को,  तो  जिन  लोगो  ने  मद्रास  से  इस

 कांस्टिट्यूडन  को  जलाया,  उन  को  उनकी

 निन्‍दा  करनी  चाहिये  थी  ।  वह  उन्होंने  नहीं
 की  है  A  जिन  लोगो  ने,  जिन  माननीय  सदस्यों

 ने,  इस  कास्टट्यशन  की  झोथ  ल्ली  z.
 उन  का  ग्रोथ  लेने  के  कारण  यह  कर्तेब्य

 हो  जाता  है  कि  जिन  लोगों  ने  झडे  को  जलाया,

 कास्टिट्यूबान  को  जलाया,  मे  उमकी

 लानत  मलामत  करे  1  में  झपने  मामनीय

 सदस्यों  के  लिये  यह  बात  किसी  बुरी  सियत

 से  नहीं  कहता,  में  तो  केवल  प्रार्थना  के

 तौर  पर  कहना  चाहता  हू  कि  में  इन  सारी

 शीडो  पर  भौर  करे,  शौर  विचार  करके
 देखें  कि  इसके  लिये  उनको  क्या  करना

 है

 इन  दार्य्वों  के साथ  जो  प्रिजेंटिय  डिटेंक्षम

 ऐक्ट  को  तीन  वर्ष  के  लिये  बढ़ाने  का  विधेयक

 साया  गया  है,  में  उसका  समर्थन  करता

 fo}

 fSbrt  Hem  Bares:  Sir,  I  oppose  this
 Bill  from  A  to  Z.  I  was  listening  to
 the  arguments  advanced  by  the  hon.
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 Home  Minister,  but  somehow  or  other
 I  am  yet  to  be  convinced  of  the  neces-
 sity  of  continuing  this  Bill  for  another
 three  years.  At  the  same  time  to  me
 this  Bill  appears  as  a  most  sinister
 paradox.

 When  the  late  lamented  Sardar
 Patel  advanced  arguments  in  favour
 of  introducing  a  legislation  like  this,
 he  told  this  House  about  the  probable
 menace  to  the  security  of  this  coun-
 try.  He  held  out  instances  of  violen-
 ces.  He  held  out  the  Communist
 bogey  as  an  argument  for  enacting
 this  piece  of  legislation.  He  spoke  in
 @  very  sentimental  way  about  the
 sacrifices  and  sufferings  of  our  peo-
 ple  in  order  to  win  freedom.  But  Sir,
 whatever  the  conditions  of  that  time,
 that  Bill  was  introduced  in  a  hot
 haste,  within  a  month  of  the  inaugur-
 ation  of  the  Republic.  And  when
 that  Bill  was  introduced  in  hot  haste,
 whether  conditions  justified  or  not,  I
 do  not  want  to  throw  my  memory  into
 back  glance.  But,  this  is  also  true
 that  he  argued  in  this  House  that  this
 is  going  to  be  only  a  temporary
 arrangement,  a  temporary  measure
 The  Government  was  in  the  habit  of
 dreaming  of  bugbears  in  moonlight
 The  Government  was  in  the  habit  of
 talking  of  communists  and  wanted
 this  legislation  Then,  if  they  want
 to  continue  this  legislation  on  the
 very  same  argument  I  would  put  it
 in  this  way.  McCarthyism  is  dead  In
 the  land  of  its  birth.  Why  try  to
 resurrect  it  in  the  land  of  democracy
 and  the  land  where  there  is  a  possi-
 bility  of  free  flow  of  ideas.  Sardar
 Patel  argued  that  this  is  an  emergent
 measure.  After  that,  when  Raja-
 gopalachari  came,  he  also  argued  that
 this  is  only  a  temporary  measure.
 Dr.  Katju  also  argued  in  the  same
 way.  But  it  is  a  pity  to  say  that  this
 je  a  temporary  measure,  after  so  much
 of  argument  by  ४0  many  Home  Minis-
 ters,  i¢  is  going  to  be  a  permanent
 feature  of  our  Legislation.

 I  would  like  to  quote  what  Mr.
 Nehru  said  in  2936  about  pieces  of
 legislation  Hke  this:

 “A  Government  that  has  to  rely
 on  the  Criminal  Law  Amendment
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 Act  and  similar  laws,  that  sup-
 presses  the  presses  and  literature,
 that  bans  hundreds  of  organisa-
 tions,  that  keeps  persons  in  prison
 without  trial,  is  a  Government
 that  has  ceased  to  have  even  a
 shadow  of  justification  of  its  exis-
 tence.”

 This  is  what  our  Prime  Minister  said
 in  1636.  But  it  is  a  sad  commentary
 of  things  to  see  that  the  Government
 over  which  he  presides  today  appears
 to  us  as  Chengiz  Khan  that  tries  to
 demolish  and  destroy  civil  liberties.

 These  are  arguments  advanced  by
 our  Home  Minister.  He  speaks  about
 the  instances  in  Ramanathapuram
 and  of  Dravida  Khazgam  and  stray
 cases  of  espionage  and  all  that.
 What  about  Ramanathapuram?  I
 want  to  ask  him  point-blank  where-
 from  these  two  contending  parties  in
 Ramanathpuram  got  such  a  huge
 quantity  of  arms  and  ammunitions?
 I  doubt  very  much  it  was  at  the  con-
 nivance  of  the  State  Government.
 है ६३  was  because  of  the  connivance  of
 the  State  Government  at  least
 because  of  the  connivances  of  some  of
 the  ministers  m  that  Government,
 that  both  the  contending  parties  got
 such  huge  quantities  of  arms  and
 ammunitions.

 Shri  B.  S.  Murthy  (Kakinada—
 Reserved—Sch.  Castes):  On  a  point
 of  order,  Sir,  I  would  like  to  know
 wherefrom  this  materia]  has  been
 supplied  to  the  hon.  Member.  Did  he
 go  there  or  has  he  any  reliable
 information?  Both  the  parties  are
 not  Harijans.  It  is  very  unfortunate
 that  the  hon.  Member  is  trying  to
 say  about  supply  of  arms  and  ammu-
 nitions.

 Mr.  Deputy-Speaker:  It  might  be
 a  good  interruption  but  there  is  no
 point  of  order  involved  in  it.

 Shri  Hem  Barua:  When  I  say  like
 that,  I  have  support  from  a  leading
 newspaper  of  this  country.  Nobody
 can  challenge  that  Amrit  Bazar
 Patrike  of  Calcutta  is  not  a  leading
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 [Shri  Hem  Barua].
 newspaper  of  this  country.  I”  quote
 from  that  paper.  Things  might  not
 have  taken  such  an  ugly  turn  had
 the  Madras  Government  taken  timely
 notice  of  the  deteriorating  relations
 between  Thevars  and  Harijans.  That
 leading  article  is  captioned  as  ‘Dis-
 graceful”.  There  they  tell  pcint-
 blank  that  both  the  contending  parties
 made  use  of  huge  arms  and  ammuni-
 tion.  Wherefrom  did  these  people
 get  ‘arms?

 Mr.  Deputy-Speaker:  It  is  70६
 necessary  what  appears  in  a  paper
 must  be  correct  Hon.  Members
 should  have  something  more  to  rely
 upon.  It  is  not  very  fa:rr  to  lay  the
 whole  blame  on  the  State  Govern-
 ment  that  the  State  Government  sup-
 plied  arms.  If  the  Editor  of  some
 paper  gives  a  free  flight  to  his  imagi-
 nation,  it  is  not  proper  that  an  Hon.
 Member  should  take  it  up  here
 because  the  speeches  here  must  be
 based  on  facts  which  are  either  with-
 in  our  knowledge  or  at  least  we  have
 reasons  to  believe  that  they  must  be
 correct  Simply  because  it  is  a  lead-
 ing  article  of  some  newspaper  it  is  not
 sufficient  justification.  Hon.  Member
 need  not  labour  on  this  point  now.

 Shri  Hem  Barua:  On  a  point  of
 clarification  I  did  not  suggest  that
 the  State  Government  supplied  this
 quantity  of  arms  and  ammunition  to
 the  contending  parties.  I  say  the
 State  Government  allowed  the  situa-
 tion  to  deteriorate.  That  is  one  point
 Another  thing  is  I  want  to  know
 wherefrom  these  people  got  such  a
 huge  quantity  of  arms  and  ammuni-
 tions  Therefore,  I  do  not  want  to
 apportion  blame  on  any  party  what-
 soever,  not  on  the  Government  even
 I  am  sorry  this  got  into  controversy.
 I  did  not  have  any  dirty  intentions
 in  my  mind,  and  I  hope,  Mr.  Murthy
 will  excusc  me  This  was  uninten-
 tional.

 Another  thing  was  espionage.  The
 General  Council  of  the  National
 Conference  of  Kashmir  has  adopted
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 a  resolution  to  the  effect  that  orga-
 nisations  officially  sponsored  in  Pakis-
 tan,  Mke  the  one  led  by  the  former
 Major  General  Akbar  Khan  which
 take  resort  to  this  sort  of  bomb  ex-
 plosions,  are  directly  or  indirectly  res-
 ponsible  for  bomb  explosions  in  our
 country.  My  contention  is  this:  Why
 is  it  that  our  normal  state  machinery
 is  not  capable  of  punishing  these  peo-
 ple  who  are  engaged  in  creating  chace
 and  anarchy  in  this  country.  The  nor-
 mal  State  machinery  shouid  be  enough
 to  put  out  these  cases,  and  to  allow  the
 norma)  course  of  law  to  operate
 instead  of  having  an  action  like  this
 that  goes  directly  against  the  civil
 liberties  of  aur  people.  I  know  this
 Bill  could  have  been  rather  welcome
 if  there  had  been  a  national  emer-
 gency  such  as  a  war  in  this  country.
 But  conditions  as  they  are  today  do
 not  warrant  a  Bill  like  this  or  a  per-
 petuation  of  this  Bill  at  all_—not  even
 for  a  single  day.

 Now,  the  Home  Mmister  spoke
 about  England.  He  referred  to
 England.  J  would  also  give  an  ins-
 tance  from  the  history  of  England  in
 modern  times  of  Regulation  i8B
 adopted  during  the  Last  World  War.
 This  regulation  gave  the  Secretary
 of  State  the  right  to  detain  a  person
 without  trial  believed  to  be  of  hostile
 origin.  This  power  was  given  to  the
 Secretary  of  State  not  because  a  man
 has  actually  committed  some  crime,
 but  there  is  a  suspicion  that  a  man
 might  commit  a  certain  crime  or  cer-
 tain  things  against  the  State  and  that
 ts  why  this  power  was  given  to  the
 Secretary  of  State  during  the  last
 world  war.

 45  hrs.

 Lord  Atkin  has  declared  in  a
 memorable  judgment  about  this  sort
 of  power  in  England  thus.  He  says:

 “In  this  country,  amid  the
 clash  of  arms,  the  laws  are  sot
 silent.  They  may  be  changed,
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 but  they  speak  the  same  langu-~
 age  in  war  as  in  peace.  It  has
 always  been  one  of  the  pillars
 of  freedom,  one  of  the  principles
 of  iiberty  for  which  we  are  now
 fighting,  that  the  judges  are  no
 respecters  of  persons  and  stand
 between  the  subject  and  any
 attempted  encroachment  on  his
 liberty  by  the  executive,  alert  to
 see  that  any  coercive  action  is
 justifed  in  law.  In  this  case  I
 have  listened  to  arguments  which
 might  have  been  addressed  ac-
 ceptably  to  the  Court  of  King's
 Benches  in  the  time  of  Charles  I.
 I  protest  even  if  I  do  it  alone,
 against  a  strained  construction
 put  on  words  with  the  effect  of
 giving  an  uncontrollable  power  of
 imprisonment  to  the  Minister.”

 Our  Home  Minister  in  the  morning
 when  he  introduced  the  Bill  rather
 argued  about  England.  But,  even  in
 Engiand  there  is  no  such  thing.
 England  does  not  have  a  written
 Constitution  as  we  have.  We  have
 a  written  Constitution  and  the  written
 Constitution  has  guaranteed  certain
 freedoms.  But  during  the  last  few
 years  we  have  never  been  able  to
 realise  fully  or  squarely  the  free-
 doms  granted  by  the  Constitution.
 Qn  the  other  hand,  there  have  been
 serious  attempts  on  the  part  of  Gov-
 ernment  to  viclate  even  the  funda-
 mental  provisions  of  the  Constitution
 Therefore,  we  can  have  no  analogy
 with  England.  Possibly,  England  is
 the  only  country  in  the  world  that
 has  succeeded  im  actualising  the  free-
 doms  granted  by  the  unwmritten  Cons-
 titution.

 है (अ  is  a  fact  that  Parliament  has
 severeign  powers  It  has  sovereign
 powers  to  legislate.  At  the  same
 time,  Parliament  has  certain  obliga-
 tions  and  respansibilities  to  the  peo-
 ple.  The  representatives  of  the  peo-
 ple,  whe  are  elected  to  the  sovereign
 forum  of  the  Nation,  do  not  have  the
 moral  right  to  legislate  against  peo-~
 ple’s  interests,  the  people  who  have
 elected  them  to  thig  House.  But,  that
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 is  what  we  are  doing.  We  are  legis-
 lating  against  the  interests  of  the
 people,  against  their  own  iiberty,
 against  their  own  individuality.  That
 is  what  we  are  doing  today  or  rather
 what  are  going  to  do.

 I  want  to  ask  the  Government
 point-blank:  ‘Do  the  Government
 anticipate  any  insurrection  on  the
 Indian  soil  tuday?  Do  the  Govern-
 ment  anticipate  any  revolution  on  the
 Indian  soll  today?  Do  the  Government
 anticipate  any  revolt  on  the  Indian
 soil  today?  If  the  Government  do
 not  anticipate  any  revolution  on  che
 Indian  soil  today  or  if  the  Govern-
 ment  are  not  anticipating  any  resur-
 rection  today  on  the  Indian  sou,  I  do
 not  see  any  meaning,  any  sense  in
 trying  to  perpetuate  this  black  piece
 of  legislation.

 The  Home  Minister  was  relying  too
 much  on  the  Constitution  and  he  said
 that  the  Constitution  has  provided
 detention  without  trial  and  he  quoted
 article  22.  But,  then,  the  Home
 Minister  forgets  that  the  Constitution
 provides  other  liberties  too  The
 Constitution  provides  the  liberty  to
 the  Government  to  take  away  the
 liberty  of  the  individual.  At  the
 same  time,  the  Constitution  provides
 so  many  things  to  ensure  the  liberty
 of  the  individual.  Are  we  paying  any
 heed  to  them  or  any  attention  to
 them?  If  the  Government  wants  to
 rely  on  that  particular  aspect  of  the
 Constitution,  I  would  say  that  st  is
 easier  to  tolerate  the  despotism  or
 the  tyranny  of  a  despot—he  may  be
 an  enlightened  despot—than  the
 despotism  of  democracy  which  is
 something  very  difficult  to  tolerate  or
 face  squarely.

 I  want  to  say  that  if  you  concede
 that  individual  hberty,  or  the  liberty
 of  the  individual]  is  a  sacred  trust,  if
 you  consider  that  the  law  of  the
 jungle  must  not  be  allowed  to  pre-
 cede  the  rule  of  law,  this  Bill  is  an
 unjustified  Bill  and  this  Bill  must  be
 opposed  tooth  and  nail.  What  we
 find  in  this  Bill  is  a  slaughter-house
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 [SLri  Hem  Barua].
 @  slaughter-house  peering  and  peep-
 ing  out  of  this  Bill,  a  slaughter-house
 of  the  civil  liberties  of  the  individual.
 The  civil  liberties  of  the  citizens  are
 butchered.  This  is  what  I  want  to
 say.  Instead  of  granting  civil  liber-
 ties,  there  is  a  deliberate  attempt
 through  this  piece  of  legislation  to
 throttle  civil  liberties,  to  smother
 civil  liberties  and  to  break  civil  liber-
 ties.

 I  just  remember  a  story  of  Confu-
 clus.  As  he  was  passing  through  a
 graveyard,  he  saw  an  old  woman
 weeping  there  He  enquired  of  her,
 why  she  was  weeping  lke  that  in  a
 lonely  place  She  said  she  was
 weeping  because  her  father-in-law
 was  killed  by  a  tiger  and  because  her
 husband  was  killed  by  a  tiger  and
 her  son  too,  so  she  said  she  was  weep-
 ing  by  the  graveyard.  When  Confu-
 eilus  asked  her  again  why  she  was
 weeping  by  the  graveyard,  she  said
 it  was  because  there  was  no  oppres-
 sive  Government  there.  Now,  that
 was  the  argument  or  reason  given
 by  that  old  woman  Confucius  turned
 to  his  compatriots  and  said  that  an
 oppressive  Government  is  worse  than
 a  tiger.

 15-67  275.

 {Panprr  TuHaxur  Das  BHARGAVA
 द  the  Chair  }

 This  is  the  very  instance  which
 we  can  apply  to  our  Government  as
 well.  The  argument  that  there  were
 11,000,  people  detained  wm  2950  and
 now  the  number  is  only  205  does  not
 hold  water.  That  can  be  no  argu-
 ment  for  robbing  people  of  their
 civil  liberties  or  depmving  them  of
 their  civil  liberties.  I  do  not  see  any
 argument  here

 What  about  us?  We  are  condemning
 all.  We  are  very  sericus  about  the
 Position  of  Indians  in  other  countries,
 in  foreign  lands.  We  argue  about  the
 conditions  of  Indians  in  Ceylon;  we
 argue  about  the  conditions  of  Indians
 in  South  Africa  and  we  argue  about
 their  conditions  in  so  many  other
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 lands.  What-about  the  conditions  of
 Indians  im  our  own  country?  We  are
 reducing  them  and  putting  them  into
 an  iron  cage  and  putting  them  under
 fetters.  This  is  what  we  are  doing.
 When  we  do  this,  when  we  rob  them
 and  deprive  them  of  their  civil  Hber-
 ties  and  when  we  reduce  them  to
 mere  automatons  by  the  Government
 machinery,  we  do  not  have  the  right
 to  argue  about  the  conditions  of
 Indians  in  foreign  countries.  If  we
 argue  so  in  this  way,  I  would  say
 that  we  are  suffering  from  a  moral
 perversion.  We  are  in  a  hysteria;
 what  about  that  hysteria?  This
 hysteria  has  come  from  the  grave-
 yard  of  Charles  I  to  us,  that  continued
 upto  the  revolt  of  688  in  Engtand
 And  that  is  the  sort  of  hysteria  we
 are  suffering  from,  a  sort  of  hysteria
 superimposed  on  the  peaple  by  the
 Government

 At  the  same  time  there  is  an  argu-
 ment  that  this  Act  is  liberally  used
 and  that  this  Act  is  used  in  a  judi-
 cious  manner  That  may  be.  But
 that  does  not  justify  the  existence
 of  the  Act  itself.  This  Act  is  to  me
 like  an  inscription  on  a  sword.  But
 the  fact  is  that  the  sword  exists  and
 whenever  the  sword  exists,  if  may
 rush  out  and  slash  anybody.

 Now  that  the  very  fact  that  this
 Act  exists,  the  very  fact  that  this
 piece  of  legislation  exists  shows  that
 it  can  be  used  in  ways  that  are  not
 very  much  commendable  and  cannot
 be  commendable  at  all.  For  six
 weeks  a  man  can  be  spirited  away
 under  the  orders  of  the  District
 Magistrate  That  is  the  provision  that
 this  Act  has  made,  and  this  is  how
 people  argued  or  this  is  how  the  Home
 Minister  argued,  namely,  when  you
 find  an  example  of  11,000  people  hav-
 ing  been  imprisoned  and  kept
 tention  in  ‘1950,  there  are
 detention  today,  and  that  this

 that  the  Act  is  used  in  a  very
 -

 ctous  way.  But  then,  my  argument
 is  this.  Why  should  the  Act  exist  at
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 all?  If  the  conditions  are  normal,  if
 the  Government  does  not  anticipate
 an  insurrection  or  a  revolution  in
 this  country,  why  should  the  Govern-
 ment-—and  why  is  it  that  the  Govern-
 ment  is  trying  to—insist  on  this  piece
 of  black  Act  and  perpetuate  it  for
 another  three  years?  Already  a
 period  of  seven  years  is  over.  Now,
 they  seek  to  extend  it  by  another
 period  of  three  years.  I  would  say
 that  it  is  a  sort  of  moral  guilt  on
 the  part  of  the  Government.

 In  this  case,  I  would  like  to  quote
 Judge  Hand,  a  jurist  of  interna-
 tional  eminence.  He  says  that  if  we
 have  to  super-impose  a  Bill  like  this
 and  deprive  the  people  of  the  civil
 liberties,  it  is  better  not  to  have
 liberty  at  all!  Instead  of  creating  an
 atmosphere  of  terror  and  an  atmos-
 phere  of  war  and  an  atmosphere  of
 fear,  let  us  try  to  create  an  atmos-
 Phere  of  peace  and  goodwill.  This  is
 what  he  says.  And  if  in  that  attempt
 to  create  that  atmosphere,  some  peo-
 ple  escape,  kt  them  escape.  If  the
 normal  machinery  of  the  Constitu-
 tion  fails  to  take  cognizance  of  them,
 then,  we  would  say,  they  should
 escape  than  have  a  black  legislation
 Hke  this.

 Y  will  conclude  by  quoting  what
 Judge  Hand  has  said:

 “Risk  for  risk,  for  myself  I  had
 rather  take  my  chance,  that  some
 traitors  will  escape  detection  than
 spread  abroad  a  spirit  of  general
 suspicion  and  =  distrust,  which
 accept  rumour  and  =  gossip  in
 place  of  undismayed  and  in  intimi-
 dated  inquiry”.

 This  is  what  Hand  says  and  I  think
 it  applies  very  creditably  to  our
 country  as  well.  Instead  of  having
 this  black  legislation,  instead  of  try-
 ing  to  rob  our  people  of  civil  liberty,
 instead  of  flouting  the  provisions  of
 the  Constitution  and  even  the  funda-
 mental  rights,  let  us  creste  an  atmos-"
 phere  of  peace  and  goodwill;  let  us
 have  an  atmesphere  of  social  mobility
 rather  than  of  coercion  and  black
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 deeds  soiled  with  the  sufferings  of
 our  people.

 तासा  झालित  शाम  :  (पटियाला):
 सभापति  महोदय,  झाज  आपके  सामने
 सवाल  यह  हैं  कि  प्रिवेंटिव  डेटेंशन  शकट  की
 जिन्दगी  को  तीन  सालों  के  लिए  बढ़ाया
 जाए  !  इसक  इतिहास  का  वर्णन  करते  हुए
 यह  भी  कहां  गया  कि  किस  तोर  पर
 सश्दार  पटेल  ने  जब  इस  चोज  का  स्याल
 किया  कि  इस  ऐक्ट  की  जरूरत  हैं  तो  यह
 दो  दिन  अौर  दो  रात  तक  सोये  नहीं  थे  ।
 किसी  को  ध्राजःदी  के  हक  को  लेने  की  ग्रेषिटी

 इतनी  थी  कि  वाकई  सरदार  पटेल  का  परेक्षान

 होना  उनके  शायाने  ज्ञान  था  t  अब  भी  ्न्त
 जी  ते  झपनी  स्पीच  में  यह  बात  कही  कि  में
 तो  इस  बात  का  श्वाहिएमन्द  हूं  कि  ज्यादा  से
 से  ज्यादा  लोगों  को  झाजादी  q  शौर  जो

 रेस्ट्रिककन  हों  उनको  कम  करू  t  झाज  मुझे
 खुशी  होतो  है  जब  कि  में  यहां  विशेसर  प्लेस  में,
 मुल्क  के  अझन्दर  देहातों  झौर  शहरों  मे  देखता

 हूं  कि  कम्यूनिस्ट  पार्टो  के  झड़े  लगे  हुए  है,
 दफ्तर  खड़े  हुए  हे।  यह  खुझो  की  बात  है  कि
 ऋआाज  हमारो  स्वराज्य  गवर्नमेंट  के  भन्दर
 तमाम  पाटियों  को  काम  करने  को  झाजादी

 है  झौर  हमारे  होम  मिनिस्टर  साहेब,  पन्त  जी,
 बजा  तोर  पर  फरव  कर  सकते  है  कि  जो

 कम्यूनिस्ट  पार्टी  प्रन्‍्लाफुल  थी  वह  झाज  लाफुल
 है  और  भपनी  ऐक्टिविटोड  को  करी  शान  कर

 रही  है  ।  जिस  ऐक्ट  के  लिहाज  से  काफी

 रेस्ट्रिक्शन  लगाए  जा  सकते  है,  उसको  सहत
 भी  उनको  पूरी  झाजादी  है।

 लेकिन  देखने  की  बात  यह  है,  जैसी  झभी

 दलोल  भी  दी  गई,  ॥:  भ्राज  जो  एक्सटेंशन
 किया  जा  रहा  है  तीन  वर्ष  के  लिए,  झायां  उसमें

 कसी  तरमीम  की  जरूरत  है  या  नहीं,  या

 उसको  बैंसे  ही  लागू  कर  देगा  चाहिए  |  में

 समझता  हूं  कि  इस  हाउस  के  झन्‍्दर  बहुत  से
 ऐसे  भादमी  हैं  जो  समझते  हैं  कि  इस  ऐक्ट  की

 जरूरत है  ।  इसमें  कोई  बक  व  फुब्ह  नहीं  है।



 4295  Preventive  Detention  9  DECEMBER  957

 [ater  after  राम]

 खास  तोर  पर  जब  हम  देखते  हैं  कि  बम  चलते

 हैं,  बम  किसने  रक्खे  झौर  कहां  रक्त,  यह  बाते

 छोड  दी  जाएं,  श्सप्बायनेज  जलता  ह।
 सरकार  भी  समझती  है  कष्मीर  के  झन्दर  जो

 हालत  है।  पाकिस्तान  के  झादमी,  उसी  शक्ल

 के,  उसी  सरह  की  पगड़ी  वाले,  बहा  फिरते  हे  1

 उनको  पकड़न  की  जरूरत  है  1  तो  यह  बात

 माकूल  पड़ती  है  कि  ऐसा  ऐक्ट  हो  7  यह  जरूर

 देखना  होगा  कि  हम  कही  सवाब  करते  करते,

 नेकी  करते  करते,  गवनसेट  को  मजबूत  करने

 करते  ला  ऐड  ग्रार्डर  को  मजबत  करने  करतें

 कही  ला  ऐड  झाईर  को  फंल  लो  नहीं  करसे  ।

 कही  सेंक  काम  करन  से  बराई  तो  पैदा  नहीं

 होती  श्सर  फ्गिर्म  को  दखा  जाए  तो

 Qo  coo  से  कम  हाने  होसे  कोई  २००  लोग

 रह  गए  ।  यह  हमारे  काम  को  निशानी  हैं  शौर

 खूशी  की  बात  है  लेकिन  मेरा  ख्याल  है  कि

 हालाकि  पत  जी  भाज  इस  हालत  में  हे  कि  यह

 ऐनाउस  करें  कि  सिर्फ  २००  या  २४७

 ही  झश्लादमी  रह  गए,  लेकिन  अगर  इस  एक्ट

 पर  जरा  और  एहतियात  से  झमल  किया  जाता

 तो  बजाय  २००  के  १००  आदमी  ही  रह  जाते  ।

 झोर  यह  कहा  जा  सकता  कि  ाज  इतन  दिनों

 के झन्दर  १०,०००  से  कम  हो  कर  १००
 दमी  ही  रह  गए  है  >  इन  फिगर्स  के  कम

 होने  से  हम  समझ  सकते  है  कि  गव्नमेट  का

 मकसद  झच्चद्ाी  ह ैधोर  वह  जाहतो  है  कि  लोग

 आजादी  महसूस  करे,  साथ  हो  गवनमट  को

 भी  मजबत  किया  जाए।  लेकिन  मझे  ्र  इस
 बात  का  हैं  कि  जब  ला  को  जरा  भी  उत्टा

 बरता  जाता  हूँ  तो  उसका  नतीजा  भा  27

 निकलता  है  T  मामूली  बात  है  कि  जो  आदमो

 गलती  करता  है  उसे  डिटंशन  में  रक्स्या  जाए,
 लेकिन  जब  ला  को  मिसयृज  किया  जाता  है
 तो  उटा  नतीजा  निकलता  है  |  एक  छोटी
 सी  बात  देखिए  |  भ्रकाली  तहरीक  जलने  के

 बाद  भास्टर  तारा  सिह  को  पकड़  लिया  गया

 मास्टर  तारा  सिह  जेल में थे ।  उस  यस

 मचनेमेंट  ने  यह  कहा  कि  उनको  वहां  से  तब्दील

 किया  न्ाएं  |  जब  मास्टर  तारा  सिह  के  पास

 (Confinuance)  ‘Bill  4396

 लोग  गए  तो  उनको  बुखार  चढा  हुआ  वा  f
 माह्टर  जी  ने  कहा  :  मुझे  बुलार  है,  ऐसी  हांखत
 में  मुझे  तब्दील  न  किया  जाए,  लेकिन  कहा  गया
 कि  नहीं,  बहुत  नजदीक  ले  जाना  है  क्‍या

 हुआ  कि  उनको  उसी  बुन्वार  की  हालत  में

 झमृतसर  से  गुड़गोवा  ले  जाया  गया,  और
 उसकी  वजह  से  उनकी  हडिह्यों  में  सकलीफ

 है  t  यह  बात  जरूर  है  कि  गवर्तमेट  को  हक  है
 कि  प्रिजनसे  को  सब्दील  करें,  उन्हें  जिस  जेल
 में  चाहे  ले  जाए,  लेकिन  इस  कानून  को  बरतने
 का  ठग  भी  तो  कुछ  होना  चाहिए  मास्टर  जी
 को  बीमारी  को  हालत  से  ले  जाना  गलत  था,
 जिसका  नतीजा  गलत  ही  निकला।  जो
 अकाली  भाई  थे  उनको  इससे  झ्राग  लग  गई
 झौर  तहरीक  इतनी  बढ़  गई  कि  हाथ  में  नहीं
 रही  1  गलत  तरीके  से  काम  करने  से  यही  होता

 है  ।  में  सारे  मुल्क  को  बात  तो  नहीं  कह
 सकता  लेकिन  पंजाब  के  अन्दर  छ  महीने
 ने  जो  तहरीक  चल  रही  है,  भौर  बड़े  जोर  से
 चल  रही  है.  कहा  जाता  हैं  कि  वह  स्वत्म  होगी,
 लेकिन  खत्म  ह़ोन  को  कोई  बात  नहीं  है  ।

 हजार  ह्ढ़  हजार  झादमी  जेल  में  जाते  हे
 लेकिन  मरा  स्वयाल  हें  कि  ब्यगर  इस  प्राब्लेम
 को  प्रापर  तरीके  से  हेहल  क्रिया  जाता  नो
 मामला  इलना  नहीं  बढ़ता  |  धाज  वहा  नारे
 लगाए  जाते  हैं  कि  जबदंस्ती  पंजाबी  ते

 पढ़ाई  जाए,  जबर्दसतो  हिन्दी  ने  पढ़ाई
 जाए  ।  में  चाहता  हू  कि  सबको

 हिन्दी  पढ़ाई  जाए,  लेकिन  साथ  से  यह  भी

 चाहता  हे  कि  जबरदस्ती  हिन्दी  ने  पढ़ाई

 जाए  t  we  फोर्स  दसवी  ह... ल  बखर

 श्रोट्म  ।  उनका  एसा  खथाल  है।  हिन्दी
 रहा  समिति  कड़ती है  जबरदस्ती  हिम्दी  भी  मं

 पढ़ाई  जाए  झौर  जबरदस्ती  गुरुमुखी  भी  न

 पढ़ाई  जाए  |  में  उनसे  इसकाक  नहीं
 करता  ।  में  समझता  हू  कि  हिन्दी  और

 मुस्मुखी  दोगो  ही  पढ़नी  चाहिए!  लेकिन  जो

 झपनी  बात  कहे  कया  उसको  पकड़ा  जाए?
 शाज  यह  देखने  की  आंत  है।  बाभर  कोई

 कोर्ट में  जाए  भर  कोर्ट  का  काम  अन्य  करदे,
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 दो  बेहाक  पकड़  लो।  लेकिन  देश  भर  में
 जो  नारे  जगाते है ंहें  हम  जबदेस्ती  हिन्दी  नहीं
 पढ़ेंगे,  हम  जबरदस्ती  गुरमुक्षी  नहीं  पढ़ेंगे,
 उन  पर  पाबन्दी  खगाना  जरूरी  नहीं  है  ।

 इसलिए  में  समझता  हूं  कि  पंजाब  में  जो
 गलतियां  हुई  है,  उनसे  जो  शभ्रापका  भच्छा
 मकसद  हैं  कि  लोग  हिन्दी  झौर  गुरुमुखी  दोनों

 पढ़ें,  वह  हल  नही  हो  रहा  हैं,  उल्टे  उल्मन

 बढ़  रही  है  ।  पहले  तो  बात  डाहरों  तक

 द्वी  थी सेकिन  शन  यह  बात  गांवो में  भी

 पहुंच  गयी  है।  मान  लीजिये  कि  यहा  पर
 कोई  आदमी  जेल  मे  बन्द  हो  और  पन्‍त
 जीया  पंडित  जी  बे  कि  वह  बीमार

 है  भौर  उसे  खत  की  जरूरत  है,  और  अगर
 कोई  झ्ादमी  जिसको  डाक्टर  इजाजत  दे
 उस  बीमार  के  लिये  अपना  खून  दे  देता  है  तो

 मेमें  कानन  के  खिलाफ  क्या  बात  है?  लेकिन

 पजाब  में  झोम  प्रकाश  नाम  के  एक  दाख्स  को

 डमी  बिना  पर  डिटेन  कर  लिया  गया  कि  उस  ने

 एक  कंदी  को  पना  खन  दिया  अब  बत-
 लाइये  कि  यह  कौन  सा  जुर्म  है  ।

 एक  जाग रीय  सबस्य :  हम  q

 लाला  झाचित  शाम  इस  से  जम  की  बात

 नहीं  है  ।  में  यह  तहीं  कहता  कि  गवर्नेमेंट

 अपना  काम  न  करे  लेकिस  उसका  ढ्ग  ठीक

 होना  चाहिये  t  wa  मास्टर  तारा  सिह  को  जो

 युखार  की  हालत  से  एक  जगह  से  दूसरी  जगह
 ले  आया  गया  तो  क्‍या  यह  पन्‍्स  जी  के  कहने  से

 या  जवाहरलाल  जी  के  कहने  से  किया  गया?

 लेकिन  इमसे  गड़बड़  मच  गयी  ध्रौर  हजारो

 धकालियों  की  एक  कम्पूनिटी  गवनेमेंट  के

 खिलाफ  बन  गयी  |  झाज  जो  गलतिया  हो

 रही  हैं  उनका  नतीजा  यह  है  कि  पजाब  में

 एक  कम्युनिटी  जनसंघ,  बन  गयी  !  जो  लोग

 कल  तक  काग्रेस  कम्प में  थे  झाज  धापके

 बशिलाफ  हो  गये  ।  उन्होंने  गवर्नमेंट  में  जा

 पार्टी  है  उसके  साथ  देन  के  लिये  कुबानियां

 कीं,  लेकिन  झाज  इन  गलतियों  के  कारण

 @  चाप  के  खिलाफ  कस  गये  !

 (Continuance)  Bill  4298

 श्राप  देखें  कि  प्रोफैसर  भगवान  दास  |

 में!  उनको  जानते  हूं  कि  बे  बड़े  सच्चे  और

 त्याग  हैं  और  नान  वायलेंट  हैँ  ।  वे  प्रिसिपल

 हैं  शौर  लेबारेटरी  मे  एक्सपेरीमेंट  करते  हें
 जो  उनको  जानता  है  वह  उनके  खिलाफ

 कोई  बात  नहीं  कह  सकता  ।  इसी  तरह  से

 एक  मेरे  क्लास  फैलो  हे  श्री  मेलाराम

 जो  tho  ए०  यी०  स्कूल  के  प्रिसिपल  है  जो

 कहते  थे  कि  जो  आदमी  हिन्दू  ओर  सिस्तों  में

 नाइक्तिफाकी  पैदा  करता  है  वह  गुतहुगार  है  t

 उनका  दावा  था  कि  जौ  ग्रन्थ  साहब  को

 इज्जत  नही  करता  वह  गुनहगार  है,  थे  कहते  थे

 कि  हम  ऐसा  नहीं  होने  देंगे  ।  इस  कानून  में

 उनको  डिटेन  किया  गया  ।  ऐसा  करने  से  लोगों

 के  प्रन्दर  जज्बा  न  फैले  तो  क्या  हो?  ग्राज  उस

 को  कोई  कट्रोल  नहीं  कर  सकता  ।  आज

 गवनेमेट  की  तरफ  से  अपील  निछाली  जाती  हैं
 कि  यह  चीज  कट्रोल  में  ब्रावे,  पालियामेंट

 के  १५०  मेम्बर  अपील  निकालते  हे  लेकिन  कोई

 सुनता  नहीं  a  कारण  यही  है  कि  वर्हा  पर  इस
 डिटेडन  एक्ट  का  मिमहेंडलिंग  हुआ  है

 qa  जी  ने  कहा  कि  एक  भी  इस्टेस  बतलाओो  1

 यहा  तो  कई  इस्टेस  है  ।  हमे  यकोन  है  कि  झ्रमर

 यह  कैस  पंत  जी  के  सामने  या  होम  मभिनिस्टी
 के  सामने  धाता  कि  एक  झादमी  ने  एक  कंदी

 को  अपना  खून  दे  दिया  है  तो  यकीनन  उस

 ध्रादमी  को  िटेव  न  किया  जाता  t

 एक  मानवीय  सदस्य  :  छोड़  दिया  यया

 लाला  झत्थित  राम  बडो  खंसी  की

 बात  है  1  लेकिन  मेरी  दरख्वास्त  है  उसे  पहले

 पकड़ा  ही  क्‍यों  गया  7  पकड़ने  के  बाद

 उसे  एडवाइजरी  बोर्ड  ने  छोड़ा  ।

 एक  भानरीय  सदस्य  :  स्टेट  सबर्जमेंट  नें

 ही  छोटा  था  !

 लाला  धांजत  रास  :  स्टेट  गबनमेट  ने  ही

 छोडा  होगा  लेकिन  जितने  समय  उसे  खेल  में

 रहना  पड़ा  उसके  लिये  कौन  जिस्मेबार  है  ?
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 wo  सतवीर  चह  (रोहतक)  जो
 झांदभी  दूसरे  केसेज  में  गिरफ्तार  होते  हें
 झौर  जेल  में  कुछ  समय  रहते  के  बाद  रिहा

 हो  जाते  हे  उसमें  किस  की  गलती  है  ?

 श्वस्वा  ह ,. ,. ड  रास  लेकिन  इस  डिटेंशन
 के  काम  के  लिये  बहुत  अहतियात  की  जरूरत

 है  सरदार  पटेल  ने  कहा  था  कि  उसको  यह
 बिल  जाने  के  पहले  कई  रात  नींद  नहीं  आयी
 थी

 यह  कहा  जा  रहा  है  कि  इस  ऐक्ट  को

 तीन  साल  के  लिये  और  बढ़ा  दिया  जाये  ।

 स्पीकर  साहब  ने  भी  कहा  कि  झगर  इसमे
 अभेंडमंट  करना  है  तो  बाद  में  किया  जा  सकता

 है,  अभी  तो  ३१  सिदम्बर  भा  रही  है!  लेकिन

 सरकार  को  यह  तो  सोचना  चाहिये  कि  झाज
 ो  इसका  मिसएपलोकेद्ान  हो  रहा  है  उसको

 किस  तरह  से  दूर  किया  जाये  ।  में  कहता  हु
 कि  श्ाज  के  हालात  में  इसकी  जररत  है
 सेकिन  धगर  धाप  चाहते  हे  कि  इसका  मिसयूज
 ने  हो  तो  झापकों  इसके  लिये  इन्तिजाम
 करना  जाहिये  -  इस  सिलसिले  में  में  तोन  चार

 सर्जेशन  देता  हू  |

 पहली  बात  तो  यह  है  कि  जब  किसी  को

 डिटेन  करना  हो  तो  एक  दिन  क्‌  अन्दर  इस
 बास  का  सेंट्रल  गवर्नमेंट  &  एंग्रीमेंट  ले  लेना

 जाहिये  कि  इस  झादमी  को  डिटेन  किया  जाये
 या  नहीं  ।  यह  इसलिये  जरूरी  है  कि  सरकार
 की  बदनामी  न  हो  ।  इन  गलतियों  की  बजह़  से
 यजाब  में  एक  कम्युनिटी  की  कम्युनिटी  गवर्न-
 सेंट  के  खिलाफ  हो  गयी  है  |  इसलिये  पहली
 बात  तो  यह  है  कि  किसी  आदमी  को  डिटेन
 करने  से  पहले  सेन्ट्रल  सवर्नमेट  को  मामला
 रेफर  कर  लिया  जाना  चाहिये  f

 दूसरा  सुझाव  यह  है  कि  आज  हगो  को

 इस  बात  को  शिकायत  है  कि  उनको  श्राउन्ड्स
 डिटेंशन  के  पांच  दिन  बाद  दिये  जाने  हैं  1
 किसी को  पकड़ने  के  पहले  झाप  उसके  खिसाफ
 जो  प्राउंड्स  हैं  उनको  इकटठा  कर  ें ।  यह
 डीक  नहीं  है  कि  पहले  उसे  पकड़  ले  झौग  बाद

 (Continuance)  अगर...  २३०0

 में  ग्राउन्ड  एकट्ठा  करें  ।  यह  तो  ऐसा  हसा  कि
 में  किसी  को  बगेश  मह  जाने  हुए  कि  यह  बीमार
 है  दवा  दे  दू  ।  इससिये  मेश  दूसरा
 सुझाव  यह  है  कि  किसी  आदमी
 की  डिटेन  करने  से  पहले  उसके  प्राउंड

 इकट्रा  कर  लेने  चाहिमे  भर  डिटेन  करते  ही
 उसको  ये  ग्राउड  दे  दिये  आने  चाहिये  ।

 तीसरी  बात  कनफमशन  की  है  t  गवर्न॑मेंट

 अभी  १२  दिन  में  कनफर्म  करती  है  I  इससे

 गवर्नसेट  की  बदनामी  होती  है  ।  यह  काम

 सात  दिन  में  होना  चाहिये,  प्रमी  काग्रेस  सर-

 कार  का  सब  जगह  बोलबाला  है  लाखों

 झादमी  उसकी  इज्जत  करते  हैं  ।  लेकिन

 झगर  इस  तरह  से  होता  रहा  तो  उसकी

 बदनामी  होंगी  झभौर  जो  लोग  झाज  उसके

 दोस्त  है  वे  उसके  दुइमन  हो  जायेंगे  ।  इसलिये
 मेरा  कहना  यह  है  कि  सिर्फ  जस्टिस  करना  ही
 काफी  नही  है  यह  जाहिर  भी  होना  चाहिये
 कि  जस्टिस  की  जा  रही  है  ।

 झाज  एडवाइजरी  बोर्ड  का  ३०  दिन  में

 मसाला  भजा  जाता  है  t  झ्ाप  एक  आदमी  को

 पकड  लेते  हे  तो  वह  इस  तरह  से  एक  दो  तीन

 महीने  तक  बाहर  नहीं  निकल  सकता  ।

 मेरा  सुझव  यह  है  कि  जब  शाप  को  यकीन

 हां  जाये  तो  प्राप  उस  प्ादमी  के  बारे  में

 सेन्ट्रल  गव्नमेट  से  मजूरी  ले  ले  धौर  फिर

 तीस  दिन  के  बजाय  क्यो  न  सारा  मंदीरिय्ल

 दम  दिन  में  ही  एडवाइजरी  बोर्ड  के  पास

 अज  दिया  जाये  i

 एक  मागगीय  सबस्थ  मह  काम  तो

 स्टेट  गवर्मेट  करती  है

 लाला  हाजित  शाम  स्टेंट  गबर्जमेंट  ही  करे

 लेकिन  ३०  दिन  के  बजाय  १५  दिन  में  क्‍यों

 न  सारा  मैंटीरियल  बोड़े  के  पास  भेज  दे  t

 ato  cadre  fee  :  शौर  कोई  काम  तो
 स्टेट  गबर्नमेंट  के  पास  है  मही  1

 श्  ध्लित  राज:  और  काम  को  छोड़

 दे  तो  कोई  |. ह  नहीं  |  इस  ह. £. ल  चिमिस्टर
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 साहब  तशरीफ  नहीं  रखते  उनके  सहायक

 साहब  हैं  |  खैर  यह  ५  की  बात  है  |  तो  मेरी

 दश्क्कास्त  मह  है  कि  किसी  आदमी  को  डिटेन

 करने  से  पहले  स्टेट  शबनेमेंट  को  सेट्रल  गवर्ममेंट

 से  एग्रीमेंट  ले  लेगा  चाहिये,  उसे  डिटेन  करने  के

 फौरन  ही  बाद  प्राउंड्स  दे  देने  चाहियें,  फौरन

 कुमफर्म  करना  चाहिये  भौर  जितनी  जल्दी

 हो  सके  एडवाहजरी  बोर्ड  के  पास  मैटीरियल

 भेज  विया  जाये  -  अगर  किसी  अ्ादमी  को

 तीन  तीन  और  छ:  छः  महीने  जेल  मे  रखा

 काता  है  झौर  बाद  में  रिहा  कर  दिया  जाता  है
 तो  इस  बीच  में  उसका  कारोबार  नष्ट  हो

 जाता  है  और  उसे  बहुत  दिक्कत  झौर  परेशानी

 होती  है  ।

 ध्ाज  पंजाब  के  अन्दर  ११२  आदमी

 (Contintiance)  Bill  4302

 intelligent  manner  in  regerd  to
 the  cases  against  the  detenue  and
 inasmuch  ag  did  not  do  so,  it  can-
 not  be  said  to  have  acted  in  law
 honestly.”

 यह  क्‍या  बात  है  |  हमार  हाई  कोर्ट

 हमारी  गवर्ममेंट  के  मुहं  पर  थप्पड  लगाया
 करती  है  |  यह  फंसला  सारी  पबलिक  पढ़  सकती

 है  ।  यह  तो  नहीं  है  कि  यह  होम  मिनिस्टर
 या  प्राइम  मिनिस्टर  की  जेब  में  रेंगा  1

 who  रणबीर  सिह  :  जमोदारी  एबालिशन
 के  लिये  भी  हाईकोर्ट  ने  ऐसा  ही  फैसला
 दिया  था  t  फिर  उसे  सरकार  ने  कास्टीट्यूशन
 का  पार्ट  बना  दिया  था  और  हाईकोट  के

 परव्यू  से  बाहर  कर  लिया  शा  q

 Mr.  Chairman:  There  should  be  no
 running  commentary.  If  any  hon.
 Member  wanis  to  say  anything,  let

 पकड़े  गये  ।  उसमें  से  ७०  या  ८०  को  एश्वाइजरी

 बोर्ड,  हाई  कोर्ट  या  सुप्रीम  कोर्ट  ने छोड  दिया  ।

 यह  इस  बात  का  सबूत  है  कि  डिटेंशन  एक्ट
 का  हीक  तोर  पर  हस्वेमाल  नहीं  हो  रहा  ।

 थी  भ्रजराल  सिह  मिसयज  हुभा  |

 लाला  खिल  राभ  यह  तो  में  नहों

 कहूंगा  क्‍योंकि  में  काग्रेस  का  पभादमी  हू  ।

 लेकिन  में  यह  कहूंगा  कि  इसईे  इस्तेम,ल  में  कम

 झहतियात  बरती  गयी  तो  ११२  में  से  ७०

 या  ८०  आदमी  रिहा  हो  जाते  है  ।  तो  देखिये

 कि  किसली  गलती  हुई  |  झगर  यह  गलसी  न

 होती  तो,  प्राबिस  में  इतना  बायेला  न  मचता  ।

 स  गसती  की  वजह  से  इन  झादमियों  की

 गिरफ्तारी  की  वजह  से  सरकार  की  बदनामों

 भी  हुई  और  फिर  भी  उनको  रिहा  करना

 पड़ा  ।  झगर  प्रहतियात  बरतो  जाये  तो  यह

 बाल  क्‍यों  हो  1  भाष  इस  तरह  से  काय  क्यों

 ने  करे  जिससे  शाप  की  जे  मजबूत  हो  ।

 में धब झाप  को  हाईकोर्ट  के  एक  फैसले

 से  कुछ  पढ़  कर  सुमाना  चाहता  हूं  -  उसमें

 कहा  गया  है  :

 “That  it  cannot  be  assumed  as  a
 matters  of  course  that  the  detaining
 authority  exercised  its  inind  in  an

 him  wait  till  his  chance  comes.

 wren  ute  राम  :  जो  हमारे  चौधरी

 साहब  कहते  हे  वह  श्रच्छा  है  I  में  तो  चाहता
 हू  कि  ऐसा  मौका  ही  क्‍यों  श्राये  i  अगर  हम
 ठीक  ढंग  से  झौर  मुनासिव  तरीके  से  काम
 करे  जिसमें  सबका  एदग्रोमेट  हो  तो  हाईकोर्ट
 को  ऐसा  कहन  की  जरूरत  ही  क्यो  हो  ?

 हाईकोर्ट  ने  पजाब  गवर्नमेंट  के  खिलाफ

 स्ट्रकचर्स  पास  करने  हुए  जो  कहा  है  उसको
 में  कोट  करना  चाहता  हू  :

 “In  this  case  I  have  not  been
 able  to  discover  even  one  sold
 reason  which  I  can  say  is  free
 from  extraneous  construction.  In
 the  circumstances  of  this  case  I
 find  that  both  the  reasons  and
 grounds  are  vague,  foreign  and  ex-
 traneous  to  the  purpose  of  the
 Act.”

 झब  जहा  तक  इस  प्रोवेंटिव  डिटेशन  एक्ट
 की  जरूरत  का  सवास  है  में  हस  बात  को

 मानता  हूं  कि  एडमिनिस्ट्रेशन  को  इस  ला

 की  जरूरत  है  लेकिन  जैसा  मेने  पहले  बतलाया

 कि  स्टेड  बबनेमेंट्स  इस  ला  का  टीक  तौर  पर

 जस  ह... ह  स्लेमाल  करना  शाडिये,  नहों
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 [  लाला  अर्जित  राम]

 करती  है,  ौर  झपसी  गलतो  की  अजह  से

 लाखों  भादमियों  को  अपने  खिलाफ  कर  लेती

 हैं।  यह  कोई  झकलभदी  की  बात  नही  है  कि
 जो  कल  तक  आप  के  दोस्त  थे  उनको  भाप

 ऐसी  गलत  हरकत  से  अपना  सुखालिफ  बना

 ले  7  इसलिये  मे  बहुत  सजीदगी  से  आपको

 यह  अपनी  अम्बल  सलाह  देना  चाहता  ह
 कि  इस  बात  का  पूरा  पूरा  इनजाम  हाना

 चाहिये  कि  इसका  गलत  शर  इसमप्रौपर

 एच्लीकेशन  न  हो  ।  यह  बिल  मुझे  इसस  कोई

 झबहा  नहीं  कि  बहुत  जल्दी  पास  हा  जायगा

 शौर  मे  भी  झ्राषक  साथ  खड़ा  हो  कर  इसतठ

 पक्ष  में  वाट  दगा  लेकिन  में  इतना  श्राप  से

 जरूर  विनती  कर्गा  कि  साप  जल्दी  स  जल्दी

 इस  में  सझाघन  कर  के  इस  क॑  प्रन्दर  जा

 खामिया  है  उन  का  निकाल  द  |  में

 चाहता  हु  कि  इस  प्रीबेटिव  'डिटेधन  एक्ट
 के  सिलसिले  म॑  पहलो  चीज  ता  यह  हानो

 चाहिये  कि  एग्रीमेट  से  डिटेशन  हा  भौर

 जा  डिटेन  हो  उस  की  ग्राउन्ड्स  झाफ  डिटेशन

 का  कनफरमभेक्दन  सात  दिन  4  प्रन्दर  प्रन्दर

 हो  जाये  1  एडवाइजरी  बार्ड  का  डिटशन  का

 तमाम  मंटीरियल  १०  १५  दिन  क  प्न्दर  प्रन्दर

 दे  दिया  आय  ।  प्रगर  इन  चीजा  का  महेनजर
 रखते  हुए  एक  सभोघषन  बिल  लाया  जाय  ता

 में  समझता  हू  कि  बहुत  सारा  मसला  हल  हा

 जायेगा  और  सभी  झाप  के  साथ  कग

 Shri  Sadhan  Gupta:  Sr,  this  House
 was  entitled  to  substantial  arguments
 to  justify  the  extension  of  so  unusual
 ameasure  But  we  must  confess  that
 the  Home  Minister  has  been  less  than
 fair  to  the  House  We  should  have
 had  arguments  even  in  spite  of  the
 fact  that  this  measure,  or  measures
 of  tms  kind  have  been  in  existence
 in  the  country  without  interruption
 for  years  today  Even  then  the
 measure  must  be  said  to  be  an  un-
 usual  measure  and  we  should  have
 been  given  reasons,  firstly,  why  it  is
 necessary  to  extend  these  measures
 at  all!  and  why  it  is  necessary  to
 extend  this  for  three  years

 (Continuance)  AZ  4304

 Attempts  have  been  made  to  give
 us  some  reasons  It  may  not  have
 been  deliberately  done,  but  we  must
 maintain  that  it  has  been  a  fraud
 upon  the  House  I  say  it  may  not
 have  been  deliberately  done,  but
 there  ig  no  doubt  about  it  that  the
 reasons  advanced  are  a  fraud  upon
 the  House  alJl  along  the  line

 The  principal  reasons  advanced
 have  been  three:  first  of  all,  that
 apparently  the  authors  of  the  Consti-
 tution  have  desired  that  this  law
 should  remain,  secondly,  that  the
 situation  of  the  country  werrants  it,
 and,  thirdly  that  the  safeguards
 against  abuses  are  such  that  there  {s
 no  harm  in  its  extensions

 As  regards  this  arguments  about
 the  authors  of  the  Constitution  on  the
 basis  of  the  tpse  dextt  af  the  authors
 of  the  Constitution,  may  IF  point  out
 that  our  Constitution  has  no  authors
 as  such  this  Constitution  had  been
 framed  bj}  a  basically  reactionary
 group  who  had,  nevertheless,  to  make
 concessions  to  the  growing  forces  of
 progress  and  therefore  we  have  pro-
 gressive  elements  as  well  as  reaction-
 ary  elements  inside  the  Constitutson
 itself  And  as  far  as  the  respect  for
 the  Constitution  is  concerned,  they
 are  no  better  than  ourselves.  We
 respect  the  gains  that  have  been
 achieved  by  the  progressive  elements
 tn  the  country  through  the  sncorpora-
 tion  of  the  Fundamenta!  Rights,  and
 they  heartily  disrespect  them.  With-
 in  one  year  of  the  Constitution  the
 fundamental  mght  of  freedom  of
 speech  had  been  modified.  And  so,
 Sir,  we  also  oppose  the  fundamental
 right  of  preventive  detentlon  which
 has  been  incerporated  in  the  Consti-
 tution  And  we  do  not  have  any
 respect  for  the  ehrut:  quoted  by  the
 Home  Munster  that  because  the
 authors  of  the  Constitution  have  said
 so,  therefore  the  extension  ह क  justified.

 And  even  taking  the  Constitution  at
 its  face  value,  on  the  matter  of  pre-
 ventive  detention  ig  there  any  warrant
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 m  the  Constitution  to  say  that  you
 shall  keep  the  Preventive  Detention
 Act  alive  until  19607,  The  Constitu:
 tion  provided  preventive  detention
 apparently  for  the  purpose  of  emer-
 gencies.  Even  then  we  do  not  like
 some  of  the  provisions  there.  But
 even  accepting  that,  they  only  pro-
 vided  it  as  an  emergency.  What  is
 the  emergency  for  which  the  Preven-
 tive  Detention  Act  is  being  sought
 to  be  extended?

 Now,  the  Home  Minister  had  tried
 to  justify  it  on  the  ground  of  ¢mecr-
 gencies.  From  his  reference  to  the
 shrutis  he  raised  the  alarms  and  the
 emergencies,  “well,  there  is  the
 attempted  Brahma  hathya  in  Madras,
 the  Hind:  agitation  im  Punjab,  the
 threat  from  Pakistan,  there  are  50
 many  other  threats,  therefore  it  is
 necessary”.

 It  has  been  shown  by  many  of  my
 colleagues  who  have  preceded  me
 that  preventive  detention  has  not
 prevented  those  acts  which  needed  to
 be  prevented  and,  indeed,  it  is  not
 going  to  prevent  them.  Because.  as
 ¥  shall  show,  basically  the  Act  is  not
 intended  to  be  used  for  the  purpose
 of  preventing  real  pernicious  influ-
 ences  in  the  country  ह 14  has  not  pre-
 vented,  for  instance,  the  bomb  out-
 rages  in  Delhi  or  the  nefarious  activi-
 thes  of  Pakistan  agents  in  Kashmir.
 Therefore,  the  Act  is  not  going  to  pre-
 vent  any  of  those  things

 We  have  no  sympathy  with  =  the
 kind  of  things  mentioned  by  the
 Home  Minister,  the  kind  of  things
 happening  in  Madras  or  in  the  Pun-
 jab.  But  what  we  ask  him  is,  do
 these  things  make  the  situation  in  the
 country  so  abnormal  that  we  should

 a  measure
 movements  has

 always  dubbed  as  a  bisck  measure.
 What  is  the  abnormal  situation?  In
 any  country  suddenly  some  circums-
 tances  may  arise,  some  flare-ups  may

 place.  some  riots  may  take
 Can
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 we  have  such  a  law  in  our  hands  we
 stand  the  risk  of  the  whole  country
 being  disrupted?  Is  that  the  situa-
 tion?  What  is  the  situation  today?
 A  normal  situation—norma)  in  its
 peacefulness  and  normal  in  the  possi-
 bility  of  certain  flareups.  5  that
 case  have  we  not  powers  to  deal
 with  it,  adequate  powers?  The  Home
 Minister  has  been  a  lawyer.  He
 knows  the  formidable  array  of  pow-
 ers  that  is  conferred  bv  the  Penal
 Code.

 One  of  the  grounds  given  in  the
 statistics  of  preventive  detention  is
 preaching  violence  and  so  forth.
 Can't  we  stop  the  preaching  of
 violence  by  the  Penal  Code?  There
 are  so  many  sections  dealing  with
 violence.  Can't  we  utilise  them,  and
 effectively,  stop  people  from  doing
 so  by  convicting  them  of  offences
 when  they  preach  violence?  Besides,
 are  there  not  provisions  in  the  Crimi-
 nal  Procedure  Code,  sections  107,  108,
 i08,  07  Could  they  not  be  used?

 It  was  the  obligation  of  the  Home
 Minister  to  convince  us  that  these
 powers  were  inadequate,  that  these
 powers  were  tried  but  had  been  found
 wanting,  and  therefore  some  extra
 powers  are  necessary,  some  abnormal
 powers  are  necessary.  Has  he  done
 that?  He  has  taken  it  in  a  cavatier
 fashion  He  has  taken  for  granted
 that  it  is  just  »  normal  measure,  and
 it  ean  just  be  foisted  upon  the  coun-
 try  by  a  speech  which  is  unconvincing
 Has  he  given  us  anything  to  show  that
 these  powers  which  the  law  grants  to
 the  authorities  is  insufficient  for  the
 purpose  of  preventing  crimes,  for  the
 purpose  of  keeping  a  norma!  situation
 on  hand?  Crimes  exist  in  every  socie-
 ty.  Hideous  murders  take  place  in
 England  or  America  for  example.  They
 do  not  have  the  Preventive  Detention
 Act.

 He  refers  to  safeguard,  the  judi-
 cial  review,  the  requirement  of  giving
 grounds  and  so  on.  What  is  the  use
 of  requirement  of  giving  grounds.  It
 only  means  that  you  should  have  suffi-
 cient  ingenuity  to  formulate  grounds
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 which  will  be  accepted  by  courts  of
 jaw  as  legitimate  grounds  for  deten-
 tion.  You  cannot  challenge  the
 grounds.  There  may  not  be  any  truth
 in  the  grounds.  Yet,  you  cannot
 challenge  them,  For  example,  if  I
 were  to  formulate  a  ground  against
 the  Home  Minister  that  at  2  o’clock
 today  he  was  conspiring  in  America
 to  bring  in  America  soldiers  into
 India,  that  would  be  a  good  ground
 for  detention.  He  could  not  have
 pleaded,  I  was  in  Parliament,  because,
 the  court  would  at  once  say,  you  may
 have  been  in  Parliament  at  that  time,
 but  Shri  Sadhan  Gupta  has  ample
 evidence  before  him  and  he  is  satisfied
 on  that  evidence.  How  is  that  a  safe-
 guard.

 Then,  the  less  said  about  this  safe-
 guard  It  is  absolute  hoodwinking  of
 the  people  What  is  the  judicial  re-
 view?  Only  we  have  a  High  Court
 Judge  on  the  Advisory  Board:  nothing
 else.  What  does  he  have?  He  has  the
 evidence  of  witnesses  in  absentia.  In
 my  absence,  they  condemn  me.  I  have
 no  right  to  be  defended  by  a  lawyer.
 1  have  no  right  to  cross-examine  this
 witness.  The  materials  before  the  Ad-
 visory  Board  come  from  the  most  cor-
 fupt  of  our  people,  police  informers
 Under  these  circumstances,  we  are
 expected  to  believe  that  it  is  a  very
 salutary  safeguard:  decision  of  the  Ad-
 visory  Board  based  on  materials  sup-
 plied  by  police  officers.

 He  has  made  much  of  the  fact  that
 we  have  no  respect  for  law  and  order,
 we  have  no  respect  for  the  constable's
 authority,  and  that  the  constable’s
 word  ts  taken  as  the  law  in  many
 ether  countries.  Are  the  police  of  our
 eountry  just  the  sort  of  the  police  of
 other  countries?  I  know  there  may
 pe  very  good  police  officials.  I  know
 quite  a  few  who  are  very  good.  But,
 there  is  no  denying  the  fact  that  the
 majority  of  the  police  and  the  police

 tion  is  still  steeped  in  the
 traditions  of  the  British  regime,  which
 w  an  ugly  tradition,  which  does  not
 entitle  them  to  the  respect  of  our  peo-
 ple.  It  is  this  kind  of  police  officials
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 who  supply  materials  and  I  have  no
 right  to  controvert  them.  Ia  that  a
 judicial  safeguard?

 Lastly,  we  have  a  topsy  turvey  logic.
 They  want  us  to  extend  it  for  three
 years.  He  has  given  us  figures  to
 show  that  the  number  of  detenues  is
 going  down.  In  1950,  it  was  10,000;  in
 i98i,  7,000  and  so  on.  Then,  it  has  de-
 creased  Yet,  it  is  strange  that  when
 it  was  10,000,  the  Act  was  wanted
 only  for  one  year.  They  have  gone
 on  extending  for  one  year.  When  it
 is  205,  they  want  it  for  three  years.
 Therefore,  there  is  no  justification,
 there  is  no  warrant  in  the  situation  in
 the  country  which  is  normal  and  there
 are  ample  powers  under  the  Criminal
 Procedure  Code  and  the  Indian  Penal
 Code  and  other  laws  to  prevent  un
 toward  happenings  There  is  no  logic
 in  asking  an  extension  for  three  years.

 What  is  the  real  reason?  The
 reason  is  apparent  from  the  past
 applications  of  the  Act.  It  has  been
 apphed  mostly  to  impose  their  will
 on  the  people  The  Home  Minister
 said  that  it  is  designed  to  prevent  a
 microscopic  minority  from  interfer-
 ing  with  the  civil  Jiberties  of  millions
 What  is  our  experience?  Our  expe-
 rience  is  that  ॥  has  always  been  a
 microscopic  minority  which  has
 sought  to  impose  its  will  on  millions
 through  the  Preventive  Detention
 Act  I  would  challenge  the  Home
 Minister  to  deny  it.

 In  Bombay,  tt  was  mmposed.  The
 Preventive  Detention  Act  was  freety
 utilised  in  order  to  crush  the  agita-
 tion  for  Samyuktha  Maharashtra  and
 Maha  Gujarat.  What  happened?
 Was  it  the  case  of  a  microseopic
 minority  who  were  subjected  to  this
 oppression  or  was  it  the  casé  of  a
 majority  which  was  subjected  to  thts
 oppression?  If  there  is  any  doubt,
 one  of  the  leaders  of  the  Samyuktha
 Maharashtra  movement,  may  leacer
 comrade  §.  A.  Dange  who  was  si



 (4399  Preventive  Detention  9  DECEMBER  957

 jected  to  preventive  detention  was
 returned  to  this  Parliament  by  the
 maximum  number  of  votes  that  any
 one  in  India  has  polled  today.

 There  is  no  doubt  that  when  the
 criminal  law  loudly  proclaims  inno-
 eence,  when  the  right  to  exercise
 fundamental  rights  solidly  stands
 behind  the  person,  at  that  time,  the
 Preventive  Detention  Act  comes  in
 handy.  We  had  the  merger  movement
 in  West  Bengal.  The  entire  State  was
 there  behind  the  movement.  Every
 activity  was  stopped  without  the
 feast  violence.  Yet,  the  Preventive
 Detention  Act  was  let  loose.  They
 had  to  withdraw  in  the  face  of  the
 resistance  of  the  people.  But,  they
 had  perpetrated  untold  miseries.  In
 the  Tramway  fares  movement,  the
 same  thing  happened.  They  had  to
 aceept  that  the  rise  in  the  tram  fares
 was  unjustified  Yet,  the  Preventive
 Detention  Act  was  resorted  to  crush
 the  movement.  They  did  not  succeed
 No  Preventive  Detention  Act  will
 suceeed  in  crushing  the  movement.
 That  is  what  they  trie@  to  do

 In  this  way,  whenever  a  working
 class  organisation  or  a  trade  union
 goes  on  strike,  this  bleck  measure  is
 Jet  loose  against  them.  On  the  Sth
 and  6th  of  January,  1956,  the  bank-
 men  went  on  strike  in  West  Bengal
 in  response  to  a  call  by  an  All-India
 organisation.  That  strike  was  entirely
 peaceful.  Yet,  the  Preventive  Deten-
 tion  Act  was  used  with  a  view  to
 breaking  that  strike.  They  did  not
 succeed  in  breaking  it.  Eut,  it  was
 used.  It  is  this  purpose  that  is  hidden
 behind  the  alarming  §  difficulty  and
 the  grounds  preaching  violence  and
 other  reasons  which  have  been  given
 fm  the  statistics  to  justify  detention.
 These  things  should  rot  misleall
 These  statements  are  not  facta.  I  can
 aay  with  the  fullest  responsibility
 thet  these  statements  are  not  facts.
 These  statements  are  fabrications.  It
 is  just  the  fpri  dizit  of  the  authority.

 Where  is  no  way  of  verifying  the
 truth  of  these  statements.  Therefore,
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 ३  oppose  this  measure.  I  oppose  on
 account  of  the  likelihood-—-did  I  say
 likehood?  It  is  a  certainty  of  the
 abuse  of  this  measure  in  every  part
 of  the  country.  Above  all,  I  oppose
 because  it  is  a  shame  to  our  country.
 t  want  to  proclaim  to  the  world  that
 the  spirit  of  our  country  in  this  matter
 is  not  represented  by  the  power  hun-
 gry,  power  mad  coterie  bent  upon
 curbing  every  democratic  threat  to
 their  power,  to  the  imposition  of  their
 will  on  the  unwilling  millions  or  to
 the  continuation  of  sanctity  of  exploi-
 tation  of  the  vested  interests  on  whose
 bounty  they  depend  for  maintenance
 of  their  power.  !  would  proclaim  to
 the  world  that  even  on  the  other  side,
 may  be,  there  are  many  who  conscien-
 tiously  object  to  this  measure.  As  a
 matter  of  fact,  every  honest  man
 shoul€  object  to  this  measure.
 It  struck  down  irrespective  of  al)
 parties.  Of  course,  we  have  borne
 the  brunt  of  it  because  we  have  con-
 sistently  championed  the  cause  of  the
 people,  but  even  when  Congress  men
 have  sought  to  do  it,  the  measure  has
 come  down  on  them.  I  have  known
 the  strike  of  the  Amrita  Bazar  Patrika
 when  many  workers  of  the  INTUC
 were  locked  up  under  the  Preventive
 Detention  Act  though  they  were  as
 innocent  as  lambs.  Therefore,  the  only
 thing  that  the  Preventive  Detention
 Act  has  served  is  to  crush  down  the
 champions  of  the  people  irrespective  of
 the  party  to  which  they  belong.

 ३  therefore  want  to  proclaim  to  the
 whole  country  that  the  Government
 have  no  guts  to  say  that  they  want
 this  measure  for  the  purpose  of  their
 ulterior  motives,  and  are  only  hood-
 winking  us  by  creating  as  false  sense
 of  alarm  and  are  trying  to  get  a  per-
 manent  measure  through  the  expedi-
 ency  of  temporary  extensions,

 Lastly,  I  would  repeat  a  statement
 which  the  hon.  Members  on  the  other
 side  of  the  House  wil]  not  fail  to  re-
 raember;  I  would  repeat  the  state-
 ment  that  a  Government  which  seeks
 to  rule  by  these  laws  has  no  mora!
 right  to  exist.  YF  hope  the  hon.  Mem-
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 bers  on  the  other  side,  including  the
 Treasury  Benches,  know  where  the
 statement  came  from  and  when.

 Shri  Nathwani  (Sorath):  The  only
 issue  before  the  House  35  to  conader
 whetber  there  are  exceptional  curcums-
 tances  to  justify  the  continuance  of
 this  measure.

 In  the  morning  we  heard  the  hon,
 Home  Minister  and  he  gave  us  the
 various  reasons,  and  narrated  at  length
 the  situation  as  it  exists  today  in  the
 ecuntry  He  referred  to  the  troubles
 which  Pakistan  is  creating  for  us  in
 Kashmir.  There  are  aiso  the  border
 disturbances.  He  also  referred  to  the
 Position  xin  the  South  Again  he  re-
 ferred  to  the  Hind:  agitation  in  U  P
 and  especially  in  the  Punjab  I  do
 believe  that  if  there  were  justifying
 circumstances  in  4953  and  1954  for
 continuing  this  Act,  there  are  today
 as  strong  if  not  stronger  reasons  for
 continuing  this  measure

 In  this  connection  reference  is  be-
 ing  made  to  the  position  as  it  exists
 in  other  civilised  countries  Well,  we
 have  always  tried  to  meet  that  argu-
 ment  by  referring  to  the  situation  in
 our  country  I  would  hke  to  repeat
 that  ours  is  a  vast  country  containing
 a  very  large  number  of  people  with
 Varying  stages  of  political,  social  and
 economic  development  but  further
 than  that  there  is  this  reason  that
 democracy  is  m  its  infancy  in  our
 State  Old  ideas  and  habits  die  hard
 People  have  not  taken  to  the  extent
 we  would  like  to  democratic  ways
 and  manners  of  functioning,  nor  has
 our  sense  of  national  sohdarity  been
 achieved  to  that  extent  that  feelings
 का  prejudices  of  caste,  race,  religion
 or  State  cannot  create  even  temporari-
 ly  disturbances  among  them  Bearing
 ml)  these  facts  in  mind  we  have  to
 examine  the  proposal

 I  heard  the  leader  of  the  Communist
 Party  waxing  eloquent  Of  course,  he
 brought  fn  the  question  of  the  bi-
 Hngual  State  of  Bombay  He  also
 veferred,  why  be  called  names,  to  the
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 then  Chief  Minister  pf  Bombay.  Par-
 haps  he  could  not  help  doing  it,  but
 the  points  he  was  trying  to  make
 were:  firstly  that  the  existing  circums-
 tances  show  that  the  Preventive
 Detention  Act  is  not  3  neces-
 sary;  if  in  spite  of  this  Act  there  were
 such  disurbances,  there  is  no  justifi-
 cation  for  the  existence  of  this  Act.
 He  seemed  to  suggest  that  the  logic  of
 his  argument  was  irrefutable  I  die
 agree  Even  assuming  that  what  he
 says  45  true,  itis  an  argument  regard-
 ing  the  proper  or  more  frequent  use
 of  the  Preventive  Detention  Act  not
 being  made  by  the  State  authorities,
 and  it  is  not  an  argument  against  the
 continuance  of  the  Act

 He  asked  why  no  use  was  made  of
 this  Act  to  put  down  these  disturb-
 ances,  but  the  answer  was  provided
 by  himself  when  he  began  to  refer  to
 the  situation  as  it  developed  in  Bom-
 bas  When  he  referred  to  Bombay,  he
 said  that  on  the  eve  of  the  declara-
 tion  of  the  decision  by  the  Congress
 Working  Committee  in  January  1986,
 many  persons  were  arrested  under  the
 Preventive  Detention  Act  I[  could  not
 quite  follow  his  argument  because  at
 an  earher  stage  he  seemed  to  suggest
 that  the  Act  was  not  being  used  or
 was  not  capable  of  being  used  and
 therefore  there  was  no  justification
 for  it  but  when  in  Bombay  this  Act
 was  used,  and,  if  my  understanding
 is  correct,  as  many  as  35  persons  were
 taken  into  custody  under  the  Preven-
 tive  Detention  Act  he  complained  of
 it  This  seems  to  be  a  strange  logic

 Then  he  developed  his  second  point
 He  said  “You  are  passing  this  Act
 not  with  a  view  to  protect  the  millions
 of  people  from  violence.  but  you  are
 seeking  to  impose  your  decision  or
 will  on  certain  people”.  He  refers
 to  the  people  of  Maharashtra,  and  he
 goes  on  to  say  “You  are  trying  to
 Impose  your  decision  on  the  majority
 of  the  people  there”  I  fall  to  under-
 stand  what  he  means  by  the  majority
 of  the  peopie.
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 The  decision  to  form  a_  bilingual
 State  was  taken  by  the  First  Lok
 Sabha,  by  the  representatives  of  the
 people  at  that  time  here  in  this  House.
 You  know  that  we  discussed  the  ques-
 tion  of  raorganisation  of  States  for
 several  months  on  end,  and  the  re-
 presentatives  from  the  other  States,
 barring,  ef  course,  the  Members  of  the
 Cemmunist  Party,  felt  that  the  issue
 was  of  national  importance,  that  the
 future  of  Bombay  required  their  parti-
 cCipation  in  the  discussion  and  deci-
 sion.  Therefore,  they  approached  first
 the  representatives  of  Gujarat  and
 Maharashtra  and  told  them  in  effect:
 “Look  here,  you  have  been  trying  to
 discuss  this  question.  We  have  heard
 you  at  great  length.  In  our  opinion
 it  seems  that  you  should  continue
 tegether  as  a  bilingual  State.”  That
 was  the  decision  taken,  and  even  the
 verdict  of  the  people  has  endorsed  this
 decision.

 I  have  not  been  able  to  understand
 why  we  are  being  told  that  we  are
 trying  to  impose  our  decision  on  the
 majority  of  the  people.  Here  is  Partia-
 ment  and  here  the  Congress  Party  has
 been  returned,  the  party  which  took
 the  decision  at  that  time.  In  the  State
 of  Bombay  the  Congress  has  been  re-
 turned  in  a  majority,  not  merely  from
 one  unit  namely  from  Gujarat  or
 Maharashtra  but  from  both  the  areas:
 from  Gujarati-speaking  areas  as  well
 as  Marathi-speaking  areas  the  Con-
 gress  has  been  returned  to  power.  It  is
 in  a  majority.  But  they  say  that  from
 Maharashtra  proper  the  Congress  did
 not  get  a  majority.  True,  but  will
 they  try  to  equate  a  part  with  the
 whole  of  it?  What  is  the  feeling  of  the
 friends  from  Marathwada  and  Vidar-
 bha  when  these  people  speak  in  the
 name  of  Maharashtrians?  I  do  not
 know.  Sir,  I  do  not  like  to  refer  to
 the  circumstances  or  the  ‘ituation
 which  prevatled  in  Bombay.  But,  I
 must  not  leave  unanswered  the  charg-
 es  which  were  made  by  Mr.  Dange.
 He  said  there  was  firing  and  80  on,
 but  he  did  not  refer  to  the  systematic
 pian  to  terrorize  the  peopie  as  well
 as  the  Government  of  Bombay  in  sub-
 mitting  to  the  decision  of  Samyukte
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 Maharashtra  with  the  city  of  Bombay.
 Of  course,  he  asked  for  a  judicial  en-
 quiry,  but  he  did  not  mention  a  word
 about  the  sufferings  of  the  minority
 community  there.  He  did  not  refer
 to  arson,  violence  and  looting  which
 shook  that  great  city  for  one  week.
 The  police  were  the  target  of  attacka;
 public  properties  were  the  target  of
 attack,  footing  was  rampant  and
 but  for  the  firm  stand  taken  by  the
 Government  the  whole  city  of  Bam-
 bay  would  have  plunged  in  chaos,  If
 the  Chief  Minister  remained  calm  and
 cool  and  tried  to  restore  peace  and
 law  and  order  the  friends  opposite
 should  not  grumble  about  it.  No  gov-
 ernment  worth  its  name  could  have
 tolerated  the  things  which  you  wit-
 nessed  there.  They  were  bound  to
 protect  the  lives  and  the  properties  of
 the  inhabitants.  e
 6  hrs.

 Sir,  I  feel,  that  I  should  also  say  a
 word  about  Prime  Minister’s  recent
 visit  to  Pratapgarh.  I  would  say  only
 this  that  the  insinuation  that  he  went
 there  to  rehabilitate  himself  or  to  con-
 tinue  the  imposition  of  the  bilingual
 State  is  unjustified.  He  seems  to  sug-
 gest  that  because  of  this  he  withdrew
 his  allegation  or  his  version  about
 Shivaji’s  certain  exploits.  It  was  not
 so.  All  of  us  know  that  he  withdrew
 his  certain  remarks  as  far  back  as
 fifteen  years.  It  was  not  on
 this  occasion.  with  a  view  merely  to
 placate  or  to  ingratiate  himself,  that
 he  said,  ‘well,  what  I  have  stated  is
 not  true  and  that  the  facts  are  differ-
 ent;  they  are  brought  to  my  know-
 ledge.”  This  was  the  version  that
 was  sought  to  be  placed  by  the
 leader  of  the  Communist  Party,

 Sir,  I  fee]  that  the  way  this  axe  has
 been  used  shows  that  no  misuse  or
 abuse  has  taken  place.  It  may  be
 here  and  there  that  proper  grounds
 may  not  have  been  given;  it  may  be
 there  was  an  error  of  judgment.  May
 be,  in  some  cases,  even  assuming  for
 the  sake  of  argument,  a  real  wrong
 was  sought  to  be  done  to  an  indivi-
 dual,  but  I  do  maintain  that  there  are
 important  safeguards  in  the  Act  itself.
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 (Shri  Nathwani]
 Of  course,  they  do  not  go  as  far  as
 many  Members  on  the  opposite  side
 would  like.

 Shri  Goray  (Poona):
 your  own  Members.

 What  about

 Shri  Nathwani:  I  adhere  to  my
 view.  Mr.  Sadhan  Chandra  Gupta
 says  that  the  protection  of  advisory
 committee  was  illusory.  I  beg  to  differ
 strongly  from  his  views.  He  gave  an
 instance  that  if  a  particular  detenue
 were  to  challenge  and  say  that  at  a
 particular  time,  on  a  particular  date,
 he  was  not  present  at  a  particular
 place,  he  had  no  way  or  means  of
 satisfying  the  authority,  It  is  not  so.
 Do  you  think  that  a  person  who  has
 been  a  Judge  of  the  High  Court,  who
 has  been  trained  in  that  tradition.

 will  not  listen  to  him?  Has  he  no
 right  to  defend  himself?  I  can  under-
 stand  if  only  executive  officers  were
 to  preside  or  remain  present  at  the
 Advisory  Board.  But,  once  you  grant
 that  an  impartial  person,  an  indepen-
 dent  person  of  the  rank  and  position
 of  the  High  Court  Judge  is  to  pre-
 Side  over  the  deliberations  of  the  Ad-
 visory  Committee,  then  it  is  no  use
 saying  that  such  a  protection  is  merely
 iNusory.

 Sir,  I  would  say  one  thing  more
 with  regard  to  extension.  It  is  pro-
 posed  to  continue  the  Act  for  another
 three  years.  Looking  to  the  circums-
 tances  which  prevailed  in  the  country,
 looking  to  the  temper  and  training  of
 the  people  and  the  transition  through
 which  we  are  passing,  it  seems  reason-
 able.  But  in  the  past  we  have  fol-
 lowed  the  precedent  of  bringing  the
 matter  before  the  House  by  way  of
 moving  a  resolution.  I  do  wish  that
 that  precedent  should  also  be  continu-
 ed  hereafter.

 Lastly,  I  join  those  who  say  that
 we  do  not  like  that  there  should
 exist  a  statute  like  this  on  our  Statute
 Book.  But  what  is  the  remedy?  दलन
 stead  of  shedding  crocodile  tears  here,
 tf  Members  of  all  the  parties  were  to
 give  their  co-operation  in  instilling
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 and  developing  democratic  traditions
 and  ways,  and  thereby  to  educate  the
 people  in  getting  their  wrongs  re-
 dressed  by  peaceful  and  democratic
 Methods  a  situation  would  soon  arise
 where  the  Government  may  not  like
 to  equip  itself  with  these  wide  powers.

 In  the  end  I  would  appeal  to  friends
 over  there  that  instead  of  indulging
 in  very  eloquent  speeches  here  they
 should  see  that  while  championing  the
 cause  of  the  people  they  take  good
 care  to  direct  themselves  on  proper,
 sound  democratic  lines.

 Shrimati  Renuka  Kay  (Maida):  Mr.
 Chairman,  Sir,  |  have  been  listening
 to  some  of  the  speeches  on  this  Bill
 with  great  deal  of  interest.  It  ia
 quite  true  that  India  has  given  to
 herself  a  Constitution  whose  very
 basis  is  the  freedom  of  the  individual
 and  the  freedom  of  expression  and
 that  this  has  been  guaranteed  through
 courts  of  law  in  our  fundamental
 rights.  And  in  this  country  today  we
 stil  have  to  have  a  Preventive  Deten-
 tion  Act  and  have  to  continue  it  Yet
 it  is  regrettable.  But,  however  re-
 grettable  it  may  be,  we  must  be  realis-
 tic.  Conditions  obtain  in  this  country
 that  make  it  a  necessary  to  have  such
 an  Act  at  the  present  time.

 Now,  as  I  was  listening  to  some  of
 the  speeches  I  was  a  little  bit  amused
 and  also  rather  gratified  to  find  that
 those  who  do  not  lay  any  store  on  per-
 sonal  freedom,  the  individual's  free-
 dom  of  expression,  who  do  not
 believe  in  a  system—-or  at  least
 who  do  not  claim  to  believe  in  a
 system—or  a  Constitution  whose  basis
 should  be  the  personal  Uberty  of  the
 individual,  they  are  the  biggest  claim-
 ants  in  favour  of  the  withdrawal  of
 this  small  measure.

 Shrimati  Reun  Chakravartty  (Basir-
 hat):  Oh,  small  measure!

 Shrimati  Renuka  Ray:  ]  shall  be
 very  grateful  if  the  hon.  Member
 oppesite  would  allow  me  to  proneed.
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 fihe  can  have  her  say  later.  This  is
 a  comparatively  small  measure  for  it
 does  not  transport  people  to  unknown
 places.  It  does  not  by  any  means  be-
 Heve  in  stifling  freedom  of  expression
 which  is  not  turned  into  a  licence,  I
 feel  that,  perhaps,  working  under  the
 Constitution  of  India,  learning  to  un-
 derstand  and  appreciate  the  Congress
 objectives  gradually,  certain  persons
 are  getting  wedded  to  it  and  that  may
 be  one  of  the  reasons  why  they  have
 spoken  about  this.  I  give  them  the
 benefit  of  the  doubt.

 There  are  others  alzo  who  have
 spoken  about  it  and  I  do  think  that  :t
 ig  necessary  to  analyse  this  in  a  dis-
 passionate  way.  What  has  happened
 actually?  We  know  that  this  Preven-
 tive  Detention  Act  as  it  is  operating
 today  is  given  the  closest  scrutiny.  It
 is  said  by  some  Members  that  these
 Advisory  Boards  are  illusory  and  not
 Boards  at  all.  But  they  are  not  sine-
 eure  because  we  can  see  from  the
 statistical  information  supplied  to  us
 that  in  38  cases  the  Advisory  Boards
 have  released  the  persons  whom  the
 executive  Government  had  sent  up  for
 preventive  detention.

 An  hom,  Member:  After  how  many
 months?

 Shrnmati  BRennka  Ray:  Anyway,
 what  is  the  position  in  India  today?
 Is  it  possible  to  do  without  this  Act?
 Can  the  law  courts  cope  with  it  as
 they  do  in  the  UK.  and  in  countries
 where  democracy  has  been  there  for
 sore  time,  Let  us  look  into  this  and
 acknowledge  the  fact  that  being  one
 of  the  youngest  democracies,  perhaps,
 we  do  not  yet  understand  the  full  im-
 plications  of  what  perliamentary  de-
 moecracy  means.

 We  know  about  the  ballet  box,  we
 have  utilleed  it,  but  have  not  yet

 various  other  kinds.  Perhaps,  if  action
 were  taken  in  time  to  stop  this,  to
 stop  these  who  provoke  others,  we
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 would  not  have  had  to  see  many
 things  that  have  happened,  many
 untoward  incidents  would  have  been
 prevented.

 I  would  rather  say  to  the  Govern-
 ment  that  in  spite  of  the  fact  that  you
 have  this  Act,  }  do  not  understand  -
 why  it  was  not  utilised  in  the  recent
 case  in  Madras  so  that  many  horrors
 need  not  have  taken  place.  I  would
 say  that  to  the  Government  but  I
 would  not  ask  them  to  repeal  this  Act
 because  it  has  got  its  use.  I  would
 ask  the  Government  why  it  was  not
 used  in  a  proper  manner;  why  it  was
 not  used  where  black-marketing  and
 other  evils  are  making  the  food  posi-
 tion  difficult.  Why  it  is  not  used
 against  them  who  black  market  in
 cement  and  other  necessities  or  pro-
 fiteer  unduly?  I  would  say  that  this
 Act  must  be  used  in  the  proper  way
 much  more  than  it  is  being  used,  Of
 course,  misuse  should  not  be  allowed.
 It  should  not  be  misdirected.

 I  think  the  record  of  the  Central
 Government  and  the  State  Govern-
 ments  shows  that  they  have  not  mis-
 apphed  it.  It  may  have  happened  in
 one  or  two  cases.  But,  immediately
 it  has  come  to  the  notice  of  the  higher
 authorities  such  things  have  not  been
 allowed  to  go  on.

 It  may  have  happened  that  some-
 body  here  or  there  was  not  treated
 exactly  as  he  should  be.  But  these
 Advisory  Boards  are  there  to  see  that
 the  State  Governments  and  the  Cen-
 tral  Government  act  cautiously.  In
 spite  of  that,  if  even  one  single  case
 is  there  where  it  goes  wrong,  I  would
 beg  of  the  hon.  Home  Minister—and
 the  State  Governments  also—to  take
 extreme  care  to  see  that  nobody  who
 ought  not  to  be  deprived  of  his  liberty
 even  for  a  day  comes  under  the
 ration  of  this  Act.  But,  9  would
 say  that  conditions  are  there  in
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 [Shrimati  Renuka  Ray]
 they  did  not  take  action  in  Madras
 and  why  they  did  not.  I  also  say  that
 they  should  have  taken  action.  But
 that  is  not  an  argument  to  do  away
 with  this  Act;  on  the  other  hand,  it  is
 an  argument  for  retaining  it.  That  the
 Government  have  not  utilised  it  on
 an  important  occasion  is  no  argument
 for  its  withdrawai.

 I  would  like  to  aay  another  thing.
 There  are  some  persons  who  have
 sarcastically  said,  “Why  don’t  you  have
 this  Act  for  all  time;  if  you  are  keen
 about  it,  why  should  you  come  up  time
 and  again?’.  I  would  say  that  it  is  a
 very  good  thing  that  the  Government
 comes  up  with  it  time  and  again.  It
 is  necessary  because  it  is  Parliament
 which  must  decide  at  a  given  moment
 whether  there  is  any  necessity  for  this
 Act  or  not.  It  is  necessary  for  Gov-
 ernment  to  come  to  the  Lok  Sabha
 again  and  again  and  not  to  have  an
 Act  for  all  time,  as  has  been  men-
 toned  by  some.

 As  I  said  at  the  beginning,  we  see
 circumstances  exist  in  the  country
 where  passions  are  aroused  so  easily
 over  the  language  issue,  over  parochial
 issues,  over  casteism  and  so  many
 other  things  When  those  conditions
 do  not  obtain,  when  we  have  learnt
 that  liberty  does  not  mean  licence,
 when  we  have  understood  the  basis  of
 parliamentary  democracy.  then  the
 time  will  come  when  it  will  no  longer
 be  necessary  to  have  an  Act  such  as
 the  Preventive  Detention  Act

 While  I  support  the  Bill  for  the  pre-
 sent,  I  would  again  appeal  to  the  Gov-
 ernment  to  be  very  careful.  I  know
 their  record  has  been  good  But,  it
 ean  be  better  still.  There  should  not
 be  any  single  instance  where  the  Act
 is  in  any  way  misused.  If  there  is,  it
 must  be  investigated  by  the  Advisory
 Boards  and  by  the  Central  and  State
 Governments  at  the  highest  levels.

 3  feel  that  in  spite  of  the  criticiam
 that  has  been  levelled  against  it,  in
 apite  of  the  fact  that  it  has  been  called
 a  tack  Bill,  circumstences  as  they  are
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 in  India  today,  swayed  as  we  are  by
 various  kinds  of  passion,  which  tend
 to  wreck  the  very  things  we  stan
 We  shall  have  to  keep  this  Act
 conditions  change.

 Why  cannot  courts  of  law  deal  with
 these  things?  The  courta  of  law  can
 deal  with  these  when  they  became
 facts,  when  there  is  evidence.  When
 they  deal  with  these  things,  they  per~
 haps  deal  with  those  persons  who  are
 provoked  by  others  and  those  others
 remain  in  the  background.  If  we  are
 to  nip  something  in  the  bud,  if  we  are
 to  see  that  peace  and  tranquility  is
 there  for  all  citizens  whether  they
 belong  to  the  majority  or  the  minority,
 then,  we  have  to  have  this  Act.

 I  would  like  to  say  something  to  my
 hon.  friend  Shri  T.  K.  Chaudhuri;  but
 he  is  not  in  the  house  now.  I  would
 ask  him  to  search  his  heart.  Does  he
 really  beHeve  that  Congress  and  the
 Government  that  derives  its  power
 from  it,  intend  this  Act  or  any  other
 Act  ta  be  something  to  be  used  against
 the  free  expression  of  opinion,  politi-
 cai  or  otherwise?  Does  he  not  ap-
 preciate  that  when  he  was  in  imprison-
 ment  under  a  medieval  colonial  power
 and  when  he  was  a  candidate  for  elec-
 tions,  it  was  the  Congress  perty  in
 West  Bengal  that  decided  that  it  would
 not  oppose  his  candidature  because  it
 wanted  him  to  have  fair  play?  We
 have  had  two  elections  in  a  decade.
 During  these  two  elections,  is  it  not

 and  let  the  people  judge  for  them-
 selves  in  whose  hands  they  will  give
 the  power  to  fashion  the  destiny  of
 the  country.  Have  there  not
 equal  chances  in  whatever  party
 or  small,  in  this  country  se
 democraty  may  work?  Is  t
 the  objective  with  which
 ress  and  this  Government
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 they  really  believe  that  this  Preven-
 tive  Detention  Biil  is  meant  as  a  mea~
 mute  to  stifle  democracy?  It  is  not
 meent  to  be  such  a  measure.  It  is
 &@  measure  to  stifle  intimidation,  to
 stop  violence,  to  stop  terrorism  of
 the  people  by  small  groups.  It  is  not
 Tmeant  against  the  free  expression  of
 opinion  in  any  manner  and  form  as
 long  as  it  does  not  provoke  violence
 and  bloodshed.

 When  we  are  aware  of  this,  I  think
 that  we  should  judge  the  act  dispas-
 sionately.  We  should  judge  it  objec-
 tively.  We  should  not  be  just  led
 away  by  the  fact  that  it  sounds  bad.
 True  it  had  a  bad  sound  once,  a
 stigma  attached  to  it  because  at  one
 time  this  Preventive  Detention  Act
 was  used  by  the  alien  rulers  to  stifle
 freedom  in  the  country.  But  it  is  not
 the  purpose  of  this  Act  today.  It  ifs
 quite  otherwise  now.  If  those  friends
 who  are  opposing  it  would  study  it
 from  this  angle,  I  am  sure  that  the
 opposition  what  thev  are  putting  for-
 ward  today  to  the  Bill  would  be  with-
 drawn.

 With  these  words,  I  support  =  this
 Bill,  with  an  appeal  to  the  Govern-
 ment  to  be  always  careful,  to  always
 scrutinise  it  to  see  that  it  is  never
 used  against  freedom  or  to  stifle  free-
 dom  in  any  way.  We  must  see  that
 freedrm  is  guaranteed  to  the  majority
 as  well  as  to  the  minority.  Freedom
 of  expression  and  frerdom  of  assem-
 biy—these  are  the  basis  of  democracy.
 But  we  must  see  to  it  that  this  free-
 dom  in  anv  way.  We  must  see  that
 this  freedom  does  not  become  a  wea-
 pon  in  the  hands  of  some  smal!  groups,
 to  break  the  larger  freedom  of  the
 people  of  our  country.

 Shri  Mahanty  (Dhenkanal):  I  think
 all  Opposition  Members  will  be  al-
 lewed  ta  cpesk.  We  would  like  to
 know  whether  any  of  us  will  have  any
 ehance  to  speak  on  the  Bil.

 Mr.  Chairman:  It  is  the  rule—-and
 the  hon.  Member  knows  it  and  he  has
 been  sufficiently  long  in  the  Parlia-
 maent—thet  whoever  catches  the  eve
 of  the  Chair  is  called.  That  rule  is
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 not  going  to  be  departed  from  fn  the
 casd  of  any  Member  or  any  person
 whatsoever,

 Shri  Bra}  Raj  Singh:  Al!  points  of
 view  and  opinions  are  required  on  this

 Mr.  Chairman:  This  is  the  firs!  prin-
 ciple  of  selection  of  speakers  by  the
 Chair:  That  every  party,  every  State
 and  every:  Member,  where  possible,
 should  be  given  a  chance.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  DPatar):
 Mr.  Chairman,  Sir,  while  I  was  listen-
 ing  very  intently  this  morning  to  the
 speech  of  the  hon.  Leader  of  the  Com-
 munist  Party  in  India,  I  was  wonder-
 ing  why  he  spent  all  his  time  only  on
 two  or  three  subjects  one  of  which
 was  absolutely  irrelevant.  You  will
 find  that  the  Preventive  Detention
 Act  has  been  devised  for  meeting  situ-
 ations  arising  out  of  different  se‘s  of
 facts  and  I  would  request  this  House
 to  note  that  in  section  3,  a  number  of
 circumstances  have  been  mentioned.
 Under  these  circumstances.  the  pro-
 priety  or  the  need  of  this  Bill  cannot
 be  solely  ascertained  by  making  re-
 ference  to  only  one  or  two  objects  and
 not  all.

 In  fact,  I  felt  it  was  more  a  political
 speech  solely  meant  against  the  Cong-
 ress.  So  far  as  that  is  concemed,  I
 may  say  that  all  that  he  stated  was
 first  with  respect  to  the  Samyukta
 Maharashtra  movement.  I  can  under-
 stand  that  to  some  extent  there  were
 a  few  detentions  in  connection  with
 that  movement.  But  I  could  not  under-
 stand  for  the  life  of  me  how  the  Pra-
 tapgerh  affair  or  the  function  could
 be  brought  into  this  debate  at  afi.
 There  was  no  detention  so  far  as  the
 great  function  connected  with  the
 Chatrapethi  was  concerned.  In  these
 circumstances,  would  we  be  entirely
 wrong  if  we  were  to  point  out  that
 this  occasion  was  made  use  of  by  my
 hon.  friend  only  for  political  pur-
 poses?

 I  would  point  out  here,  even  in  that
 respect,  that  we  have  an  effective  ans-
 wer.  The  hon.  Member  stated  that  it
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 (Shri  Detar}
 waa  the  Congress  Party  that  dealred  to
 cansolidate  its  position  by  means  of
 the  use  of  this  Act.  There  is  a  com-
 plete  lie  so  far  as  this  particular  as-
 sertion  is  concerned.  May  I  point  out
 to  this  House  that  the  Congress  had  a
 majority  even  in  the  Constituent  As-
 sembly.  It  was  open  to  the  Congress
 Party,  the  largest  party  then  in  the
 Constituent  Assembly,  to  have  per-
 manently  placed  on  the  statute-book
 the  law  regarding  preventive  deten-
 tion.  When  article  2]  was  under  con-
 sideration,  all  that  was  done  was  this.
 The  fundamental  rights  were  duly  de-
 clared  and  specified.  When  the  Cong-
 ress  had  been  in  power  since  1946,
 they  thought  that  under  certain  cir-
 cumstances,  at  least,  we  were  Likely
 to  have  recourse  to  what  can  be  called
 a  preventive  detention.  That  was
 why,  in  the  Constituent  Assembly  it-
 self,  a  direct  provision  has  been  made,
 that  a  law  of  preventive  detention
 might  be  passed  by  Parliament.  That
 is  the  reason  why  the  matter  was  left
 there  on  26th  January,  1950,  when  we
 inaugurated  the  new  Constitution.

 But  ironically  enough,  within  one
 month,  the  first  Home  Minister  of
 India  had  to  come  before  Parliament
 with  an  enactment,  because  the  situa-
 tion  was  a  critical  one.  Therefore,
 after  passing  a  number  of  sleepless
 nights,  as  he  very  clearly  pointed  out
 —he  stated  that  the  conditions  in  Indis
 Were  not  sufficiently  developed  so  far
 as  democracy  was  concerned  and  that
 was  the  reason  why  he  had  to  bring
 a  Bili—the  late  Shri  Vallabhbhai  Pate?
 bad  to  come  to  Parliament  and  ask  for
 the  passage  of  a  preventive  detention
 law  for  one  year.

 You  will  understand  that  all  along,
 the  ruling  party  has  always  been  act-
 fing  in  an  extremely  modest  and  res-
 trained  spirit.  That  is  what  I  am
 pointing  out.  It  was  open  to  us  then,
 in  950  itself,  to  have  placed  on  the
 statute-book  for  all  time  to  come  the
 Prevention  Detention  Act.  But  (६  was
 mot  done.

 Afterwards,  it  would  be  found  that
 em  three  occasions  we  came  before
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 the  Parliament,  and  on  each  oocasion,
 we  asked  only  for  &  short  period.  In
 this  connection,  may  I  make  reference
 to  whet  we  did  in  January,  1982?  You
 are  aware  that  the  first  general  elec-
 tions  were  going  to  be  held  then,  and
 this  Act  was  going  to  expire.  Then
 all  that  we  did  was,  we  wanted  the
 deliberate  and  well-considered  opl-
 nion  of  the  first  Parliament  of  India,
 elected  according  to  adult  franchise.
 Therefore,  all  that  the  then  Congress
 Government  asked  for  was  only  a  ax
 months’  duration.  Then  the  matter
 was  debated,  if  I  mistake  not,  for
 weeks  together  and  ultimately  this
 House  came  to  the  conclusion  that  an
 extension  was  necessary.

 Thus  you  will  find  that  though  ex-—
 tensions  have  been  granted  when  the
 previous  Bills  were  under  considera-
 tion,  what  the  Government  did  was,
 they  liberalised  the  provisions  of  the
 whole  Act.  Therefore,  it  would  be
 entirely  wrong  to  say  that  the  Cong-
 ress  wants  to  consolidate  its  power  by
 means  of  such  Acts.  The  Congress
 Power  is  being  swelled,  not  by  these
 Acts,  not  by  illegitimate  means,
 by  the  stronghold  of  the  masses.  Let
 the  other  parties  understand.  For
 some  time,  here  or  there,  there  might
 be  aberrations  at  election  time.  But
 they  are  not  for  all  time  to  come,
 please  understand  this  quite  correct-
 ly.  On  account  of  certain  absolutely
 wrong  motions  of  the  type  of  propa-
 ganda  that  was  carried  on,  we  do  not
 lose  to  a  certain  extent,  as  some  parties
 seem  to  think.  So  far  as  the  hold  of
 the  Congress  is  concerned,  it  has  re-
 mained  absolutely  the  same  and
 during  the  second  general  elections  to
 Parliament  our  majority  has  increas-
 ed.

 Under  these  circumstances,  what  is
 the  correct  view.  Have  we  or  have
 we  not  the  backing  of  the  country?
 Understand  that  we  are  not  taking
 advantage  of  this  great  majority  onty
 for  the  purpose  of  bringing  in  certain
 laws.  This  is  a  law  which  naturally
 is  unpalatable,  which  we  do  not
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 to  teke  into  account  also  the  condi-
 tions  and,  therefore,  there  ought  ta  be
 m  concession  to  the  realities  of  the
 situation.  Government  have  to  cover
 against  such  contingencies.

 tf  it  is  found  that  there  are  certain
 conditions  which  don't  admit  of  a  mat-
 ter  being  taken  up  before  a  court-—
 there  are  certain  inherent  difficulties
 which  ]  shall  point  ont  very  early—
 should  the  interests  of  the  society  be
 allowed  to  be  sacrificed  for  the  sake  of

 @  theoretical  insistence  on  public
 rights.  Please  understand  quite  right-
 ly  that  the  Congress  party  has  reckon-
 ed  the  consequence  of  insistence  of
 this  measure  and  in  spite  of  that,  the
 Congress  party  has  been  asking  for
 its  extension  though  it  is  quite  unpala-
 table.  It  is  perfectly  open  to  the  other
 parties  to  misrepresent  our  views  and
 exploit  us,  as  they  are  doing.

 But  we  have  taken  a  risk  in  the  in-
 terest  of  the  security  of  India,  in  the
 interest  of  the  nourishment  of  the
 tender  plant  of  democracy  that  has  to
 be  developed.  May  I  also  point  out
 that  in  other  countries  also  similar  re-
 sort  had  to  be  had?  Take  the  case  of
 Treland  for  example.  Ireland  became
 an  .udependent  democracy  as  early  as
 19%.  But,  after  some  time,  they  found
 tha.  there  were  conditions  which  could
 not  be  effectively  dealt  with  by  re-
 couse  to  normal  law.  Therefore,  in
 93v.  they  had  to  pass  a  similar  law.
 We  have  got  such  laws  in  other  coun-
 tries  also.

 New  I  would  point  out  to  this  House
 that  whatever  is  being  done,  is  done
 solely  with  the  interests  of  India  and
 not  for  any  party  or  any  other  pur-~
 pose  at  all.  Now,  had  the  party  inte-
 rest  reigned  supreme  with  us,  then
 naturally  we  would  have  placed  it
 once  for  all  in  the  statute  book  and
 we  would  have  avoided  this  constant
 bickering  discussion.

 Parliament  had  cppoartunity  to  dis-
 cuss  it  in  connection  with  the  various
 extensions  of  this  Act.  Then,  we  pro-
 mised  to  lay  on  the  Table  every  year

 e  under  the  Pre-
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 every  year  after  954  there  have  been
 discussions  and  debates.  In  all  these
 cases,  whatever  we  have  done  have
 been  endorsed  fully  by  this  hon.
 House.  Under  these  circumstances,  it
 is  absolutely  futile  to  say  that  the
 Government  tries  to  consolidate  its
 power  and  the  nation  is  not  behind  it.
 The  nation  is  behind  us  because  we
 are  working  on  very  important
 developmental  schemes.  The  tender
 democracy  is  trying  to  work  in  as
 effective  a  manner  as  possible.  While
 this  work  is  being  carried  on,  if  there
 are  impediments  that  are  created  here
 and  there,  more  consciously  than  un-
 consciously,  then  Government  have  to
 step  in  and  Government  has  to  take
 action.

 Now,  may  I  point  out  to  this  House
 how  the  number  of  detenues  has  been
 constantly  dwindling.  We  can  come
 to  our  conclusion  from  this  dwindling
 number.  In  ‘1950,  when  in  February
 this  particular  Act  was  passed  and
 brought  into  force,  there  were  as  many
 as  I6,962  detenues.  In  495]  the  figure
 came  almost  to  one-third.  The  figure
 was  2,318  as  against  10,962  in  the  first
 year.  Thereafter,  4952  we  had
 3,i6,  and  in  4953  it  was  93i.  Then,
 from  the  figures  that  I  have  got  here,
 I  may  say  that  from  1-10-54  प्छ
 3i-2-55,  that  is,  not  only  for  one  year
 but  one  year  and  3  months,  the  total
 figure  was  489.  Thereafter,  from
 1-1-58  to  30th  November  39586  the
 number  was  200.  From  1-11-36  to  Wth
 September  3957  we  had  only  292,
 Thus,  you  will  find  that  so  far  as  the
 number  of  detenues  is  concerned,  it  is
 gradually  falling  low  and  in  some
 cases  it  is  falling  low  almost  by  a  very
 steep  leap  down—from  10,000  सस्  have
 come  to  292.

 Even  with  regard  to  these  figures,
 may  I]  point  out  to  this  House  that  in
 all  these  cases,  whenever  detention
 takes  place,  they  are  to  be  sent  to  the
 Advisory  Board.  So  far  as  the  Advi-
 sory  Board  is  concerned,  Iam  =  gaing
 to  point  out  what  the  judges  of  the
 Supreme  Court  and  the  High  Court
 heave  said  about  it  They  have  said
 that  it  is  equal  to  a  judicia)  body.  That
 9  what  you  have  t  understand
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 (Shri  Datar]
 Now,  my  hon.  friend,  Mr.  Dange,

 tmade  light  of  what  he  called  “the
 Anglo-Saxon  jurisprudence”.  Now
 the  Anglo-Saxon  jurisprudence  is  one
 on  which  we  have  based  our  Constitu-
 tion  to  a  large  extent.  Our  system  of
 laws  i8  also  based  on  that.  My  hon.
 friend  has  absolutely  no  love  for
 Anglo-Saxon  jurisprudence.  He  has
 brought  it  only  for  the  purpose  of
 making  an  untenable  argument  out  of
 it.  We  are  followmg  the  Anglo-Saxon
 jurisprudence.  But  it  has  to  be  under-
 stood  that  there  are  interests  or  wel-
 fare  of  the  State,  which  have  to  be
 above  the  interests  or  rights  of  the
 individual,  Therefore  it  is  that  the
 Judges  of  the  Supreme  Court  and  the
 High  Court  have  pointed  out  that  in
 all  these  cases  where  the  matter  has
 been  placed  before  an  advisory  bady,
 if  the  advisory  body  has  come  to  a
 particular  conclusion,  then  they  would
 not  entertain  a  writ  under  article  232
 of  the  Constitution.  They  have  defi-
 nitely  stated  that  in  all  these  cases  It
 is  to  be  treated  83  a  judicial  body  In

 tat
 an  argument  was  advanced  that

 aman  has  no  right  of  making  a  repre-
 sentation  or  getting  his  particular  case
 proved  and  the  High  Courts  have
 pointed  out  that  in  all  such  cases,  it  is
 open  to  the  party  to  have  the  matter
 publicly  heard  now  that  they  have
 been  given  the  right  of  personal  ap-
 pearance  Under  these  circumstances,
 it  is  entirely  wrong  to  contend,  as
 some  hon.  Members  have  stated,  that
 this  particular  right  of  appearance  be-
 fore  the  advisory  board  is  only  of  an
 illusory  nature  है 14  is  not  of  an  illusory
 nature  at  all.

 Then,  may  I  point  out  that  we  are
 bound  by  law  whenever  a  person  has
 been  detained  and  that  the  matter  has
 to  go  before  the  advisory  board.  5So
 fer  as  this  body  is  concerned,  all  the
 materials  are  supplied  to  them.  They
 are  persons  who,  either  were  High
 Court  Judges  or,  are  competent  to  be
 High  Court  Judges.  So  it  is  a  judicial
 tribunel.  And,  as  J  have  stated,  they
 have  differed  or  departed  from  the
 views  of  the  State  Governments  only

 (Continuance)  Bilt  4328

 in  a  few  number  of  cases,  I  have  got
 the  figures  here  which  show  that  in
 about  72  per  cent  of  cases  detention
 orders  have  been  confirmed  and  only
 in  28  per  cent  of  the  cases  have  they
 been  reversed.

 May  I  point  out  in  this  connection
 certain  figures,  so  far  as  Bombay  was
 concerned?

 In  respect  of  Bombay  it  was  true
 there  was  some  agitation  and  unfor-
 tunately  the  Bombay  State  had  to
 Pass  through  a  turmoil  which  was
 brought  about  by  certain  elements.  I
 would  not  make  a  reference  to  any
 Particular  body  or  party.  But  the
 whole  thing  was  an_  unfortunate
 affair,  and  it  was  Bombay's  fortune,
 I  repeat,  that  at  that  tyme  our  Shri
 Morarj:  Desa:  was  the  Chief  Minster
 there  (Interruption.)  My  dear
 friends  opposite  have  a  grouse  be-
 cause  he  was  not  only  a  sucessful
 Chief  Minister  but  an  effective  Chief
 Minister.  We  require  men  of  his
 type  for  carrying  on  our  State  ad-
 ministration  Even  with  Shri  Morar)!
 Desai,  on  whom  cur  opponents  have
 showered  the  choicest  abuses  in  an
 absolutely  undeserved  manner,  there
 were  in  the  whole  of  Bombay  only
 94  detentions  Please  follow  my  figu-
 res.  In  the  whole  of  Bombay,  with
 the  orgy  of  trouble  through  which
 unfortunately  that  State  had  to  pass,
 there  were  only  94  detentions.  Out  of
 these  94,  1  were  from  greater  Bom-
 bay,  twenty-nine  from  Ahmedabad
 and  fourteen  from  the  rest  of  the  then
 Bombay  State.

 Out  of  these,  may  I  point  out  to  the
 hon.  Member  in  all  humility  that  in
 70  cases  the  orders  were  confirmed  by
 the  Advisory  Council  and  only  in  24
 cases  were  these  detenues  ordered  to
 be  released?

 Take  the  case  of  Punjab  also.  So
 far  as  the  Punjab  is  concerned,  there
 the  number  is  not  very  large.  We
 are  aware  that  in  Punjab  unfortu-
 nately  an  agitation  based  on  language
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 is  going  on.  I  am  not  going  to  enter
 into  the  merits  of  the  case.  But  I
 am  going  to  point  out  here  that  the
 Punjab  Government,  in  spite  of  the
 very  delicate  situation  that  has  un-
 fortunately  been  created  there,  had
 had  recourse  only  to  the  ordinary  law
 in  the  largest  number  of  cases.  The
 figures  were,  roughly,  on  24-ii-57
 there  were  about  7,995  persons  arres-
 ted—seven  thousand,  mind.  And  how
 many  were  detentions?—-we  are  not
 concerned  with  other  arrests.  Only
 twenty-five.

 So  far  88  Madras  is  concerned,  in
 spite  of  the  Ramnad  district  affair,
 there  is  only  one  detention,  of  the
 leader  of  that  particular  party,  Shri
 Muthuramalinga  Thevar,  an  hon.
 Member  of  this  House  I  am  _  not
 going  to  say  anything  further  on  that,
 because  the  case  has  been  going  on
 and  he  has  been  prosecuted  under
 certain  sections  of  the  Indian  Penal
 Code  That  is  the  reason  why  I  would
 not  hike  to  go  into  that  case.

 My  hon.  friend  Shrimati  Renuka
 Ray  rightly  asked  the  question  as  to
 whether  we  were  properly  or  ade-
 quately  making  use  of  this  particular
 Act.  There  is  much  force  im  what
 she  contended,  because  if  the  Act  is
 on  the  statute-book,  then  naturally
 the  State  Governments  have  to  use
 it,  and  there  might  be  certain  difficul-
 ties.  But  may  I  point  out  to  this
 House  that  it  is  not  used  against  par-
 ties  or  against  persons  who  belong,  te
 a  different  political  party?  The  figures
 ere  eloquent.  Even  the  Communist
 Party  of  India,  their  number  is  very
 amall.  CUinterruption).  Lethon.
 Members  understand  me.  Merely
 because  a  detenue  belongs  to  a  poli-
 tical  party,  it  does  not  mean  that  he
 is  sacrosanct.  The  State  Governments
 have  not  detained  any  person  because
 he  belongs  to  a  particular  party,  (An
 Hon.  Member:  How  many  Congress-
 men?)  but  because  there  are  certain
 other  circumstances  which  bring  him
 within  the  clutches  of  the  law.

 In  spite  of  this  may  I  point  out
 oat  the  number  is  extremely  small?

 (Continuance)  Bilt  4330

 Had  we  any  vendetta  against  any
 party  we  would  have  made  larger
 detentions  and  arrests,  but  that  is  not
 our  point.  (An  Hon.  Member:  ‘Try
 it).  In  spite  of  the  criticism,  provo-
 cative  criticism  that  my  hon.  friends
 are  indulging  in,  we  are  keeping  our
 heads  absolutely  cool,  because  it  is
 our  duty  to  carry  on  the  administra-
 tion.  We  have  got  the  burden  or  the
 responsibility  or  the  privilege,  as  you
 call  it,  of  carrying  on  the  administra-
 tion  of  this  great  country.  My  hon.
 friends  can  criticise  here  as  they  like,
 to  their  heart’s  content,  and  they  need
 not  even  be  present  here  when  [  am
 replying  to  some  of  those  criticisms.
 That  is  the  extent  of,  what  I  may
 eall,  want  of  responsibility.  There-
 fore,  you  can  criticise  this  particular
 matter  as  you  like.

 Then  something  was  stated  about
 the  High  Courts  and  the  Supreme
 Court.  So  far  as  the  High  Courts
 and  the  Supreme  Court  are  concern-
 ed  I  have  got  before  me  figures  from
 i-0-55  up  to  date,  for  the  last  two
 years.  And  in  the  numerous  cases
 that  were  taken  up  before  the  High
 Courts,  in  how  many  cases  were  the
 detenues  released?  That  is  what  I
 wish  to  point  out  to  this  House.

 So  far  as  the  period  from  ‘1-10-55,
 to  $i-2-55  is  concerned,  there  was
 only  one  detenue  who  was  released  by
 the  High  Court.  (An  Hon.  Member:
 Because  the  High  Court  is  helpless).
 In  the  next  period  from  ‘1-1-56  to
 $1-3-56  there  were  seven  releases.
 This  period,  1+1-56  to  3i-3-56  is  the
 period  during  which  unfortunately  &
 lot  of  trouble  took  place  in  Bombay.
 May  I  point  out  the  figures?  The
 releases  by  the  High  Courts  and  the
 Supreme  Court,  in  all,  were  only
 seven  detenues.

 Let  the  matter  be  understood  very
 clearly.  We  are  being  charged  with
 something  which  we  have  not  done.
 And  I  have  got  the  break-up  of  the

 figure  seven.  It  is  Bombay  1,  Delhi  5
 and  Rajesthan  L
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 (Shri  Datar].
 Take  the  next  period,  l-4-56  to

 2i-0-56.  There  were  in  all  7
 releases,  out  .of  which  Madhya  Pra-

 Gosh
 had  li  releases  and  Rajasthan

 And,  lastly,  the  most  recent  period,
 1-11-86  to  30-9-57.  There  were  only
 two  cases.  One  was  from  the  Allaha-
 bad  High  Court  and  the  other  was
 from  the  Bihar  High  Court.

 Under  these  circumstances,  from
 1-10-55  to  date,  that  is  30-9-57,  that
 means  during  a  period  of  two  years,
 there  were  releases  by  the  High
 Courts  of  33  persons,  and  by  the
 Supreme  Court  of  only  one  person.

 Shri  A.  K.  Gepalan:  May  I  have  a
 clarification.  Does  the  High  Court  go
 into  the  grounds  of  detention?

 Shri  Datar:  My  hon.  friend  or  his
 party  made  an  argument  that  High
 Courts  have  released  detenus,  and  in
 fact  Shri  Dange  stated  that  the
 moment  the  High  Court  was  going  to
 release  the  detenu  we  released  him
 auo  motu.  Whatever  it  is,  I  am  not
 going  to  enter  into  the  constitutional
 aspect  of  the  reference  to  the  High
 Court.  My  hon.  friends  know  more
 of  such  references,  because  it  is  they
 who  set  the  machinery  in  motion  and
 they  take  the  consequences.  But  I
 am  making  an  argument  out  of  this.
 In  the  numerous  cases  that  these
 detenus  or  the  supporters  of  these
 detenus  had  taken  to  the  High  Courts,
 they  have  succeeded  only  in  respect
 of  a  small  number  of  thirty-seven.
 Does  it  show  that  the  High  Courts
 and  the  Supreme  Court  are  not  with
 as,  especially  in  matters  where  they
 go  before  them?

 Under  these  circumstances,  I  am
 afraid  this  is  not  the  case  and  it  ts
 mecessary  to  go  further  into  this
 point.  May  I  point  out,  what  the
 Parliament  has  done  was  considered
 87  the  Supreme  Court  also  and  they
 fhave  put  it  In  an  objective  and
 detached  manner  far  better  than
 what  we  cen  do.  They  say:
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 “The  abject  of  the  Preventive
 Detention  Act  was,  no  doubt,  pre-
 ventive,  and  not  punitive  deten-
 tion.  But,  from  this,  it  la  erre-
 neous  to  infer  that  the  past  penal
 acts  of  the  would  be  detenu  can-
 not  be  taken  into  account  ‘in  find-
 ing  out  his  likely  course  of  action
 in  the  future,  As  a  matter  of
 fact,  it  is  largely  from  the  past
 activities  of  a  person  that  his
 behaviour  in  the  future  can  be
 inferred.  The  normal  process  of
 investigation  and  trial  according
 to  the  Code  of  Criminal  Proce-
 dure  may  be  found  to  be  ineffec-
 tive  and  inadequate.”

 That  is  the  reason  why  we  have  had
 recourse  to  this.

 May  I  point  out,  Sir,  that  there  are
 numerous  anti-social  elements  in  this
 country?  It  is  not  necessary  for  me
 to  mention  all  of  them.  There  are
 goondas.  The  definition  of  a  goonda
 is  extremely  easy.  My  hon.  friend
 Shri  S.  A.  Dange  did  not  know  what
 8  goonda  was.  Goondas  are  those
 who  are  anti-social  persons,  who  have
 to  be  either  proceeded  against  or  they
 carry  on  their  activities  behind  the
 scene.  That  is  cowardly.  It  is  true
 there  are  such  persons,  there  are
 leaders  of  certain  parties  also,  who
 would  not  face  the  dock,  who
 would  not  come  into  the
 open,  but  who  carry  on  activities
 behind.  Under  these  circumstances,
 if,  for  examrle,  in  a  particular  case,
 there  is  a  leader  or  misleader  who  Is
 going  to  foment  a  particuler  violent
 agitation,  would  it  not  be  proper,  in
 the  interests  of  the  security  of  Indiz
 to  put  him  behind  the  bars  by  way
 of  detention  and  thereby  save  lives
 of  a  number  of  persons  and  proper
 ties  of  large  value?  That  is  the
 object.

 This  is  prevention:  preventing  antl-
 social  acts,  preventing  the  pérform-~-
 ance  of  certain  things  which  run
 counter  to  the  highest  interests  of  the
 State.  The  underlying  object  of  the
 Preventive  Detention  Act  is  preven-
 tion  of  certain  acts.  If,  for  sxampin
 we  have  certain  facts  before  wm,
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 sometimes,  it  may  be  difficult  to  prove
 them  in  a  court  of  law.  So  far  as
 much  proof  is  concerned,  we  are  gov-
 erned  by  the  provisions  of  the  Indian
 Bvidence  Act,  and  the  Code  of  Crimi-
 mal  Procedure.  If,  for  example,  there
 is  apprehended  danger  to  society,
 apprehended  danger  to  public  tran-
 quillity  or  public  order,  can  it  not  and
 should  it  not  be  prevented  by  putting
 these  people  behind  the  bars  to  save
 society?

 As  the  courts  have  pointed  ou:,
 there  are  two  points.  One  is,  funda-
 menta]  rights  have  to  be  safeguarded.
 For  the  first  time,  the  Constitution
 gave  fundamental  rights  to  the  pec-
 ple.  Even  80,  in  the  interests  of  pub-
 lic  order,  in  the  interests  of  the  Stute,
 certain  restrictions  were  laid  down
 and  in  dealing  with  them,  they  also
 pointed  out  that  there  might  be  dan-
 gerz.  When  the  Preventive  Detention
 Act  was  devised,  Parliament  gave
 powers  to  the  executive  and  the  exe-
 cutive  had  to  be  given  power  for  meet-
 tng  such  a  situation.  We  are  not  out
 of  the  wood  at  all.  There  are  reactio-
 nary  peopie,  highly  anti-social  ele-
 ments.  There  are  persons  who  say
 that  they  carry  on  parliamentary
 activities,  but  sometimes  secretly
 they  carry  on  things  which  are  not
 in  the  highest  interests  of  the  nation
 at  all.  Under  these  =  circumstances,
 Government  have  to  be  cautious,  Gov-
 ernment  have  got  to  take  care  of  the
 lives  and  properies  of  37  crores  of
 Indians.  In  this  large  number,  if,
 sometimes,  you  have  to  take  away  here
 and  there  the  rights  of  an  individual,
 naturally,  you  have  to  accept  this
 position.  After  all,  the  interests  of
 society  are  larger  than  the  interests  of
 individuals.  If,  for  example,  as  we
 have  done  in  this  case,  such  a  smal!
 nuinaber  have  to  be  detained,  I  am
 confident  that  even  this  Parliament,
 Hike  this  previous  Parliament  would
 agree.  You  would  agree  that  there  are
 conditions  in  India  even  new  where
 things  are  not  what  they  ought  to  be.
 After  all,  for  different  considerations,
 net  necessarily  of  legitimate  propriety,
 but  fer  different  considerations,  we
 carry  on  activities,  not  necessarily  in

 (Continuance)  झपा,  4334

 the  intereste  of  the  country,  but  either
 of  ourselves  or  of  our  party  or  certain
 other  anti-social  welfare  or  other
 things.  Under  these  circumstances,  the
 law  of  the  land  has  to  be  strict.

 My  hon.  friend  Shri  Naushir  Bharu-
 cha,  in  a  highly  theoretical  manner
 quoted  Surendra  Nath  Banerjee,
 Pandit  Malaviya  and  a  number  of
 other  friends.  It  is  not  necessary  at
 all  We  are  following  in  substance
 what  they  have  done.  Sardar  Patel
 and  other  leaders  who  are  of  the  same
 order.

 An  Hon.  Member:  Nehru.

 Shri  Datar:  Yes;  Shri  Jawaharlal
 Nehru  is  also  one  of  the  greatest  lea-
 ders  ag  my  hon.  frieng  will  agree,
 Even  my  hon.  friend  Shri  S.  A.  Dange
 had  to  admit  indirectly  that  he  is  a
 great  man,  a@  man  of  international
 status.  If,  far  example,  such  great
 people  desire  that  in  the  interests  of
 Indis,  under  exceptional  circtumstanc-
 es,  you  require  a  preventive  law,
 Parliament  ought  to  understand  the
 implications  of  the  realities  of  the  situ-
 ation  and  arm  us  with  powers.  Powers
 have  been  given  to  the  States.

 I  may  point  out  that  certain  safe-
 guards,  in  the  interests  of  the  freedom
 of  the  individual  have  been  laid  down.
 They  are  fairly  onerous.  They  are
 not  so  easy  or  light  as,  perhaps,  some
 hon.  Members  think.  They  are  not
 illusory.  They  are  substantial.  There-
 fore,  on  the  one  ‘hand,  the  executive
 have  been  given  powers  to  act  in  cer-
 tain  circumstances,  provided  this  Pre-
 ventive  Detention  Act  can  come  into
 operation.  That  is  one  thing.

 One  the  other  hand,  by  way  of  cor-
 rective,  it  has  been  stated  that  in  all
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 {Shri  Datar}.
 that  this  Act  has  been  conceived  of
 and  its  extension  asked  for  in  the
 interests  of  India  and  not  in  the  in-

 है  तो  हमेशा  के  लिये  इस  कानून  को  बना
 दीजिये  t  मह  क्‍या  जरूरी  है  कि  एक,  दो  या
 तीन  साल  के  लिये  साया  जाये  और  फिर  ाप terests  of  any  party  at  all.

 aft  we  राज  सिह  :  समापति  महोदय,
 राज्य  गृह  मंत्री  महोदय  ने  बहुत  ही  जोरदार

 शब्दों  में  यह  दिखाने  की  कोशिश  को  कि

 निवारक  निरोध  कानून  हिन्दुस्तान  के  लिये

 बहुत  ही  झावइ्यक  है  |  वमें  उन  छाब्दो  के

 लिये  कोई  प्रतिष्ठा  नहीं  देना  चाहते,  उन

 का  झादर  नहीं  करना  चाहते  जो  इस  सदन  में

 इस  कानूत  को  पेश  करते  हुए  स्वर्गीय  बल्‍लम

 आई  पटेल  ने  पेषा  किये  थे  |  जे  यह  भी  नहीं
 देखना  चाहते  कि  जब  दस  हजार  भझ्ादमियों  को

 बन्द  किया  गया  उस  वक्‍त  यह  कानून  एक  साल

 के  लिये  जरूरी  था,  और  उस  के  बाद  जब  डा०

 काटजू  ने  गह  मत्री  की  हैसियत  से  इस  कानून
 को  तीन  साल  के  लिये  रखा  था  तो  उन्होने

 यह  वजह  दी  भी  कि  क्योंकि  इस  पालियामेंट  के

 खत्म  होने  में  झमी  दो  साल  हे  घोर  इस  के

 क्षत्म  होते  ही  आम  चुनाव  होंगे,  इसलिये  इस

 कानून  को  तीन  साल  के  लिये  बढ़ा  दिया  जाये  1

 दाज  यह  नही  बतलाया  गया  कि  इस  कानून  को

 तीन  साल  के  लिये  क्‍यों  बढ़ाया  जा  रहा  है  ।

 कहते  है  कि  ह. ह  यह  समझा  गया  है  कि  इस  कानून
 हारा  जो  हाक्ति  मिली  है  उस  का  जारी  रखना

 OAS  होगा  इसलिये  तीन  साल  के  लिये

 इसे  बढ़ा  दिया  जाये  ।  भाजिर  कोई  वजह

 होनी  चाहिये  कि  इस  को  तीन  साल  के  लिये

 क्यों  बढ़ा  विया  जाय  ।

 कहते  है  कि  ध्याम  कासून  से  शासन  का

 काम  नहीं  चलाया  जा  सकता  t  झगर  ऐसा

 यहां  झा  कर  कहें  कि  झाम  कासून  से  काम  ऋदीँ
 सता  है  ।

 इस  कानून  को  अम्बल  नदी  के  दोलों
 किनारों  पर  दो  तरह  से  चलाया  जाता  है  सह
 देखा  गया  है  कि  मध्य  प्रदेश  में  जो  कि  चम्बल
 के  दक्षिण  में  है  इस  कामून  के  झन्तंत  एक
 साल  में  ४२  प्रादमियों  को  डाडुओशों  को.
 प्रथ्य  देने  के  जुर्म  में  नअजरबन्द  किया  गया  4
 रिपोर्ट  से  भी  महू  साबित  होता  है  t  लेकिग
 स्वम्बल  के  उत्तर  में,  उत्तर  प्रदेश  के  अगारा
 ज़िले  में,  जहा  कि  दस्युराज  मान  सिह  रहता  था,

 ढाकुर्ों  को  प्रथ्य  देने  के  जुर्म  में  ताजीरात

 हिन्द  की  दफा  २१६  के  भन्तर्मत  मुकदमे  चलाये
 गये  भौर  इस  तरह  उस  श्ीज  को  कंट्रोल
 किया  गया  ।  तो  यह  को,  वजह  नहीं  है  कि

 साधारण  कानने  से  काम  नहीं  चलता  इस
 लिये  पस  कानून  को  बढ़ाया  जाये  t

 Mr.  Chairman:  9  beleve  the  hon.
 Member  is  likely  to  take  long-time  te
 finish  his  speech.

 Shri  Braj  Singh:  Yes.

 Mr.  Chairman:  The  House  will  then
 stand  adjourned  till  l]  am.  to  mor
 row.

 47  hes.

 The  Lok  Sabha  then  adjourned  82
 Eleven  of  the  Clock  on  Tuesday  the
 0th  December,  1987.
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 MESSAGE  FROM  RAJYA  extended  upto  the  6th
 SABHA.  4320  December,  1957.

 Secreta
 5  is  ages

 8  message  BILL  UNDER  CONSIDERA-
 from  Sabha,  that  at  TION  नि  4223-433S
 its  sitting  held  on  the  4th
 December,  1957.

 Baye
 The  Minister  of  Home  Afiairs

 Sabha  had  agreed  -  @andit  G.  BR.  Pant  )  moved
 out  any  amendment  00  the  the  motion  for  corsideratian
 Navy  Bill,  passed  by  of  the  Prevenuve  Deten-
 Lok  Sabha  on  the  =  2st  don

 bie
 nuance)  Ball.

 November,  957  The  agsion  was  not
 conc

 EXTENSION  OF  TIME  FOR
 PRESENTATION  OF  AGENDA  FOR  THURSDAY,
 REPORT  OF  JOINT  COM-  I0TH  DECEMBER,  1957.
 MITTEE.  .  bd  a  द  42230

 Further  contideranon  and
 Time  for  preseneauion  of  the  sing  cf  the  Preventive

 Report  of  the
 Freie

 Com-  tention  ©  (Conunuarce)
 mittee  on  the  |Mmes}  and  Bil}  and  consideration  of
 Mirerals  (Regulaticn,  {and  the  Payment  of  Wages
 Development)  Bill  was  (Amendment)  Bill.


